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LOK SABHA DEBATES 

LOKSABHA 

1'uncI8y. 21 July. IOCIIIIIrawna 3.1. (a.Ica, 

The Lole S.bha met at four minutes pat 
Eleven of the CIocIc 

(MA. SP&MeA In the Cha", 

[Translation] 

PROF. RAM GOPAL YADAV (Sarnbhat): Mr. Spellker, 
Sir, Happy Birthday to you. 

(English] 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHEFUEE): Sir, on my own behalf and on behalf of the 
whole House, I wlah you a very happy Birthday. Many 
more years be added to your lIIustrioul carHr. I do hope 
my colleagues In thil HouM wiD give you, at Ie .. t, one 
trouble free day • ... (Int.rruptlons) Thank you, Sir. 
... (Interruptlons) 

MR. SPEAKER: Thank you very ·much. There is no 
trouble. 

... (Intenuptio".) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): I 
would lilce to .. lOCia .. myself with whatever the leader of 
the Houl. laid and would wish you a long life. 

MR. SPEAKER: A very long life II not good. 

[English] 

Thank you'very much. It II 10 nice of you. I am 
grateful to you. 

... (lnIetrUpI/on8} 

[Translation} 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): May you 
be In good mood today. 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
MaharaIhtra): You pIeue do not get angry . ... (Interrupt1ons} 

MR. SPEAKER: I would NqUelt the hon. MemberI to 

go back to their ..... from the Well of the House. I shall 
give opportunity to all. 

[English] .. 

SHRI KINJARAPU YERRANNAIDU (Srtkakulam): Sir, 
many many hIPPY .. tums of the day • ... (Intenuptlo".) 

MR. SPEAKER: I am deeply obliged to all of you. 

... (lntemJptloM) 

[Ttan_tIon} 

SHRI RAMJI LAL SUMAN (~rozabad): Mr. Speaker, 
Sir, the farmers of the country are committing IUIcide 
contlnuoully. Th. Prime Mlnllter of the country had 
announced a package of Rs.37501- erare for the fanners 
of Vidharbha and the time when it wal announced • 
... (lnterruptIons) 

Mr. Speaker, Sir, U many U 34 farmers have 
committed lulclde there during the last ten daYI. 
... (lnterruptlDM) 

(English) 

MR. SPEAKER: Shrt Ramjl La! Suman, pIe .. e 
cooperate today . 

... (Interruptions) 

[T,.,.nslation] 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speakor, 
Sir, !hills not a smaIIlllue • ... (Interruptions) 

[EngI_h} 

MR. SPEAKER: I know that these are Important issuel. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, please allow me to 
speak. 

...(lnterruptloM) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions) ... It 

MR. SPEAKER: I earnestly appeal to all of you. I 
know that th ... are very Important ISlu.s. Otherwise, why 
would you raJ .. them? I do not dispute that. But there Is a 
procedunt. auestlon Hour II important. After that, you can 
raIH all the.. iI.U8I. I know that th .. e are Important 
notlcel. I have never laid ·no'. The,. II not a single iBIUe' 
that I have Njected 10 far. 

... (Interruptlons) 

• HoI,..,.,.... 
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{Translation} 

PROF. MAHADEORAO SHIWANKAR (Chlmur): Mr. 
Speaker, Sir, it is a serious Issue • ... (Intflnuptlona) 

MR. SPEAKER: you .... a ProteISOl'. PIeaH .It down. 

... (Interruptlons) 

SHRt. RAMJI LAL SUMAN: Mr. Speaker, Sir, thl.lI8ue 
be taken up after question hour • •.• (Intflnuptlona) 

MR. SPEAKER: The Question Hour wm be held, 
please keep a little patience. 

{English} 

MR. SPEAKER: I want to make one announcement 
and all of you will be happy. 

... (Interruptlona) 

11.05 hra. 

REFERENCE BY THE SPEAKER 

Re: Felicitations to Shrl Abhl..v Blnch for winning 
gold medal In AIr RIlle World CMmplonahlp. 

MR. SPEAKER: Hon. Members, as you are all aware, 
on 24th July, 2006, Shri Abhlnav Blndra has won a gold 
medal in the 10m Air Rifle event at the World Champlonlhlp 
in Zagreb, Crotia. Shri Blndra has brought lau ..... to the 
Nation by winning the first ever gold medal In Air Rlfte 
World Championships. I am aure, the HouH would join 
me in congratulating Shri Abhlnav Bindra on his 
magnificent feat and wish him all the belt In all his future 
endeavours. 

• .• (lnterruplJona) 

MR. SPEAKER: Let us a110 think of aperll people. 
They are bringing fame to us. 

... (lntenuptloM) 

MR. SPEAKER: Needle .. to lay, may I lake only one 
more minute? I once more seek your cooperation. I am 
sure to receive all help and guidance from the han. 
Members In the discharge of my duties. I have only one 
humble submlsllon to make. Many reportI have been 
made both In the visual and print media involving the 
Speaker - what he did and he did not do yelterday. I do 
not wish to make any comment on the same except to 
make an earnest request and appeal to all the han. 

Membera pIeaH do no. involve the Speaker publicly Into 
any controverIy u he cannot join In the .. me. 

. •• (lntflmJptlons) 

MR. SPEAKER: Now, .. wiN bike Queltion Hour. 

. •• (Interruptlons) 

PROF. VlJAY KUMAR MALHOTRA (South Deihl): Sir, 
we fully agt'H with you. 

{Tra""'lIon} 

The,. should be no mllinformatlon or any wrong 
llatIment IIbout &II that .. have gone back on our warda. 
It has been said In a very bad way • ... (Intenuptiona) 

[Eng/I.h} 

MR. SPEAKER: Prof. Malhotra. I certainly agree with 
you. 

• •• (Interruptlons) 

MR. SPEAKER: I have not said anything. I have only 
said that the SpeIIker cannot join. I have not made any 
reference to any han. Member. 

• •• (Intenuptionl) 

{Translation] 

SHRI RAMJI LAL SUMAN (Flrozabad):'Mr. Speaker, 
Sir, the deciIIon taken In the leaders' meeting are violated 
here. . .. (lnterruptIons) 

PROF. VIJAY KUMAR MALHOTRA: But wrong 
statemenll are being laaued • •.• (lntMuptlona) 

11.01 ..... 

ORAL ANSWERS TO QUESTIONS 

[Engn.h} 

MR. SPEAKER: Q. No. 21. Shri Kllhanbhal Patel. 

... (Interruptio".) 

wro ..... 
+ 

·21. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WHI the Minister of COMMERCE AND INDUSTRY be 
pleaHdto .... : 



5 SRAYANA 3, 1928 (SAKA) 

(a) whether the World Trade Organiaation (WTO) 
Ministerial Meet W88 held recently; 

(b) if la, the detaill thereof alon~ the issues 
dlsculsed and the outcome thereof: 

(c) the objectionl railed by India and other 
member countries ~n export sublldles in the said Meet; . 

(d) the further ItepS taken by the Govemment 10 
protect the Inter .... of farmeralexporters a'1d I8I'Vice aector 
In the country; 

(e) whether any next meeting of WTO has been 
fixed for d/scullion; and 

(I) if 10, the details thereof alongwlth the stand of 
the Govemment? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) An informal meeting of 
31 Mlnllters, including from India, was convened by the 
Director General, WTO, In Geneva between 29th June 
and 1 st July, 2006. Domestic IUpport and market accels 
in Agriculture and Non-Agricultural Market Accesl (NAMA) 
were dlscuIHd by the Mlnllters. Convergence could not 
be achieved. A meeting of the Trade Negotiations 
Committee of the WTO wei also held on 1st July, 2006 
wherein the DG was requested to conduct Intensive and 
wide ranging consultations with • view to facHltating the 
establishment of modalities In Agriculture and NAMA. These 
consultations were to be based on the draft texts prepared 
by the Chairs of the respective negotiating groupl. The 
OG was requested 10 report back 10 the TNC as soon as 
possible. The DG hal not yet reported back on his 
consultations. 

(c) to (f) A Statement Is laid on the Table of the 
HOUle. 

Statement 

(c) to (f) At the Hong Kong Mlnilterial Conference of 
th. WTO It was alr.ady agreed to enlure the elimination 
of all forms of export lubaidies by the end of 2013, which 
would be achieved in a prograllive and parallel manner 
so that a substantial part il realized by the end of the first 
half of the Implementation period. At the recent Ministerial 
Meeting as well as at the TNC, India and other developing 
countries stressed the need to have lubstantlal and 
enective cuts In trade-dlstortlng domestic support of the 
developed countries. To add,..s India's core concems 
and Interests, Inctuc:llng protecting the intereats of farmers, 
we have formed anlancel with like-mInded developing 

countrie., which include the G-20 on AgrIcullure and the 
G-33 on Spedal Produc.. and the Special Safeguard 
Mechanism, and the NAMA-11 on indultl'ial tartn •• SpeclIic 
and detailed proposals have been made by these Groups 
In the negotiatlonl. India hal allO been playing a key rote 
In further Itrengthening the developing country coalitions 
by bringing together G-20, G-33, AfrIcan Group, ACP 
countriel and the LDCa to reinforce each others' po.ltIon 
on iSIU81 of mutuallntere.t. 

A meeting of the G-6 Minlstert was held at Geneva 
on 23rd and 24th July, 2006 and there was no convergence 
on the core lilues of lubltantlal reduction of trade 
distorting support and other development IlIu... It hal 
therefore been decided to 8U1pend negotiations. 

[Translation} 

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, I, 
through you, woulclilke to thank han. MIniIter for boycotting 
the Geneva Conference In the intere.t of the rlgh.. of 
erares of farmers of the country. And, I would like to know 
the reasons for which we were forced to boycott the 
conference and the number of countrle. which supported 
our stand. 

SHRI KAMAL NATH: I had .. lUred the Hou .. that 
for protecting the agro HCtor of India there would be no 
compromise on agricultural .ector of tndlL The meeting of 
G-6 countrl.. was held during the last two days and I 
have arrived today In the momlng Itself. And In the meeting 
held before this, the developed countrle. did not agree to 
reduce the subsidy, which distorts the trade, to the extent It 
was required to be reduced and we demanded to reduce 
It, that is why the meeting failed. The meeting which wu 
held yesterday and day befor. yelterday wal the meeting 
of G-6 countries. India also participated In the meeting of 
G-6 countries alongwith United Statel, European Union, 
Barzil, Aultralia and Jap8!', India aIIO participated. When 
the devaloped countrle ... pec/ally AmerIca (Unlled S ..... ) 
did not Igree 10 cut IUbildy to the extent It wu requtntd to 
be done and as a result of that the meeting failed. AI of 
now the on going negotiatlonl have been 1Uapended. No 
road map has been formulated 10 ... 

SHRI KISHANBHAI V. PATEL: Mr. Spa .. , I would 
like 10 tell han. Mlnllter that developed countrlel .. 
conltantiy pressurizing developing countrieI to open their ' 
markets and reduce tax.. and duties. The devwIoped 
countrle. have captured many of our mark.... KeepIng 
thi. In view what ..... .. being laken 10 protect the 
Int.,.. .. of the fannera mid exporterl of the country? 

6 
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SHRI KAMAL NATH: The demand of the developed 
countries, which we have already rejected, Is that we 
should cut our duties and tariff. We h.ve told them that 
there is no question of cutting duties and tariff and we 
shall not let them enter the Indian agricultural market till 
they do away with subsidy. This is the difference and the 
bone of contention. They want to enter Indian market, 
agricultural market, but do not want to reduce subsidies. 
We want them to cut subsidies and also do away with it. It 
has been decided to discontinue export subsidy In Hong 
Kong, but that is one subsidy. The entire world trade Is 
affected by the other subsidies also because of which the 
farmers of the country are unable to participate In the 
world trade. It promotes unfair competition. India will not 
accept it so long as such structural defects and structural 
naw continues. 

(English) 

MR. SPEAKER: Shri Sugrib Singh - Not present. 

SHRI C.K. CHANDRAPPAN: Sir, the hon. Minister, In 
a recent WTO meeting, had to Walk, out. But I remember, 
from the very beginning when the dlsculSlon on WTO was 
taking place, he was one of the enthusiasts in supporting 
WTO's stipulation out of the way. Now, the situation has 
come and It is not the first time that the United States Is 
defying the world public opinion, even WTO, announcing 
greater subsidies to their farmers. 

In this Situation, would the han. Minister tell this 
House taking Into confidence, whether there Is a serious 
crisis created by the developed countries in WTO, a" 
conspiracy against the developing countries that cannot 
be ovetcome In the situation as It Is today? I want to know 
whether the Government has any proposal before this 
House to overcome that sitc,tion. 

SHRI KAMAL NATH: Sir, It Is not a question of 
supporting or oppoSing the WTO~ let us be clear. We are 
members of the WTO and In an Increasingly globallslng 
world, we have to engage with the global economy. At the 
same time, It Is Important that India's Interest be 
safeguarded. India's Interest be protected and promoted 
to the extent that India Is able to even engage more'and 
more with the global economy. That does not mean that 
we would compromise with our agricultural sector. That 
does not mean that our Infant industry win not be protected. 
That does not mean that India will not stand up for the 
rules of global trade, which are flawed. 

India hal not only spoken for Itsell. India has apoken 
on behalf of the leut developed countriea, India has 

spoken on behalf of the wlnerable economi .. because 
when India Is a member of the G-8, It doel not lpeak far 
itsell, it speaks for the LOes In the G-6. India spew for 
the wlnerable economlel. We are a member of the G-20. 
We are a membar of 0-33. We provide leadership to 0-20 
and 0.33 and it Is these formations which have provided a 
loud and strong voice not only to India but to other 
developing countries. So, many issues where India Is not 
affected, we are yet railing them so that the conlOlldation 
of friendly countries who are least developed and who are 
vulnerable economies, is always there. 

Sir, yesterday and day before, In the G-6 meeting, 
there was a discussion In the United States seeldng market 
access into India. They want us to lower our duties. I very 
clearly told them that there Is no question of any market 
access In India having the subsidies by the United State. 
with distorted trade. It is not mainly the question of diatorting " 
trade. We do not want to Import lublidlsed agricultural 
products and the United Stat .. ' offer for reduction wu jUit 
not enough" was, in fact, no offer. I very clearty told them 
that this is no offer ~e by them. " " 

I must say that the European Union has moved. The 
European Union has agreed to cut their subsidies by 75 
per cent. As far as the United States is concerned, without 
going into the technicalities of It, the subaidies, which they 
offer to cut, amounted to no cuts at all. Thll position was 
completely unacceptable. So, there was no choice jult to 
lay that there il no negotiating space. I told them thlt on 
the 11t of July when we had this meeting in Geneva .... 
I said that there Is no negotiating space and there II no 
purpose of my littlng down there and continuing WI 
disculsion because it only leads to unpleas8ntneu. 

Vesterday, in the G-6 meeting, the lame thing 
happened and I told them that It Is not possible for India to 
engage In these discuss~ons, as a result of which the 
Dlrector-General announced yesterday to the Heads of 
Delegations that the talks have falled and a" negotlatlonl 
in WTO stand IUspended. 

All the negotiating Committees will no more continue 
wlih their discU88ions. So, there is no roadmip for the 
future. We win discuss with other developing countries 
within G-33. Yelterday, before I left Geneva, I had a mHling 
with a large number of 0-33 countriel. I InfOfl118Cl them of 
the situation and I will be dlaculling with other deV8ioplng 
countries as to what Is the tuture course of acllon. and we 
will be dlaculling In India as to what we should be doing 
in future. 
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[Translation} 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, the 
Minl.tar Mid I" his reply that convergence coufd not be 
reached and he walked out of the. meeting. I think it Is 
rldiculoul that he I. being applauded for thl.. The reuon 
for not evolving 'a i:onHnsus for decreasing subsidy Ii 
that the developing countries are unable to reach a mutual 
agreement under ArtIcle 27 and Annexe 7 of the agreement. 
Some countries want exemption under A11icle 27 while 
other countrie. do not want that. That Is why the Hong 
Kong Summit of 2005 also ended without taking an" 
decision and there i. no possibility that we would be able 
to do so In future. My explicit question to the hon. Minister 
I. what efforts he has madelwfll be making to reduce the 
difference of opinion on ArtIcle 27 since taking advantage 
of the.. differences, EU Increased the time limit from 
. 201 0 to 2013 In Hong Kong Summit and the developed 
countries will take Ita advantage In future also. Please 
reply to me u to what efforts you are going to make for 
removing these differences. 

SHRI KAMAL NATH: Mr. Speaker, Sir, I want to inform 
the Hon. Member that we go Interacting with the 
developing countries of G-90, 0-33 or G-2O from time to 
time. There are no such difference because of which the 
.ubIkIy Is not being reduced. If need be In future, a new 
policy will be framed after having discussion with the 
developing countries. I want to make It clear that there are 
no such differences because of which • ... (Interruptions) 

SHRI LAKSHMAN SINGH: Agreement could not be 
entered Into due to differences and the Minister is saying 
that there are no differences. Then what are the reasons. 
... (Interruptlons) 

SHRI KAMAL NATH: There are no differences among 
the developing countries • ... (Interruptlons) 

[Entll/.hl 

MR. SPEAKER: Please do not answer the supple· 
mentary. 

... (Interruptions) 

MR. SPEAKER: You have answered the previous 
que.tlon. 

... (lnterruptloRS) 

{'IJ>anIMtIonl 

SHRI KAMAL NATH: There II no difference among 

the developing countries on subsidy as all the developing 
countries are affected due to subsidy. 

[English} 

SHRIMATI ARCHANA NAYAK: I would like to know 
whether the Government Is aware that developed countries 
are giving expon subsidies in their countries which are 
detrimental to the developing countries like India. If so, 
what are the steps taken and proposed to be taken by the 
Government In this regard? 

SHRI KAMAL NATH: As I said, the subsidies are of 
two types. One is export subsidies and the other Is domestic 
support. Export subsidies are those which are directly 
linked with export. Domestic subsidies arc those which 
help the domestic farmers, which obviously also affect 
export prices and affect global trade. In the Hong Kong 
Declaration, all the developed countries are required to 
reduce, to eliminate their export subsidies by the year 
2013 commencing with a substantial part of it being 
eliminated by the year 2010. 

As far as domestic support Is concemed, that is 
where the real problem is. The United States gives about 
19.5 billion dollars of domestic support in addition to about 
50 billion dollars which they give, which Is in a box called 
'green box'. The EU also gives very substantial domestic 
support which is almost 21h times of that domestic support. 
So, the Issue is that with their domestic support. distortions 
In global trade take place. With those subsidies, they seek 
market access Into India which market access would not 
be free trade. By that market access, our farmers will not 
be able to compete. That is why we have neither agreed 
to the tariff reductions nor have we ag~eed to the quantum 
of domestic support they want to reduce. 

SHRI BANSAGOPAL CHOUDHURY: Sir, after the WTO 
Agreement, we have seen that the pauperization of our 
farmers has started. So, will the hon. Minister ensure that 
the Interests of our farmers are surely protected? 

MR. SPEAKER: He has said that. Mr. Minister. you 
can reiterate it . 

SHRI KAMAL NATH: Sir, I have repeatedly said that, 
and that will be my position In all my International 
meetings. 

DR. P.P. KOVA: Sir, from the answer given by the. 
Minister, it Is clear that the strategy adopted by the ' 
Government 10 far hu miaerably failed. He has to walk 
out hlmaelf from the meeting. Yesterday's meellng had 
also been suspended. So, our strategy, U on today, hu to 
be changed. I f .. I, It has to be changed. 
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During the negotiation stage. It was the Left of the 
Central Parties which were opposing the WTO Agreement. 
Now, having accepted the WTO Agreement, we have to 
survive within it. We are challenged by the only Super 
Power, that Is, the United States . ... (Ints"uptlons) 

MR. SPEAKER: Pie ... put your question. 

OR. P.P. KOYA: I think. we will not be able to 
with.land their pressure. So. I would like to know from the 
Minister whether he has a different strategy with the help 
of other developing and developed countries to overcome 
the present crl.is. 

SHRI KAMAL NATH: Our strategy. and our position 
are absolutely correct. We had a discussion about this in 
thil House. It is not that the meeting has failed because of 
our wrong strategy. The meeting has failed because of our 
right strategy. That is the point to be understood. If we 
need to make any change in our strategy. then we will 
conlult other developing countries and we will also consult 
other countries in our grouping and then decide. But so 
far. our strategy has been absolutely right. Not only our 
strategy has been right but our policy has also been right. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker. 
Sir. I welcome the stand taken by the Minister in the larger 
interest of the country. But the WTO has asked to 
discontinue domestic trade distorting support price, the 
MSP I.e. Minimum Support Price provided to the farmers 
in our country, whereas they do not want to decrease the 
subsidy they are providing; as the Minister has just said. I 
want to know from the Minister whether India will not 
become a dumping ground for foreign Agricultural produce 
when restriction in respect of quantity is lifted? Does the 
Minister want to levy some countervailing duty on 
fcnIgn agricultural produce to protect the farmers of the 
country. and to protect the agricultural produce of our 
country? 

MR. SPEAKER: Similar questions have been put. 
The Minister has made a very Clear statement. 

{Tl'8MIatJon} 

SHRI KAMAL HATH: Mr. Speaker. Sir. at ~nt the 
dutIee lmpoeed In our country II from about 40 to 300 
peraenl That is why no Import can be made here. They 
demand that theee dutin be . reduced. We have not been 
able to take a decil.lon In thll regard. At prHent. our 

farmers are safe from Import. When there I. a need to 
make any Import in the country, the Govemment may 
reduce the duty deliberately tor one or two monthl. and 
may import according to It I desire. At the same time the 
MNF tariff and MNF standard duties being Imposed on our 
agricultural produce II very high 10 far. There Is no need 
to Increase it, becau.e no Import can be made in our 
country after luch duties. 

[English} 

MR. SPEAKER: Now. we will take up the next 
Question. Q. No. 22. 

... (Interruptlons) 

SHRI KINJARAPU YERRANNAIDU: Sir. please allow 
me to put ona supplementary? ... (Interruptions) 

MR. SPEAKER: On which Question? 

SHRI KtNJARAPU YERRANNAIDU: On the first 
Question, ti,at is, Q. No. 21. 

MR. SPEAKER: I have allowed six supplementary 
questions. Hon. Members from all sides - three from thll 
side and three from that side - have been allowed to put 
their supplementaries. Already we have taken 22 mlnutel. 

Now, Q. No. 22 - Shri N. Janardhana Reddy. 

Fund, for SIIrva Shlksha Abhlyen 

*22. SHRI N. JANARDHANA REDDY: 
SHRt RAN EN BARMAN: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Govemrnent has recently Increa-
sed the amount to be spent under the Sarva Shlklha 
Abhiyan; 

(b) If 10, the details In this regard and the 
allocation made to States under this programme for the 
yaar 2006-07; 

(c) the basil for determining the size of funding 
to the StateslUTI; 

(d) the details of the Iteml and curriculum which 
are to be covered under the Icheme; 

(e) whether the In.tances of diversion of fundi 
allocated under the .cherne or under utilization have come 
to notice during the last th .... years; 
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(I) if so,the detail' thereof, State-wi .. ; and 1 2 3 

(g) the correctlv, ,teps taken by the Govemment 8 Haryana 27376.46 
In this regard? 

9 Himachal Pradesh 9088.34 
THE MINISTER OF' HUMAN RESOURCE DEVELOP-

MeNT (SHRI ARJUN SINGH): (a) to (g) A statement Is 10 Jammu and Kashmir 26590.49 
placed on the Table of the House. 

11 Jharkhand 78213.76 .,.,.",.", 
12 Kamataka 55398.31 

Funds under Sarva Shikaha Abhiyan (SSA) are 
13 Kerala 12612.58 released each year to StatetlUTs on the basis of di,trict-

wi .. Amual Work Plan. & Budgets (AWP&B) submitted 
by the concerned State/UT, after an appraisal by the 

14 Madhya Pradesh 140240.69 

Government of India. The BE towards the C.ntral 15 Maharashtra 79844.86 
Govemment's share under SSA is Rs. 11 000 crom In 
2006-07 which I. 53.7% higher than the previous year. 16 Uanlpur 4653.83 
The State wi .. allocation of Central Govemment's share 
I. given the annexure encloled. 17 Meghalaya 4686.40 

The SSA I. a comprehensive programme for 18 Mizoram 3455.49 

development of elementary education and coyers inter-
19 Nagaland 4852.91 alia opening of and construction of new .chool. and 

addftlonal clas.room. at primary and upper primary level, 20 OrIssa 70470.98 
appoinbnent of teachers, Inputs for improving quality of 
leamlng, provisions for meeting the educational needs of 21 Punjab 17458.61 
children from disactvanmged sections of the society as 
well a. of children with special needs. 22 Rajasthan 94002.86 

Unspent balances at the end of financial year are 23 Sikkim 847.50 
adjusted against AWP&B of th. next financial year. Regular 

24 Tamil Nadu 54238.34 annual audits are conducted under SSA and their findings 
addrelled. 

25 Tripura 6813.86 

Annuv,. 
26 unar Pradesh 275925.86 

SI. No. Stat.slUTs Outlay of GOI .hare for 2006-07 
27 Uttaranchal 18615.38 

(Rupees in Lakh) 
28 W.st Bengal 45000.10 

1 2 3 
29 Andaman and 1012.52 

1 Andhra Pradesh 97893.41 Nlcobar Islands 

2 Arunachal Pradesh 8946.31 30 Chandlgarh 871.91 

3 Assam 75399.21 31 Dadra and Nagar Haveli 622.85 

.. Bihar 181055.81 32 Daman and Diu 195.64 

5 Chhanlsgarh 61598.75 33 Deihl 6333.35 

6 Goa 1558.39 34 Lakshadw •• p 313.53 

7 Gujarat 29204.25 35 Pondich.rry 706.45 
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SHRI N. JANARDHANA REDDY: Sir, my question is 
clear, whether the Govemment has recently increased the 
amount to be spent under Sarva Shiksha Abhiyan. About 
the scheme, they say that after calculating the plans, 
district-wise they have fixed the amount. It aM depends 
upon the States. But the increase by the Central 
Govemment ·hu not been calculated. 

The Budget Estimates towards the Govemments 
share il Rs. 11,000 crore, which Is 53.7 per cent higher 
ttian the previous year. But the scheme has got no change; 
It is the same ,cheme. I think, the Minister has beetn 
represented In every· State. Every State Govemment Is 
requesting to Inc ...... the size of the allocation. At present, 
they are taking care of claas I to class VIII. Now, they are 
requesting for cl ... IX and X also to be taken care of. It Ii 
becau,e, girt ,tudent, particularly, if they are helped up to 
14th year, so many changes would take place In the 
country. 

MR. SPEAKER: Ple .. e put your Question. 

SHRI N. JANARDHANA REDDY: Sir, I would like to 
know whether the hon. Minister Is contemplating any 
Increase In the UNICEF scheme by getting mora money 
from them or by giving more money from the plan budget. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, as rightly pointed out by the hon. 
Member, there has been a substantial increase in the 
allocation of the Sarva Shiksha Abhiyan outlays. 
... (Interruptions) 

MR. SPEAKER: No Interruptions, please. Let her reply 
first. 

SHRIMATI D. PURANDESWARI: Sir, If we compare it 
with the last year', outlays, there Is an Incre .. e of around 
Rs. 3,200 erare, and it has been a very substantial 
increase. 

But with regard to the extension of the Sarva Shlkaha 
Abhlyan to classes IX and X. I would submit that it fans 
under the Secondary stage. So, nothing concrete has 
been taken. But this i, stili under con,lderation. 

SHRI N. JANARDHANA REDDY: Sir, in my written 
question, I had also asked whether there Is any diYerslon 
of money from this programme to some other programme 
by the State Government, but it has not been ansW8~. It 
is a fact there are soma big States which have diverted 
this money from this programme to some other progranwn8B. 
This h .. to be checked up and stopped. Then, the,. must 

be a plan to divert back thIa money towards the original 
programme. 

SHRIMATI D. P~RANDESWARI: Sir, with regard to 
funds of Sarva Shlklha Abhlyan, there hal been a Itrict 
monitoring arrangement made to enlura that the Sarva 
Shlklha AbhIyan II being Implemented very tranaparentIy 
and effectively. 

Coming to the monllOl,' Ig arrangements, the local 
community based ~onltorlng on Ichool performance 
enrolment, updating of houIehoid data on out of IChooI 
children is also done every year. Similarly, a oornputeriled 
education MIS IYltem, which gIveI annual school baed 
data on all IIgnlftcant educational atattltlcl, I. alto .... 
in place. 

Progrel8 &gal"'t key monthly Indicatorahu alto 
been undertMen, and a more detailed quarterly appraIl8I 
from the States Is sent to the Govemment of India. Besidel 
this, there Is also a joint review meeting conducted by the 
Govemment of India twice. a year and NCERT a110 
conducts the evaluation of the achievement Iewfl of 
children once .very three yeara. 

So, al of now, the monitoring arrangementa .. _I 
In place to ensure and curb 1he dMtrIlon of funda from the 
schema. M far as d1veralon of fund. from the acheme I. 
concerned, the funds might have bean u.ed for something 
else under HRD. But It Is ensured that relmburaement I. 
done. Therefore, glaring diversion of funds hu not yet· 
come to the notice of the Govemment of India, and In 
cue, It don, stepa havI been taken to talk to the State 
Governments to ensure that these diversions are curbed. 

MR. SPEAKER: Shri Ranen Barman - Not preMnt. 

[TraMla'IonJ 

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir, 
there are many desert districts In Rajasthan viz. Jodhpur. 
Barmer, Jalsalmer etc. which are educationally. very 
backward. I want to know from the hon. Minister, through 
you, whether the,. Is any scheme to provide additional 
funds to such districts under Sarva Slklha Abhlyan so that 
the,. educational lavel may be raised and the people of 
the entire rural area of that region may get benefit? 

[English} 

SHRIMATI D. PURANDESWARI: Sir, the Annual Work 
Plans and Budgets are sent by the Stat.. to the 
Govemment of India. Based on that, the allocation. of 
fundI are made. 
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When It cornea to the backWW'd and trtI.t .,.... the 
States with the hlgh.st number of out of achool children 
haw been given prior docatlon. Thent hu betin an 
Incnt ... In the allocation to the .. Stat.s •• speclally to the 
States of Bihar. W.st Bengal. -Madhya Pradesh and 
Ra)Uthan. There h .. been an Incre ... In the allocation 
to ensure -that th.ben.~ .. of Sarva Shlksha Abhiyan do 
reach th ... backward ....... -

MR. SPEAKER: Now. Shrl Ravl Prak .. h V.rma. 

... (Interruptions} 

MR. SPEAKER: I am 1OtTY. I have already got a lilt of 
24 hon. Members. It Is not posllble. Pl .... allow me to 
conduct the Hou ... 

[»a""""n] 

SHRI RAYI PRAKASH VERMA: Mr. Speaker. Sir. It II 
a very Importaftt IlIue. Education Is a basic component for 
development Of the country. I would Ilk. to know from the 
Han. MInister .. to how much money has been'depollted 
under education ce •• au now and the percerdIIge of amount 
.. by ttlm out of that In an effective manner? 

[EngII.h] 

MR. SPEAKER: Have you got the ItatiatiCl? 

SHRIMATt D. PURANDESWARI: I will send It acrotl 
to the Member. 

MR. SPEAKER: All right. 

SHRI B. MAHTAB: Sarva Shlk.ha Abhlyan has been 
launched with the goal to unlyersalise primary education 
by 2010. Education Isln.tNmentaJ for economic well being 
and this Is true for the indiYidual and also for the .ntire 
nation. 

My question II ... lpeclal attention is required to be 
given 10 the mo.t deprived wlnerabl. and physically and 
mentally challenged children, who are at rllk. whether 
such attention Is a110 focused on socIo-economicaily 
backward strata by providing full time schooling. If 10. 
doel the determination of funding commensurate with the .. 
parameters? What il the balil for determining the size of 
funding to the States? 

SHRIMATI D. PURANDESWARI: AI I have mentioned 
earlier. the Annual Work Plans and Budgets are sent by 
the States to the Government of India and the Government 
of Incia places this proposal in front of the Project Approyal 

Board and then the funding Is approY8d. Then. both the 
Government of India and the States ahare the funding on 
75:25 balls. this Is the balil on which the fund il basically, 
given 10 the S ..... The performance of the Stat.s Is aIIo 
taken Into consideration when the fundi are being 
allocated to the State •• 

During the year 2006-07. there h .. been particular 
concentration given to certain areu like filling the 
Infrutructure gap. providing unlvaraai access. upgradatlon 
of EGS centres. In-depth study of the specially foou&ed 
districts. quality improvements and learning outcomes "so. 
There hal been special focul on the reduction of drop-out 
rate. a11O. 

SHRI P. KARUNAKARAN: It il a welcome step taken 
by the Goyernment that more funds are a/lotted for the 
direct intervention of the primary education of the country. 
But It is tNe on the other side that the ltatuS of education 
differs from State to State. The norms prescribed for the 
utiUlation of ttle fund are the lame to all the States. The 
need of each State may differ. Will the Government conlider 
bringing more flexlblDty for the uSiUsation of this fund? 

SHRiMATI D. PURANDESWARI: The States that are 
backward haye been given particular att.ntlon. Under the 
SSA n~s. the States. which haye the highest number of· 
out of school children and where there are a large number 
of children who belong to the hard to reach lectors. haye 
been given special focused attention. 

Sir. based on the State-specific data. 48 dlltrlcts in 
ten State. having more than 50,000 children out of school 
has been a special focus. Out of these 48 district.. 19 
districts are in Bihar. 15 are in UP. fiYe in We.t Bengal. two 
each in Assam and Chhattilgarh. one each In Andhra 
Pradesh. Haryana. Maharashtr.. Madhya Pradesh and 
Tripura. There has also been focused attention glYen to 
the fiye States with the highe.t out-ot-school children. 
The.e State. recelye about 50 per cent ot the SSA outlays 
for 2006-2007. specially States like Bihar and Uttar 
Prade.h. 

The.. 48 districts haye recelyed 17 per cent of the 
total Sarva Shiksha Abhlyan outlay for 2006-2007 Including 
19 per cent ot EGS and 18 per cent of AlE interventlonl for 
flexible school funding. 

[Translatlon1 

SHRI RAM KRIPAL YADAV: Mr. Speaker. Sir. first of 
a/l I would like to expre .. my gratitude towards the hon. 



18 JULY 25, 2008 20 

Prime Mlnilter and the Education Minister In the UPA 
GoYMnment who have relOlved to focus on Increulng th. 
literacy rate In Bihar and all other backward Statel. The 
docalion WIder thil head hal bean Increased by nearly 
53.7 pen:ent. The hon. Mlnllter hal Mid In her reply that 
special att.ntlon hal been paid tOWardl Bihar and Uttar 
Pradelh. I would like to know .. to what stepa are being 
taken to open new schools, appoint teachers and construct 
Ichool buildingl In Bihar during the current financial year? 
She hu stated that, the Union Govemment and the State 
Government fund such works In a 75:25 ratio but in the 
cue of Bihar It Heml ~hat an work are being undertaken 
by the Bihar Government. The Minlltry hu neither a 
monitoring nor any advertiling mechanism ·In place. Thil 
II ciacouraging for UI. The Union Govemment II making 
luch a large allocation under this head but there Is no 
mechanism to monitor It. Th. public repreHntatlvel are 
not Involved In the Ielection procell for identifying the 
lite for construction or opening of a new school, I would 
like to know from the hon. Minister, through you, if sh. 
propol. to give advertlHmenti or .Itabllih a monitoring 
mechanllm. Does the propoH to beltow any right of 
making luch .. Iactions on the hon. M.PI. 

(English) 

MR. SPEAKER : Do you have the detalll now or will 
you send them later? 

SHRIMATI D. PURANDESWARI: Sir, with regard to 
the Five Statel which are lagging behind In Implementation 
of Sarva Shlklha Abhiyan, th.re hu been a special 
attention given, al I have said earlier. With particular 
reference to Bihar, coming to the opening up of new 
Ichoola. 15,000 schooll are to be opened up In Bihar. 
Coming to upper primary Ichools th.r. are about 822 In 
the pipeline and coming to the teachers there are 80,512 
teachers. With regard to the EGS coverage the number of 
children covered under the EGS and AlE scheme are 
25.84 Iakh. Tumlng to civil works, the number of Ichool 
bulldlngl are 15,000 u I have laid earlier. Th. number of 
clulters In Bihar are 3,669. 

Regarding the question that the han. Member hal 
railed, whether we would Involve the Memberl of 
Parliament In the impl.mentation of the Sarve Shlklha 
Abhlyan, I would lik. to emphasl.. here that It Is the 
rightful duty of every cltiz.n to .nlure that Sarva Shlksha 
Abhlyan il being implemented efficiently because It II a 
very large, very ambitioul programm •. I am lure, u a 
..... ...,tattve of the public, the han. Member would take 
a very good Interelt and In cu. th.re are any lapsel he 
may bring them to our notice 10 that we would take .ultabl. 
action. 

MR. SPEAKER: Thank you. 

Shrimatl Paramjit Kaur Gullhan to uk the next 
supplementary. 

As this II a matter of education. I am allowing a few' 
more supplamantarl.s. Already &Ix supplementari81 have 
b8en allowed.' 

... (Interruptions} 

MR. SPEAKER: Pleu. have patience. L.t me see. I 
am trying to look at all sides. 

... (lntetrupIIors} 

[Translation] 

SHRIMATI PARAMJIT KAUR GULSHAN: Mr. Speaker, 
Sir, indisputably this Is a very good &Chame but this scheme 
also hu many loopholes which are brought to light In the 
ParlIament and by the Prel' and the T.V. from time to time. 
It prevents the education aector from d.rivlng any real 
benefits from the scheme. I would like to ask the han. 
Minister, through you, whether any stapa are being taken 
to remove theH.loophol8l. 

I would alia Ilk. to know from the han. Minist.r, 
whether the Members of Parliament have any role in giving 
grants under the Sarva Shiksha Abhiyan since w. are 
n.ver invited for meetings at the district or state level and 
no Information regarding this matter Is provided to UI? 

Besides, I would also like to know if MLAs or some 
other persons have any right to grant funds und.r the 
Serva Shlkaha Abhiyan? 

(Engn.h) 

SHRIMATI D. PURANDESWARI: Sir, this Is pertaining 
to the monitoring arrangements under Sarva Shlksha 
Abhlyan. As I have mention.d earlier, local community 
baled monitoring of the Ichool performance and the 
.nrolment drives and updating household data of lot of 
school children is done .very ye.r. Computerised 
education and MIS system which give the annual school 
baaed data on all lignlflcant educational statistics II also 
In place. Progress against k.y monthly indicators and the 
more detailed quarterly progress reports are lent by the 
Stat.s to the Govemment of India. 

Coming to the achievement IeveV.valuation. NCERT 
does It once every three years. 

MR. SPEAKER: You have already anlwered that. • 
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SHRIMATI D. PURANDESWARI: Yes. Sir. Forty-one 
National SocIal and Science Institutes have also been 
attAched to all the Stat .. to conduct· field survey. to ensure 
that the Salva ShIkIha Abhlyan Is being Implemented In a 
proper way. So. these are the various monitoring methods 
that are in place. 

MR. SPEAKER: Shri Anant Gangaram Geem. 

... (Interruptions) 

MR. SPEAKER: I am prepared to allow any 
discussion provided notic8 come. to me. On matte,. of 
education. we should give priority. That II why. Shri Geete 
Is number seven In putting supplementerlel. How many 
IhaH I allow? We are only at second Que.tlon. 

[Translation} 

SHRI ANANT GANGARAM GEETE : Mr. Speaker. 
Sir, Serva Shlksha Abhiyan Is a very good scheme to 
boost primary and ,:,pper primary education. Demand for 
construction of school buildings is the highest In rural 
areas, Every State has a shortage of school buildings and 
this Is an omnipresent problem. The Ichools being 
constructed under Serva Shiksha Abhiyan share a common 
design and all the school buildings are supposed to be 
built according to this deSign. 

Sir, hilly terrains dominate the geographical layout of 
our country. I belong to the Konkan region which Is .. so a 
hilly region. Plain land Is not available in such area •. 
Small farmers till these land. I would like to know from the 
hon. Minister, through you. If he proposes to provide for 
construction of school buildings in such areas to facilitate 
education of the children of the farmers. 

MR. SPEAKER: Please put your question. 

SHRI ANANT GANGA RAM GEETE: Land for constru-
ction of such buildings is acquired free ot cost from the 
farmers. I would like to know from the hon. Minister whether 
she would be willing to give permiSSion to design the 
buildings as per the traditional systems used In hilly 
terrains, since plain land is not .vallable, Instead of 
constructing the buildings as per the common design 
approved for construction in the entire country. 

[English} 

SHRIMATI D. PURANDESWARI: Sir. there is no 
specific design specified by the Government of India. The 
Stales are free to choose their own designs depending on 
the locally available resources. So. there is no specific 

one design thai is being emphasised by the Govemment 
of India. 

MR. SPEAKER: Shrl Yerrannaldu. Please put specific 
question. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker. Sir, 
the Government has decided to conslruct five Iakh 
classrooms In this particular year under Sarve Shiklha 
Abhlyan. There is a lot of demand for construction of 
school building.. but there II a Itlpulatlon lhal the 
community hu 10 pay len per cenl contribution. In 
backward ....... In fishermen-Inhabited ...... , how II It 
poslible for them to contribute ten per cent? That II why. 
there il lack of cI .. srooms and students are luffertng a 
101. On the one .. Ide. the Govemment has decided to 
construct fj'"e lakh clasarooms. Then. what II the need to 
demand contribution from the community? Will the 
Government consld.r conltructing cluarooml In the 
backward area and filherman-inhabited areu, wlthoul 
any contribution? Will the Government do like thll or not? 

MR SPEAKER: You need nol repeat. 

SHRIMATI D. PURANDESWARI: Sir, th .... are no 
stipulations on community contribution regarding 
construction of classrooms, but there have been Inltancea 
where people have been asked to contribute. Thllil done, 
so that they wiD have a sen.. of belonging to It. Thla 
would allow the maintenance of these Ichools and 
classrooms to be done very well. Bul let me again 
emphasise that there is no slipulation as such that theN 
should be a 10 per cent contribution paid to it. 

MR. SPEAKER: Last supplemenlary on this Queilion 
to be asked by Shrl Jyotiradltya M. Sclndia. 

[Translation} 

SHRI JYOTIRADITYA M. SCI NOlA: Mr. Speaker, Sir, 
the Govemmenl had said that it would give as much 
priority to outcomes as to the outlays. I am happy that 
Rs.11 erore have been allocated as outlay for this sector 
under this campaign and that the outlay has been 
augmented by 54 percent. My queilion is regarding 
outcome and I would simply like to know if there has been 
any incre.se In the gross enrolmenl ratio? Has any • 
reduction been recorded In the school dropout rate which 
was 40 percent during 2001-2oo2? How many places in 
rural areas do not have a school in a radius of one 
kilometer till date? My question only relates to the 
oulcome., nolthe outlays. 
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[English] 

SHRIMATI D. PURANDESWARI: Sir, there has been 
an independent llaWY conducted by SRI-IMRB on behalf 0' the Ministry of Human Resource. It is Indicated that 
there are about 1.34 erore children stili out of schools. 
Today, 93 per cent of our children are In some kind of 
schooling facility or the other, and the dropout rate has 
also come down from 28.5 per cent In 2001 to 6.84 per 
cent In 2005. Among the social groups, there are about 
9.97 per cent MUlnms; 9.54 per cent ST.; 8.17 per cent 
SCs; 6.9 per cent of the OBC children who are stili out of 
schools. There I. a drive undertaken to ensure that these 
children are allO brought Into the ambit of education. 

implementation of SAFTA 

+ 
-23. SHRI ADHALRAO PATIL SHIVAJIRAO: 

SHRI KIRTI VAROHAN SINGH: 
Will the Minister of COMMERCE AND INDUSTRY be 

pleased to .tate: 

(a) whether South Asian Free Trade Agreement 
(SAFTA) has been Implemented; 

(b) If 80, the details thereof; 

(c) whether Pakistan has refused to trade with 
India under SAFTA as reported In the Times of India dated 
July OB. 2006; 

(d) if so, the facti thereof and the reasons therefor; 
and 

(e) the reaction of the Government thereto and 
steps taken by the Govemment in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): Ca> Yes, Sir. The Agreement on 
South Asian Free Trade Area CSAFTA) has come Into force 
from 1 st January, 200e. In view of the different budget 
perioas, the member states of SAFTA decided to Implement 
the phased Tariff Liberalization Programme CTLP) with 
effect from 1 st July, 2006 except Nepal which would 
implement it with effect from 1 st August, 2006, with the 
condition that the TLP for the first two years would be 
completed by 31st December, 2007. 

(b) to (e) A staternent is laid on the Table of th. 
Hou ••. 

• '.'ement 

(b) Under the phased Tariff Liberalization Progra-
mme (TLP) of SAFTA. Non-Least Developed Contracting 

State. (Non-LOC.). I.e •. India, Paklttan and SrI Lanka are 
to bring down tariffs to 20% within two yen, whUe LOCI 
(Bangladllh, Bhutan, Maldlvel and Nepal) will bring them 
down to 30%. Non-LOCI win then bring down tariffs from 
20% to 0-5% In 5 yea,. ( Sri Lanka In 6 yeara),wh~le 
LOCI would do 10 In 8 yeart. Moreover, non-LOCi will 
reduce their tariffs for L.D.C. products to 0-5% In 3 years. 

Thil TLP is not applicable to the items kept In the 
Sensitive List by each member state. India has kept two 
Sentitlve . Lists, one for Non-LDCs with 865 Items and 
another for LDC. with 744 Items. 

India and Pakistan Illued customs notification. for 
tariff concessions with effect from 1 st July, 2006. M .per 
Information (rom the SMRC Secretariat, Sri Lanka has 
not been able to Implement the TLP on the agreed date as 
the Parliament of Sri Lanka is yet to pass the Revenue 
Protection Order. Information regarding issue of customs 
notifications by Bangladeth, Bhutan, Maldives and Nepal 
has not been received as yet from the SAARC Secretariat. 

. (c) and (d) Pakistan'. custorna notification for TLP 
has a rider that It would be subject to their Import Polley 
Order. I'ccording to this Import Policy Order, Imports into 
Pakistan from India ar.e restricted to the Items In a Positive 
List is.ued by the Ministry of Commerce of Pakistan, which 
presently consllts of only 773 Items. All member Statel of 
SAFTA, including Pakistan, ratified SAFTA without any 
r8HI'VationL The notification of Government of Pakistan Is 
therefore against the lener and spirit .of SAFTA Agreement 

(e) The SMRC Secretary General has bean 
requelted, vide lener dated 7th July, 2006 to convene a 
SAFTA Mlnistel'ial Council (SMC) Meeting urgently for 
consideration of this important maner. The SMC Is the 
highest decision making body of SAFTA and under Article 
10 of SAFTA, the SMC shall be responsible for the 
administration and Implementation of the SAFTA Agreement 
and all decitions and arrangements made within Its legal 
framework. 

SHRI ADHALRAO PATIL SHIVAJIRAO: Sir, while India 
has Impl.mented the decision of SAFTA In favour of all 
member 6o&Intriei Including Paklltan, but Pakiltan has 
not granted the Most Favoured Nation (MFN) status to 
India. They have decided to trade In only 773 Items on the 
basi. of the POlitive Li.ts. This attitude Qf Pakl.tan II a 
total violation of the Agreement . 

I would like to know whether the Government has 
ascertained the reasons from Paklltan not giving the MFN 
status to India. II there any provJ.'on of action In the 
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Agreement against those countrle. that violate the 
agreement? If 10, whether the Govemment II considering 
bringing the.e Issues to the Dispute Settlement Board; 
and If not, what other actlonl the Govemment Is planning 
to take againlt them? 

MR. SPEAKER: Hon. Member, you have already 
asked lix questions in your first supplementary on this 
particular Question It .. lf. 

SHRI ADHALRAO PATIL SHIVAJIRAO: Is the 
Govemment thinking of taking any action against Pakistan? 

SHRI KAMAL NATH: Sir, the SAFTA Agreement had 
to come Into force from 1 January 2008, but It wu decided 
that It would come Into effect from 1 July 2006 becau .. of 
different budget periods of different countrlel. Further, every 
country was required to Issue a customl notification 
bringing the tariffs down. However, the Pakistan 
Government had Issued a customs notification with • rider, 
which makes imports from India subject to their Import 
Policy Order, and Import Policy Order was of an earlier 
date that has a Positive List only. 

The whole SAFTA Is based on a negative list but the 
Import Polley Order I)f the past has a positive lilt of n3 
Iteml. Pakistan had ratified SAFTA without any reservation. 
So, this came as a surprise. It Is against the spirit and 
against the legalities of the SAFTA. 

I have written to the Secretary General of SAARC to 
call for an emergency meeting of the highelt decision 
making body, which is the SAFTA Minlaterlal Council to 
address this Issue and this Notification, which is being 
Issued by Pakistan. The Secretary General h.1 Informed 
UI that our letter has been forwarded to all the Member· 
Stat. and it Is proposed to be discussed In the forthcoming 
27th Session of the SAARC Council of Foreign Ministers 
to be held in Dhaka on August 11t and 2nd of this year. 

SHRI ADHALRAO PATIL SHIVAJIRAO: After SAARC 
Preferential Tracie Agreement, though India's total trade, 
that is to and fro, has registered a positive growth but the 
percentage of export Is far less compared to Import. For 
example, Indla'i export has Increased by 1.37 per cent In 
2004-05 as compared to 2003-04 and on the other hand 
import has registered 32.34 per cent increase for the same 
period which shows a remarkable trade deficit. Further 
Increasing Import has captured Indian market and poses a 
threat to domestic manufacturers. So, I would like to know 
what is the need for such increase of import instead of 
export and what steps are being taken by the Government 
to reduce the Import and Increase the export. 

SHRI KAMAL NATH: The percentage figure II one 
way of calculating it but compared to Nepal or other 
economies, India Is a much larger economy In the SAFTA 
countries. So, in terms of volume of Dollars or Rupees, 
they will give a different picture. Five per cent of hundred 
is five but five per cent of one thousand is fifty. Of course, 
in terms of Rupee, It il not what the hon. Member II 
saying. 

It Is important for India to be engaged in trade with 
the .. countries and there is today a huge trade balance In 
favour of India In fact, one of the complaints of Bangladesh 
aiwaYI is that there illuch • huge trade balance. They 
uk us 81 to why should we have trade agreement and 
Inltead we Ihould open up. Even " we open up, the trade 
balance will be huge. If we .. e the figures of 2005-08, our 
exports to Bangladesh are 1832 miUlon-doliara. 1.8 billion-
dollars and our Import II about 10 per cent of that, 118 
million-dollars. If we look to Sri Lanka, our exports are 
roughly 2.1 billion dollars and our imporll are 570 million 
dollars. There Is a very invertlve sltuallon In thla. It II not 
that we are Importing more than them. In fact, we are 
exporting a very subltantlal amount, more than what we 
are Importing from them. 

SHRI LAKSHMAN SETH: SAFTA hal been arrived at 
for the mutual beneftt and Int ... t of South AsIan countrtel. 
I would like to know from the hon. Minister what ltepa the 
Government has taken to derive benefit out of SAFTA. 
Recently, the Government has imposed a ban on export of 
sugar. In the International market, the price of lugar has 
Increa .. d. In this situation, our sugar producers could 
have derived some benefits out of that. Will this .ort of a 
ban hit SAFTA 11 would like to know how much benefit our 
country has derived out of SAFTA and what ltepe the 
Govemment has taken to derive benefit out of that. 

SHRI KAMAL NATH: We have Ilgned SAFTA, which 
will benefit both the countries. You cannot have an one· 
sided agreement. Nobody II going to sign an agreement 
where you will only benefit. You have to lign an agreement 
where both will benefit. This mutually beneficial agreement 
hu only come into foree 24 daya ago. We have carefully 
studied it. As time goel on, both countriel will benefit; our. 
neighbours will benefit and we will also benefit. 

Engagement, that means, the trade which was 
carried on by SAFTA countries with other countries, we are 
trying to bring that trade to India 10 that the SAFTA 
countries instead of Importing from other countrlel Import 
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them from India. So, it will be a mutually beneficial 
agreement. 

MR. SPEAKER: Hopefully so. 

SHRI VIJAYENDRA PAL SINGH: Sir, is it not a fact 
that we are getting Into more bilateral and multilateral 
arrangements like the SAFTA? We are also having such 
an arrangement with ASEAN because, after what you have 
said only five minutes ago, there is a stalemate in the 
WTO. What Is !he new arrangement that we are talking 
about? What is our strategy for having such an 
arrangement of making the SAFTA and having an 
agreement with ASEAN? Euro has got their own 
arrangement. Are we getting into an era of blJateraJilm 
and multilateralism out of the WTO? If that is a fact, then 
with what you have talked about the stalemate in WTO, 
should we not really concentrate more on SAFTA along 
with ASEAN? Is that the strategy that you are really wanting 
to have? 

MR. SPEAKER: You have put a very good question. 

SHRI KAMAL NATH: Sir, we have engaged In the 
multilateral system of trade. that is. the WTO. WTO is a 
multilateral rule based trading system with which we are 
engaged. Now, with the impasse there, the Government 
win have to make strategy -as to what is to be done. We 
have not very many free trade agreements. We have got 
the old on.s with Bhutan and Nepal, and a couple of 
year. ago we had agreements with Sri Lanka and 
Thailand. This Is a new experience for us. Bilateral and 
multilateral trade agreements will continue. There are about 
200 bilateral and regional trade agree menta in the world. 
We consider this as building blocks to the multilateral 
system. We will of course engage more, especially in the 
Asian region and also where it suits our trade Interests 
and where there are complementaries of our trade basket. 

Technology Upgradatlon Fund Scheme 
for Powerloom Sector 

·24. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Technological Upgradatlon Fund 
Scheme will give impetus to the powerloom sector; 

(b) jf so, the details of the scheme and the funds 
to be allocated for this purpose; 

(c) whether the scheme II also likely to solve 
unemployment problem in this sector; and 

(d) "10, the details thereof? 

THE MINISTER OF tEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (d) A statement is laid on the Table of 
the HOUle. 

Statement 

(a) to (d) In order to provide neceisaryimpetul to 
the modemizatlon of textile and jute Indultry, so that Its 
viability and competitivene.1 in the domestic .1 weH .1 
Intemationa! markets may enhance. Govemment of India 
Ministry of Textiles has launched a Technology upgradatlo~ 
Fund Scheme (TUFS), which is In. operation since 
01.04.1999 to 31.03.2007. The Scheme maiRly provides 

. for reimbur.ement of five percent Interelt charged by the 
financiallnstitutionllbanks for loans provided by them In 
respect of technology upgradation projects in conformity 
with the Scheme. However, the following incentives .re 
also available under this Scheme:-

(i) coverage of exchange rate erosion not exceeding 
5% points per annum in respect of foreign 
currency loans instead of 5% Interest .uppon; 

(Ii) for small scale textile and jute Industrial unlta, an 
option to .vail of either 15% Credit Linked Capital 
SubSidy (CLCS) or the existing 5% Interest 
reimbursement; 

(iii) For textile processing sector, • credit linked capital 
subsidy @10% in addition to the existing 5% 
Interest. reimbursement. 

Also, for smail scale powerloom unita, an option of 
credit linked 20% capital subsidy for powerloom and 
weaving preparatory machinery, upto • cost of RI. 100 
lakh. with the facility to obtain credit from an enlarged 
credit network that Includel all cooperative bankl and 
other genuine non-banking financial companiel (NBFCs) 
recognized by the Reserve Bank of India, have been 
provided. 

The response of the powerloom "ctar towards the 
TUFS Is encouraging. Under the 5% interest relmburaement 
and 15%-CLCS schemes, as on 3 LOS.2006, powerloom 
projecta wonh RI. 388 erore have been lanctloned. Under 
the 20% capital lubaldy scheme, as on 21.07.06, projects 
worth 283.30 erore have been aanctioned. Under the 20% 
capital lublidy scheme, .s on 21.07.2006, towards 
lubsidy As 32.95 cror. has been released. Since the 
scheme has greatly helped in the modernisation of 
power100m sector by lnatallatlon of .ddltional modem 
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looms, approximately 75,000 additional employments In 
pre ..... vlng, weaving and post-weaving actIvltie. are 
expected to have been cre.ted by 'It 80 lar. 

SHRI ABDUL RASHID SHAHEEN: Sir, under the 
Tect",otogy Upgr-.d.1ion Fund Scheme In the handloom 
HCtOr, the claJmlh.ve shot up to the tune of As. 1551 
crare, whereas the .lIocatlon made II only Rs. 535 crora. 
There Is a di.turblng news In the air that instruction. have 
been sent to oHicers, especially in the State of 
Maharaahtra, that further claims should not be processed. 
I would like to know from the hon. Minister If the 
Govemment feel. contented with this allQca1ion made, or 
they would take up the matter with. the Ministry of Finance 
for further fund allocation and extension of the Icheme till 
the year 2010. 

MR. SPEAKER.: There Is hardly any time for reply. 

[Translation} 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir, 
he II right that there Is great demand of 'TUFS' and 
Investment In this is increasing to a great extent. When 
demand surpassed our lubsldy scheme under It then I 
alked the banks to wait for lOme tima. After discussion 
with the Planning Commission and ,the Ministry of ,finance 
Rs.300 crore have now been granted for it. Thls.cheme is 
going to be completed in the year 2007 with the help of 
the Planning Commission and all others. It Is .ttractlng 
good Inveatmant. If fund allocation for It is Increased we 
will extend our cooperation to you also. 'TUFS' il earning 
profit and It Is attracting good investment besides It is 
providing employment and there II a boom in the Industry. 
We .... getting good co-operation In it from all. 

[English] 

MR. SPEAKER: We can have another supplementary. 

SHRI ABDUL RASHID SHAHEEN: Sir, my que.tion 
was If the Government was planning to have an enhanced 
allocation for thl. or not .. It is because this Industry Is 
capable of making a big investment plan up to Rs. 1,50,000 
erara. It II only then that we can achieve the 68 bUlion 
dollar worth production so that we can m .. t the challenges 
in the export nwket. But the hon. Minister laYS that industry 
hu picked up well. Is the Textiles Ministry planning to 
take up the matter with the Rnance Ministry for additional 
allocation and extension of the .chema till 2010 so that 
there is fulmment of vision of the Mlnl.try? 

MR. SPEAKER: Sntvlty Is the virtue. Now, thera Is no 
time' for reply. Brevity II a virtue. 

[Translation] 

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir 
what the hon. Member says Is right. China Is a member of 
WTO at prasent. We are allo trying that the scheme going 
to be completed In the year 2007 be extended up to the 
year 2010. W. are holding discuSllon with the planning 
commillion In thil regard. I think due to prellure from our 
side and the pace of development Of thll Industry. perhaps 
this scheme win be extended. Right now I cannot say 
anything about this because Cabinet process has to be 
completed there after concurrence of the Planning 
Commilslon and the Mlnlltry of Finance will allo have to 
be obtained • ... (lnterruptlonB) 

[English} 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) •.• • 

MR. SPEAKER: Hon. Members, please co-operate. 
With great diffICulty. I came to the Fourth Question. 

SM Advant. I will corne to your Adjournment Motion 
after Papers are laid on the Table. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Terrortst Activities 

*25. SHRI MOHO. TAHIR: 
SHRI PANKAJ CHOWOHARY: 

Will the Minister of HOME AFFAIRS be pleased to 
stale: 

(a) the details of terrorist attackl which took place 
in various parts of the country during 2006; 

(b) the details of loss of life and property damaged 
In each of such attacks; 

(c) whether the Government had information 
about the terrorist attackl which took place in the recent 
past; 

(d) If so, the number of terrorist attempts foiled by 
the security 'oren; 

(e) whether the security of Important placel has 
been beefed up; and 

·Nat r.aard4ld. 
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(f) If 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) DetaUs of the major terrorist Incidents In 2006 up to 
17th July. 2006 are given In the statement enclosed. 

designs of the terrorist outfits and are uked to streamline 
physical and protective security of vital Installatlona, 
inslltutlons. VIPs. religious places and other places of 
public and nallonal importance. 

The Central and State security and intelligence 
agencies In tandem continue to pursue their efforts to 
neutralize activities of theI8 terrorist outfits and have, busted 
a number of terrorist modules in recent years. 

(c) to (f) On the basis of the Inputs received from 
central Intelligence agencies. the State GovernmentsIUTs 
.... eenlitlzed from time to time about the plans and 

Statement 

Major Tef1Orl« Attacks durifI(J 2006 and the Number 01 Pet30ns KHIed .. InjuI'ed 

S.No. Date lnoident SFICIvitIan CaIUdIeI 
Killed Injured 

1 2 3 4 6 

1. 20.1.2006 In the run up to Republic Day 26 blaats were 3 27 
to 25.01.2006 caused by ULFA In Assam. 

2. 09.02.2006 Naxalites attacked the CISF Guarded magazine 8 9 
centre of Nallonal Minerai Development 
Corporation at Hiroll. Dantewada. Chhattiagarh. 

3. 19.02.2006 A bomb exploded at Platform No. 213 of 5 
Ahmedabad Railway Station. 

4. 28.02.2006 A police vehicle carrying 12 police personnel 5 7 
was blown by naxalltes In a landmine In 
Hatidoba. West Mldnapore District. West 
eengal. 

5. 28.02.2006 A private truck was targeted by naxalltes by 28 40 
a landmlne blat in Darbaguda PS Errabore. 
Dantewada Dlatrict In Chhattiagarh. 

6. 07.03.2006 Two separate bomb blasta occurred at Sankat 14 100 
Mochan Mandlr and Railway Station In 
VaranlJSi. UP. 

7. 24.03.2006 A private jeep was blasted by naxalltea In PS 14 4 
Pakhanjore. Dlatrlct Kanker. Chhattlagarh. 

8. 14.04.2006 At about 5.25 P.M. a bomb exploded within praml"s ' 15 
of Jama Maajld In Deihl Immediately theraafter 
another bomb exploded In the vicinity. 

9. 14.04.2006 Serial bomb blots occurred in 5 44 
Srlnagar In Jammu and Kashmir. 
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1 2 3 4 6 

10. 18.5.2008 A naxal engineered explosive blast took place 12 
at Gadchlroli, near village Peth on the road 
Kasansoor and Halewara in Ettapally Taluk of 
Gadchlroli District in Maharashtra. 

11. 21.05.2006 NDFB cauaed a bomb blast in District Udalgurl 8 
In Assam. 

12. 01.06.2008 Terrorists attacked the RSS Headquarters All three terrorists 
at Nagpur. were Killed 

13. 08.08.2008 22 blasts caused by ULFA In Assam. 10 99 
to ·12.08.2006 

14. 11.07.2008 Five grenade attacks took place in Srlnagar. 9 33 

15. 11.07.2006 Seven serial bombs exploded In local trains In 184 844 
Mumbal. 

18. 17.07.2006 Naxalltes and Sangham members attacked the 31 20 
Relief Camp, Police Station and CRPF Camp all 
at Errabore in Dantewada district In Chhattisgarh. 

(Eng/Ish) 

Alioation of Funcla for College. and Unlveraltle. 

*26. SHRI HITEN BARMAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to state: 

Govemment is to organize vocational courses at the tertiary 
level so as to enlure that ltudents who graduate from 
vocational courses posse .. knowledge, skins and aptitude 
for gainful employment. 

(a) the pre .. nt policy of the Govemment to 
propagate vocational education in the country; 

(b) the details of amount allocated/granted to 
varioUI Statal, particularty West Bengal, to start vocational 
courses In the Colleges and Universities during the last 
three years, State-wile; and 

(c) details of achievements made so far In this 
respect? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) The present policy of the 

(b) The State-wise details of amount allocatedl 
sanctioned to the colleges/Universities to start vocational 
courses under the Career OrIented Programme of the 
University Grants Commillion during the last three years 
i.e. 2003-04, 2004-05 and 2005-06, are given In the 
enclosed Statement I, II and III respectively. 

(c) The number of students enrolled under the 
University Grants Commislion's scheme of Career Oriented 
Programme during 2005-06 Is approximately 33,360, and 
the number of courses offered is 108 in the streams of 
Arts/Social Selences, 54 In Commerce and 146 In Science 
streams. 

Statement·/ 
Allocation of Funds for colleges and universities 

S.No. State No. of Amount Allocated! No. 01 Colleges Amount Allocated! 
Universities Sanctioned to Sanctioned 

Universltlel to Colleges 

1 2 3 4 5 6 

1. Andhra Pradesh Nil Nil 12 84.00 

(Rs. in lakhs) 

Total Amount. 
AHocated/. 

Sanctioned 

7 

84.00 
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1 2 3 4 5 6 7 

2. Assam Nil Nil 28 180.00 180.00 

3. Bihar Nil Nil 16 91.00 91.00 

•• Chhattilgarh Nil Nil Nil Nil Nil 

5. Deihl 1 10.00 4 22~00 32.00 

6. Goa Nil Nil 3 22.00 22.00 

7. Gujarat Nil Nil 10 65.00 65.00 

8. Haryana Nil Nil 17 100.00 100.00 

8. Himachal Pradesh Nil Nil 1 7.00 7.00 

10. Jammu and Kuhmlr Nil Nil 4 22.00 22.00 

11. Jharkhand Nil Nil 3 24.00 24.00 

12. Kamataka Nil Nil 24 152.00 152.00 

13. KeraJa Nil Nil 31 197.00 197.00 

14. Madhya Pradesh Nil Nil- 13 75.00 75.00 

15. Maha,..htra Nil Nil 63 400.00 400.00 

18. Manlpur Nil Nil 1 5.00 5.00 

17. Meghalaya Nil Nil Nil Nil Nil 

18. Miz.oram Nil Nil Nil Nil Nil 

19. Ori.sa Nil Nil 15 85.00 85.00 

20. Punjab Nil Nil 29 178.00 178.00 

21. Rajasthan Nil Nil 12 86.00 66.00 

22. Tamil Nadu 7.00 42 2;jr..00 283.00 

23. Uttaranchal Nil Nil 2 12.00 12.00 

24. Uttar Pradesh Nil Nil 20 184.00 164.00 

25. West Bengal Nil Nil 18 100.00 100.00 

Total 2 17.00 368 2303.00 2320.00 
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S,.,.",.",." 

Allocation of Funds for colleges and universities 

Y.r: ...os (RI. in lakhs) 

S.No. Slate No. of Amount Allocated! No. of Collegel Amount Allocatedl Total Amount 
University Sanctioned to Sanctioned Allocated! 

Unlversltie. to College. Sanctioned 

1 2 3 4 5 6 7 

1. Andhra Pradesh Nil Nil 18 182.00 ~82.00 

2. Assam Nil Nil 12 100.00 100.00 

3. Bihar Nil Nil 8 90.00 90.00 

4. Chhattiagarh Nil Nil 1 7.00 7.00 

5. Deihl Nil Nil Nil Nil Nil 

6. Goa Nil Nil Nil Nil Nil 

7. Gujarat Nil Nil 16 156.00 156.00 

8. Haryana Nil Nil 14 95.00 95.00 

9. Himachal Pradesh Nil Nil 1 12.00 12.00 

10. Jammu and Kashmir Nil Nil 11 98.00 98.00 

11. Jharkhand Nil Nil 1 12.00 12.00 

12. Kama~a Nil Nil 24 165.00 185.00 

13. K ...... Nil Nil 8 73.00 73.00 

14. Madhya Pradesh Nil Nil 8 61.00 51.00 

15. Maharashtra Nil Nil 19 234.00 234.00 

18. Manlpur Nil Nil 12.00 12.00 

17. Meghalaya Nil Nil 17.00 17.00 

18. Miloram Nil Nil Nil Nil Nil 

19. Ort ... Nil Nil 2 10.00 10.00 

20. Pond/cherry Nil Nil Nil Nil Nil 

21. Punjab Nil Nil 10 82.00 82.00 

22. Rajasthan Nil Nil 12 79.00 79.00 

23. Tamil Nadu 2 29.00 27 289.00 318.00 

24. Uttaranchal I Nil Nil 1 7.00 7.00 
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2 3 4 5 8 7 

25. Uttar Pradesh Nil Nil 24 157.00 157.00 

26. West Bengal Nil Nil 9 90.00 90.00 

Total 2 29.00 228 2020.00 2049.00 

..,.",.",.,. 

Allocation of Funds for coil •• and univflt'sltia 

YMr: 200l-OI (RI. In Ilkhl) 

S.No. Slate No. of AmoUnt Allocated! No. of Col., Amount AIIocatedl Total Amount 
University Sanctioned to Sanctioned Allocated! 

Unlversltie, to CoIlegea Sanctioned 

1 2 3 4 5 6 7 

1. Andhra Pradesh s.oo 5 88.00 73.00 

2. Assam Nil Nil 24 .152.00 152.00 

3. Bihar Nil Nil 10 72.00 72.00 

4. Chhatti,garh Nil Nil 12 81.00. 81.00 

5. Deihl Nil Nil Nil Nil Nil 

6. Goa Nil Nil Nil Nil . Nil 

7. Gujarat Nil Nil 2 14.00 14.00 

8. Haryana Nil Nil 26 153.00 163.00 

9. Himachal Pradesh Nil Nil 4 31.00 31:00 

10 Jammu and Kashmir Nil Nil 7 63.00 53.00 

11 Jharkhand Nil Nil 4 27.00 27.00 

12 Kamataka Nil Nil 8 78.00 78.00 

13 Kerala Nil Nil 7 65.00 85.00 

14 Madhya Pradesh Nil Nil 4 24.00 24.00 

15 Mahara,htra Nil Nil 72 478.00 478.00 

16 Manipur Nil Nil 2 10.00 '0.00 

17 Meghalaya Nil Nil 2 12.00 12.00 

18 Mizoram Nil Nil 2 10.00 10.00 

18 OrIlla Nil Nil 5 27.00 27.00 

20 Punjab Nil Nil 37 250.00 250.00 
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1 2 3 .. 
21 Rajasthan Nil Nil 

22 Tamil Nadu Nil Nil 

23 Uttaranahal Nil Nil 

24 Uttar Pradelh 1 5.00 

25 West Bengal Nil Nil 

Total 2 10.00 

Rural-Agro Incluatrlal Economic Policy 

*27. StoiRI G. KARUNAKARA REDDY: Will the 
Minilter of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the Government has any proposal to 
formulate a rural-aaro industrial economic policy to lessen 
the dependence of villages on the towns; 

(b) If 10, the detaill thereof; and 

(c) the measures taken by the Government to 
process the available raw materials in villages into finished 
goods? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) to (c) In line with the policy 
of the Govemment for generation of employment in rural 
areas through the promotion of khadl, village and coir 
Industrl... the following programmes and schemes are 
Implemented: 

(I) KhacII 

(i) Interest SubSidy Eligibility Certificate (ISEC) 
Scheme. 

(iI) Rebate Scheme for providing rebate on sales of 
khadi. 

(Iii) Product Development, Design Intervention and 
Packaging (PRODIP) Scheme (both for khadland 
village Industries). 

(Iv) Rural Industries Service Centre (RISC) Scheme 
(both for khadl and village Industries). 

(v) Aulstance to khad! and viUage industry (KVI) units 
to participate In exhibitions at the national. Iub-
national levels, ete.. for Improving marketing of 
products (both for khadl and village Industries). 

(I) 

5 6 7 

20 145.00 145.00 

16 168.00 168.00 

2 14.00 14.00 

21 158.00 183.00 

12 81.00 81.00 

304 2167.00 2177.00 

Vlll.lndu .... 

(i) Rural Employment Generation Programme 
(REGP). 

(iI) PrIme Mlnllter's Rozgar Yojana (PMRy). 

(III) Colr 

(i) Development of Production Infrastructure Scheme 
for colr production through Iupply of equipment 
and machinery at subsidised rat ... 

(II) Research and Development Schemes. 

(III) Mahlla CoIr Yojana. 

In addition. Government has approved implemen-
tation of the Scheme of Fund for Regeneration of 
Traditional Industries (SPURTI) for development of 100 
clusters of khadl. village and coIr Industries over five yews 
beginning 2005-06. 

The units set up under the REGP as well as those In 
the khadl and colr sectors are by and large located In 
rural areas and small towns and moltly ule local raw 
materials for value addition through proceiling. 

Integrated Child Development Scheme 

*28. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to Itate: 

(a) the number of under-nourilhed children In 
each State and Union Territory 81 per the latelt count; 

(b) the allocation of central fundi for Imple-
mentation of the Integrated Child Development Scheme 
during the last three years and current year, State and UT-
wise; and 

(c) the goall and targets fixed under the scheme 
for this year and the preceding thr .. yews and the extent 
to which the eame have been achieved? 
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THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) The National Level data on 
undernourishment among children is compiled through 
the National Family Health Survey (NFHS). The latest data 
available from NFHS-2 (1998-99) on State-wise distribution 
of undemourished children upto three years is given in 
the enclosed Statement-I. The work relating to NFHS-3 is 
underway at present and findings are likely to be available 
by the end of the year. 

(b) Government of India is implementing the 
Integrated Child Development Services (ICDS) Scheme to 
Improve the nutritional status of the children (0-6 years). 
State-wise details of funds released under the ICDS 
Scheme during the la8t three years and In the current year 
so far is given in the enclosed Statement-II. 

(c) Objective of the ICDS Scheme, inter-alia, is to 
reduce prevalence of malnutrition amongst children below 
six years of age. The goal set, in the Xth Plan, for reducing 
malnutrition amongst children, is to bring down prevalence 
of under-weight children under three years from the current 
level of 47% to 40% and to reduce prevalence of severe 

under-nutrition in children in the 0-6 years age group by 
50%. Targets under ICDS Scheme are fixed for Improving 
the outreach of programme by operationalising the ICDS 
Projects sanctioned by the Government from time to time. 
State-wise details of ICDS Projects sanctioned, targeted 
for operationalisation and actually operationalised during 
the last three years, Is enclosed as Statement-III. While 
there wal, some short fall in operatlonall.atlon of 
sanctioned Projects earlier, there has been considerable 
improvement in the last year or two resulting In significant 
increase in the number of beneficiaries as is evident from 
the details given below: 

(In lakha) 

Year ending Beneficiaries Beneflciarln for 'or Supplementary P8E 
Nutrition 

March, 20041 415.08 204.38 

March 2005 484.42 218.41 

December 2005 548.31 237.64 

Table- 7. 17 Nutritional status of children by state 
Percentage of children under age 3 years classified as undernourished on three 

anthropometric Indices of nutritional status, 8COOITJIng to state, India, 1998-99 

State Weight-for-age Height-for-age Weight-for·age 
Percentage Percentage Percentage Percentage Percentage Percentage. 

below below below below below below 
-a SO -2 SO' -a SO -2 SO' -3 SO -280' 

1 2 3 4 5 8 7 

india 18.0 47.0 23.0 45.5 2 •• 15.5 

North 

Delhi 10.1 34.7 18.0 38.8 4.1 12.5 

Haryana 10.1 34.6 24.3 50.0 0.8 5.3 

Himachal Pradesh 12.1 43.8 18.1 41.3 3.3 18.9 

Jammu and Kashmir 8.3 34.5 17.3 38.8 1.2 1,1.3 

Punjab 8.8 28.7 17.2 39.2 0.3 7.1 

Rajasthan 20.8 50.6 29.0 52.0 1.9 11.7 

Central 

Madhya Pradesh 24.3 55.1 28.3 51.0 4.3 19.8 
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1 2 3 4 5 6 7 

Uttar Pradesh 21.9 51.7 31.0 55.5 2.1 11.1 

I!nt 

Bihar 25.5 54.4 33.6 53.7 5.5 21.0 

OrIlla 20.7 54.4 17.6 44.0 3.9 24.3 

WHt8engal 18.3 48.7 19.2 41.5 1.6 13.8 

No ........ 

Arunachal Pradesh 7.8 24.3 11.9 28.5 2.0 7.9 

Alum '13.3 38.0 33.7 50.2 3.3 13.3 

Manlpur 5.3 27.5 11.2 31.3 1.8 8.2 

Meghalaya 11.3 37.9 24.5 44.9 1.0 13.3 

Mlzoram 5.0 27.7 13.9 34.6 ,2.8 10.2 

Nagaland 7.4 24.1 11.7 33.0 2.4 10.4 

SIkkim 4.2 20~6 9.7 31.7 0.8 4.8 

W ... 
Goa 4.7 28.8 4.8 18.1 0.7 13.1 

Guj ..... 18.2 45.1 23.3 43.6 2.4 18.2 

Maharalhtra 17.8 49.8 14.1 39.9 2.5 21.2 

IauIh 

Andhra PrIdeIh 10.3 37.7 14.2 38.6 1.6 9.1 

Kamataka 18.5 43.9 15.9 36.6 3.9 20.0 

Kersla 4.7 28.9 7.3 21.9 0.7 11.1 

Tamil Nldu 10.6 36.7 12.0 29.4 3.8 19.9 

Hole: Eah Index II ......- In ....-rd devIaIIon unIII (SO) from !he mediM of the lntematioMl Reference PopuIlIIIon. 
I IncIudIe ehIIchn who .. beIDw -4 SO from !he lnterMllonal Reference PopuIIIIIon mediM 

S,.,."."",." 

StatHrl .. podJon of lllma rete.ad under ICDS Scheme (General), World Bank au/,ted #CDS Projects, 
ICDS Traln/ng Programme (Udlw) and Supplementary Nutrition (SNP) ,during the year 2003-04, 

2004-05,2005-06 and 2006-07 (tII/21.7.2006) 

(RI. In 1aIch) 

St. No. StateIUT 2003-04 2004-05 2005-06 2006-07 " 
f 2 3 4 5 6 

1 Andhra Pradnh 11135.88 13271.47 26824.89 14280.32 

2 Arunachal Prad •• h 1652.73 1897.61 1893.69 888.75 
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1 2 3 4 5 6 

3 Allam 4489.45 15999.37 26003.23 7931.1 

4 Bihar 53~4.59 13811.47 18393.33 18528.08 

5 Goa 420.7 . 294~52 492.66 270.65 

6 Gujarat 9894.54 12465 .• 13582.36 8821.01 

7 Haryana 4448.88 4782.27 7319.71 4282.28 

8 Himachal Pradesh 1603.86 2881.26 4393.80 2038.46 

8 JM1IftU and KaIhmIr 2415.88 3457.78 5642.15 3418.36 

10 . Kamataka 11341.87 11253.5 22038.89 10142.649 

11 Kerala 9585.5 8403.16 9431.93 5585.98 

12 Madhya PradeIh 18002.77 13757.81 21229.49 13142.094 

13 Maharalhtra 18598.87 14824.19 32286·;66 17344.184 

14 Manlpur 1453.55 2085.85 2344.45 1435.36 

15 Meghalaya 881.52 1467.81 2878.12 870.18 

18 Mizoram 852.83 195.68 1952.90 558.98 

17 Nagaland 1509.28 1383.5 3480.71 1241 90 

18 Orissa 11523.81 11882.93 18096.34 12898.829 

19 Punjab 4943.21 3956.21 8868.14 3892.85 

20 Rajaathan 11727.65 11883.17 13958.87 10975.859 

21 SlkkIm 173.89 332.88 477.23 217.47 

22 Tamil N_ 10855.27 14526.3 19286.53 10102.18 

23 Trlpura 1822.82 1452.32 3228.97 1274.83 

24 Unar Pradeah 19085.23 23584.37 52016.78 33873.88 

25 Welt Bengal 15873.69 13089.59 28880.80 14858.91 

26 Chhattlsgarh 6181.19 8411.96 9841.75 6429.01 

21 Jharkhand 3081.25 7719.8& 6249.82 648,7.57 

28 Uttaranchal 1882.83 2458.77 4131.15 1917.32 

29 Delhi 1172.42 1138.38 2088.72 1320.087 

30 Pondlcherry 205.54 238.89 319.40 240.25 
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1 2 3 4 5 6 

31 Andaman and Nlcobar 187.31 188.39 328.21 205.23 

32 . Chandlgarh 141.71 155.26 235.16 192.12 

33 Dadra and Nagar Havell 48.5 48.27 92.69 88.92 

34 Daman and Diu 41.37 38.98 61.48 70.52 

35 Lakahadweep . 35.09 25.15 50.19 41.44 

Total 191912.88 221087.95 364181.81 215518.87 

."".",.,.,.", 

sr.tew#se. number of Sanctioned, Twgeted fOr OperallutlDn and Operational/CDS Projects 
In the country during the last ttne y • .,. 

SI. No. St .. elur 2003-04 2004-05 2005-06 

No. of ICDS Projecta No. of ICDS Projects No. of ICDS ProjecII 

Sane- Targeted Opera- . Sane- Targeted Opera- Sane- Targeted Opera-
tioned for donal tIoned for tIonaI tIoned for tIonaI 

Optrationa- Operatlona- Operatlona- (_ on 
IiUIIon IiaatIon IIUIIon 31.12.2005) 

1 2 3 4 5 6 7 8 9 10 11 

Andhra PrIdeeh 383 383 351 363 363 351 376 313 383 

2 ArunacheI Pradeeh 58 58 57 58 58 58 79 58 58 

3 .Auam 196 198 185 198 196 195 219 198 196 

4 BIhar 394 394 183 394 394 249 538 394 390 

5 Chhatllagarh 152 152 152 152 152 152 158 152 152 

8 Qoa 11 11 11 11 11 11 11 11 11 

7 Gujarat 227 227 227 227 227 227 260 227 227 

8 Haryana 118 116 118 118 118 118 128 118 118 

8 Hlmechal PnIdeIh 72 72 72 72 72 72 78 72 72 

1f, Jammu and K ....... ' 121 121 120 140 121 121 140 140 129 

11 Jharkhand 204 204 152 204 204 152 204 204 204 

12 K...aakII 185 185 185 185 185 185 1as 185 185 

13 Kerala 183 183 183 183 183 183 183 183 183 

14 MMhya PrIdeeh 338 338 338 338 338 338 387 336 338 
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1 2 3 4 5 8 7 8 9 10 11 

15 .. ..,.,..htra 370 370 388 372 372 372 418 372 372 

18 ..... 34 34 34 34 34 34 34 34 34 
r!! .. 

17 Meghalays 32 32 32 32 32 32 31 ·92 32 

18 Mizarlm 21 21 21 21 21 21 23 21 21 

11 NapIand 54 54 54 54 54 54 5& 54 54 

20 Orl ... 328 328 321 328 328 328 328 328 328 

21 Ptqab 142 142 142 1<t2 142 142 148 142 142 

22 Raiuthan 257 257 257 257 257 257 27" 257 ·257 

23 SIIddm 5 5 5 5 5 5 11 5 5 

24 T ... UNadu 434 434 434 434 434 434 434 434 434 

25 Tripurs 40 40 31 40 40 31 51 40 38 

28· Uttar Pr-*h 838 838 742 834 834 818 135 834 834 

27 uu..nchaI 98 98 88 98 H 89 98 98 89 

28 WeetBenglll 358 358 352 358 358 355 418 358 357 

21 Andaman InCI 5 5 5 5 5 5 5 5 5 
Nic:c*r lliands 

30 Chandlgarh 3 3 3 3 3 3 3 3 3 

31 DeI1i 29 29 28 29 28 28 34 28 28 

32 DadI's and N8g.- HaveII 1 2 

33 Daman and DIu 2 2 2 2 2 2 2 2 2 

34 LakahadwHp 

3S POndicheny 5 5 5 5 5 5 5 5 5 , 

AM Incia 5852 5652 5287 5871 5852 5422 8118 5871 5853 

[Translation] (b) H so, the details of the outcome of such study; 

NaullWIIaoIat ActIvItIea (c) whether NaxailtellMaoisll have now shifted 
-29. SHAI HANSRAJ G. AHIR: their base to othar Statas; 

SHRI A. SAl PRATHAP: 
WIll the Ministar of HOME AFFAIRS be plaued to 

(d) If so, the details aJongwith the action taken by 
the Govemment In this regard; state: 

(a) whether the Government hu set up any panel (a) the detans of source of funding of Naxalltesl 
to study the cauI.S of NaxaJlsm; Maoists and the steps taken to check such funding; 
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(f) the number of civilian, .. curity personnel-
kidnappedlkilledlinjured and the property damaged In 
various NaxalitellMaoiIts attacks In various parts of the 
country during 2006, till date; 

(g) the details of the action plan finalised to check 
Naxallte activities In the recently held meeting of the Chief 
Secretaries and DGPs of Naxal aHected States; and 

(h) the extent to which activities of Naxailleal 
Maoists have been checked In the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) The Government has not ,et up any such panel. 
However, in May, 2006, the Planning CommlSllon has .. t 
up an Expert Group on development iSlues to deal with 
the causes of discontent, unrest and extremism. 

(c) and (d) The naxal violence was reported from 
509 police stations In diHerent State. In 2005. The level of 
naxal violence remains high In certain parts of the States 
of Chhattlsgarh, Jharkhand, Andhra Pradesh, Bihar, 
Maharashtra and Orissa. However, there are reports that 
naxal groups are trying to expand their Influence In new 
areas in some other States. 

(e) Naxal groups are reported to have been 
raising funds mainly through extortion and levy/cell on 
sale/movement of forest produce and other commodities. 
The naxal aHected States are sensitized from time to time 
to take preventive measures to check such naxal activities. 

(f) Details of civilians and security personnel 
killed, and the property damaged in the naxal aHected 
States during 2006 (till June 30) are as under: 

Name of State No. of Security Property 
Civilians forces damaged 

killed killed (in Rupees) 

Andhra Pradesh 14 4 62,25,000 

Bihar 28 2 7,75,000 

Chhattlsgarh 190 54 9,23,30,000 

Jharkhand 35 23 80,00,000 

M.P 

Maharashtra 24 1 82,01,765 

Orissa 3 2,50,000 

Uttar Pradesh 2 

We.t Bengal 7 4 10,00,000 

(g) and (h) nil the end of June this year, while the 
number of naxal Incidents declined by 12%, the resultant 
deaths increased by 18%. The 20th meeting of the 
Coordination Centre held on 31.3.2008 emphasized that 
the States would finetune action plans to .trengthen the 
intelligence network to pre-empt likely naxalite attacks, 
coordinate efforts by RPF, GRP and State Police to 
strengthen .ecurlty/.afety and protection of trainsl 
passengers! railway properties, encourage local resistance 
against naxalites, formulate and implement a compre-
hensive Rehabilitation and Resettlement (RR) Policy for 
local people and tribals likely to be displaced by major 
industria/lirrigation projects. ensure speedy and effective 
implementation of land reforms. etc. 

Dlenter UaMg8lMnt 

-30. SHRI SANJAV DHOTRE: 
SHRI BRAJESH PATHAK: 

Will the Minister of HOME AFFAIRS be pleased 10 
state: 

(a) whether the Disaster Management Act. 2005 
provides for setting up of the State Di .. ster Management 
Authorities and the Districts Disaster Management 
Authorities; 

Cb) If so, the details thereof alongwith the 
a .. lstance provided to various States for preparation of 
disaster management; 

Cc) the States which have let up such Authorities; 
and 

Cd) the details of fund. allocated and released by 
the Union Government for relief and rehabilitation of victims 
of disasters during each of the last three years, till date, 
State-wlse/UT-wlse? 

THE MINISTER OF STATE IN. THE MINISTRV OF 
HOME AFFAIRS CSHRI S. REGUPATHV): Ca) and (b) The 
Disaster Management Act, 2005 provides that every State 
Govemment shall, as soon as may be, after the coming 
into force of the provisions of the Act in respect of the 
State, establish a State Disaster Management Authority for 
the State. The Act further provides that the State Authority 
shall consist of the Chief Minister of the State as the 
Chairperson and other Members, not exceeding nine, as 
may be prescribed by the State Govemment. 

The Act also provides that every State Govemment 
shall. as 800n as may be.. after notification of the State 
Disaster Management Authority. establish a District Dilaster 
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Management Authority for· every district in the State. The 
District :Authorlty shall consist of the Collector or District 
Magistrate or Deputy Commissioner, as the case. may be, 
of the district and other members, not exceeding seven, as 
may be prescribed by the State Government. 

The Central Government assists the States by 
providing logistical and financial support during disasters 
and in strengthening their capacities for disaster 
management. 

(c) According to available information, after the 
enactment of the Disaster Management Act, 2005, the 
State Governments of Madhya Pradesh, Punjab, Mlzoram 
and Goa have constituted the State Disaster Management 
Authorities under executive orders. At the district level, 
Punjab, Mizoram and Maharashtra have constituted District 
Disaster Management Authorities. The Un.lon Territory 
Administration of Lakshadweep has re-constituted the 
Disaster Management Authority. A number of State 
Governments/Union Territory Administrations have 
constituted the State Disaster Management Authorities prior 
to this legislation. The.e are Andaman & Nicobar, 
Arunachal Prade~, Chandlgarh. Dadra & Nagar Haveli, 
Deihl, Gujarat, Kamataka, Kerala, Maharashtra, Manipur, 
Nagaland, Orissa, Rajasthan, Sikkim, Tamil Nadu, Tripur. 
and Uttar Pradesh. 

(d) The details of allocation and r.I.... of 
asaiatance from Calamity .Rellef Fund (CAF) and fund. 
r.le.sed from National Calamity Contingency Fund 
(NCCF) to various State. during the Iut three years Is 
enclosed as Statement. 

..... 
The Go~mment of india also approved in January, 

2005 a special package named a. 'Rajlv Gandhi 
Rehabilitation Package for Tsunami Affecte<t Areas' to 
provide assistance for immediate relief and response, 
revival of flsherle. and agricultural' .ector, construction of 
temporary shelters and repair/restoration of Infrastructure 
etc. The StateslUT GOVemment are Implementing this. 
package which Involves a financial outlay of Rs.3644.05 
crare. Out of this, an amount of Rs. 1752.45 crare (Tamil 
Nadu - Rs. 811.52 crore, Andhra Pradesh - Rs. 70.00 
erare, Kerala - Rs. 100.00 erore, Pondlcherry - Rs. 73.02 
crore and A & N Islands - Rs. 697.91 crore) has been 
released to the StateslUT upto 30.6.2006. An amount of 
Rs. 1607.01 crore, earlier earmarked for StateslUT under 
the 'RaJiv Gandhi Package', has now been mergadlincluded 
in the Tsunami Reconstruction Programme. After the 
completion of the phase of rescue and Immediate relief, 
the Govemment has approved on 8th December, 2005, a 
long term Tsunami Reconstruction Programme (TRP) with 
financial outlay of Rs. 9,870.25 crore. 

Statement 

Statewlse details of allocation and release of CRFINCCR during the last three years 

(Rs. in crare) 

SI.No. Stale Centre share of CRF Released form NCCF 
allocated/released 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 3 4 5 6 7 8 

Andhra Pradesh 171,96 180,56 258,06 116,75 65,07 100,00 

2 Arunachal Pradesh 10,44 10,96 21,23 29,79 9,09 68,44 

3 Assam 88,12 92,52 144,79 0,00 211,55 0,00 

4 Bihar 58,14 61,05 55.85- 0,00 398,92 0,00 

5 Chhattisgarh 23,85 25!03 83,81 26,83 52,74 0,00 

6 Goa 1,08 1,13 0.79- 0,00 0,00 0,00 

7 Gujarat 140,13 147,14 184,50 32,41 55,00 304,31 

8 Haryana 70,59 74,12 93,28 2,20 0,00 0,00 
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1 2 3 4 5 6 7 8 

9 Himachal Pradesh 37,75 39,64 75,52 0,30 0,00 112,97 

10 Jammu and Kaahmlr 30,30 31,82 64,84 0,00 50,00 309,n 

11 Jharkhand 49,22 51,68 94,56 0,00 0,00 0,00 

12 Kamataka 64,74 67,98 86,00 316,47 63,62 358,85 

13 Kerala 58,38 61,30 64,13 0,00 206,00 17,94 

14 Madhya Pradesh 54,39 57,10 190,67 36,72 1,70 0,00 

15 Maharashtra 136,49 143,31 1'67,18 n,46 173,23 657,25 

16 Manlpur 0.00· 0.00· 0.00· 0,00 0,00 0,00 

17 Meghalaya 3,42 3,59 8,47 0,00 6,16 0,00 

18 Mlzoram 2,58 2,71 4,94 0,00 10,68 0,00 

19 Nagaland 1,70 1,79 1.44· 0,00 1,81 0,00 

20 Orissa 95,04 99,79 226,16 104,43 53,44 0,00 

21 Punjab 106,55 111 ,87 109,52 0,00 0,00 0,00 

22 Rajasthan 179,72 188,71 311,73 512,74 216,79 0,00 

• 23 Slkklm 6,00 6,30 13,15 0,00 9,90 0,00 

24 Tamil Nadu 89,11 93,57 78.41· 289,45 783,14 1131,91 

25 Tripura 4,51 4,74 0.00· 0,00 0,05 0,00 

26 Uttar Pradesh 127,00 133,36 221,95 41,87 192,10 0,00 

27 Uttaranchal 28,10 29,50 71,02 0,00 0,00 0,00 

28 West Bengal 87,78 92,17 176,05 0,00 0,00 0,00 

Total 1727,09 1813,44 2808,04 1587,42 2560,99 3061,44 

• Cent'" Ihare of CRF hall not been releued for want of information relaUng to Crediting of earell. reIeued fundi, uttIIIatIon certificate and 
annual report. 

IEntl'l• h) Territories for the centrally sponsored national programme 

FundI for Mid-Day Meal Scheme 
on Mid-Day Meal Scheme; 

·31. SHRI SUBODH MOHITE: 
(b) If so, the details thereof; 

SHRI DUSHYANT SINGH: (c) whether all the State Governments are 
Will the Minister of HUMAN RESOURCE complying with the norms of MId-Day Meal Scheme; 

DEVELOPMENT be pleased to state: 
(d) If not, the realons therefor; 

(a) whether the Government hal decided to ., 
Increase the Central Assistance to Statel and Union (e) whether the Government hal taken note of 
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the complaints received in the implementation of the 
scheme; and 

(f) if so, the action taken by the Union Government 
thereon? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) and (b) Yes, Sir. The 
Central Government, in June, 2006, has decided to 
enhance the cooking cost norm from existing Re. 1 per 
child per school day to Ri. 1.50 subject to mandatory 
contribution of minimum fifty paise by States & UTs to 
reach the overall cost norm of Rs. 2. For the States of 
North-Eastern Region, the Central assista.nee would be 
Rs. 1.80 per child per school day with mandatory minimum 
contribution of twenty paise by them. 

In addition to the above, where convergence with 
other programmes is not feasible, usislance for cons-
truction of kitchen-cum-store and cookingJkltchen devices 
would be provided from the funds of the Scheme. 

(c) and (d) The State Govemments have been 
requested to immediately revise the cooking cost norm 
and provide necessary funds in the State Budget to meet 
their share. 

(e) and (f) A few compiaints, mostly featured in the 
newspapers, have come to the notice of the Govemment 
about Inferior quality/unhygienic food and irregular supply 
of mld-day meal. As the scheme is Implemented through 
Slate Governments, they have been continuously exhorted 
to give full attention to the. issue of quality and regular 
supply. A new initiative has been launched w.e.f. 1.1.08 to 
mobilize mothers to take turns to oversee preparation of 
meal and feeding of children. 

[Translation} 

Peace Procn. In J&K 

·32. SHRI AVTAR SINGH BHADANA: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the Minister of HOME AFFAIRS be plealed to 
state: 

(a) whether certain political partiealorganllatlons 
refused to participate in the meeting called by the Prime 
Minister in Srinagar during May, 2006 to eltablilh peace 
in Jamrm. and Kashmir: 

(b) if so, the details thereof; 

(c) the plea advanced by the said partle.' 
organisations; and 

(d) the reaction of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) The mainstream political parties, Bhartiya Janata Party 
(BJP) and Ladakh Union Territory Front (LUTF) did not 
participate in the Round Table Conference (RTC) called 
by the Prime Minister in Srinagar in May, 2006. All other 
mainstream political parties and organisations participated 
in the meeting. The immediate reason advanced by BJP 
for refusing to participate was Government's alleged failure 
in preventing the massacre of minorities in Doda and 
Udhampur, on April 20/May 1, 2006. LUTF's reason for 
staying away was, among other things, the feeling that the 
people of Ladakh were being Ignored in matters 
concerning resolution of the problems faced by the State. 

The separatist organisations such as Hurrlyat 
Conference (Mirwaiz Group), Hurrlyat Conference 
(Geelanl), Democratic Freedom Party (Shabir Shah), 
Democratic Liberation Party (Hashim Cureshl), Yuin Malik 
(Jammu & Kashmir Liberation Front) and SaJjad Lone 
(People', Conference Sajjad) were invited to attend the 
conference but did not participate. 

APHC (Mirwaiz Group) maintained that they did not 
want to share a platform with those mainstream political 
parties who did not consider the State's accession to the 
Union of India as disputed. The haraliner faction of Hurriyat 
headed by SAS Geelani stated that it wu of no use to 
participate until GOlfernment of India accepted the disputed 
status of Jammu and Kashmir. Shablr Shah (Democratic 
Freedom Party) boycotted the meeting on the ground that 
the Govemment of India had no clear policy on the State. 
Hashim Qureshi and Sajjad Lone iBid that Government of 
India was not taking practical steps for normalizing the 
situation in the State whereas Yasln Malik said that these 
conferences were meaningless. 

(d) The Government is committed to carry forward 
the dialogue process for resolving the existing problems 
faced by the people of Jammu and Kashmir. Prime Minister 
expresled the hope at the meeting that those who had 
stayed away from the conference would join the dialogue 
process at appropriate time, so that they could share their 
views with all of us. 

[Eng/ish} 

-33. SHRI M. SHIVANNA: 
SHRI KAILASHNATH SINGH YADAV: 

Will the Minister of HOME AFFAIRS be ple .. ed to 
sta .. : 
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(a) whether the Govemment has formulated any 
.cheme for flood prone StateS/UTs; 

(b) If so, the details thereof; 

(c) the names of the StateslUT. affected due to 
the recent flood, storm and hall.torm; 

(d) whether the Union Govemment hu .ent any 
team to the various affected StatealUTs; 

(e) if '0, the details of the recommendations made 
by such team, StatealUTa-win; 

(f) the detaila of lOIS of life and property damaged 
due to the recent flood, storm and hailstorm In various 
StateslUTI; and 

(g) the details of central assistance provided to 
each affected StateslUTs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (g) The 
Schemes for flood control are planned, funded and 
executed by the State Governments concerned. The role 
of the Central Govemment Is of a technlcaVeatalytle and 
promotional nature. The Central Govemment has initiated 
varioul measures for assisting the States In the 
management of floods, which Include:-

(a) the setting up of the Rashtriya Bam Ayog In 
1976 to look into the flood problem and 
suggest remedial measures. Based on its 
recommendations, flood management 
strategy in the country was formulated and 
forwarded to all the concerned States; 

(b) constitution of the Ganga Flood Control 
Commission in 1972 for the Ganga Balin 
States covering all the 23 river syst.ms of 
Ganga; 

(c) constitution of the Brahmaputra Board for 
flood management coverlnq the rlverl 
Brahmaputra, Barak and their major tribu-
taries; 

(d) formulation of the National Water Policy, 
2002, which has recommended for the 
preparation of basin-wile Muter Plans for 
flood management and control and for 
providing adequate flood culhlon in the 
r.servoir projects; 

(e) constitution of a Talk Force In 2004 for 
Flood Management and Erosion Control In 
Assam and Its neighbouring State. a. well 
.. Bihar, We,t Bengal and Eastem Uttar 
Pradesh. The report of the Task Force has 
been circulated to all the concerned States 
and Central Ministries. 

Twenty Stat" and One Union Territory viz Andhra 
Pradesh, Assam, Bihar, Chhattlsgarh, Goa, Gujarat. 
Haryana, Himachal Prad.sh, Jharkhand, J&K, Kamataka, 
Karata, Madhya Pradesh, Maharashtra, Orissa, Punjab, 
Tripura, Tamil Nadu, Uttar Pradesh, West Bengal and the 
UT of Pondicherry have been affected in varying degrees, 
due to the recent heavy rains, flood. and hailstorms. As 
per the provisional estimates received from the.e States! 
UT, 1,158 persons have lost their IIvel. 4,818 cattle heads 
perished, 1,43,899 houses have been damaged and 
8,98,370 hectares of cropped area affected due to these 
recent calamities. 

Out of these 20 States and 1 UT, only two States viz 
Madhya Pradesh and Kerala hay. submitted th.ir 
memorandum seeking additional Central assistance In 
the wake of hailstorms and floods, respectively. Inter 
Ministerial Central T.ams visited both the.e States. In the 
case of Madhya Prade.h, after followtng the laid down 
procedure, the High level Committee (HLC) hal approved 
an assistance of Rs.87.56 crore from the National Calamity 
Contingency Fund (NCCF) subject to the adjustment of 
75% of the balance available In the CRF account of the 
State. In addition, a rei .... of 0.45 lakh MTs of foodgralnl 
(0.25 lakh Mrs of wheat + 0.20 lakh Mrs of rice) has .Iso 
been approved for the State, under the Special Component 
of Sampooma Gram .. n Rozgar Yojana (SGRY) for 
providing relief employment in the hailstorm affected 
districts. 

With regard to Kerala, the Inter Ministerial Central 
Team h.. only recently visited the Stat. and II yet to 
submit Its report. Additional Central .. slstance from NCCF 
will be conlidered for the State based on the report of the 
Central Team and In conformity with the laid down 
procedure. 

The first instalment of Centrat Share of Calamity 
Relief Fund (CRF) for the year 2006-07 h .. be.n released 
to 8 out of 20 affected States viz (i) Andhra Pradesh (RI. 
135.48 erore) (U) Gujarat (Rs. 96.865 erore), (iii) Haryana 
(RI. 48.975 erare) (iv) Himachal Pradelh (Rs. 38.85 crore). 
(v) Kamalaka (RI. 45.140 eror.) , (vi) Keralli (As. 33.665 
crore) , (vii) Madhya Pradesh (Rs. 98.09 crore) and (viII) 
Orissa (Rs. 116.34 erore). For the remaining 12 affected 
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States the first instalment of Central share of CRF for the 
current year has not yet been released due to non 
lublnlsslon of utilization certificates to the Ministry of 
Finance. CRF Is not appUcable to UTs which are provided 
auiatance from the budget of the Ministry of Home Affairs. 

Dlatrict Primary Education Progl'llmme 

-34. SHRI RAGHUNATH JHA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to stata: 

(a) whether the enrolment of students had been 
adversely affected in certain parts of the country dua to 
lack of basic necessitleslfacilities In schools under District 
Primary Education Programme (DPEP); 

(b) If so, the details thereof; 

(c) whethar there was shortage of teachers, black 
boards, school buildings, and sitting capacity In classrooms 
and new schools were not opened as per the targets; 

(d) if so, the details thereof; 

(e) whether a large per cent of the schools are 
lacking basic facilities like drinking water, toilet for girl 
students etc.; 

..... ~ (I) if so, the details thereof; and 

(g) the measures taken to overcome the short-
comings In fulfilling the objectives of DPEP? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) to (g) DPEP is presentty 
operational only in 22 districts of the country. As per data 
furnished under the District Information System for 
Education (DISE) 2004-05, the Gross Enrolment Ratio 
(GER) In 17 of these districts is more than 100, in 3 
districts it is more than 90 and in 2 districts it is more than 
65. 

In the 22 districts of DPEP, against a target of 2no 
new school buildings 1976 have been completed so far, 
against a target of 24290 teachers the achievement Is 
24077, out of a target of 11227 of additional claasrooms 
the achievement is 10366, against a target of 6620 toilets 
for girls, 5806 have been constructed, out of 6574 dr,inklng 
water facilities, 4571 have been completed. In addition, 
every Govemment Primary School is provided a school 
grant of Rs.2000/- per year. 

Aa per DISE data for 2003-04 and 2004-05 schools 
with drinking water rose from 78% to 80.6% and toilets in 
schooll from 42% to 47% in the country. 

The DPEP project In the 22 districts is being 
implemented rigorously to achieve the objectives of the 
schema. 

Indo-PakTalka 

-35. SHRI ADHIR CHOWDHURY: 
SHRI UDAY StNGH: 

Will the Mlnistar of HOME AFFAIRS be pleaHd to 
state: 

(a) whether Home Secretary level talks batween 
India and Pakistan ware held at Islamabad recently; 

(b) if 80, the details of various Illuss discussed; 

(c) whether both the countries have exchanged a 
list of terrorists to be handed over to each other country; 

(d) if so, the details thereof; and 

(e) the reaction of Pakistan thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) and 
(b) The Third Round of the Home Secretary level talks, as 
a part of the composite dialogue prOcell was held at 
Islamabad on 30-31 May, 2006. The issues discussed In 
these talks related to terrorism, drug trafficking and release 
of civil prisoners and fishermen. 

(c) to (e) During the talks, the Indian side handed 
over a list mainly comprising terrorists of Pak based terrorist 
outfits, terrorists Involved In the 1993 Mumbai blasts, Pro-
Khallstani terrorists and those behind the hijacking of IC-
814 In December 1999, with evidence of their residing In 
Pakistan. The response of the Pakistani side was that 
either they are not in Pakistan or they have not committed 
any crimes in their country. The Pakistani side also gave 
names of their fugitives being harbored In India, with no 
specific details mainly to cover their Involvement in terrorist 
activities in Jammu & Kashmir and certain othar parts of 
India. 

Tatlle Parka 

*36. SHRI S.K. KHARVENTHAN: 
SHRI BASU DEB ACHARIA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of textile parka located in the 
country as on date, State-wise; 

(b) whether the Government haa any proposal to 
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set up more Integrated textile parks in various parts of the 
country; 

(c) if so, the IDeations identified and the amount 
earmarked for the same; 

(d) the time by which the new textile parks are 
likely to be Ht up; 

(e) whether the Government has constituted a 
project-implementation committee for textile parks as 
reported in the Financial Express dated July 5, 2006; 

(f) if so, the facts of the matter reported therein; 
and 

(g) the reaction of the Government thereto? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Under the Apparel Park for Exports Scheme 
(APES), 12 projects were sanctioned in the States of Andhra 
Pradesh (t), Gujarat (1), Karnataka (1), Kerala (1), Madhya 
Pradesh (1), Maharashtra (1), Punjab (1), Rajasthan (1), 
Tamil Nadu (2) and Uttar Pradesh (2). Out of these 12 
projects, only one (1) project in Tamil Nadu is complete 
and execution of work in the remaining projects are 
undergoing. 

(b) Scheme for Integrated Textile Parks was 
launched in the year 2005-06 by merging the erstwhile 
Apparel Park for Exports Scheme (APES) and Textile Centre 
Infrastructure Development Scheme (TCIDS). During the 
year 2005-06, 9 projects were approved under the SITP. 
Another 17 projects have been approved by the Project 
Approval Committee (PAC) in its 4th meeting held on 
01.07.2006. 

(c) State-wise location of the 26 projects approved 
under the SITP Is-Andhra Pradesh (4), Gularat (6), 
Kamataka (1), Maharashtra (6), Rajasthan (2), Tamil Nadu 
(5), Uttar Pradesh (1) and West Bengal (1). 

Estimated project cost ·of these 26 projects is Rs. 
2428.23 Crora, out of which Government of India Grant 
would be· Rs. 866 Crore. 

(d) Work on these 26 approved projects is 
expected to be completed by the end of the next financial 
year 2007 -OS. 

(e) to (g) Government has not constituted any Project 
implementation Committee headed by the Secretary, 
Ministry of Textiles to monitor the progrell of imple-
mentation of the SITP as reported In the Financial Express 
dated July OS, 2006. Howver, the SITP provides for a 
Project Approval Committee (PAC), under the Chair-
manship of the Secretary, Ministry of Textllea, for 
consideration/sanction of project proposals. 

As many as 2219 entrepreneurs ara expected to put 
up their units in the 26 projects approved under the SITP. 
The estimated investme'\t In.·lhese packa ~s Rs. 13,~5· 
Crore and estimated annual production is about Rs 19,200 
Crore. Estimated employment generation is about 5.29 
lakh (1.93Iakh direct & 3.36 indirect). 

(Translation) 

Functioning of KYI 

*37. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the performance of khadi and village 
industry has been dismal in the market during the last two 
years despite receiving grant from the Government; 

(b) if so, the reasons therefor; 

(c) the total number of centres of khadi and 
village indultries in each State, particular1y in Maharashtra; 

(d) the details of their functioning during the last 
two years, State-wise; and 

(e) the measures taken to improve the perfor-
manee of khadl and vII/age Industries? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) The growth in tho 
production, sales and employment of the khadi and village 
industry (KVI) during the last two years has been as follows: 

(Production and Sales: RI. crore; Employment: lakh person) 

Vear 

2004-05 

2005-06* 

* PI'OVIIIcIMI 

Khadi 

461.54 

465.26 

Production 

VI 

10458.89 

11949.14 

Khadi 

617.84 

656.47 

Sales Employment 

VI 

12487.35 

14075.79 

Khadi 

8.63 

8.89 

VI 

68.14 

73.82 

,. 
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(b) Does not arise. 1 2 3 4 

(c) StatelUnion Territory (UT)-wise number of 
registered khadi institutions (as on 31 st March 2006) and 

3 Haryana 86 6249 

of units set up under the Rural Employment Generation 4 Himachal Pradesh 11 2374 
Programme (up to 31 st March 2005) in the country, 
Including Maharashtra, are given in Statement-I enclosed. 5 Jammu and Kuhmir 32 7558 

(d) StateJUT-wise details of production and 6 Punjab 18 10467 
employment of khadl and village industry units during 
2003-04 and 2004-05 are given In Statement-II enclosed. 7 Rajasthan 135 27434 

, . .up-to-date details for 2005-06 are not yet available. 

1e) stepl) taken by Go~ernment to Improve the e Andaman and Nicobar 0 422 
performanCe-of kha~ and .vi~taage iAdustries Include: 

9 Bihar 80 1100 
(i) Amendments to the Khadi and Village 

Industries Commission Act, 1956 to make m. 10 Jharkhand 16 1058 
functioning of Khadi and Village Industries 
Commission (KVIC) more professional and 11 Qrlua 31 4157 
generate additional employment In rural 
areas. 12 West Bengal 201 19807 

(ii) Introduction of the 'Scheme of Fund for 13 Arunachal Pradesh 01 422 
Regeneration of Traditional Industries 
(SFURTI), in 75 clusters of khadi and village 14 Assam 18 3865 
industries for enhancing their compe-
titiveness a10ngwlth employment generation. 15 Manipur 12 840 

(iii) IntrOduction of the Product Development, 16 Meghalaya 01 3293 
Design Intervention and Packaging (PRO-
DIP) Scheme for Improved design and 17 Mlzoram 0 1070 
packaging of khadi and vii/age industry 
products. 18 Nagaland 01 4841 

(iv) Introduction of the Group Insurance Scheme 19 
rKhadl Karlgar Janashree Bima YOjana-) for 

Slkkim 0 288 

the benefit of khadi workeralartlsans. 20 Tripura 0 866 
(v) Ensuring availability of quality raw materials 

21 Andhra Pradesh 88 14858 for khadi production through Central Sliver 
Plants of KVIC. 22 Karnataka 166 14093 

sra""'en'''' 
23 Kerala 40 934' 

State-wise details of the number of registered khadi 
institutions (as on 31st March 2006) and units set up 24 Lakshadweep 0 10 

under the REGP (up to 31st March 2006) 
25 Pondlcheny 0 958 

S.No. Name of Number of Number of 
the State khadi institutions REGP units 26 Tamil Nadu 71 6141 

affiliated with 27 Dadra and Nagar Havell 0 15 
KVICI State KVIBs 

1 2 3 4 28 Goa 0 2439 

Chandigarh 0 156 29 Gujara. 205 '474 

2 Deihl 08 228 30 Maharuhtra 103 21884 
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1 2 3 4 2 3 4 

31 Chhattlagarh 17 1787 34 Uttar Pradesh 492 17725 

32 Madhya Pradesh 24 19884 Total 1891 209705 

33 Ultaranchal 36 2307 
Note: KVlC: KhedI and Viii. Industries CommIulon 
KVlB: KhIIdI and VIII. InduItriee ao.d 

.fem.nt-ll 

State-wl.e details of production and employment of khadi and village indwtry units during 2003-tU and 2004-05 

(Production: Rs. lakh; Employment: lakh person) 

S.No. Name of the State 2003-04 2004-05 

Production Employment Production Employment 

2 3 4 5 6 

1 Chandigarh 1624.93 0.15 1741.20 0.15 

2 Delhi 5567.55 0.31 5602.22 0.31 

3 Haryana 26180.40 1.54 35142.92 1.91 

4 Himachal Pradesh 26500.91 1.21 28589.82 1.33 

5 Jammu and Kashmir 20686.17 1.37 24487.61 1.46 

6 Punjab 43900.12 2.05 47625.97 2.37 

7 Rajasthan 90578.78 5.55 102821.96 5.96 

8 Andaman and Nlcobar 609.76 0.15 619.27 0.15 

9 Bihar 19518.18 2.63 21148.46 2.70 

10 Jharkhand 3290.63 0.18 3708.59 0.24 

11 Orissa 15540.23 2.21 19549.19 2.36 

12 West Bengal 35685.98 5.25 42003.66 5.58 

13 Arunachal Pradesh 524.67 0.01 794.55 0.03 

14 Alsam 8368.55 1.39 8576.05 1.65 ,. 
15 Manlpur 6197.16 0.62 6520.07 0.84 

16 Meghalaya 3709.57 0.27 4495.16 0.31 

17 Mizoram 3936.02 0.24 4848.13 0.29 

18 Nagaland 4982.48 0.32 5715.15 0.38 

19 SlkkIm 787.26 0.08 3365.82 0.37 
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2 3 

20 Tripura 3145.11 

21 Andhra Pradesh 44486.50 

22 Karnataka 82516.59 

23 Kerala 48762.44 

24 Lakshadw •• p 104.85 

25 Pondicherry 570.16 

26 Tamil Nadu 76849.24 

27 Dadra and Nagar Haveli 92.26 

28 Goa 3003.30 

29 Gujarat 47466.30 

30 Maharashtra 133197.45 

31 Chhattisgarh 9932.22 

32 Madhya Pradesh 53698.90 

33 Uttaranchal 9567.56 

34 Uttar Prad.sh 136635.40 

Total 968177.63 

(English) 

Census for Handloom Sector 

*38. SHRI BADIGA RAMAKRISHNA: Will the 
Minister to TEXTILES be pt.ased to state: 

Ca) the details and number of looms and weavers 
accord/ngto last Handloom Census, State-wise; 

(b) whether the Government periodically conducts 
Handloom Census; 

(c) If so, the reasons for not conducting census 
Iince 1995-96; 

(d) the estlmatqct impact of not conducting. the 
cenS .. 1 on the poIlCY-&naking procea and the livel of the 
weaverl and alia on the d.v.lopment of the HandIoom 
Sector; 

(e) whether the contribution of Handloom HCtIor 
Is on decline: and 

4 5 6 

0.33 967.12 0.11 

4.21 59481.87 4.88 

2.76 87874.74 2.98 

2.87 53646.16 3.03 

0.01 104.85 0.01 

0.09 578.51 0.09 

12.42 83002.17 12;88 

0.01 92.26 0.01 

0.13 3297.42 0.14 

1.00 50691.98 1.14 

5.64 140157.9 5.89 

0.30 15021.17 0.48 

2.26 62610.01 2.68 

0.52 11774.93 0.63 

13.11 154796.67 13.88 

71.19 1092043.56 76.78 

(I) If so, the details thereof alongwtth the action 
taken In this regard? 

THE MINISTER OF TEXTILES CSHRI SHANKERSINH 
VAGHELA): Ca) The State-wise details and number of looms 
and weavers according to lut Handloom Census conduc-
ted In 1995-96, are given in the enclosed Statem.nt. 

Cb) to Cd) The first census on Handloom wal 
conducted during the year 1987-88 and second cenlul 
wal conducted in the year 1995-96. Thus, the handloom 
censuses had been conducted at an interval of about a 
decade. Proposal to conduct a frelh census's under 
consid.ratlon. 

Ce) and Cf) The .stimat.d cloth production in 
handloom s.ctor In the year 2005-06 was 8203 million sq. 
mira. (Provisional) as compared to 5722 mUlion sq. mira. 
in 2004-05 and 5493 mUlion sq. mtra In 2003-04 which 
shows an annual inere ... of 8.41'% In the y .... 2005-06 
and 4.17'% In the year 2004-05. 
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The Government is implementing a number of 2 3 4 
schemes to enhance production. productivity and efficiency 
of the handloom sector and to enhance the income and 17 Manipur 281496 425580 
socio-economic status of the weavers by upgrading their 

18 Meghalaya # # # skills and providing Infrastructural input and marketing 
support The main developmental schemes are Deen Dayal 19 Mlzoramtl # • Hathkargha Protsahan YOjana. Integrated Handloom 
Training Project. Marketing Promotion Programme. Mill 20 Nagaland 87878 81827 
Gate Price Scheme. WOrkshed-cum-Housing Scheme. 
Weavers' Welfare Scheme and Handloom Export Scheme. 21 Orissa 92869 104676 
Further more, new schames of Integrated Handloom Cluster 
Development (IHCD). Mahatama Gandhi Bunkar BiJTIa 22 Pondicherry 3106 3155 
Yojna and Health Insurance Scheme have been launched 

23 P.unjab 6556 5956 In the year 2005-06. 

St.tement 24 Rajasthan 34343 37348 

25 Sikkim .... 838 ... 
State-wise details of number of looms .nd 

weavers as per 1995-96 census 26 Tamil Nadu 413174 319600 

S.No. Name of the State No.of No. of 27 Tripura 117792 137669 
Looms Weavers 

28 Uttar Pradesh 182539 221127 
1 2 3 4 

29 Uttaranchal 7031 9077 
Andhra Pradesh 202100 228007 

30 West Bengal 350654 270911 
2 Arunachal Pradesh 39592 30134 

Total All India 3487146 3470506 
3 Assam 1322056 1259878 

, Data not received from Meghalaya and MiZoraIn 
4 Bihar 34906 45424 •• No eeparate flQur. available relating to number 01 __ In 

rnpect of Slkldm 
5 ChhaHisgarh 8111 10130 

[Translation} 
6 Delhi 7027 2977 

Mining Survey 
7 Goa 43 14 

*39. SHRI RASHEED MASOOD: Will the Minister 
a Gujarat 20550 21350 of MINES be pleased to state: 

9 Haryana 22718 5076 (a) whether Geological Survey of India has 
undertaken survey work pertaining to mines in the country; 

10 Himachal Pradesh 47631 47901 
(b) If so, the locations where gold. silver and 

11 Jammu and Kashmir 18154 20773 copper reserves have been found; 

12 Jharkhand 11314 26118 (c) the approximate quantum of these metals and . 
miner. reserved In the .. areas; and 

13 Kamataka 70835 71238 
(d) the steps taken for Improytng the quality of 

14 Kerala 49508 32093 exploration and exploitation of these metals and minerals? 

15 Madhya Pradesh 14425 12882 THE MINISTER OF MINES (SHRI SIS RAM OLA): (a) 
Geological Survey of India (GSI) carrl .. out survey and 

16 Maharashtra 39900 38985 regional exploration for minerals. 
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Cb) and Ce) Gold ore reserves have been found mainly 
In the states of Karnataka CChlfradurga and Ralchur district) 
[17.61 million tonnes] and Andhra Pradesh (Kurnool and 
Anantpur districts) [1.56 mt]. 

Silver ore reserves are mainly found In Rajasthan 
(Chittorgarh district) [106.31 mt] and Karnataka (Raichur 
district) (7.27 mt]. 

Copper ore reserves have been found mainly in the 
states of Madhya Pradesh (Malanjkhand district) [227.14 
mt]. Jharkhand (East Singhbhum district) [75.89 mt] and 
Rajasthan (Udaipur, Dausa, Sikar, Jhunjhunu and 
Chlttorgarh districts) [52.94 mt]. 

(d) GSI has embarked upon a programme of 
modernization and acquisition of state-of-art equipment 
and latest technology. Exploitation of minerals is not within 
the purview of GSI. 

(English] 

Amendment. In Law 

*.0. SHRI BRAJA KISHORE TRIPATHY: 
SHRI BALESHWAR YADAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

Ca) whether the Government propoaes to change 
the definition of rape in the relevant Law; 

(b) If so, the details thereof; 

(c) the details of the suggestions made by the 
National Commission for Women and Law Panel in this 
regard; 

(d) the reaction of the Government thereon; and 

(e) the time by which the propo.ed change. are 
likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The 
Government is yet to take a decision regarding the change 
of the definition of rape in the tPC. 

(c) and (d) The Law Commission-of India In its 172nd 
Report on 'Review of Rape Laws' has recommended 
changes for widening scope of the offence in Section 375 
of IPC to replace the word "Rape" with "Sexual Assault" 
and to make it gender neutral. The National OommlMIon 
for Women (NCW) has separately forwarded a private bill 

on the same subject to the Government, recommending 
that the word "Rape" be replaced with "Sexual Assautt" In 
Section 375 of IPC and to widen the scope of the offence 
prescribed therein. 

The Government Is examln,"O the private bill, 
received from the NCW, along with the Law Commlsilon'. 
Report. 

(e) The Government is yet to take a decision 
regarding the recommendations of Law CommIssion, 
along with the suggestions made by the National 
Commission for Women and no tim.frame can be fixed 
for finalization 0' the same. 

(Translation] 

North E •• t8m Region 
Development Council 

102. SHRI RAMDAS ATHAWALE: Will the Minister 
of DEVELOPMENT OF NORTH-EASTERN REGION be 
pleased to state: 

(a) whether the Government has constituted the 
North Eastern Region Development Council! North Eastern 
Council for development of North Eastern States; 

(b) if so, the details thereo'; 

(c) the number of meetings 0' the Council held 
during the last three years till date alongwlth the 
suggestions/recommendations made therein; and 

Cd) the steps taken to Implement the same? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DeyELOPMENT OF NORTH EASTERN REGION (SHRI 
P.R. KYNDIAH): (a> and (b) The North Eastern Council 
was set up following the enactment 0' the North Eastern 
Council Act, 1971. The Act was amended In 2002. In terms 
or the Act. as amended, the Council shall function as a 
Regional Planning Body 'or the development of the North 
Eastern States. 

(;) and (d) The Council has held live meetings during 
the last three years. A statement Indicating the .usage.lIonal 
recommendations made and the steps taken by the North 
eastern Council Secretariat to Implement the .. me Is 
enclosed. 
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S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

SRAVANA 3. 1928 (SAKA) 78 

Suggestion/Recommendations _ Steps Taken to Implement 

2 3 

SuggeltlonalAecommendltlonl at the 48th Council .... tlng -11th September' 03 

The NEC Secretariat should take follow up 
action for implementation of broad framework 
given in the Road Map. 

The proposed 'North East Express Highway' was 
supported. It was suggested that detailed 
mechanism for obtaining fund and strategy for 
implementation should be considered. 

The proposed Bamboo Mission project was 
supported and appreciated. Detailed strategy for 
Implementation should be prepared statewise. 

The proposal for opening up of the North Eastern 
States for trade with South and South-East 
Asian countries Ihould be pursued. 

Efforts for private partiCipation In the region may 
a110 be further strengthened by involving various 
regional and national level organisations. 

The forum of NEC should be appropriately utilized 
to discuss the varioul policy and other related 
issu •• for a concerted/coordinated handling 
of law and order situation. 

After detailed exercise an Action Plan has been 
prepared for various sectors. A separate 
Task Force has been constituted for Bamboo 
Mission and Eco-tourism. 

. Thrust areas for development of road network have 
been identified as follows: 
• Construction of North East Express Highway 
• Construction of essential link roads to North East 

Highways and other National Highways. 
• Construction of State Highway within Arunachal 

Pradesh and Meghalaya. 

NEC has signed an MOU with Infrastructure 
Development Finance Company Umited for carrying 
out the survey of the proposed highways. 

A decision on the National Bamboo Mission. which 
will also cover the North East Region. is awaited. In 
the meantime NEC has on 2nd May. 2005 announced 
a Master Plan with 15 year perspective under the NER 
Bamboo Million. 

NEC has formulated the North Eastern Regional 
International Trade Mission and Invited comments of 
the constituent States. 

NEC has encouraged PPP Mode for Implementation 
of various projects. 

NEC has set-up a Steering Committee under the 
Chairmanship of the Union Horne Secretary for 
addressing eecurlty related iseuee. All the eight North 
Eastern States are represented on the Committee. 

SuggeltlonalAeoommendatlonl at the 48th Council 
Meeting - 20th February' 04 

Ministry of Finance to be requested to restore the 
NEC budget to earlier approved outlay of 
Rs. 500 cror •. 

Enhance budget allocation of 2004-05 
from Rs. 500 crore to Rs. 1200 crore. 

Ministry of Finance has restored the NEC budget to the • ,-
original approved outlay of Rs. 500 crore. 

NEC submlned Revised Estimate of RI. 616.16 erore 
for 2004-05 which was not agreed to by the Plaooing 
Commission. 
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1 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

Wrlrfen Ans~ JULV 25, 2006 to Ouestlo". 80 

2 

Funds to be made available In the remaining 
years of 1 0Ih Plan to ensure utilization of approved 
outlay of the 10th Plan. 

Proposal of HRD Ministry for exemption from 
spending 10% of Its budget In the NER be dropped. 

Development of NER can take place only when 
the security situation approves. 

Central Govemment to exert diplomatic pressure 
on Bangladesh and Myanmar Government to 
dismantle all training camps of India insurgence 
on their 1011. 

Bhutan offensive against militants In Its territory has 
yielded positIve results and similar action hu to be 
taken with Bangladesh and Myanmar. 

Declare the year 2004-05 u the Vear of Special 
Employment DrIve. Existing nomenclature of 
manpower development In the NEC be changed 
to Human Resource Development and Employment. 

ActIvity should Include employment, 
communication skill, capacity building etc. 

Proposal to drop fishery schemes from NEC 
activities Is not agreed to. NEC to facilitate 
States on fish farming. 

The Road Map for development of NER should 
include roads of economic importance like 
agriculture roads, bamboo roads, Industria' and 
mineral roads etc. Time frame for implementation 
to be prepared Indicating short term, medium term 
and long term perspective. 

Disaster Management, the member States to 
examine the Draft Shillong Declaration, regional plan 
on Disaster Management. 

More attention to be paid by both the NEC and the 
States for maintenance of completed NEC projects. 

3 

Planning Commission had allocated Rs. 461.50 crore 
for 2005-2006 and Rs. 600 crore for 2006-07. 

The NEC has taken up the matter with Ministry of 
HRD. 

A Steering Committee chaired by Union Home 
Secretary hu been set up to addr .. s this issue. 

The Issue concems the Central MInistries of Home 
Affairs and Extemal Affairs. 

The Issue concems the Central Ministries of Home 
Affairs and Extemal Affairs. 

Action has been taken. 

Action has been taken. 

Action has been taken. 

Chairman, .NEC hal appointed a Committee for 
drawing up the North East Region Vision: 2020. 

Disuter Management Cell Is functioning In the 
NEC Secretariat. 

The NEe is provided with Plan funds and this 
limits the scope for maintenance. Therefore, 
wherever possible the projects and schemes 
formulated should have an Inbuilt mechanism for 
upkeep and mainlenance. 

SuggntionalRecommendatlone at the 50th Council .... Ung - 12th April' 05 

All neceuary effective steps may be taken to make 
North Eutem Council an effective Itatutory Regional 
Planning Body. 

This is a general policy guideline which will be 
followed In letter and spirit. 
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1 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. ' 

29. 

30. 

31. 

32. 

• SRAVANA 3, 1928 (SAKA) to Questlona 

2 

The Vision Document 2020 to be drafted with the 
Involvement of different section of people and after 
taking the detailed, suggestions of the Member 
States. NER Vision 2020 should be perceived 
as a People's 'Plan. 

Given the Intrinsic link between security and 
development NEe haa to focus on both aspects 
of Its mandates. 

NEC may visualize and plan Growth Centres with 
easy connectivity to market centres, catalyze and 
impart nwketing sklHs, .treamline procedures 
and casing of local problems that discourage raw 
entrepreneurs. 

Air connectivity by small aircraft. utilizing existing 
airstrips may be explored. 

Border trade to be developed In mission mode. 

Development missions for Tourism, Bamboo and 
Medicinal Plant may also be launched. 

Communication link should be strengthened. 

Development of Human Resources needs to be 
taken up on the highest priority. 

Members also expressed their concern about 
finalization of allocation without discussion and 
interactions. 

The points of equitable distribution of fund among 
members States were also dlscuned and It was 
decided that the Committee entrusted to oversee 
formulation of vision paper would consider this 
issue also and evolve a suitable formula for 
the purpose. 

It was agreed that NEC be strengthened and 
revitalized by way of outsourcing and implementing 
recommendations of the Committee for 
revitalization of the NEC. 

The procedure for sanctioning of NEC projects is 
time consuming and long drawn. 

3 

The work on preparation of the NER Vision· 2020 
Is progressing and consultation with different 

sections of the people have been completed. 

A Steering CommIttee under the chalrmanlhip of 
Union Home Secretary has been set up to address 
security related issues. 

This point has been noted and shall be kept in view 
while drawing up Sectoral Plans. 

Hon'ble Mamber Shri S.S. Sidhu, Governor of 
Manipur haa lent detailed and comprehensive 
suggestions on this subject. 

Draft NER Intemational Trade Million hae been 
circulated among the Mamba,. for comments. 

Master Plan with 15 year perspective under NER 
Bamboo Mission waa announced by NEC on the 
2nd May 2005. 

Action haa been Initiated. 

A Paper highlighting conceptual policy iSlues was 
presented In the High level meeting taken by the 
Hon'ble Union Ministry of HAD at Guwahatl on 
29.05.2005. 

Hon'ble Members were requested to indicate their 
priority list of projects for Inclusion In the Annual 
Plan 05-08 

The suggestion is under con.lderatlon. 

The process of implementing the recommendations of 
the Committee on Revitalization of NEC 81 
approved by the Government of India Is already 
In process. 

Draft guldelin .. on examination and lanction of 
projects have been submitted to the Hon'ble Chairman 
for approval before being •• nt to the Mlnlltry. 

82 
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1 2 3 

33. Evaluation and Monitoring System to be strengthened. ActIon II In progre8l. 

34. 

35. 

38. 

37. 

38. 

39. 

40. 

Detailed Database may be created. 

SuggeatlonaIRecommenciatlons at the 5111 Council ...... ng - 22nd June' 015 

The Council approved 1n principle' the proposal 
for sening up of dedicated Airlines for the North 
Eastern Region (NER). 

It was decided that the constituent States of the 
Council may also prepare their own Vision 
Documents over 15 year's perspective. 

Council decided that the following meuuru be 
taken to facilitate faster aocIo-economlc development 
of the region and Sikkim. 

• The hydro power potential and the available 
natural gas are hame8led. 

• Bamboo Mission, Border Trade Milslon and 
Horticulture MIuion be launchedlimplemented 
In right eamest. 

• NER Internalional Trade Mission. 

• NER Horticulture Mission. 

Creation of employment opportunities by Imparting 
training, upgrading of skills, designing vocational 
courses relevant to the area. 

The Council approved the Annual Plan for 2005-06 
with an outlay of Rs. 1136.80 crores. 

The Members were strongly of the view that the 
Govemment of India's decision for providing the 
loan component of asllstance to the North 
Eastem States should be reviewed. 

The Members desired that the stNctural 
strengthening of the Secretariat on the lin.s 
approved by the Government of India may be 
Implemented expeditiously. 

Discussions were held between Secretary, Ministry 
of CivU Aviation Md Secretary, NEC for dedicated 
airline for the region. FAST (Foundation for Aviation 
and Sustainable Tourism), New DeIhl has been 
commissioned to make feasibility study and report on 
improvement of air connectivfty in the Nolth East. 

The con.tltuent States are required to act on thil. 

Noted for Action. 

NEC is usisting the Stale aowmmenta to hame •• 
hydro power potential and available natural gas. 

Bamboo Million Document with a 15 year's 
perspective Plan has been finalized In conaultation 
with State Governmenta and Ministry of Agriculture. 

Comments have been Invited from the State 
Governments and Ministry of Commerce on the draft 
Mission Document .. 

"The draft Mission Document Is being prepared utilizing 
the services of a local competent consultant and also 
with the assistance of ICAR Research Complex for 
NER. 

NEC is funding ITFT', Chandigarh and NUT, Kolkata to 
train students from NER on employment oriented 
course. and sponsoring training programmes for skill 
upgradatlon at liE, Guwahatl. 

The Planning Commission approved an outlay of 
RI. 500 crore lor the NEC's Annual Plan, 2005-06. 

Honble Minister TA & DONER & Chairman, NEC 
conveyed the vlewa of the Members of the Council to 
the Finance Minister and Deputy Chairman. Planning 
Commission. 

Proposals for creation of 31 new posts have been 
submlned to MInistry of Finance as recommended by 
the Revitalization Cornmlnae. 
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1 

41. 

42. 

43. 

2 

The Council decided that a holistic plan for 
education might be taken up for trnprovement 
of the quality and standard of education In 
the Region. 

The Council welcomed and approved the 
suggestion that measures be taken on high 
priority In· close association with the Slate 
Govemments. to promote games and sport. 
in the Region. 

Nursing Institutes In all the States may 
be promoted on priority. 

3 

A North Eat Regional Council on education has been 
constituted by the Hon'ble Chairman. NEC with 
the objective of Improving quality and standard of 
education in the NER. 

NEC has funded ~ing of sports persons In NER 
and construction of Sports Complex and Infrastructure 
Development In the NE Stat.s. 

Discussions were held with UnIon Ministry ot Health & 
Family Welfare and Mis Il&FS. The proposal submill8d 
Mis IL&FS tor developing nura/ng tnstiMes on PPP 
model .. under examination In the NEe. 

SuggHtlon8lAecommenatlona ....... 52nd CouncIl ...... ng -17th,.."...". 01 

44. Members stressed the Importance of Improvement 
of road and rail connectivity in the NE Region. 

45. Member. emphasized the need for Increued 
Plan Allocation to the NEC to ensure f .. ter socio-
economic growth of NER. 

48. Members felt that there 18 an urgent need for 
launching of more awareness programme for 
prevention of HIVIAIDS in the Region. 

47. 

46. 

In view of the rich potential for hydel power 
generation in the NER and in view of the power 
shortages in some of the States as a consequence 
of ongoing process of rapid Indulbiallzation, the 
NEC playa more proactive role In this Sector. 

Members observed that the phenomenon of 
flowering of bamboo and its devastating effects 
on an already fragile food security system are 
regional problems and the NEC should take 
appropriate measure to address the problem. 

49. The Council Members noted with concerns that 
In certain areas, the drinking water has excellive 
level 0' pollutants like Arsenic, Flourlne and Iron. 

50. The Council Members 'elt that employment and 
self-employment of the educated youth of 
NER need more focused attention. 

51. The Council decided that maintenance of assets 
created by the NEC should be given adequate 
priority while allocating funds 'rc;»m the NEC budget. 

The finalized Minutes of the Council Meetings have 
been circulated on 22.06.2008 and the follow-up 
action on the suggestionllrecommendations Is in 
process. 
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1 2 

52. Members wanted an Improved and better 
tellCommunlcation links between the NER and 
the rest ofthe country. 

53. The Inherent constraint. on the economic 
development of NE States being with agrtculture. 
It wu decided to encourage cultivation of two 
crops In a year by Introducing HYV of Kharlf 
paddy. 

54. The Council emphasized the promotion of border 
trade on a mission mode. 

56. 

58. 

57. 

The Council approved the proposal for ,ettlng up 
the NE TourlimDevelopment Council (NETDC). 

Members of the Council observed that recently 
the 10% loan portion of Plan fund Is to be raised 
by the State Govemments them.elve. and .Inee 
the State Govemments experienced difficulty In 
ral.lng the 10% loan portion by them.elve •• the 
meeting demanded the earlier mechanl.m of 
funding pattem of 90% grant and 10% loan by 
the Central Government may continue. 

Membera of the Council, after detailed deli-
beration did not agree to the propoaed funding 
policy on a 'back-to-back' ba.l. In reapect of the 
Extemally AIded Projects of Allan Development 
Bank (ADB) In the North East. It was demanded 
that the pattern of 90:10 may be adopt.d by the 
Government of India for the NER Region. 

[Engll.h} 

103. SHAI SHAINIWAS DADASAHEB PATIL: Will 
the Mlnlst.r of WOMEN AND CHILD DEVELOPMENT be 
pleued to .tat.: 

(a) wh.th.r the Government hu rlcelv.d any 
propolal for the opening of new anganwadl. from .oml 
State Governmen" including Maharashtra; 

(b) " 10, the details th.rlof, State-wi .. , and the 
present ltatua of .ach proposal; 

(c) "" crlt.rla adopted tor Itartlng a new 
anganwadl .In a village; 

(d) wheth.r the Govemment hu any propoaal to 

3 

Thl finalized Minutes of the Council Meeting. have 
beln circulated on 22.08.2008 and the follow-up 
action on the suggestlonllrecommendatlona la In 
proce ... 

revIII the guideline. for .tartlng anganwadI. In remotl 
ham"" and area of aparae population; and 

(I) If 10, the detail' In thlt regard? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
AENUI<A CHOWDHURY): (a) VII, Sir. The Govemment 
hu received PIWOaaI for opening of 108988 Anganwldl 
Clntrea (AWCI) and 25M' Mlnl-Anganwadl Centre. 
(MAWCI) from State Govemmenta lnoIudlng Maharuhtra. 

(b) State-wile datalll are given In 1M encloMd 
Statement-I. Proce.. for obtaining approval at thl 
competlnt level " underway. 

(0) 10 (e) An tnt.r-rnlnl .... talk forae ... lit up for 
'rMIon of papl.'laton narme. RevIled popue.aIon nonn. 
recommended by the TUk ForOe ... oIroullded 10 the 
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StatallUTs with a request to fumish their requirement of 
~Itlonal Projectll AWCS/Mini-AWCs, to cover vnlagell 
habitations which have, hitherto, not been covered by the 

. Scheme. The details In thl. regard .... given In . the 
.ncfOHd Statement-II. 

Requirement of additional ProjectslAWCslMinl-AWC, 
baed on ,."',ed population norm. 

SI. 
No: 

State Total No. of No. of Minl-
AWes required AWes required 

1 2 

1. Arunachal, Pradesh 

2. Andhra PradHh 

3. AI,am 

4. Ch~attlagarh 

5. Lak,hadwHp . 

8. Daman and Diu 

7. Gujarat 

8. Haryana 

8. Himachal Prad .. h 

10. Tamil Nadu 

11. Manlpur 

12. Kamataka 

13. K.rala 

14. Nagaland 

15. Madhya Pradeah 

18. Mlzoram 

3 

1125 

7843 

5007 

5542 

13 

1'0 

3000 

892 

142 

1538 

3138 

2848 

3484 

159 

9914 

90 

17. Chandlgarh 41 

18. Maharuhtra 9877 

19. 0rI... 4217 

20. Dlldra and Nagar Havell 4 

21. Rajuthan 1510 

4 

Nil 

3409 

Nil 

1483 

Nil 

Nil 

Nil 

270 

Nil 

3188 

Nil 

405 

Nil 

Nil 

Nil 

Nil 

Nil 

7490 

3111 

34 

2881 

1 2 

22. Goa 

23. Deihl 

24. Sikkim 

3 

100 

1678 

Nil 
25. Trlpura 1257 

26. Jammu and Kuhmlr 6586 

27. Punjab 

28. Uttar Pradesh 

29. Uttaranahal 

30. We.t Bengal 

31. Andaman and Nloobar 
Island. 

32. Meghalaya 

33. Jharkhand 

34. Pondlcherry 

35. Bihar 

Total 

2748 

13170 

1872 

17,512 

51 

18 

1243 

Nil 

580 

106888 .",,.,,..,,,.,, 

4 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

2878 

Nil 

Nil 

1234 

Nil 

Nil 

Nil 

25861 

Revl,ed population norm, (reoommendId by 
the Talk Force) 

'Project: Community/Rural D*velopment Block In a State 
should be the unit for .. notion of an ICDS Project In ruraV 
urban areal, irre,pectlve of number 0' village, or 
population covered by It. 

Anganwadl Cent,.: 
For Rura. Projecta 

PopuIetIon 
500-1500 
150-500 
ForTriba. Prolect 

PopuIMIon 
300·1500 

1 AWe 

1 Mlnl·AWe 

1 AWe 

150·300 1 Mini-AWe 

(For habitation with leu than 150 popufatlon IpIOIftc 
propolal Ihould be IUbmJtted by the Stall Gov.",menll 
for approprlall decIIIon by the Government of India) 

For UrtIan Pro" 
Population 

500-1500 1AWC 
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Energy ConHIYation Programme 

104. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister at SMALL SCALE INDUSTRIES be pleased to 
state the extent to which the scheme titled iEnergy 
Conservation Programme' of Ministry of Sma" Scale 
Industries ha. achieved success in the country particularly 
in Gujarat State during the last three years? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHAI MAHABIR· PRASAD): Under the scheme titled 
'Energy Conservallon Programme', programmes are 
conducted through the Small Industries Servioe Institute., 
allover the country, to create awareness among small 
scale induslrie. (SSls) of the benefits/advantages of new 
energy-saving techniques/technologies. 

During the last three years (2003-06), 75 awarene~s 
programmes were conducted, benefiting around 2900 SSI 
participants. Thirty such partiCipants in Gujarat were 
benefited. 

Enrolment of Children of MInority Communltl .. 

105. SHRI K.S. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the percentage and number of children 
minority communities studying at primary arid higher 
secondary schools, colleges, institution of higher education 
in each year during thelut three years; and 

(b) the specific steps taken to improve their 
greater participation in education economic activities, 
employment opportunities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Educational slatistics are not being collected 
or maintained for classification of students belonging to 
the minorities. 

(b) Under the Sarva Shiksha Abhiyan (SSA), 99 
focus districts having over 20% Muslim population have 
been identified and 25.5 % of total SSA fund. have been 
allocated to them. Under the scheme Madrasu and 
Maktabs are also being supported under Educational 
Guarantee Scheme (EGS) and Alternative & Innovative 
Educatj~n (AIE\ programme. Further 210 Kasturba Gandhi 
Ballka Vidyalayas are being estabUshed In minority· 
dominated blocks. 

The National Inslitute 01 Open Schooling (NIOS) Is 

.xtendlng modem general educatlonlvocational education 
to children from minority community through .the advocacy 
programme In Bihar, Rajasthan, Deihl, Uttar Pradelh, West 
B.nQ81 and Jharkhand. This Ministry Is allO Implemanllng, 
through Stale Govemments and UT Administrations, the 
Area Inlensive and Madarsa Moderntsation Programme 
(AIMMP) for providing general education in modem 
subjects through MadarsaslMaktabs. 

NaUonal ActIon Plan to Combld Militancy 

106. SHAI JOACHIM BAXlA: Will the Minister of 
HOME AFFAIRS be pleased to stale: 

(a) whether Government has formulated any 
National Action Plan to combat the anti-national· forces 
active In the North Eastern Region; 

(b) if so, the details thereof; and 

(e) the steps taken or proposed to be ·taken by 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY 'OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) GoVernment is committed to restore peace and normalcy 
in the North Eastern region. The strategy adopted by the 
Government to Improve the situation In the NOrth Eut 
includes accelerated Infrastructure development, strllS on 
employment and good governance, building friendly 
relatlona with neighbouring countries, wllllngne .. to meet 
and discuss legitimale grievances of the people as allO a 
resolve nol to tolerate violence. 

[TransJation] 

Information on Drug In Syllabi 

107. SHRI BAPU HARI CHAURE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether National Council of Educational 
Research and Training (NCERT) has decided to Introduce 
chapter on drugs in the 12th standard syllabus to make 
the students aware about the ill-effects of drugs; 

(b) if 80, the details thereof; and 

(c) the time by which the books based on new 
syllabus are likely to be made available'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
. HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (e) Y.s, Sir. Natlorlal CouncIl of 
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Educational Research and Training (NCERn has decided 
to Introduce a chapter on drug and alcohol abuse 
highlighting the '"-effects of drugs under the Unit - ·Siology 
In Human Welfare- of Biology textbook for class XII. This 
textbook. based on the new syllabus under National 
Curriculum Framework 2005. is to.be introduced from the 
academic session 2007-08. 

[English] 

T .. FeetlVIIlln Guwahatl 

108. SHRI M.K. SUSBA: Will the Minister Of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government proposel to organize 
a Tea Festival at Guwahatl; 

(b) If so. the dataUs and the salient featurel of the 
festival alongwith the expenditure likely, to be IncufT8d 
thereon; and 

(c) the steps taken and being taken to organize 
theume? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRIJAIRAM RAMESH): (a) Yes Sir. 

(b) It has been decided that the Tea Board & the 
Indian tea Indultry should host a regular International tea 
feltiva/ and conference. It II proposed that the event be 
held In Guwahati aometlme in the aeconct half of 2007. 
The theme. form content. and expenditure of the event .... 
yet to be decided. 

(c) Since it is to be an international event with an 
all India participation. a meeting is scheduled with the 
repr8Hntatives of all the major tea associations to decide 
on the salient features. 

Export ofFlowen 

109. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantity of flowers exported during 2005· 
06 and the current year alongwlth the value therwof: 
country-wlae: and 

(b) the efforts being made by the Government to 
promote IUCh exports? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a' The export ot 
floriculture products In 2005-06 amounted to Rs 304.69 
cro,.. (provisional). Major destInations for these products 
alongwlth their value ot exports during the year is given 
below. 

Country Import from India 
(Rupees In crores) 

Australia, 4.54 

Austria 3.99 

Belgium 5.31 

China 4.54 

Poland 3.89 

Spain 4.76 

United Arab Emirates 6.51 

United States of America 75.63 

United Kingdom 30.85 

Netherlands 28.69 

Japan 61.32 

Germany 23.98 

France 8.15 

Italy 8.95 

(Source APEOA) 

Floriculture exports in quantitative terms for 2005-08 
and details of such export. in 2006-07 are not available. 

(b) Steps taken by the Government to promote 
floriculture exports Include: 

(i) Financial •• lItance to exporters. under plan 
schemes of Agricultural and Prooelled Food 
Products Export Development Authority 
(APEDA) for Market Development. Infra-
.tructure Development. Quality Develop-
ment. Research and Transport AI.i.tance. 

(Ii) Setting up a Mart<etlng Facilitation Centre In 
the Netherlands. Whole.ale market-cum 
flower auction cenfer.ln MumbBl, Bangalore 
and Nolda and Centers for perishable cargo 
at internatIonal a1rportl to facilitate export of 
flowers from the country. 
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Gold Policy 

110. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be ple .. ed 
to state: 

(a) whether the Government proposes to anno-
unce a user-friendly gold policy; 

(b) if so, the details thereof; 

(c) whether the proposed policy is likely to 
facilitate mutual funds to Invest In gold; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) A 
Committee to examine the regulatory structure of the gold 
industry to make India a gold trading hub was constituted 
by the Government. The major recommendations 01 the 
Committee, submitted in October 2005, InteraUa, were 
relating to the areas of Iree Importation 01 gold (bullion) by 
certain categories, free warehousing lor gold (bullion), 
hallmarking, trading in bullion lutures by banks and mutual 
funds, etc. In the budget speech for 2005-06, the Finance 
Minister announced the Introduction of Gold Exchange 
Traded Funds (GETFs) with gold as the underlying .. set. 
Pursuant to this, Securities and Exchange Board of India 
(SEBI) had constituted a Committee lor looking Into all 
aspects 01 IItting up of GETFs, Based on the recommen-
dations of the Committee, SEBI had, in January 2006, 
amended SEBI (Mutual Funds) Regulations permitting 
mutual funds to Introduce 'Gold Exchange Traded Funds 
Scheme' where the underlying will be gold or gold related 
Instruments. 

Mining Actlvltle. 

111. SHRI ANANTA NAYAK: Will the Minister of 
MINES be pleased to state: 

(a) whether the mining activities have been 
discontinued in severai area of Orissa; 

SI.No. Name of the institute Vacancy position 

2 3 

1. 11M, Ahmedabad 03 

2. 11M, Bangalore 16 

(b) If 10, the I88IOn there for; 

(c) wheth.r Hlegal mining II continuing In the 
State; and 

(d) H so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDy): (a) and (b) As per 
availabl. Information, mining activities In certain mining 
I .... s in the ltat. of OrIlla have been dllcontlnued due 
to Inability to obtain foreet clearance at the time of renewal 
of mining leale, un-economical operatlonl, labour 
probl.ms and prohibitory orders IHUed by the Courts and 
other statutory authorities. 

(c) and (d) 127 cases of illegal mining have been 
reported by State Government of Orissa. 194 transport 
vehlcl .. have been seized, 02 FIRs lodged and Rs.52.90 
lakhs have also been recovered .. fine. Task Forces for 
prevention 01 Illegal mining have been created at Statel 
District level with a representative of Indian Bureau 01 
Mines, a sub-ordinate oHlce under the administrative 
control of Ministry of Mines. 

Vacant Poet8 In nil 
112. SHRIMATI JAYAPRADA: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state: 

<&, the details of vacancies of faculty in the Indian 
Institutes of Management located at different places in the 
country; and 

(b) the action taken by the Government or 11MB to 
fill up such vacancies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) As per the Indian Institutes of 
Management (IIMs), the present wcancy position of faculty 
and the action taken to fill up the vacancies Is as under: 

ActIon being taken to fill up vacancies 

4 

11M, Ahmedabad is making all eltons to recruit more faculty 
positions. . 

Eight faculty members selected are expected to Join the 
Institute in the n.xt few months. The Institute has allo 
initiated the procell of filling up thl """"nIng vacand ... 
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1 i 3 

3. 11M, Calcutta 28 

4. tiM, Lucknow 8 

5. UM,Indore "2 

8. 11M, Kozhlkode 18 

(T,.".,.] 

Tampering of IhIvaIlngaln Am ....... cave. 
113. SHRI JAI PRAKASH (MOHANLAL GANJ): WUI 

the Minister of HOME AFFAIRS be pleuad to ltete: 

(a) whether the Govemment" has conducted any 
enquiry about the alleged tampering of Shlvallnga in 
Amamath cave In Jammu & Kashmir; 

(b) if 10, the points on which the enquiry hu 
been conducted .Iongwlth the agency that has been 
entrulted with thllinvelttgation; 

(c) whether the Govemment hu received the 
enquiry NpOrt; 

(d) If 10, the ullent featurel of the said report; 

11M, Calcutta has Intenalfled the process of faculty 
recNltment and are currently In the proceal of redeI/gning 
their faculty recruItment procedure to epeed up the procell 
to fill up vacant posts without compromiling quality. 

AlIIM, Lucknow, four faculty rnemberI aN llkefy to join the 
Inltitute shortly. The lnalltute Is tafdng C8I8 of vacant 
posltlonl on priority bull. 

11M, Indore hu already IllUed offer of appointment to two 
faculty memba,. who are likely to join lhartly. 

11M, Kozhikode hu Illued offer of appointment to three 
faculty members, who are expected to join In .nother two 
month.. Vacant Faculty polition. have been advertised 
and Interviews for further recruitment are Icheduled In 
August, 2006. 

8oard, has appointed on.man Commission of Shrl JUltice 
(Reid.) K.K. Gupta 0' Jammu and Kashmir High Court on 
29th June 2006 to enquire inter-alia into the allegations of 
tampering with the size .nd Ihape of the holy Ice IIngam 
at Shrl Am.mathji Cave. 

Development of Cottage Indu ...... 

114. SHRI TUKAAAM GANPAT RAe RENGE PATIL: 
Will the Minis'" of AGRO AND RURAL INDUSTRIES b6 
pleased to Itate: 

(a) whether the Govemment hu recel\fad any 
proposal from Maharashtra Govemment for the deve1op-
ment of cottage Indultry; 

(b) If 10, the detaill thereof and the date on which 
the .. propo .... have been received; 

.nd (c) the action taken by the Government on luch 

(e) the follow up action taken by the Government 
In thll rwgard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL): (a) to 
(e' Shrt Anwnath JI Shrine Board has been constituted by 
an kA puIId by the"J8IMIU and I<aIhmIr S. Leglliabn 
on 14th November 2000 for the better rnan.gement of the 
ShrI Amamath JI V...... upgradatlon of facIIltIea for holy 
pIIgrtmI and mattefI 001" I8Cted IheNwIth or Incidental 
'*-to. AI .. the Ifttormatlon made available by the 
Slale Government, the Governor, Jammu and Kuhmlr, 
who II the ex-offtclo Chalnnan of Shrt Amamath JI SIwine 

proposall; and' 

(d) the total funcla allocated by the Govemment 
for the development of cottage Indu.try during e.ch of the 
Jut thrH yeara, State-wI .. ? 

THE MINISTER OF SMAl.L SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) No, Sir. 

(b) and (c) Do not .ri.e. 

(d) Govemment provides grant •• listance to the 
Kh8dI and Village Indu.trles Commlstion (KYIC) for 
development of kh.dI and village industries throughout 
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the country, Including Maharashtra. The State-wi81 details 1 2 3 4 5 
of the amounts released to and utilised by the KVIC for 
development of !chadl and village Industries (KVI) during 19. Nagaland 80.77 337.41 231.82 
2002-03, 2003-04 and 2004-05 are given In the enclosed 

20. Trlpura 152.47 371.06 351.18 Statement. 

Statement 21. Slkktm 22.83 132.28 197.47 

State-wise details of IItnOUnts released for the 22. Anethra Prldelh 1378.43 1713.83 3181.67 

development of KVI Sector during 2002-03, 23. Karnataka 1628.68 2364.59 1996.83 
2003-04 and 2004-05 

24. Kerala 1629.30 3056.08 1735.01 
SI.No. StatelUnlon Territory Amount (RI.lakh) 

25. Lakshadweep 10.21 0.00· 0.00· 
2002-03 2003-04 2004-05 

26. Pondlcherry 15.76 4.00 12.28 
1 2 3 4 5 

27. Tamilnadu 2670.74 2677.75 2275.69 
1. Chandigarh 0.54 0.00· 0.00· 

28. Goa 134.83 206.15 286.60 
2. Dadra and 10.06 1.20 0.00· 

Nagar Haveli 29. Gujarat 1370.05 1001.82 1386.38 

3. Delhi 838.40 1243.61 1314.04 30. Maharashtra 1497.75 1628.52 2542.15 

4. Haryana 1017.05 2403.22 2518.53 31. Chhaftlagarh 294.74 1174.13 1192.47 

5. Himachal Pradesh 622.95 1088.66 840.02 32. Madhya Pradesh 694.07 1792.83 1887.17 

6. Jammu and 402.60 553.42 823.26 
Kashmir 

33. Uttaranchal 691.84 1452.18 925.84 

7. Punjab 1468.50 1516.59 2642.23 
34. Unar Pradesh 5936.33 6428.56 7790.95 

8. Rajasthan 2013.90 3504.45 3401.88 Total 2f585.55 41046.91 45338.38 

9. Andaman and 10.36 119.37 104.09 
"No amount ,eleuect _ no khadi production activity ia undertIIken 
in these Union Terrltorlea .net the unutIIlHd M\ounta of prevlo&M 

Nlcobar Islands years were brought IorwIrd to meet the fund requirement far vIIIIge 
Indultry unIIa. 

10. Bihar 686.82 932.46 849.22 
SchemH for HandIoom Sector 

11. Jharkhand 390.07 409.40 304.74 
SHRI BRAJESH PATHAK: 115. 

12. Orissa 285.11 920.57 1172.22 SHRIMATI SANGEETA KUMARI SINGH DEO: 

13. West Bangal 1452.34 1999;76 2887.48 
Will the Minister of TEXTILES be pleased to ltate: 

14. Arunachal 95.02 148.69 94.96 
(a) the details of the schemes being Implemented 

Pradesh In the country for the development of handloom Industry; 

15. Assam 710.04 1254.90 1447.09 (b) the amount allocated under the .. schemes to 
each State aIongwIth the number of benefIctartn during 

16. Manipur 89.72 145.00 185.71 the lalt th .... years, ye .. -wtll; 

17. Meghalaya 106.76 239.18 302.62 (c) whether Government provides financial 

18. Mlzoram 176.71 227.24 456.66 
auiltance to State Handioom Finance Corporation and 
HancIoom Cooperative SocIetJ .. ; 
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(d) If 80, the details thereof; 

(e) the number of proposals received from various 
State Governments particularly from Government of Orissa 
for the devetopment of handloom Industry during the last 
three years; and . 

(f) the action taken thereon and the amount 
allocatedlto be allocated under the schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Govern-
ment of India has been Implementing the following schemes 
for the development 0' handloom Indu.try and welfare of 
the handloorn weavers: 

(I) Deen Dayal Hathkargha Protsahan 
YoJana 

(ii) Integrated Handloom Training Project 

(III) Handloom Export Scheme 

(Iv) Mill Gate Pric. Sch.me 

(v) Mark.tIng Promotion Programme 

(vi) Integrated HandIoom Clu.ter Development 
Programme 

(vii) Workahed-cum-Houslng Scheme 

(viII) Health Insurance Sch.m. 

(Ix) Mahatma Gandhi Bima Bunkar Yojana 

(b) No funds are allocated, State-wise, and no 
targets are made to cover ben.ficiarl.s, und.r .ny of the 
.bove schem.s. However, fln.nclal allocations m.d. 
during the years 2003-04, 2004-05 and 2005-06 were Rs. 
136.97 crore, Rs.157.89 crore and Rs. 196.15 crore 
respectively. 

(c) and (d) While all the schemes cover Handloom 
Cooperative Societies, no assi.tance is- provided to State 
Handloom Finance Corporation. 

(e) and (f) It II not feasible to quantify the number of 
propos.ls received from .11 over the country under all the 
scheme.. Viable proposal. are consid.red for fln.ncial 
as.l.tance and remaining un-vlabl. proposals are returned 
to the re.pectlve Stat. Gov.rnm.nts for n.c •••• ry 
rectification. However, RI.1803.88 lakh has been rel •• sed 
to Government of Oris .. under various schemes during 
lut three ye ..... 

Aa ....... to Computer EdUC8tlon 

116. SHRI HARIKEWAL PRASAD: WiU the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state the financial assistance provided to the Government 
of Uttar Prade.h under centrally .pon.ored scheme 
'Information and Communication Technology .t School' 
during each of the I.st three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): No financial ..... tance has been 
released to the Government of Uttar Prad .. h under "'e 
Scheme 'Information and Communication Technology .t 
School.' during the rast three years. 

[English} 

Ra ..... the ~Ion In ITBP 

117. SHRI NAVEEN JINDAL: Will the Miniiter' of 
HOME AFFAIRS be pIeued to ltate: 

(a) whether there Is any propouI to raJ .. new 
battaJton, In ITBP; 

(b) if so, the detail. of the proposal; 

(c) the total number of ITBP personnel deputed 
in Afghanistan for maintenance of law and 0* .ltuatlon 
in that country; 

(d) whether the Government hu any propouI to 
modemlze ITBP: and 

(e) If 10, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHR! SHRIPRAKASH JAISWAL): (a) and 
(b) No, Sir. From time to time, strength 0' rTBP Is railed 
after ...... Ing operational requirements. 

(e) Some ITBP personnel h.ve been deputed for 
providing .ecurlty to various Indl.n organisatlona In 
Afghanl.tan. 

(d) and (e) A five year perspective plan for moderni-
sation of Weaponry, Machinery • Equipment, Transport, 
Communication/Surveillance Equlpments and Training • 
Equlpmentl of ITBP ha, been approved. 

Cea .... ,. AgrnIMnt 

118. DR. ARUN KUMAR SARMA: Win the Mlnlste, 
of HOME AFFArRS be pIeaIed to ..... : 
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Ca) whether any significant reduction in violence 
and extortion has been experienced after ceasefire 
agreement with militant outfits; 

(b) if so, the details th.r.of; 

Cc) the name of. outfits with whom ceaseflre 
agreements were signed alongwlth date of Initial agreement 
and the number of meeting held subsequently with .!lCh 
one of them for PQlltical solution; 

Cd) the outcome of such meetings achieved 10 far 
and the major bottlenecks in arriving at a solution; and 

Ce) the list of outfits with whom no such agree-
ments has been made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIP~ CSHRI S. REGUPATHY): Ca) and (b) There 
has been reduction In vlolenc. after signing of ceasefire 
agreements with militant outfits. However, extortion actIvlti.s 
by some of the militant outfits have not deereued. 

(c) and Cd) Peace dialogue is on with the National 
Socialist Council of Nagaland ClsaklMulvah) [NSCN (11M). 
Last meeting was held between 22nd-24th June, 2006. 
The talks are Inconclusive. Four rounds of discussions 
with the United Peoples' Democratic Solidarity (UPDS) of 
Assam, three with the. Dlma Halam Daogah COHO} of 
Allam and one round with the A'chik National Volunte .... 
Council CANVC) of Meghalaya have be.n h.ld to discuss 
their chart .... of demands. The talks are continuing. Three 
rounds of talks have been held with the Peoples' 
Consultative Group (PCG) constituted by United liberation 
Front of Assam (ULFA). The lut meeting was held on 
22.06.2006. 

Ce) No Caasefire/Suspenslon of Operations has 
10 far been signed with ULFA in Allam, People's Liberation 
Army (PLA), United National LlberatiOll Front (UNLF), 
People', Revolutionary Party of Kangleipak (PREPAK), 
Manlpur People's Liberation Front (MPLF), Kanglelpak 
Communist Party (KCP), Kanglel Vawoe Kanna Lup (KYKL), 
and People's United liberation Front (PULF) in Manlpw, 
Hynnlewtrep National liberation Council (HNLC) in 
Meghalaya, All Trlpura Tiger Force (ATTF) and NatIonal 
L.IMIation Front of Tripura CBllW8mOhan) [NLFT(B)] In 
Trtpura and Naga National Council (Adlnno) (NNC-A) In 
Nagaland. 

'ftwIeport 8uIteIcIy for aport of AgrIcultural Produoe 

119. DR. K.S. MANOJ: WHI the Minister of COMM-
ERCE AND INDUSTRY be pleaAd to s .. te: 

(a) whether the Government has declared any 
transport subsidy for export of agricultural produce; 

(b) if so, the details thereof alongwlth the 
agricultural produces Included uftderthe scheme; 

(c) whether the Government hu received request 
from the State Government of Kerala to Include some 
agricultural produces under the Icheme; and 

(d) If so, the datalls thereof and the r .. ctlon of 
the Government thereto? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yel, Sir. 

(b) (i) Transport subsidy II available. under the 
scheme of Agricultural and Processed Food Products 
Export Development Authority (APEDA) on export of 
various agricultural and procelHd food products including 
fresh cut f:owers, fresh fruits anc:tvegetablel, herbs, 
hatching eggs, poultry meat, milk powder at the rates 
specified below: 

Norm. forTranaport ~Imnce for ~ .., AlA 

For Fresh Cut Flowers Other Eligible Items 
(except Fresh Cut Flowers) 

Leutof: Leutof: 

- 20% of FOB value - 10% of FOB value 

- 25% of freight - 25% of freight 

- Specific rat. (RI. Per Kg) - Specific rate 
(RI. per kg.) 

Norm. forlftn.port A ...... nce for Exporte .., 8M 

For eligible products 
exported In non-reefer 
containers 

L ... t of: 

- 20% of FOB value 

- 25% of freight 

For .IIgIbIe products 
exported in .... f.r 
containers 

Least of: 

- 10% of FOB value 

- 33% of freight 

-SpecIfic rate (RI. Per Kg) (Inclusive of Inland freight 
In rea .... containers) 

• SpecHIc rate 
(Ra. pet kg.) 

• 50% 0' 00Hn hlght 
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The .... tance is extended subject to fulfillment of 
certain specified conditions including dellinallon, .... fer 
container II factory stuffed and minimum Free-On- Board 
value. 

(iI) Tranlport lubsidy' has allO been extended 
. on export of pepper at the rate of RI 5 perkg. 
for International freight and Rs 2 per kg. for 
Internal transport. The subsidy has been 
permitted on export of a maximum of 20000 
metric tons of pepper. 

(c) No, Sir. 

(d) Does not arise. 

Qujarat Control of OrganlMd CrIme Bill, 2003 

120. SHRI HARIN PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether State Government of Gularat has 
Iubmltted 'Gujarat Control of Organized Crime Bill, 2003' 
for the .. ant of Government of India; 

(b) If so, the detail8 thereof; 

(c) whether Government hal approved such bills 
of other States; 

(d) if 80, details of such bills approved; 

(e) whether Government Intend8 to approve the 
'Gujarat Control of Organized Crime BIII-2oo3'; 

(f) If not, the re88on8 therefor; and 

(g) If 10, the time by which It is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. 

(b) The Govt. of Gujarat proposed to enact the 
Gujarat Control of Organized Crime BiII-2003 on tha lines 
of Maharuhtra Control of Organized CrIme Act, 1999 to 
curb the activities of organized criminal gangs operating 
in the State. 

(c) and (d) The Government has approved the 
following State BlIIs:-

...... ", ....... 1 

I. The Mllharuhtra Control of Organized Crime BlR, ,-

II. The Andhra Pradesh Control of Organized Crime 
BiII,2001 

Iii. The Karnataka Control of Organized Crime Bill, 
2000 

(e) to (g) The State Legl8lations are examined from 
three angle. viz. (a) repugnancy with Central lawI, (b) 
deviation from National or Central Policy and (c) legal and 
constitutional validity. In the case of Gujarat Control of 
Organized Crime Bill 2003 there are policy inun which 
need to be sorted out and no time-frame can be fixed for 
achieving tha 8ame. 

[»ansl.tlon] 

Dunlplng of Chi ... Good. 

. 121. SHRI M. ANJAN KUMAR YADAV: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMERCE AND INDUSTRY be 
ple88ed to state: 

(a) whether Small Scale Indultrlel in India are 
being adversely affected due to the dumping of Chinese 
goods; 

(b) if 80, the detalll thereof and the reasons 
therefor; 

(c) the reaction of the Government thereto; 

(d) the stap8 takan by tha Government In thil 
regard; and 

(a) the 8uccass achieved by the Govemment .. 
a relult thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) Anti-
dumping investigations ar. initiated by the Dlrectorat. 
General of Anti-Dumping and Allied Dutlel (DGAD) on the 
bull of applications fHad by the domestic Industry whether 
belonging to Small Scale Indu.tries Sector or otherwise 
alleging dumping, Injury and C8UIaf Hnk belWHn dumping 
and injury. The DGAO hu 10 far initiated AntI~ 
Investlgation8 in 195 cues Involving varioul countries 
.Inea 1992. OUI of th~a China PR II Involved in 93 
caHI. The 8tatUI of these caHlls u followl: 

- Cues in which FInal flndlngl have been 78 
Iuued and duty impo88d 

- C .... In which final findings Inued 
and duly recommeDded 

02 
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- Cases in which Preliminary findings have 
been Issued and provisional duty Imposed 

- Cases in which Preliminary findings have 
been issued and provisional duty 
recommended 

- Case. under Investigation 

{English] 

FTA with MEAN Count ..... 

122. SHRI ASADUDDIN OWAISI: 
SHRI BRAJA KISHORE TRIPATHY: 

03 

02 

07 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether Indian Association of South East Asian 
Nations Free Trade Agreement is In stalemate: 

(b) if so, the reasons therefor; 

(e) whether more than 10 countriel trading block 
have hardened Ita stance seeking more concesllonl from 
India; 

(d) if so; whether this issue CBnJe up for discussion 
during the last round of negotiations with ASEAN; 

(e) If so, the stand taken by Government In this 
regard; 

(1) whether India il bound to cover 80% trade of 
all the ASEAN Members; and 

(g) if so, the present position of the agreement 
and time by which final negotiations are likely to be made 
In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) 
Negotiations between ASEAN and India for a Compre-
hensive EconOmic Cooperation Agreement (CECA) are 
currenlly focusled on proposed Ilbera1isatton In trade In 
goodl. 

(c) to (e) The negotiators from ASEAN and India met 
rwcently to further dilCUSI the .. ilsu". 

(f) and (g) India has offared praferential tariff 
arrangement for 80% 0' Imports from ASEAN In the 
propoHd Free Trade 'Agreement (FTA). The negotiations 
.. ltill on and .. per the preMnt time lChadule, the 

ASEAN India FTA is to be implemented from 1st January 
2007. 

(Translation) 

FoNIgn Funda to Noo 
123. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Minllter of HOME AFFAIRS be pleased to state: . 
(a) whether the Government hal permitted Non-

Governmental Organilatlons (NGOs) to receive/u .. foreign 
contribution and to host foreign nationals: 

(b) If so, the details thereof; 

(c) whether any NGO, performing aforasaid three 
functions, is currently existing in the country; 

(d) if so, the details thareof for the last three years 
including the current year, State-wise; 

(e) whether any Instance of cancenatlon of 
registration of such organisations,by the State Government 
and the registration of Criminal cases against the said 
organisations has been reported; and 

(1) if 80, the details thereof alongwith the Current 
status of the cases registered against theae NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Under the provisions of the Foreign Contribution 
(Regulation) Act, 1976, the Government permits NGOs to 
recalve and utilize foreign contribution. There Is no bar on 
hosting foreign nationals by such organlzationl. The 
associations can receive foreign contributions ei~ by 
obtaining registration or prior permission from Ministry of 
Home AHairs (Foreigners Division). The application forms 
are available on MHA's website: mha.nlc.innore.htm. 

(c) and (d) The State·wi .. 'and dlstrlct-wiae list of 
NGOs reglltered or granted prior permlulon under the 
.ald Act are available on MHA's waite: mha.nlc.inl 
fore.htm. 

(e) and (f) Under the Foreign Contribution (Regu-
lation) Act, 1978, there I. no provision for ~lIatIon of 
registration. However, penal actions are taken again.t 
defaulting organisations under various provIaIona oflhe 
said Act. List of luch organizations against whom action 
have been liken II available on MHA', website: mha.nlc.lnI 
fore.htm • 
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Loan to Wuve,.' Cooperative Socllttlea 

124. SHRI KAMLA PRASAD RAWAT: 
SHRI KAILASH MEGHWAL. 

Will the Minister of TEXTILES be pleaaed to atate: 

. (a) whether the Government proposeato waive 
off the outltandlng loan of Weavera' Cooperative Societlell 
H8ndIoom Induatry; 

(b) If so, the details thereof and the time by which 
th.e action is likely to be taken In this regard; 

(c) the other ateps Government propos .. to take 
In order to meet the financial crisis of Weavers' Cooperative 
SocletiellHandloom. Indultry; and 

(d) the detalla of Weavers' Cooperative Societieel 
Handloom workers In the country particularly In Uttar 
Pradesh not being able to cope with the high rat. of 
Int8l'8lt alongwith the loans outatanding, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) A 
proposal to look at the problem of debt which II afflicting 
the handloom cooperatlvea is under conlideration of the 
Government. . 

(c) The Government is Implementing a .number of 
IChemeI for development and. welfare of the Handloom 
Sector. The Important, achem.a are De.n Dayal 
Hathkargha Protlahan Yojana, Integrated Handloom 
Training Project, Marketing Promotion Programme, Mill 
Gate Price Scheme, Workshed-cum-Houllng Scheme, 
Weavers' Welfare Scheme, Handloom Export Scheme, 
Integrated Handloom Cluster Development (IHCD), 
Mahatama Gandhi Bunker Blma YoJna, Health Insurance 
Schemee~. 

(d) AI Informed by the Stat. Govwnmen .. during 
the year 2005, the number of handl.oom agenciet, InCluding. 
Weavers' Cooperative Societle. affectedlbenaflted from 
the loans are 8176, having 6,10,780 waavel'llworkerl. 
State-wi .. detail. are given In the Statement enclosed. 

a."'mant 

SI.No. Nama of the Name of AgenciealSociety No. of Total Total loan Total Total Total 
State Age .. ciea No. of outItanding amount of panal 

affected weavers Inte,.at Int.,..t 
affected! outatandlng ou .... ndlng 
benefited (Ra.ln (Ra.ln (Ra.ln (Ra.ln 

Ilkh) lakh) lakh) lakh) 

1 2 3 4 5 6 7 8 9 

1. Andhra Weavers Coop. SocIetiea 598 73,124 3031.27 2515.24 278.35 5824.88 
Prade.h and Apex Level Societie •. 

2. Arunachal Primary Coop. Socletlea 12 640 5.49 6.44 2.92 14.85 
Pradeah 

3. Assam Coop. Societies 24 3000 221.85· 177.43 399.08 

4. Bihar Coop. Societies 115 7643 73.15 97.35 9.27 179.77 

5. Chhaltlsgarh Weavers Cooperative 112.00 13254 873.87 586.87 0.54 1441.08 
Socletie. 

6. Deihl Coop. Societies 249 264.04 165.16 428.20 

7. Goa 

8. Gujarat State HL IHandicraft and 
Indu.trlal Co-op. Federation 
Ltd., Ahmedabad 

,. 
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1 2 3 4 5 6 7 8 9 

9. Haryana 

10. Himachal 
Pradesh 

. 11 Jammu and 
Ka.hmlr 

12. Jharkhand Coop. Socletle. 1 135 9.62 9.12 

13. Kamataka Weavers Coop. Socletle. 75 11819 575.68 150.83 43.09 788.90 

14. Kerala Coop. SocIetie. 382 81883 8717.02 2432.11 81.85 11230.98 

15. Madhya HIL Coop. Socletle. 1842 68709 17.17 3.86 0.89 21.52 
Prade.h 

18. Maharuhtra PWCS Apex SocIetiel 818 41900 1880.12 854.08 . 2734.20 

17. Manlpur Weavera Coop. Fold. 3321 108.38 17.85 3.87 127.48 

18. Meghalaya . 
19. Mlzoram 

20. . Nag.'and 

21. 0rI ... Primary Weavera Coop. 810 1,10,517 8405.54 6313.04 942.55 12881.13 
SocIetiell Apex SocIetie. 

22. Pondlcherry Primary Weavera Coop. 2 719.91 719.91 
SocIetle.,. Apex Level 

23. Rajuthan Rajuthan Weavera Coop. 22.20 2.09 24.29 
Federatlone 

24. Sikkim 

25 Tamltnadu Weavera Coop. SocIetIe. 701 73200 29574.24 1840.81 73.15 31288.00 

28. Trlpura 10 7755 144.98 148.29 24.81 318.08 

27. Uttar Weavera Coop. Socletle. 2279 42340 1199.88 1529.13 . 2738.87 
Prade.h 

28. We.t Bengal Primary/Apex level 483 78.000 11818.3 1121.89 550.82 13488.82 
W .. vera Coop SocIetie. 
and .Corporatlon 

29. Uttaranchal Coop Socletle. 400 42.22 5.03 47.25 

Total 8178 810782 85752.84 18702.52 2011.51 84448.67 

(EntJl18hJ 
recently forwarded proj.ctllpropo .... for development of 

HanclloomIPowwIoom Pro)eota powerloom and handloom .ector; 

125. SHRI MOHAN RAWALE: Will the MIni • .., of (b) If 10, the detail. thereof, State-wlle; and 
TEXTILES be pIeued to .tate: -a' 

(e) the Central a •• I.tanee propo.ed to be 
(a) whether .ome State Go"ernment ha"e proYided for ."... projectl? 
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THE MINISTER OF STATE IN THE' MINISTRY OF 
TEXTILES (SHRI E.V.K.$. ELANGOVAN): (a) Ye., Sir. 

(b) .and (c) 20 Textile Park projects nave 10 far been 
approved under the Scheme ·Scheme for Integrated 
Textile. Park (SITPr tor development of Handlooml 
P..,toom .ectors; The S~te~wlse break·up and quantum 
of Central utlltance are as follows: 

SI. No. State. No. of Central .. 

1 

2 

3 

4 

5 

8 

7 

projectl Share 
approved (RI. in 

Cro,..) 

Andhra Pradelh 3 87.40 

Gujarat 4 160.00 . 

Maharalhtra 5 168.70 

Tamil Nadu 4 89.82 

Rajalthan 2 78.72 

Karnataka 22.96 

Uttar Pr.adelh 30.27 

Total 20 627.87 

Bill on luual ttaraument 
of Women 

128. SHRI RAM KRIPAL YADAV: 
SHRI GANESH PRASAD SINGH: 

Handloom 
(HL)I 

·Powerloom 
(PL) 

HL·1 
PL·2 

PL-4 

PL·6 

PL·4 

pL·2 

PL·1 

PL·1 

WIll the Mlnlltar of WOMEN AND CHILD DEVELOp· 
MENT be pIeaHd to ltate: 

(a) whether the frelh draft Bill -the protection 
~alnlt HXual h ...... ment of women" .. redrafted by 
NatloNl Commlilion for Women hal been received by 
the Govemment; 

(b) If not, the ,. .. on. for delay; and 

(c) the time which It I. expected to be received by 
the Government for It I Introduction In the Parliament? . 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) Ve., Sir. The draft Bill titled 
'the Sexual Harallment of Women at Work Place 
(Prevention, Prohibition and Red,. .. al) Bill, 2008' h .. 
been received from the .Comml .. lon. 

(b) and (c) 0081 not arlM. 

COMtItutIon of Committee 10 
Drwft Ltg'elatlon 

127. SHRI GANESH .PRASAD SINGH: 
SHRI RAM KRIPAL YADAV: 

Will the Mlnllt~r of HUMAN RESOURCE DEVELOp· 
MENT be pI.eued to refer to. reply to u.s.a. 'No.4043 
dated Decem~r 20, 2005 regarding conitltution of 
CommittH to draft legillation and.ltate: . 

(a) . whether a draft Bill on the lubject hal been 
finailled; 

. (b) If 10, the detalll thereof; and 

(e) the time by which the same II likely to be 
Introduced In the Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN' RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c)' Govemment h.. Initiated Itepa to 
Implement the provlslonl of ArtIcle 15(5) of the Con.tiJution. 

.... _ Order In DelhI 

128. SHRI BALASAHEB VIKHE PATIL: 
SHRI SURENDRA PRAKASH GOVAL: 

Will the Mlnl.ter of HOME AFFAIRS be pIeaHd to 
ltate: 

(a) whether the law and order lituation In Deihl I. 
deteriorating In view of rec.nt 'purt In crlmel: 

(b) 'f 10, the detalll of varioul crt"'" reported 
during the lut one year and till date, crlme-wil. Including 
081.. of luloidll and kUling of IInlor citlZ8n1, di.trtct· 
wiN; 

(e) the total number of accuaed personl arrilled 
and action taken agalnit them: and 

(d) the .t.PI taken by the Govemment to ltop 
.uch Incidenll? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) No 
Sir. The law and order lhuatlon In D.lhl by and larg. hal 
remained well under control till date during the year 2008. 
A large number of law and order 8I'I'IU1Q.men.tl Including 
demonltratlonl, proceallons,. dhamu, ItriktI etc. weN 
handled tactfully. SpecIal C8IW wu taken by DeIhl Police 
In handling lawyers' ItrIk., anti reeervalion .lIgItation and 
demolition operations. 
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As regards crime Iltuatlon, there hal been a mixed 
trend In the incidence of crimes under various crime heads. 
The details of various crimes reported during the year 
2005 and 2006 (upto 15th July) are given In the Statement 
encloled. 

(c) The number of persons arrested and action 
taken again .. them during the year 2005 and 2006 (uplo 
. 15th July) are given below: 

(I) . Total number of persons arrested 131265 

(II) Total number of persons convicted 18811 

(III) Total number of persons acquiUed 633 

(Iv) Total number of persona against whom 
trial II pending 

(v) Total number of persons against whom 
investigation Is pending 

(vi) Total number of persons discharged 

65435 

43030 

5556 

(d) The steps taken by Deihl Police to control 
crime and Improve law and order sltuallon In Delhllnclucle 
Improvement in the beat system of patrolling; identification 
of Police Stations with high rate of crime and provision of 
additional manpower and motor cycle patrols to such 
Police Stations; rationalizing the timing for patrolling to 
maximize Its effectiveness; development of Intelligence 
abOut movement of desperate criminal; multi-talking of 
Police Control Room Vans; establllhment of Crime ag.nlt 
Women Cell; setting up of Rape Crise. Intervention Centres 
in all the nine Police DIstricts; deployment of ltaff in plain 
cloth at wlnerable places; starting of dedicated 'Women 
Helpline' In the Police Control Room; constitution of 
Women Mobile Team' to attend to din... calla from 
women on round-the-clock balil; setting up of '~Ior 
Cltlzenl Security Celi' at the Police Headquarters; closer 
Interaction with the Residents WeHare Assocladonl; and 
establishment of Mobile Crime Team equipped with 
sophisticated equipment and Its round-the-clock deploy-
ment in each District. 

Dll1r!ct. 
North North Waf CenIrII New DelhI EMt North Eat South SOUIh West WI" IGIA CrIme Other 

1 2 

2008 
(uplo 15th 

3 

3 

Jutr) 0 

2008 
(uplo15th 

24 

July) 14 

An.mpl 2005 
to MurdII' 

23 

2006 11 
(upt015th 
July) 

Robbery 2005 34 

2008 11 
(upto 151h 
July) 

5 

4 

9 

3 

128 

71 

121 

88 

124 

49 

13 

8 

5 

o 
23 

13 

28 

11 

20 

12 

3 

8 

o 

o 
10 

5 

11 

7 

13 

12 

.8 

12 

7 

2 

31 

22 

38 

23 

58 

32 

8 

7 

8 

3 

51 

34 

63 

33 

60 

41 

6 

9 

4 

2 

87 

38 

83 

43 

83 

83 

8 

8 

10 

2 

o 
47 

29 

51 

51 

34 

9 

8 

11 

3 

57 

29 

55 

39 

49 

23 

1 

3 

12 

o 

o 
1 

o 

2 

4 

o 
o 

13 

o 

o 
18 

2 

4 

8 

1 

o 

UnIt 

14 

o 

o 
o 

o 
10 

·4 

o 
2 

o 
o 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

AIIpt 2005 22 190 20 8 59 106 87 71 94 1 2 0 

2008 9 101 11 3 41 64 41 41 21 0 0 
(uplo 15th 
July) 

KId far 2006 2 7 0 4 8 2 1 4 0 2 1 
raneom 

2008 1 4 0 " 7 5 1 1 0 0 0 
(uplo 15th 
July) 

Snalct*1g 2005 57 226 23 44 148 118 148 104 241 1 28 0 

2006 23 123 23 13 84 45 ,. 80 121 1 12 a 
(upto 15th 
July) 

Hurt 2005 122 333 182 40 255 258 214 112 - 3 • 0 

2008 ... 199 80 14 101 182 108 51 187 0 .. 0 
(upto 15th 
July) 

BurgWy 2005 87 648 57 42 187 ,., 287 378 328 0 2 a 
2008 45 232 2" ,. 75 88 185 203 158 2 0 
(upto 15th 
July) 

Sulclclea 2005 119 241 42 15 128 117 117 258 188 02 01 a 
2008 32 131 22 0 62 87 88 140 18 • 0 
(upto 15th 
July) 

~.of 2005 0 3 4 ·2 3 2 a 0 0 
SenIor 
Cltlzena 2008 0 0 1 0 2 0 3 a 0 0 0 0 

(upto 15th 
July) 

Tot-' IPC 2005 3306 11019 3529 2215 5453 4849 10529 5782 7217 818 1201 89 

2008 1484 5020 1653 1138 2823 2688 5933 3461 3707 538 804 24 
(upto 15th 
July) 

rcUI 2005 2747 4789 2878 373 271. 2428 4811 1440 4180 57 83 163 
t.oc.I Md 
SpecI-' 
Law 2008 1818 3447 2061 238 1508 1394 3403 1674 2762 26 33 87 

(upto 15th 
July) 

Report on Higher Education Planning and Admlniltratlon (NIEPA) hu lubmltted ill 

129. SHRI GURUDAS DASGUPTA: 
report to the Government on higher educatlon; and 

SHRI C.K. CHANDRAPPAN: Cb) if 10, the recommendation made by the NIEPA 

Will the Minister of HUMAN RESOURCE DEVELOP- alongwlth the Governmenr. reaction th.mo? 

MENT be pleased to .taIe: THE MINISTER OF STATE IN THE MINISTRY OF 
Ca) whether the National Institute of Educational HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
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FATMI): (a) Vel, Sir, the NIEPA has forwarded 8 report on a 
Seminar organized on the 2nd May, 2005 by the Inltltule 
on the theme of ·Privatlzation and Commercialization of 
Higher Education". 

(b) A aummary of recommendationa made at the 
Seminar II given In the encloled Statement. Theae 
recommendatlonl are valuable Inputl In formulating 
pollclel, al wen as appropriate lawI, In regard to 
preventing commercialization. 

Statement 

Recommendations 

The executive aummary of the recommendatlona of 
the National Seminar on Privatization and Commercl· 
allzatlon of Higher Education held on May, 2, 2006, arlalng 
out of the background paper and the deliberatlonl during 
the Hmlnar, II preHnted below. 

1. The objectIvea of higher education and basic research 
for any society, particularly one striving. to grow Into a 
knowledge aoeiety, are not only to addre.. the 
knowledge needl of the present time, but a110 to 
project the knowledge ne~a of the future, u far a. 
poIAlble. In fact, a knowledge society needs creative 
mlndl In the sciences and the humanltle. that are 
not confined within narrow boundaries set by either 
the current market trends In the private sector or the 
policy commitmentl In the govemment sector, binding 
though they may be In the short run. It is the 
reaponsibillty of the state to try to determine the 
futuristic vision with the help of identified groupe of 
knowledge workers, and influence the course of 
development In pursuit of that vision with appropriate 
funding. 

2. 

3 •. 

The State Is primarily responsible for en.urlng quality 
education at all leve!s and in all regions. This would 
entail atrengthening of public Inltltutiona .. alao their 
quantitative expansion. It is evidently the obligation 
of the ltate to find ways and means of ralalng public 
re.ources for higher education as per the recommen-
datlonl of (a) the CASE Committee Report on 
fln~g of Higher & Technical Education and (b) 
the TaPas Majumdar Committee Report on Nat'lonal 
Common Minimum Programme's Commitment of 6% 
GOP to Education. 

The phiianthroRIc; tradition In Indian higher education 
hu been always active and Instltutlona aponlOr8d 
by It therefore should be promoted. An Incentlv. 

Iyatem In terma of tax canClulonl, land granta and 
tranlparent rul.1 should be laid down 10 U to attract 
private participation In higher education. Induatry may 
be encouraged to provide reHarch gran .. rel.vant 
to appropriate technological change. Educational 
fundi for- VarioUI ..,.clflc purpoua may be floated 
by seeking contrlbutiona from likely private IOUI'CII 
and the ~agement of fundi ihould be In the handl 
of academlclproceulonal. bodIn. Some of the private 
higher education Instltutlona with a proven track 
record of excellence should be Identified and 
promoted. 

.t. During recent years, private Initiative In higher 
. education became almost unavoidable. 'At the aame 
time, there was Increuing prellure in -favour of 
expanllon. Since the courtl permitted the Inat/tullons 
to charge ttudenta In full In certain cuel, a large 
nUmb8r of new Inltltutlonl came to be opened. This 
In tum created a frelh set of problema and all of 
them have not been taken care of yet. ThJa much Is 
dear by now that the private lector of educ;atlon has 
coma Into exlltence alongllde the governmental 
sector. One of the problema that need to be taken 
~ of II how the two should co-exlst. Secondly, 
there II the problem of commercialization.' 

5. Commercialization II manlteatatlng Itlelf In a variety 
of forma such u the full recovery of the coat of 
higher education in govemment and govemment 
aided instltutlonl; high fe .. In HIf-financlng private 
processional colleges, deemed and private univer-
sities; high fe.. charged in unrecognized private 
Institutions oHering foreign degr .. a In collaboration 
with foreign universities etc. Commercialization, 
therefore, needa to be unamblguoully defined with a 
view to eontalnlng It. 

8. Commercialization of higher education can have 
adver.. Impllcationa, both In terml of acenl and 
equity. It may even create Internal Imbalancn and 
distortion. In higher education such .. eXCIIIlve 
Importance to the IT - related sector at the cost of the 
Social Science. and the Humanltlel. Commodi-
fication of ·educatlon. . re8MI'Ch and knowledge will 
not IIrve the long range Intereltl of the nation. It 
could lead to truncated growth .n~ lOp Iided 
development of higher eduoatfon. The applied 
alpects may acquire Impo"'*"oe at the OOIt of other 
dlmenslonl, thul neglecttng vat pooIl of tracI1Ionai 
knowledge aoqu/red over the oenturiea. Therefore, 
commercialization needl to be controNed. 



121 SRAVANA 3, 1828 (SAKA) 122 

7. A iyttem ,to regulate commercialization sho~1d be 
put in place by the Central and State governments In 
coordination with each other. If the Central govern-
ment so desires, it may lay down con.titutional 
proVIsion. to regulate' commercialization. A .ultable 
framework In 're.pect of .peclflc I •• ue. can be 
Impoled by legl.latlon, If nece •• ary, and Its 
Impleme,ntatlon may be en.ured through varlou. 
regulatory bodies. 

8. Foreign unlversitle. are promoting the proce.. of 
privatization and, fuelling commercialization. Issues 
like regulation by the various prof.s.ional bodies to 
control fHa, fin. tune quality and .ultable legislation 
for: the entry of foreign universities would have to be 
Immediately attended to. 

8. Private 1"I0n-govemment Institutions may be permitted 
to g.nerate a fair surplus without Indulging in unfair 
practices and the surplUl so generated should be 
ploughed back for the upgn,datlon of the Institution. 
The .. Inltltutionl should be made to IUbmlt a copy 
of their quarterly accounts to their relpectlve .tatel 
for audit. . 

10. Dlltance educII,tlon Is yet another area where 
potential of commercialization are quite high because 
of diverse nature of .uppllers offering variegated 
programmes with little control by the regulatory bodies. 
Today, the quality of distance education is both 
unsatisfactory and uneven. This is largely because It 
Is not cI.ar who controls what. Both the UGC and the 
IGNOU operate In different ways and sometimes at 
crolS pUrposel with each other. The role of foreign 
unlversltle. allo contributes to this phenomenon. It 
II a matter 0' urgency therefore that this confusion II 
removed and relpon.lbilities are allocated In a 
rational and constructive manner. 

11. There is an urgent need to evolve a proper 
coordination mechanism amongst the various 
regulatory bodle. In order to determine Issues such .. f.... admission. p,rocedures. the quality of. 
education, future directions etc. 

12. Periodic accreditation of all Institution. of higher 
IeamIng Ihould be made mandatory for the purpose 
of enlUring quaUty. It Is matter of utmost urgency that 
each new institution II accredit.d not later than one 
year of It being start"d. In call the relevant 
prof.llional agencl.. are unable to meet this 
demand, the.. bodel may either be strengthened 
or lOme partn.r agencies with ntabli.hed credibility 

may be identified and entrusted with the re.ponslbility 
of carrying out accreditation. 

13. Whenever an Institution I. found In default of the 
norma laid down by th. relevant controlling authority, 
the latter Ihall have the right to Impol. a financial 
penalty for .ach d.fault. This Ihould apply to all 
Inltltutlons, Including tho.e controll.d by the 
government. The amount chargeabl. should be t.id 
down In advance at th. tim. of laying down the 
norml. If an Institution more than twice commits the 
d.fault, the Institution. Ihould be debamtd tram 
running the coursel, al the cue might be. 

[T~n./8tJonJ 

C ...... ln PrImary IduaIIon 

130. SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOI< KUMAR RAWAT: 

Wi" the MlnI.ter of HUMAN RESOURCE DEVELOP-
MENT be pl.ued to ltate: 

(a) wheth.r the Gov.mment hu prepared any 
ag.nda for making chang.. In primary education In the 
Statel; 

(b) If 10, whether the laid scheme II for the Slatn 
whe,. the number of Ichool going children II th. lowest 
al reported In "Dalnlk Jagaran· dated July 3, 2008: 

(c) If 10, wh.th.r .uch Stat.. have be.n 
Identified; 

(d) If 10, wh.th.r any ...... m.nt ha. been mad. 
regarding the education of chlldr.n In .chool. In the .a1d 
Stat.s; 

(e) If 10, whither th. Union Govemment hal 
determined the number of primary and middle schooll to 
be opened during the current year; 

(f) If 10, expenditure "kely to be Incurred on the 
laid scheme; and 

(g) the time by which the said work II likely to be • 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (g) Linder th. ongoing Centrally 
SponlOred Programme of Sarva Shlksha Abhlyan. 5 State. 
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have been Identified with the most number of out of school 
children, namely, Bihar, Madhya Pradesh, Rajasthan, Uttar 
Pradesh & West Bengal. 

For the year 2006-07 provision for 33,153 Primary 
and 10,208 Upper Primary Schools has been made for 
the .. States, with commensurate funds. 

Import of FI.tl 

131. OR. M. JAGANNATH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has recently decided 
to Import fish and fi.h products; 

(b) If so, the details thereof; 

(c) whether the Government has assessed the 
impact of import over the fisheries sector in the country; 

(d) If so, the details thereof; and 

(e) the steps taken by the Government to save 
the domestic fish Industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
Government has not made any change recently in the 
Import policy of fish and fish products, except for fish lipid 
oil. Under the existing Foreign Trade Policy, fish covered 
under Chapter 3 of ITC(HS) Classifications of Export & 
Import Items, 2004-2009 are freely importable except live 
fish covered under Exim Head 0301. However, these 
imports are subject to the Wild Life Protection Act, 1972. 
Vide Notification No.07 (RE-2006)12004-09 dated 18th May, 
2006, Fish lipid Oil (containing Elcosapentaenolc AcId 
(EPA) and Docosaphexaenoic Acid (DHA)) can be freely 
Imported subject to the prescribed standards. 

(c) to (e) No report of any adverse impact of imports 
on domestic fish Industry has been received. 

(Trans/Blicln] 

Committe. on Kashmir ,., ... 

132. SHRI RAJIV RANJAN SINGH -LAW-: 
SHRI RAWI LAL SUMAN: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government hu formed various 
committees In May, 2008 to dIICU .. the problema ..... ted 
to Jammu & Kashmir; 

(b) If 10, the detail. aJongwilh the compoaitIon of 
each committee alongwith their expertI .. about the State; 

(e) the respon.lbllltie. fixed for each of .uch 
committee; and 

(d) the time by which the .. committees are likely 
to submit their reports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) Prime Minister during the Second Round Table 
Conference on Jammu and Kashmir held at Srlnagar on 
May 24-25, 2006, suggested the creation of five Working 
Groups comprising members from among.t thole present 
at the conference or those nominated by parties and 
groups. The compoSition of these Groups Is to be decided 
by the State Government In consultation with all parties 
and groups concemed. 

These Working Groups are expected to deliberate 
and make recommendations on ISlues, namely (I) 
Confidence building measure. aero .. aegrnentl of Iociety 
In the State (II) Sthtngthenlng relatlonl acroal the Une of 
Control (III) Economic development (Iv) Ensuring good 
governance (v) Strengthening relation. between the State 
and the Centre. These groups are allowed to co-opt 
experts, if they so desire. As reported by the State 
Government, the following eminent peraonl have accepIed 
the Invitation of Chief Minister of Jammu and Kashmir to 
head the Working Group mentioned agalnlt each: 

1. Shrl Mohammad HamId AnsarI: Confidence building 
measures across segments of society in the State 

2. Shrl M K Raagotra: Strengthening relations across 
the Une of Control 

3. Or. C Rangarajan, Economic Development 

4. Shrl N C Saxena: Ensuring Good Governance 

The State Government has since constituted the 
Working Group on -Confidence building meuUl'el 8Cf'OII 
segments of society In the State-. All 17 memberl of this 
Group are from the State of Jammu and Kalhmlr and they 
reprelent various main ..... am political parties, reglonl and 
ethnic groups In the State. 

(d) The Working Groupa are expected to Iubmlt 
their reports 8S soon u II possible. 
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133. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to ltate: 

(a) whether the Supreme Court hal directed the 
Central Board of Secondary Education (CBSE) to conduct 
fresh counaelllng for admlllion to the medical COUI'III; 

(b) If 10, the reuona therefor and the peraonl 
held reaponalble; 

(e) whether the ongoing counselling will be 
cancelled; and 

(d) the ltepa being taken by the Government to 
remove luch type of Irregularities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) As per the Information received from Central 
Board of Secondary Education (CBSE) , due to wrong 
coding by the Secrecy OffIcers, who are from the rank of 
ProfelaorllReaders, the Hon'ble Supreme Court, at the 
Initiative of esSE Itself, ordered for trelh counselling for 
admission to the Medical COUfl8l. 

(c) P\nuant to the drectlve of Hon'ble Supreme 
COurt, the ongoing counHIUng wu cancelled and fresh 
counaUing was started from 26.6.2006. 

(d) The Secrecy OffIcers concerned have been 
debarred from future BIIlgnments connecting with All India 
Pre-MedIcal Test. 

......... up oflnatltute of 
FaIIlon Technology 

134. SHRI PANNIAN RAVINDRAN: Win the Minls .. r 
of TEXTILES be piuHd to sta .. : 

(a) whether the Government haa received propo-
aaIa to set up an Institute of Fashion Technology at 
Ballnmapunun, a famous centre of Handtoom cloths In 
Kerala; 

(b) If eo, the detalla thereof and the action taken 
In thlt Ng..-d: and 

(c) the time by which the IBid Institute Is likely to 
be Htup? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) 
Government has received a proposal from the State 
Government for setting up of a new National Institute of 
Fashion Technology (NIFT) Centre In Kerala. The State 
Government has been uked to give a firm commitment for 
providing 10 acres of land (free of cost) for construction of 
NIFT Campus, Hostel and staff quarters, RI.2C cro,.s for 
construction, RI.S crores for academic and academic 
lupport infraatructure, etc. Confirmation of the commitment 
from the State Government Is awaited. 

/Translation} 

A .. letance from Saudi Arabia 

135. SHRI PANKAJ CHOWDHARY: 
SHRI MILIND DEORA: 

Will the Minllter of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government II making an aHempt 
to sought assistance from Saudi Arabia keeping In view 
the massive shortage of resources in the field of higher 
education; 

(b) if so, whether an Indian delegation had 
recently visited Saudi Arabia and Dubal to explore 
pollibillties of mutual transactions in the field of higher 
education; and 

(c) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Ca) No, Sir. 

(b) and Cc) A delegation led by Shri Arjun Singh, 
Hon'ble Minister of Human Resource Development had 
visited Saudi Arabia & UAE from 29th May to 6th June 
2006 to expand refations with Saudi Arabia and UAE in 
the field of education. The visit was very fruitful. Meetings 
were held with King of Saudi Arabia. the Education Minister 
of SaudI Arabia, Education Minister of UAE and other 
important dignitaries. Various matters concerning 
collaboration In the field of Education and Interaction 
between Inltltutions of India and Saudi Arabia and UAE 
were also d1ICUlled. 

Auilln. to Engineering Colleges 

138. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to ltate: 
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(a) whether the Government has decided to 
provide special financial assistance to seven engineering 
college. aero •• the country for their up gradation to the 
level of IITs; 

(b) if so, the details in this regard aJongwith the 
names of such institutions; and 

(c) the extent of financial assistance Government 
propoH. to provide to help each of such institutes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Ye., Sir. The Govemment has allocated 
special financial assistance during 2006-07 to the following 
.even engineering colleges across the country for their 
upgradation:-

51. No. Institutions Amount 
(Rs. In crores) 

1. 

2. 

3. 

4. 

5. 

8. 

Bengal Engineering College, 10.00 
Howrah 

Cochin University of Science 10.00 
and Technology, Cochin 

Andhra University College of 8.00 
Engineering, Vishakhapatnam 

Unlver.ity College of Engineering 7.00 
combined with the University College 
of Technology, both belonging to 
Osmania University, Hyderabad 

Jadavpur University'. Engineering 
& Technology DeDartment. 

Institute of Technology, Banaras 
Hindu University 

7.00 

12.00 

1. Zakir Hussain Ce' -oe of Engineering 7.00 
& Technology, Alharh Muslim University 

Total 61.00 

(c) Further financial assistance will be provided 
to the above seven institutes in the 11 th Five Year Plan 
depending upon their requirements and availability of 
funds. 

PrIv.te Participation In Education 

137. SHRI M. SREENIVASULU REDDY: Will the 
Mlnl.te, of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government contemptates to 
increase the Hat. In educational Institution. through 
public-private participation; 

(b) If '0, the detail. thereof; and 

(c) the number of Hata in centre. of higher 
education likely to be Increased to ca., to the need of the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) PrIvate not·lor-proflt participation already extItI 
In higher education through Charttable SocI..... and 
Trusts. 

(b) and (c) 00 not arise. 

(Trans/atlon) 

Increasing Post ofT .. cher8 

138. SHRI SAJJAN KUMAR: Win the Mlnlater of 
HUMAN RESOURCE DEVELOPMENT be pleased to .tate: 

(a) whether the Govemment propoH. to bring In 
revolutionary changes by Incr.a.lng the number of 
teachers alongwllh seats In primary and higher education 
in rural and urban areas 80 as to provide reservation 
keeping in view the ~esentment over reservation In higher 
education institutions; 

(b) if so, the details thereof; 

(c) whether the Government propoHi to la_ 
guidelines in this regard; and 

(d) if so, the salient feature. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Thera I. a decI.lon 'In principle' to retain 
seals available outside re •• rvatlon at present I.vel, whll. 
implementing reservation. 10 that the over a" avaJlabIHty 
of •• ats is increased In the hlghe, education Institution •• 
An Oversight Committee ha. been con.tltu.ted alongwtth 
five working groups, to make nece.sary a .. essments In 
this regard. The 86th Constitutional Amendment provide. 
for free and compulsory el.mentary education •• a 
Fundamental Right, for all ohItcnn In the -0. group of e-
14 yeara. 
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[English} 

eaah Crop Gro .. ra In Kerala 

139. SHRI CHENGARA SURENDRAN: 
SHRI C.K. CHANDRAPPAN: ' 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: ' 

(a) whether the Minister of State for Commerce 
recently visited Kerala and had discussions with the 
representatives ,of Cash Crops growers and especially 
Rubber growers recently; 

(b) if so, the details of the discuilions held and 
outcome thereof; 

(c) whether the Govemment has offered liberal 
BIIlstance for the replantation of the Rubber trees In 
Estates; and 

Cd) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes ~Ir. 

(b) Interactions were held with stakeholders in 
the Cardamom, Organic Spices and Vanilla sectorl. 
Discussions with various stakeholders of the rubber indUitry 
Included the need for continuing expon of natural rubber, 
enhancement of replanting subsidy and the need for 
strengthening of Rubber Producers' Societies CRPSs) 
among othe,.. 

(c) and (d) Due to the prevailing high prices of NR, 
the small growers are reluctant to replant. Hence, the 
possIbiHty of increasing the subsidy for replanting came 
up for diacullion to encourage growers to replant old 
plantations. 

140. SHRIIQBALAHMED SARADGI: 
SHRI L. RAJAGOPAL: 

WIIIIhe Minister of COMMERCE AND INDUSTRY be 
pleased 10 state: 

(a) whether a meeting of Trade Negotiations 
Committee for finalising the India and the Association of 
South East Allan Natione (ASEAN') Free Trade Agreement 
was recentty held; 

(b) If 10. the details and outcome thereof; 

(c) whether India and ASEAN, have finalised a 
sensitive or negative list of Items to protecl sensitive 
products panicularly In agriculture lector for the Free Trade 
Agreement; 

(d) whether the provision of longer time frames 
would give comfon to Indian Industry; 

(e) whether the UNCTAD has prepared a MnIitIve 
lilt of Items; 

(f) If so, the details thereof; 

(g) whether the Government has decided to 
prepare a comprehenllve list based on the UNCTAD study; 
and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes Sir. 
The Trade Negotiating Committee met recently to discuis 
various issues penainlng to the proposed India-ASEAN 
Comprehensive Economic Cooperation Agreement 
(CECA). 

(c) and (d) India has prepared a tentallve negative 
list as well as sensitive IIsl to protect the most sensitive 
products. In addition, longer time-frame is being negotiated 
for some less sensitive products. 

(e) and (f) UNCTAD has prepared a list of senlltive 
products with reference to the proposed Indla-ASEAN Free 
Trade Agreement (FTA) In goods. 

(g) and (h) The tentative negative lilt hal been 
prepared by the Govemment after wide consultations with 
administrative Ministries and domeltic industry. Some 
Inputs have also been taken from the UNCTAD study in 
deciding this tentative negative nst. 

Handloom Cluat.,. 

141. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIAAO: 
SHRi K.C. PALANISAMY: 
SHAIMATI JAYAPRADA: 

Will the Minister of TEXTILES be pleased to state: 

<a) the number of handloom clusters in the 
country, State-wl •• ; 

(b) whether the Government proposes to establish 



131 WrItten AnswelS JULY 25, 2006 to Questions 132 

more hIIndIoom clulters acrosl the country .. reported In 
The Hindu dated June 18, 2006; 

(c) If 10, the details thereof, State-wise and 
location-wile; 

(d) the allocation of fundi made propoled to be 
IMde for the purpose; and 

(e) the quantum of employment likely to be 
gen.ated and the achievements made therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a, Number of 
Mndoom eluaters In the country, State wile are .. under: 

S. No. Name of the State Number of ClUlter(l) 

1 2 3 

1. Alum 23 

2. Anethra Pt1IdeIh 23 

3. Bihar 54 

4. DeIhl 1 

5. Gujaral 19 

6. Haryana 16 

7. Himachal Pradesh 12 

8. Jammu and Kashmir 14 

9. Karnataka 20 

10. K.,.la 14 

11. Madhya Pradesh 45 

12. Manipur 8 

13. Maharashtra 28 

14. Nagaland 7 

15. 0rI1 .. 30 

18. Punjab 12 

17. Pondicherry 1 

18. Rajalthan 31 

19. Tripura 4 

1 2 3 

20. Tamil Nadu 22 

21. Uttar Pradelh 88 

22. We.t Bengal 18 

Total 470 . 

(b) No, Sir, the Government of India doel not 
propose to establiah any clustar. Rather the Government 
of India proposea to develop 100 more existing handloom 
clulters aero .. the country under the Integrated Handloom 
Clulter Development Scheme. 

(c) The State wi .. and location wile handloom 
cluaters to be taken up for development II under process 
of finalization in consultation with the State Govemments. 

(d) . It is proposed to make· a budget allocation of 
Rs.sO.OO crore for the development of 100 clusters. 

(e) The Integrated Handloom Clulter Develop-
ment Scheme Is all attempt to facilitate the IUltainabie 
development of handloom weave,. located In the identified 
clulters into a COhellYe Ielf managing and competitive 
socIo economic unit. The accrual of benefits from the 
Icheme would be cumulative in nature and hence, 
generation of employment separately under the acheme 
would be difficult '0 alHil and quantify. 

Deployment of PMF In .... 

142. SHRI PRABHUNATH SINGH: Will the Miniater 
of HOME AFFAIRS be pleaaed to ltate: 

(a) whether the Govemment has received any 
request from the Bihar Government to deploy adequate 
number of Paramilitary Forcel in the State; 

(b) If 10, the details th~f; and 

(c) the time by which It 1,Ilkely 10 be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JA1SWAL): (a) No, 
SIr. 

(b) and (c) Do not arl ... 

[»ans/ation} 

T ..... lng of Urdu 

143. SHRI HEMLAL MURMU: Will the MInta .. of 
HUMAN RESOURCE DEVELOPMENT be pleased to ltate: 
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(a) whether National Commission for Minority 
Educational Institutions (NCMEI) has issued a notice to 
Gowmment of Delhi and Secretary Education for providing 
adequate Inf~structure in Urdu Schools, Urdu books to 
children and filling up of vacant POlts of teachers as 
reported in Dainlk Jagaran dated June 03, 2006; 

(b) if so, . the details thereof alongwllh the 
response thereto; and 

(c) the action taken by the Govtmment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Yes, Sir. According to information 
available, the National Commission for Minority Educa-
tIonallnltltutions (NCMEI) had treated the said prell report 
as a petition under Section 11(b) of the NCMEI Act, and 
has given notice to the various parties concerned. The 
NCMEI, being a statutory authority with the powers of a 
Civil Court, devi.es its own procedures for discharging Its 
functionl and the central govemment have no say In the 
malter. 

[Engllshl 

AlII .... of Fund. by BALCC 

144. SHRI CHANDRA SHEKHAR DUBEY: WiN the 
Mlnllter of MINES be pleased to state: 

(a) whether the Government has received any 
propoaaIfrom the Strategic Partner of BALCO for raising 
loan from the Government/Private Ananclallnstltution; 

(b) If so, the purpose and the name of Financial 
Institution from where the loan II proposed to be taken; 

(c) whether SALCO was a profit making PSU and 
the Company was having huge Cash Reserve Surplus In 
their kJIty at the time of its strategic sale; 

(d) If 10, the prHent stalus of Cash Reserve 
surplus available with the Company; and 

(e) the rea.ons for raising such loan by BALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): Ca) No, Sir. 

Cb) Does not arise. 

Cc) BALCO made a profit after tax of Rs. 55.89 
crores tor the year ended 31st March, 2000 I.e. In the 

financial year prior to the year of disinvestment. As on 
31.3.2001 I.e. the year of disinvestment, BALCO had a 
term deposits of Rs. 243 crores. 

(d) The term deposits have been utilised for the 
expansion project forming part of the internal accruals of 
RI. 860 crorel of means of financing of the expansion 
project. 

(e) BALCO has raised loans for meeting the 
means of finanCing of the expansion project. 

[Translationl 

Working of MCD and NDUC 

145. SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has laken any I. 
for reviewing the working of MCD and NDMC; 

. (b) if so, the details thereof; and 

(c) the measures taken by the Government for 
eradicating corruption prevalilng In the MCO and NOMe 
alongwlth results thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) and (b) The 
Government has not reviewed lhe working of the Municipal 
Corporation of Deihl and the New Deihl Municipal Council. 
However, the Government has set up two Commltteel -
one to study the restructuring of MCD and the other to 
study the multiplicity of Institutions dealing with urban 
development issues In Delhi. 

(c) Action taken by New Deihl Municipal Council 
to eradicate corruption along with resuh thereof "indicated 
below: 

(I) Transfer of employees on routine basil after fN8ry 
three years; 

(iI) Surprise checking; 

(iii) Scrutinizing files to check delay or haraslment; 

(Iv) Regular checking of conltruction lite. and .torea; 

(v) Setting up a Cell under the supervision of an officer 
of the level of Director to check unauthorized 
construction; 

(vi) Monitoring of mllu .. of premisel; 
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(vii) Attending complaints promptly; 

(vIII) Regular Interaction of the officers with public, 
Residents' Welfare Associations, Unions and Workers 
to find out guilty persons; and 

(Ix) Establishment of two control rooms equipped with 
recording devices to record complaints rounds the 
clock. 

(x) Suspension· of 35 employees of the New Delhi 
Municipal Council during the period from January, 
2005 to 20th July, 2006. 

(xl) Initiation of regular.departmentalaetlon for Imposition 
of major penalties agal.nst 64 employees and minor 
penalties against 14 employees. 

(xII) Imposition of major penalties in 22 cases and minor 
penalties In 21 cases during the aforesaid period 
including cases initiated earlier. 

Action taken by Municipal Corporation of Delhi to 
eradicate corruption along with result thereof Is Indicated 
below: 

(i) Taking disciplinary action agalnst officials founds to 
be Involved in corruption or derelietion of duties etc. 

(II) Interaction by the Vigilance Department of MCD with 
varioul investigating agencies and sharing of 
information regarding involvement of officials in 
corruption cases. As a result. the Anti-Corruption 
Branch of CBI registered 37 cases under Prevention 
of Corruption Act. 

(III) Conducting investigation by the Vigilance Department 
in cases of unauthorized construction, commerciali-
zation of private properties, encroachment etc. 

(Iv) Advising the concerned departments to take remedial 
aetion in cases where major system lapses were 
found during Investigation. 

(v) Suspension of 145 officials founds to be relPOnslbie 
for gross derelietion of duty during the period from 
2001 to 2005; 

(vi) Initiation of Regular Departmental Action for 
Impolition of majorlminor penaltiel in 1321 ~sel 
invoMng 2717 officlall during the period from 2001 
to 2005. 

(vii) Initiation of Regular Departmental Action for 
Impoaltlon of major/minor penaltl.. In 305 casel 

involving 412 officials Including 92 junior Engineers, 
57 Assistant Engineers, 29 executive Engineers and 
17 Superintending Engineers during the period from 
1.1.2006 to 30.6.2006 In compliance of the orders 
passed by the High Court of Delhi's order in CWP 
No. 438212003 titled Kalyan Sanltha Social WeHare 
Organization Versus Union of lnell.. and Other for 
abetting. conniving and/or not taking sufficient action 
for preventing/coming up of unauthorized construction 
in Delhi. Out of thele, 17 Executive Engineers of 
Building Department were lummarlly dilrnilled from 
service by Invoking the provisions of Section 95(2)(b) 
of MCDAct. 

cal ca.. ApIn8t IPS OHI.,.r. 
146. DR. DHIRENDRA AGARWAL: 

. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) the total number of Indian Police Service 
Officers agalnst whom FIRlchBr'gJlheet. have been filed 
by varioul inveatlgating agencies including Central Bureau 
of Investigation for their involvement In malpractices/crimes 
etc., during each of the lut three years, State-wlse, crime-
wise; 

(b) whether the Govemment has taken/being 
taken any action against them; and 

(c) the action taken by the· Govemment to stop 
8uch cues in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) to 
(c) Information Is being collected and wUl be laid on the 
Table of the House. 

{EngIJ.hJ 

Entry of Cllllrde Com.,._ In SEZa 

147. SHRI EKNATH MAHADEO GAlKWAD: Wli the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has aHowed the entry 
of cigarette companiel Into Special Economic Zonal al 
reported In the T1mes of India dated July 11, 2008; 

(b) " so, the details and facts thereof; 

(c) whether tariff and tax concessions are 8110 
provided to the .. campanl .. ; 
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(d) If so, the reasons therefor; 

(e) whether this goel contrary to the Govemment 
move to eradicate smoking hablt;- and 

(f) If so, the measures takenlbeing takan by the 
Government In thil regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI jAIRAM RAMESH): (a) and (bl Y .. Sir. 
Seven units for export of cigarettes have been allowed to 
be .. t up In the Special Economic Zones at Cochin, Falta, 
Surat and Indore for 100% exports. They are not allowed 
any clearance to Domestic Tariff AreB. 

(c) and (d) Units set up In the Special Economic 
Zone including those for manufacturing and exporting 
cigaren .. are eligible for incentives and facilities including 
Income tax exemptions only _ for export purpose available 
under the Special Economic Zone Act, 2005. 

(e) ancI (f) These units are not allowed any local 
salel within the country. 

Serle. of Bomb Blast. 

148. SHRI BRAJA KISHORE TRIPATHY: 
SHRI EKNATH MAHADEO GAIKWAD: 

-SHAI B. MAHTAB: 
SHRI RAGHUNATH JHA: 
SHRI VIJOY KRISHNA: 
SHAI AAVI PAAKASH VERMA: 
SHAI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBAADSUL: 

Will the Minister of HOME AFFAIAS be plealed to ..... : 
(a) whether there were a seri •• of bomb blasts 

recently in Mumbal and other parts of the country; 

(b) if 10, the details alongwith the number of 
peraons Injuredlkilled and property damaged In each of 
auch blasts; State/UTI-wise; 

(e) the details of various arms and ammunitions 
Hized and persons Involved in such Incidents arrested so 
far; 

(d) the compensation paidllikely to be paid to the 
relatives of those killed/injured; 

(e) whether the central Intelligence agenciel have 
provIdedarlier Information about the terrorllt actlvltiel 
likely to take place In lome parts of the country; 

(f) if so, the reasons for failure of the security 
agencleS/Govemment to keep vigil on these activities and 
take suitable measures; -

(g) whether the Govemment has conducted the 
inquiry of these Incidents;-

(h) If so, the outcome thereof; and 

(i) the further steps taken to check such Incidents 
in future and to streamline the functioning o. security 
agericles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIAS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) On the 11th July 2006, there were I8Y8ft serial bomb 
blast In local trains In Mumbal In which 184 persons have 
died and 844 persons sustained Injurle.. On the same 
day, five grenade attacks took place In Srinagar In which 9 
persons were killed and 33 persons were Injured. 

(c) As per information available, four persons 
have been arrested in connection with the Mumbal bomb 
bluts for Mumbai blasts and one person for the grenade 
attacks in Srinagar. 

(d) The State Govemmentol Maharuhtra ann0-
unced an ex-gratia payment of As. one lakh for tho .. 
killed and Rs. 50,000/- io those grievously Injured and Rs. 
50001· to those with minor Injuries. AI per the latest report, 
the State Government has disbursed mont than RI. 3.52 
Crore as ex gratia payment. The Union Minister Railways 
has also announced As. five lakhs each and employment 
for one person for the next of kin 0' the deceased, Rs. 
50,000 each to those grievously Injured and Rs. 10,000 
each to those with minor Injuries, beside. meeting the 
fully expenditure for treatment of the Injured. AI regards 
victims of grenade attacks In Srinagar, the Government 0' 
J&K has a notified policy of compensating victims of 
terrorist violence. 

(e) On the basis of the Inputs received from central 
Intelligence agencies, the state GovemmentS/UTI are 
sensitized from time to time about the plans and designs 
of the terrorists outfits and are asked to str.amllne physical 
and protective security of vital Installations, Instltutlonl, 
VIPs, religious places and other places of public and 
national importance. 

(f) to (h) The C.ntral and State security and 
Intelligence agencies in tandem continue to pursue their 
efforts to neutralize activities 01 these terrorist outfttl and 
hava busted a good number of terrorist mod"," and 
foiled lome of the terrorist attacklln different parts of the 
country. 
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(i) The Govemment pursues a multidimensional 
approach to deal with terrorists activities and extends 
supports to the States in neutralizing such terrorist activities. 
The Government has taken measures which include 
strengthening of border management to check Infiltration. 
galvanizing the Intelligence machinery. ensuring Improved 
technology. weaponry and equipment. of security forces 
both at the Centre and the States. by well coordinated 
intelligence baaed operations. Besides. steps have also 
been taken to achieve bilateral and multilateral cooperation 
to deal with the menace of terrorism. given its global 
dimensions. 

Financial "11.tance to State. for 
Export In're.tructure 

149. SHRI SANAT KUMAR MANDAL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the financial .. sistance provided to Stat.s for 
development of export Infrastructure and allied activities 
during 2005-2006 and the current year. State-wise 
eapecially to West Bengal; 

(b) whether the Govemment proposes to Increase 
the budgetary allocations for development of export 
infrastructure; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTAY OF COMMEACE AND 
INDUSTAY (SHAI JAIRAM RAMESH): (a) The financial 
aulatance of Rs. 383 crore (Rupees Three hunchd eighty 
three erore only) being the State Component wu provided 
to States for development of export Infrastructure and allied 
activities during 2005-06. For the current year state-wise 
allocation of funds under Assistance to States for 
Developing Export Infrastructure and Allied Activities 
(ASIDE) Scheme Is given In the enclosed Statemenl As. 
22.-10 crore has been allocated to West Bengal to the 
current year. 

(b) Budgetary allocations a,e Increased subject 
to .vailabllity of fundi whenever considered expedient to 
provide further .. slatance for development of. export 
Infrastructure. 

(c) The state component In total budgetary 
allocation for the ASIDE Scheme hu been Increased from 
As. 383 Crote In 2005-08 to As. 440 crore In 2008-07. 

S""ment 
AllocatIon 01 ASIDE tu_ to StaIfMIUTs fo, 

the year 2006-D7 

S.No. StateslUTs 

1 Andaman & Nicobar 
2 Andhra Pradesh 
3 Bihar 
4 
5 
6 

Chandlgarh 
Chhattlsgarh 
Dadra and Nagar Haveli 

7 Daman and Diu 
8 Deihl 
9 Goa 
10 Gujarat 
11 Haryana 
12 Himachal Pradesh 
13 Jammu and Kashmir 
14 Jharkhand 
15 Kamataka 
16 Kerala 
17 Lakshadweep 
18 Madhya Pradesh 
19 Maharashtra 
20 Orissa 
21 Pondlcherry 
22 Punjab 
23 Aajuthan 
24 Tamil Nadu 
25 Uttar Pradesh 
26 Uttaranchal 
27 Wnt Bengal 

(As. in crore) 
Allocation Proposed for 

the year 2008-07 
2.20 

17.00 
2.20 
3.50 
5.50 
2.20 
2.20 
2.90 
8.70 

47.70 
15.45 
6.00 
5.80 
5.50 

37.40 
11.75 
2.20 

15.80 
72.10 

7.85 
2.20 

13.40 
14.53 
48.12 
23.10 

Total for all States rninUi N.E. 
and Slkkim 

5.80 
22.10 

398.00 

1 Arunachal Pradesh 
2 Assam 
3 Manlpur 
4 Meghalaya 
5 Mlzoram 
8 Nagaland 
7 Slkklm 
8 Trlpura 

Total 

Grand Total 

2.78 
13.8S 
2.27 
9.17 
3.~ 

2.20 
2.20 
8.01 

44.00 
440.00 
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Border ArM Development Program .... 

150. SHRI ANWAR· HUSSAIN: WiD the Minl.ter of 
HOME AFFAIRS be pleaHd to ltate: 

(a) the length of Intematlonal Border of each of 
the Statn with the countrlel like Pakistan, Bangladesh, 
ChIna, Bhutan, Myanmar and Nepal; 

(b) whether II Intemauonal Bordering Statel are 
covered under Border Area development Programme 
(BADP); 

(c) if 10, the detail. of various .chemes under the 
IIIJd programme; and 

(d) the details of funds allocated and projects 
completed during each of the la.t three years, State-wise? 

Border Area Development Programme (BAoP) Is imple-
mented In the identified border blocks of 17 States. The 
length of International border of each of the State with the 
neighbouring Countries is given in the enclosed Statement-
I. 

(c) and (d) Border Area Development Programme 
(MOP) is a part of comprehensive approach to Border 
Management with focus on socio-economic development 
of bolder a,... and to promote .ense of .ecurlty amongat 
the people living there. The developmental activities under 
BADP relate to social Infrastructure, link roads, employment 
generation, education, health, agriculture and amed 
sectors. The funds are provided to the State. a. a 100% 
non-Iapsable Central grant for supplementing the State 
efforts. While Govt, of India lays down the broad 
guidelines, the scheme/projects are finalized and executed 
by the State Govemments. Details of funds allocated, 

THE MINISTER OF STATE IN THE MINISTRY OF released and utilized by the States during the last 3 years 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The are given in the enclosed Statement-II. 

Bfa,.",.",., 

Length of Internalional Und BotrJer 01 each of the bordering Sr.t •• with neighbouring countrie. 

St. No. Name of the State . Length of border with the neighbouring Country (In Kms.) 

Afghanistan Pakistan China Nepal Bhutan Myanmar Bangladesh Total 

1 Arunachal Pradeah 1126.00 217.00 520.00 1863.00 

2 Allam 267.00 263.000 530.00 

3 Bihar 729.00 729.00 

4 GuJarat 50800 508.00 

5 Himachal Pradesh 201.00 201.00 

6 Jammu and 106.00 1225.00 1597.00 2928.00 
Kalhmlr 

7 Manipur 398.00 398.00 

8 Meghalaya 443.00 443.00 

9 Mlzoram 510.00 318.00 828.00 

10 Nagaland 215.00 215.00 

'1 Punjab 553.00 553.00 

12 Raja.than 1037.00 1037.00 

13 Slkkim 220.00 99.00 32.00 351.00 

14 Trlpura 856.00 858.00 

15 Uttar Prade.h 560.00 560.00 

16 Uttarancha' 344.00 263.00 807.00 

17 We.t Bengal 100.00 183.00 2216.70 2499.70 

Total 106.00 3323.00 3488.00 1751.00 699.00 1643.00 4096.70 15106.70 
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.,.",.,,'-11 

The Allocation. Rel •• N and Expetdturt u"., BAOI! during the,.., 
four,..,. I ••• 2003-04 to 2006..(J1 

(PoIItJonu on 30.01.2008) 

(Ra. In Iakh) 

S •• OrIginal Allocation Revised Anocatlon 

2003-04 2004-05 2005-08 2008·07 2003-04 2004-05 2005·08 2008-07 

ANnachal Pradesh 1351.00 1351.00 1681.00 3298.00 900.00 1351.00 1935.493 3298.00 

Allam 748.00 748.00 1081.00 1352.00 748.00 998.00 1081.00 1352.00 

BIhar 728.00 728.00 1893.00 2119.00 728.00 728.00 1893.00 2119.00 

Gujarat 1026.00 1028.00 1108.00 1&84.00 884.00 1313.06 1106.00 1584.00 
" 

Himachal Prad.sh 416.00 416.00 553.00 743.00 418.00 1148.98 842.047 743.00 

Jammu and Kaihmir 10000.00 10000.00 10000.00 10000.0010000.00 8895.00 9999.97 10000.00 

Manlpur 416.00 418.00 527.00 750.00 277.00 555.00 592.00 750.00 

M.ghalaya 470.00 470.00 494.00 730.00 705.00 900.00 494.00 730.00 

Mlzoram 832.00 832.00 902.00 1302.00 1248.00 1566.00 903.48 1302.00 

Nagaland 416.00 416.00 418.00 478.00 '418.00 411.00 468.00 478.00 

Punjab 1008.00 1008.00 1008.00 1079.00 1008.00 992.51 1308.00 1078.00 
.. 

Raj_than 3032.00 3032.00 3687.00 5150.00 3032.00 3695.29 3835~00 5150.00 

Slkldm 572.00 572.00 572.00 858.00 572.00 1256.20 822.00 . 858.00 

Trlpura 1296.00 1298.00 1298.00 1862.00 1291.00 2109.80 1288.00 1882.00 

Uttar Pradnh 832.00 832.00 1284.00 1731.00 832.00 1854.70 1399.01 1731.00 

Ultaranchal 416.00 416.00 .955.00 1371.00 416.00 1389.94 9T1;00 1371.00 

W .. t Bengal 3956.00 3958.00 4550.00 5728.00 2637.00 3739.95 4180.00 ,5728.00 

Total 27516;00 27615.00 31805.00 38713.00 25D15;00 324D9.21 32500.00 38713.00 
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Statement.." 

The Allooatlon, R., •••••• nd Expenditure under MOP durlntl the ./a, 
four years I .•. 2003-04 to 2006-07 

(Polltlon al on 30.08.2006) 

(RI.ln lakh) 

Releases ExpenditurelUC teceived 

2003-04 200,.-05 .2005-06 2006-07 2003·04 2004-05 2005-06 2008-07 

900.00 1351.00 1935.493 1814.39 900.00 988.72 470.38 

748.00 998.00 108LOO 551.~ 748.00 648.40 

'728.00 728.00 1693.00 1412.67 728.00 728.00 

884.00 1313.06 1106.00 802.89 684.001 1073.28 382.68 

418.00 1148.96 642.047 495.33 411.00 1148.86 411.28 

10000.00 8695.00 988't.~7 6538.13 9000.00 8598.88 8128.13 

277.00 555.00 592.00 500.00 277.00 555.00 168.38 

705.00 900.00 494.00 705.00 900.00 

1248.00 1666.00 903.48 1248.00 1556.00 886.94 

416.00 416.00 456.00 416.00 416.00 277.00 

·1008.00 992.51 1308.00 1060.33 10oa.00 992.51 200.00 

3032.00 3695.29 3835.00 3433.33 3032.00 36957.29 

512.00 1258.20 822.00 572.00 359.34 2.00 

1298.00 .a10SUO 1296.00 1291.63 2014.81 478.37 

832.00 1854.70 1399.01 890.06 832.0b 1390.78 333.42 

.418.00 1389.94 977.00 418.00 332.62 104.10 

1137,00 ·3739.95 4180.00 1824.38 2477.00 1807.00 

25915.00 3249921 32500.00 9879.49 24750.63 27281.35 11852.19 
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U.e of Civil Defence 

151. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government is considerlr,g to 
make the Civil Defence a National movement so that 
victim of disuter and acts of terrorism could be helped 
more effectively and quickly; 

(b) if so, the Incentives being provided to the 
Civil Defence volunteers and proposed to provide to 
strengthen them; 

(c) the estimated Civil Defence volunt .. rs proVi-
ding their services at present all over the country; and 

(d) the steps being taken to attract more and more 
people to join the Civil Defence particularly in militant 
affected are .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI s. REGUPATHY): (a) Civil Defence 
II organized .. an integral part of the defence of the 
country which Includes measures for affording prolection 
to any person, property, place or thing against any hostile 
attack, whether during any war, external aggression, 
Internal disturbance or otherwise. As a measure of 
continued strengthening of civil defence in the country, 
Government have issued instructions that the services of 
civil defence volunteers may also be 'Utilized by the State 
Governments for mitigation/prevention and preparedness 
for disasters as well .. for response and relief after a 
disaster has struck. 

(b) Civil Defence is to be organized primarily on 
a volUntary basis, wherein persons from all walks of life 
are enrolled and trained as a measure of their social 
contribution. However, nominal allowancea are pald during 
training, rehearsals and actual deployment. 

(c) About 5 Lakh Civil Defence volunt ..... are 
enrolled in Civil Defence. 

(d), Awareness campaigns have been undertaken 
through advertisements in print and audio-visual media at 
the National level to generate enthusiasm amongst the 
common people regarding Civil Defence. 

Women and Child Development Progrllmm.. 

152. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) the details of Government agencies and NGOa 
engaged in the implementation of Women and Child 
Development Programmes; 

(b) the amount released to each such agency 
during the last three years, with details of task Uligneci; 

(c) whether there has been reporta of misuse, 
misappropriation of grants and non-performance by many 
of these agencieslNGOs; 

(d) If so, the details thereof and action taken 
thereon; 

(e) whether Government proposas to sel up an 
agency to monitor the activities of recipient agencies; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) and (b) The details of 
Government agencies and NGOs, Projects sanctlonedl 
amount sanctioned etc. under various schemes of the 
Ministry of Women a Child Development are available In 
the Annual Reports of the Ministry and are also on MinIstry's 
webeiIe http.www.wcd.nic.in 

(e) and (d) Yes, Sir. The Government have reports of 
misuse, misappropriation of grants by some NGOaI 
implementing agencies. As and when specific Instances of 
irregularities are brought to the nolice of the Ministry, 
necessary action as warranted under rulesllaw is taken 
including recovering of funds sanctioned to the organi-
zations belides initiating action for blacklisting such 
organizations. The detalls of blacldisted organizations are 
available on Ministry's website http.www.wod.nlc.ln 

(e) and (f) A system exil" to monitor the performance 
of the concerned agencleslNGOs through periodical 
reports, review meetings and field vIIlta by officera of 
CentraVState Governments and also by the State Nodal 
Agencies like Women Development Corporations, Slate 
Social Welfare Boards, etc. 

Regletrlltlon of ca ... by NHAC 

153. SHRI SUBRATA BOSE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the total number of cues registered with 
National Human Rights Commission (NHRC) against the 
Para Mlltary Forcel (PMF), armed forces and police forces 
during 2005-2006 and In the first quarter of the year 2006-
07 separately; 
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(b) whether the Government has completed 
proceedings In all those cues; 

(c) If so, the details thereof; 

(d) If not, the realOns therefor; and 

Ce> the time by which such proceedings are likely 
to be completed? 

THE MINISTER OF STATE IN THE MIN./STRY OF 
HOME AFFAIRS CSHRI SHRIPRAKASH JAISWAL): (a) 
During the year 2005-06, the National Human Rights 
Commission registered 28378 complaints alleging violation 
by police personnel, 100 complaints alleging. violation by 
Armed Forces and 82 complaints In respect of violation of 
human rights bV Para Military Forces. 

In the first quarter of the year 2006-07, the total number 
of cases registered with the Commission Is as follows:-

(i) Police Forces 

(iI) Armed Forces 

(ill) Para Military Forces 

6923 

35 

39 

(b) to (e) 'Police' and 'Public Order' are State subject 
as Hated in List" of the Seventh Schedule of the Constitution. 
It Is for the State Govemment to act on the recommendations 
of the NHRC on complaints received against State Police 
personnel. Investigation into cues of violation by the Armed 
Forces and Para Military Forces have to be done as per 
procedure laid down in the various Acts applicable to them. 
It Is not possible to indicate any time frame by which the 
investigation can be completed. However, efforts are being 
made to dispose of the complaints as expeditiously as 
possible. Details regarding pending cases referred to 
Central Para Military Forces and Armed Forces for the year 
2005-2006 and first quarter of 2006-2007 .re being 
collected. 

Terrorlat Threat to Ordnance Factory 

154. SHRI SUBODH MOHITE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any Information 
of terrorist threat to Bhadrawati Ordnance Factory at 
Chandrapur In Maharalhtra; 

(b> If 10, the details thereof; 

(c) whether the State GQvernment and local 
authorities are being Informed In this tegard; and 

(d) if so, the sleps taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JA/SWAL): (a) 
and (b) No Sir. 

(c) and (d) In view of the general threat from tenorI8 .. 
to various economic centres in the country, State Govem-
men .. have been advised 10 review and strengthen the 
security of all major Installations. 

Electronic Tea Auction Cen ..... 

155. SHRI S.K. KHARVENTHAN: Will the Minil. 
of COMMERCE AND INDUSTRY be pleased to a .. te: 

(a) whether the Govemment proposel to Ht up 
electronic tea auction cenlrel In the country; and 

(b) If 10, the detalla thereof and the time by which 
these are likely 10 be sel up? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): Ca) Yes Sir. 

(b) Out of six major auction centres In the country. 
electronic auctlonl have been Introduced at Colmbatore. 
Coonoor, Cochln, Guwahatl and Siligurl where e-
auctioning II being conducted on a limited buls. Work I. 
in progresl In the auction centre In Kolkata. 

It il expected thai with further Improvement in the 
software, e-auctionl will become fully functional In the 
near future. 

Intematlonal Cooperation Scheme 

156. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SMALL SCALE INDUSTRIES be pI ... ed to 
state the details of success achieved by the Govemment 
under the -International Cooperation Scheme- in 
technology upgradatlon, modemlzatlon of SSI Sector and 
promotion of exports from SSI Sector during each of the 

. lut three years? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): To facilitate technology 
upgradation and modernisation of small leale industriel 
(SSI) and promotion of their exports, usistance il 
provided to Industry aSlociations and other related 
organizations, under the International Cooperation 
Scheme for participation In international trade falraJ 
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exhibitions, exchange of busineas delegations and 
organising of seminars (with international participation). 
Participation In the.e events benefits the SSI by providing 
them e.polure to modern technologies, managerial 
practices, quality ItandardS, etc., in adclitlon to providing 
them export opportunities and forum for exchange of Ideas. 
Details of events organized under the Scheme in the last 
three years are as under: 

Vear Participatton 
in. Exhibitions' 

Fairs 

Business Seminars 
Delegations 

2003-04 13 3 2 

2004-05 10 3 5 

2005-06 12 3 7 

Potential of Handloom Sector 

157. SHRI K.S. RAO: Will the Minister of TEXTILES 
be plealed to state: 

(a) the hindrance being faced by the handloom 
lector in view of globalization and modemization; 

(b) the amount of loan drawn by hand loom 
weavers/societies during the lalt three years, year-wise; 

(c) the export potential of handloom products and 
its utilization; 

(d) whether the Govemment proposes to set up 
separate fund to bring debt relief to weavers and upgrade 
their skilled craftsmanship to sustain gainful employment 
by marketing their products for exports; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILE (SHRI E.V.K.S. ELANGOVAN): (a) The arrival of 
modernization and liberalization has made serious inroads 
in the handloom sector. Competition from the machine 
(powertoom), changing consumer preferences and the 
pursuit of the demanding means of livelihood have 
threatened the vibrancy of the handloom industry. 
Handloom II facing stiff competition from cheap powerloom 
products due to 'economy of scales'. Traditional handloom 
products are In danger of becoming obsolete and weaving 
skills" face decline. Today, Handloom sector has been 
suffering from. several handicaps such al low level 
investment, low level of technology, low level of 
competitlvene.l, problem of wor1dng capital and 10 on. In 

poal-MFA ph ... of textile trade, handlooml have IoIt a 
comparative advantage which it enjoyed In the MFA period, 
vis-a-vis other segments of textiles In the form of quota 
free market aceesl. Therefore, Indian handlooms face a 
tougher competition In the export market today. The 
competition thus evolved i. on the one side from the 
mechanized sectors of domeltic Industries and on the 
other side, from the competing countries due to the 
dismantling of quotas and the end of the MFA r8g1nJ8. 

(b) The Information Is being collected from the 
State Govemments. 

(c) As per handloom export data avaAlabie upto 
2002-03, export earnings have Increued from RI.2064.94 
crore In 2001-02 to Rs.2633.27 cror. In 2002-03 
registering a growth of 27.52%. Export data from 2003-04' 
onwards is not available In the abaence of •• parate ITC 
(HS) codes for handloom products. In view of the growth 
trends during the above period and globalization of 
economy. the growth of handloom exports Is expected to 
continue the Increasing trend. 

(d) and (e) There Is no proposal to set up separate 
fund to bring debt relief to weavers. However, under the 
Handloom Export Scheme the Office of the Development 
Commissioner for Handlooms hu been providing financial 
aaailtance for skill up-gradation of ~V8I'I for develop-
ment exportable range of handloom productl. Under the 
scheme, the financial aaal.tance it a180made available 
for marketing of the products by way of participation In 
International Fairs and exhibitions. 

Propoull Under Foreign Invellmn 

158. SHRI JOACHIM BAXLA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to ltate: 

(a) the details of proposals of foreign Inveatmants 
received for the setting up, of the Industries especially 
agro-based Industries In the country during each of the 
lut thr .. years and the current year, State-wl.e; 

(b) the number of proposals which have been 
accorded approval and Implemented during the said period. 
State-wise; 

(c) whether any scheme Is being formulated by 
Govemment to make Investment In the 'economically 
backward dlltrlctl of the country for their development; 
and 

(d) If 10, the details thereof and the time by which 
thl. II likely to be Implemented? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Details of proposals for Foreign 
Direct. Investment (FDI) in agro-based industries received 
and approved are in the enclosed ltatement. 

(c) and (d) Government recognises that In order to 
make industrialisation sustainable over time. speCial 
measures are required to make the process of Industria-
illation more spatially balanced. With a view to encourage 
Investment In economically backward dlltricts. and make 
industrialisation In the country more Inclusive. the 
Government has put In place a number of specific schemes 
which. inter-alia. Include the Growth Centre and Transport 

Subsidy Schemes; spacial paekagel of Ineentivel for 
spacial category states such as the Northeast Industrial 
Policy; Sikklm Industrial Policy; Jammu & Kashmir Industrial 
Policy; Uttaranchal & Himachal Pradesh Industrial Policy; 
and Industrial Infrastructure Upgradatlon Scheme. A new 
scheme for the establishment of Invutmant Regionl to 
promote manufacturing and broad-baaed economic activity 
which when functional and Implemented would positively 
Impact on some of the economically backward diltricts of 
the country. Policy formulation for promoting economic 
activity In backward districts Is an ongoing proc .. 1 and II 
under constant view so as to ensure the efficacy of policies 
in promoting economic development and employment 
generation. 

State-wiselY ear wise Break-up of FDI Approvals In the Agro-ba,ad Industries 
(Sugar, Food Processing Industries, Vegetable oils & Vanaspatl, realCoffee & Coir) 

S. No. State 2003 
Jan-Dec 

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

No. 

Andhra ~radesh 3 

Assam o 
Guiarat 3 

Haryana 2 

Himachal Pradesh 0 

Karnataka 3 

Kerala 3 

Maharashtra 

p,unJab 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Delhi 

7 

a 

3 

2 

10 

State Not indicated 3 

Grant Total 40 

Value 

3.42 

0.00 

10.12 

6.58 

0.00 

7.22 

1.50 

28.26 

0.00 

3.86 

0.00 

4.40 

6.79 

3.29 

75.44 

2004 
Jan-Dec 

No. 

o 
o 
o 
o 
1 

6 

3 

5 

8 

1 

2 

7 

Value 

0.00 

0.00 

0.00 

0.00 

52.50 

18.14 

9.11 

75.3.7 

0.01 

15.49 

0.00 

0.35 

24.52 

0.92 

35 196.41 

2005 
Jan-Dec 

(Amount Rupees In crore) 

2008 
Jan-Apr 

Cumulative 
Total 

No. Value No. Value No. Value 

2 

1 

o 
o 
o 
o 
3 

o 
1 

o 

3 

1 

3.07 

0.40 

1.80 

0.00 

0.00 

0.00 

0.00 

1.08 

0.00 

0.01 

0.00 

0.00 

76.25 

0.00 

13 82.61 

1 2.04 

o 0.00 

a 0.00 

o 0.00 

o 0.00 

o 0.00 

1 44.00 

a 0.00 

o 0.00 

1 28.75 

o 0.00 

0.90 

1 66.00 

o 0.00 

5 141.69 

8 8.53 

1 0.40 

4 11.92 

2 6.58 

1 52.50 

9 25.36 

7 54.61 

15 104.71 

0.01 

13 48.11 

2 0.00 

6 5.65 

21 173.56 

5 4.21 

93 496.15 
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SUIcIde by Personnel of Pl'F 

159. SHRI G. KARUNAKARA REDDY: Wlllth. 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Incidents of suicides in Para 
Military Forces are on Increase during each of the lut 
three years, force-wise; 

(b) If 80, the details along with the main reasons 
for the same; and _ 

(c) the steps takenJbeing taken by the Govern-
ment to check such Incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No, 
Sir. 

(b) D08S not arise. 

(c) The following steps have been taken:-

I. Transparent leave policy 

Ii. Regular interaction, both formal and informal between 
Commanders officers and troops. 

iii. Grievances redrelsal machinery hu been revamped. 

Iv. Telephone facilities have been made available to 
the troops 80 .. to facilitate their attachment with 
their family members and to reduce tenalon. 

v. Yoga classel have been Introduced for better stralS 
management. 

vi. Recreational and sports .acilities have been created. 

vii. Basic amenitlellfacilities 'or troops and their families 
have been introduced. 

viii. Providing of better medical .acilities. 

ix. Educating the troops on prophylactic measures 
against HIV/AIDS and STD. 

x. Detailed medical examination of the personnel 
annually. 

Trlblll ReHrved eon.tItuency In Slkklm Leglaleture 

160. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to ltate: 

(a) whether the Government Intendl to Inere .. e 
the Tribal Reserved Constituency In the Slkklm Legillature 
on recognition of the trlball, Tamangl and Limbool 81 
Scheduled Tribes; and 

(b) If 80, th8 salient featurel thnof alongwlth 
the decision taken by the (3c:)vernmentln this regard? 

. THE MINISTER OF STATE ·IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLVA GAVIT): (a) 
and (b) Presently, In the 32-Member Legislative Aslembly 
of Slkklm, 12 seats are reserved for Slkklmese of Bhutla 
Lepcha origin, two seall are reserved tor Scheduled Cutes 
of the State and one seat II reserved for Sangha: Eartler 
only Bhutia and Lepcha communltlel were Included In the 
Constitution (Slkkim) Scheduled Trlbel Order, 1978. After 
recognition in 2003 of Tamangs and Umbool as Scheduled 
Tribes, the State Government has requel" the Union 
Government to incre ... the strength of the AaHmbly from 
32 to 40 and to provide reservation of Hatl forTamangl 
and Limboos In proportion to their population without 
disturbing the twelve seats relerved for Bhutlu and 
Lepchas. The request of the State Government Is under 
examination. 

Perlph .. 1 Development 

161. SHRI ANANTA NAYAK: WIll the Mlnlltar of 
MINES be pleased to state: 

<a) whether the mining Industrl .. and the mine 
owners In Orisla are not paying adequate attention for the 
peripheral de"elopment; 

(b) if so, the reasons therefor; and 

(c) the steps taken to direct each public and 
private sector mines owners to take up peripheral 
developmental activities expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (Dr. T. SUBBARAMI REDDY): <a) to (c) As per the 
Information available, Government of Orissa have Iisued 
an order vide Notification No. SRO-37/2004 dated 
15.1.2004 for collection of 5% of net aMual profit accrued 
In the project (Mining Industry/Commercial projects) for 
the peripheral development in the field of health, education, 
communication, Irrigation and agriculture In the scheduled 
area within a radlul of 50 KMs. The State Government hu 
collected Rs. 36.43 crores as on 10.1.2006 from different 
mine owners and mining industri.s as peripheral 
development fund, out o. which Rs. 8.90 crores has been 
spent on various projects. 

lela of Und by 80mbayTextile 
Re .. arch AuooIetlon 

162. SHRI ADHALRAO PATIL SHIVAJIRAO: WIll the 
Mlniltar of TEXTILES be pleased to ltate: 
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(a) whether Bombay Textile Research Association 
has recently BOld Its land at Mumbal to a private builder; 

(c). whether the Government have received any 
representation/complaint regarding irregularlty/non-. , 
transparency In the said deal; 

(d) if so, whether the Government has conducted 
any inquiry In this regard; and 

(e) if so, the outoome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) and (e) Do not arise. 

Export and Import of Pepper 

163. DR. K.S. MANOJ: Will the Minister of COMMERCE 
AND INDUSTRY be pleased to state: 

(a> the quantity of pepper imported from and 
exported to various countries during 2005-06 and the 
current year country-wise; and 

(b> the quantity of pepper re-exported during the 
above period and foreign exchange earned therefrom, 
country-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 
quantity along with the value of pepper Imported from and 
exported including re-exported to various countries during 
2005-2006 (April-December) latest available are as 
under:-

Import Value in Rs. Lacs Quantity In Tonne 

2 3 

Vietnam SOC REP 4323.62 7456.00 

Sri Lank DSR 3828.04 5712.30 

Indonesia 1247.39 2140.52 

Other Countries 81.48 133.73 

Total 9280.53 15442.55 

2 3 

Export 

USA 4588.10 

UK 1157.87 1224.06 

Canada 844.96 908.01 

Germany 988.26 789.02 

Italy 515.13 649.88 

Sweden 422.13 466.99 

Japan 433.8 464.72 

Belgium 381.85 401.96 

Australia 365.58 396.00 

Other Countries 1776.03 2122.83 

Total 11273.51 15962.01 

{Translation] 

Export of Mangoea 

164. SHRI HANSRAJ G.AHIR. 
SHRI NAVIN JINDAL: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a> the varieties of mangoes especially Hapoos 
exported during 2005-06 and the current year alongwith 
foreign exchange eamed therefrom country-wise; 

(b) whether a delegation from USA visited India 
and agreed to Import mangoes from India from the next 
season; 

(c) If 80, the details thereof alongwlth the terms 
and conditions of exports; and 

(d) the steps taken by the Government to prOvide 
export facilitiel to Indian Hapool Mango producers as 
well u to other Mango producers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSmy (SHRI JAIRAM RAMESH): (a) 64222 metric 
tons of mango valued at Rs. 109.58 erores (provisional) 
wu exported during April to December 2005-06. variety-
wise export figures and export figures for the current year 
for mango are not available. Major destinations for Indian 
mango along wtth value of exports during the period Is 
given below. 
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Country 

Bangladesh 

Nepal 

United Kingdom 

Saudi Arabia 

Baharaln 

Netherland 

United Arab Emirates 

Yemen Republic 

(Source: APEDA) (provisional hgur.) 

YaJue of mango 
Imported from India 
(Rupees in Crores) 

27.04 

3.07 

3.18 

4.20 

2.32 

1.24 

61.25 

1.16 

(b) and (c) A technical delegation from the United 
States visited India. A Framework Equivalency Work Plan 
outlining the procedures & protocols for bilateral trade In 
irradiated fruits & vegetables wal signed by India and the 
United States. United States has agreed to allow the import 
of mangoes from India pnwlded they are Irradiated at 
400Gys. Further action to develop protocols to enable 
export of mango to that country Is underway. 

(d) To ensure the qualitative production for 
increasing the export volume _.ofHapoos (Alphonso) 
mangoes, APEDA In association with tf1e.- Maharashtra 
Government Is implementing Agri Export Zone in HBpoos 
production areas of Konkan region I.e. Ratnaglrl, 
Sindhudurg, Ralgarh and Thane. 

[English} 

Import of Yanaep8tl through NAFED 

165. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of COMMERCE AND INDUSTRY be ple.ased to state: 

(a) the quantity of Vanaspati imported from 
Srilanka under Free Trade Agreement during 2005;.06 
and the current year; 

(b) whether the Government has decided to 
canallse import of Vanaspatl from Srilanka through NAFED 
as reported in the "Economic Times· dated June 6, 2006; 

(el if so, the details and reasons therefor; and 

(d) the benefits likely to be accrued by the Indian 
Vanaspat· industry as a result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The quantity of 
Van8lpatl Imported from Sri lanka under India-Sri Lanka 
Free Trade Agreement (FTA) during 2005-06 and the 
current year Is 81 follows: 

January 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 

Total 

Quantity 

2005 

04574.94 

06106.86 

08383.09 

07459.66 

06749.68 

14333.03 

18992.07 

13958.20 

21891.80 

19188.57 

27085.75 

23849.46 

170573.11 

Quantity (In Mrs) 

2006 

12427.80 

20697.89 

19010.11 

14096.77 

21414.64 

87647.21 

Source: High Commission of India. Colombo. Sri Lanka 

(b) and (c) Yes. Government of India vide Notification 
No. 17(RE-2006)/2004-09· dated 2nd June, 2006, has 
decided that all import of Vanupatl including Bakery 
Shortening and Margarine under the India-Sri Lanka FTA 
shall be made available by National Agricultural 
Cooperative Marketing Federation of India Ltd. (NAFED). 
The reason for canallsatlon was to ensure better 
geographical spread of Yanaspatl Imports from Sri Lanka 
which would minimise Injury to Vanaspatl Industry In a 
localised area. This would result In the equitable 
distribution of Vanaapatl throughout the country uniformly 
round the year and at a pre detennlned prices on a monthly 
basi •• 

(d) The likely benefits which could accrue to our 
domestic Vanaspatl Industry as a result of canallsatlc:'1 
would be (I) inereuad capacity. utilisation of domestIC 
Vanaspatl manufacturing units, (II) stability of prices, (Iii) 
better geographical spread of Vanupati Imported from Sri 
Lanka and (Iv) overall .,.,.1' the adverse Impact on the 
other sectors of Industry Including 011 .. ed growers. 
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Suicide 8y Weav .... 

166. SHRI M. SHIVANNA: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of weavers who committed suicide 
during the last three years In the country, particularly In 
Kamataka and Andhra Pradesh, State-wise and year-wise; 

(b) whether the Govemment has made any efforts 
to find out the caules of such suicides; 

State 

2003 

(c) If so, the details thereof: and 

(d) the steps taken by the Government to curb 
such Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Detaill of the 
weave ... who committed suicide during the last three years 
as reported by the State Governments of Kamataka and 
Andhra Pradesh are as under:-

Year 

2004 2005 

Handloom 
weavers 

Powerloom Handloom Powerloom 
weavers 

Handloom 
weavers 

Powerloom 
weavers weavers weavers 

Kernataka Nil 

AnCthra Pradesh 06 21 35 

No other State has reported any suicide by the 
weave .... 

(b) to (d) Yes Sir. Some of causes for suicides have 
been found to be, due to ill health, personal proble'!'8, 
Indebtednell, failure In business, heavy expenditure on 
marriages, alcoholism etc. 

In order to curb such incidents and to boost the 
weaving sector the State Government of Karnataka has 
Informed that, in addition to the regular schemes, following 
benefits under Weavers' welfare Package such as 
subsidized power to powerloom units, waiver of interest 
and penal Interest on loans borrowed by weavers from 
Urban Co-operartive Banks and under various Government 
lponsored scheme, Loans to weavers @ 4% interest 
through Primary Cooperative Agriculture and Rural 
Development Banks, District Central Co-operartJve Banks 
and Urban Cooperative Banks w.e.1. 1.4.2006, contribution 
of 50% amount of annual premium under the Health 
Inlurance Scheme and Ufe Insurance Scheme, Coverage 
of Yeshaswini Health Scheme to Cooperative Weavers, 
subsidy for modernization and upgradatlon of Powerlooms, 
Housing cum-workaheda to powerIoom weavers same as 
handIoom weavers under Government of India scheme, 
Raw material subsidy, Interest 1UbI1dy, margin money and 
rebate to KHDC in order to provide full lime employment 
to the weavers under the Corporation, 20% rebate on lale 
of handloom products by Primary Handioom weavers Co-
operative Societies, KHDC and KarnataJca Co-operative 
Handoom Weavers Federation etc, 

06 

41 32 29 

The State Government of Andhra Pradesh has 
informed that they have taken several Iteps to prevent 
suicides such as timely payment of amount due to the 
societies for the procurement made by the Andhra Pradesh 
State Handloom weavers Cooperative Society Ltd. (APCO). 
increasing the procurement by the APCO from the 
Societies, Implementation of Artisan Credit Cards for the 
weavers which provides wortUng capital for the weavers, 
coverage of youth in the weavera family under Self 
Employment Ichemes viz. PMRY and Rajjlv Yuva Sakthl. 

Further more, the Government of India is implementing 
a number of schemel to enhance production. productivity 
and efficiency of the handloom sector and to enhance the 
income and socio-economic status of the weavers by 
upgrading their skilll and providing Infrastructural input 
and marketing support. The main development schemes 
are Deen Dayal Hathkargha Protsahan Yojana (DDHPY), 
Integrated Handloom Training Project, Marketing Promotion 
Programme, Mill Gate Price Scheme, Workshed-cum-
Housing Scheme, Weavers' Welfare Scheme and Hand-
loom Export Scheme. During 2005-06 three new schemes 
have been launched which are Integrated Handloom 
Clulter Development (IHCD), Mahatma Gandhi Bunkar 
Bima Yojana (MOBBY) and Health Insurance Scheme • 
(HIS). 

Minor lllne'" Propoaa'i 

187. SHRI HARIN PATHAK: 
SHRI MADHUSUDAN MISTRY: 

WIll the MInister of MINES be pleased to Itate: 
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(a) whether the Government has received any 
propolal to conlider chalk as a minor minerai; 

(b) if -.0, Ihe details thereof and the present status 
of the said proposal; and 

(c) the lime by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDy): (a) 10 (c) The Industry 
has requested to exempt chalk mining Industry of Gujarat 
from the provisions of Mines and Minerall (Development 
and Regulation) Act, 1957, Mineral Conservation and 
Development Rulel, 1988 and Environmenl Act The maner 
has been taken up with the State Government of GuJarat 
who.e comment. are awaited. No final decision has been 
taken in maner. 

Hoda CommlUaa Raport 

168. SHRI KISHANBHAI V. PATEL: 
SHRI TATHAGATA SATPATHY: 
SHRI SUGRIB SINGH: 
SHRI ARJUN SETHI: 
SHRI KAILASH MEGHWAL: 
SHRI K.C. PALANISAMY: 

Will the Minister of MINES be pleased to state: 

(a) whelher Ihe Comminee under the Chair-
manship of Anwar-ul Hoda to review the National Mineral 
Policy has submined its report 10 the Government; 

(b) If so, the details of Ihe recommendations made 
by the Comminee; and 

(c) the action taken by Ihe Government on the 
recommendations, 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) Ye., Sir. 

(b) The Comminee has, inter alia, recommended 
the following: 

(i) Reconnaissance Permit should be made non-
exclusive and, in order to allow prospecting work 
over a large area, Large Area Prospecting Licence 
should be re-introduced. 

(II) Seamless transition from Reconnaissance Permit 
(RP) to Prospecting Licence (PL) and further to Mining 
Licence (ML) by giving a right to the RP holder to get 
a PL and to the PL holder to get a ML provided such 
holders meet specified conditions. 

(iii) Giving concessionaires Security of the Tenure by 
minimising discretionary powers of government and 
extending the area of PLs and Mli. 

(iv) Developing a transparent system for transfer of rights 
for mining by a prospecting company to enable 
efficient utilisation of core competencies of 'both 
exploration and mining companies. 

(v) Senlng up of Coordination-cum-Empowered Commi-
nees in Centre as well as States to enable speedy 
clearance of applications for mineral concessions. 

(vi) Direct action by Central Government, in case of delay 
by the State Governments in disposing off mineral 
concession applications. 

(vii) Crealion of digitized online mineral atlas and 
lenement registry. 

(c) The Committee submitted its reporl on 
20.7.2006. 

[Translation] 

SettIng up of lndIanlnatltutel 
of lIanllgement (AliI) 

169. SHRI MOHO. TAHIR: 
SHRI HANSRAJ G. AHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Mlnisler of HUMAN RESOURCE DEVELOP-
MENT be pleased 10 state: 

(a) whether the Government hal decided to set 
up al leasl one Indian Institute of Managemenl (11M) in 
each State and to Increase the number of seals In the 
exlltlng IIMI so as 10 provide more opportunity 10 the 
sludents of the country; 

(b) If 10, Ihe detaill thereof including the location 
of IIMs prOPOled to be lei up In the country; 

(c) whether the Government has moblllHd the 
requisite resourcel In thil regard; and 

(d) If so, the details thereof a10ngwith the time by 
which new IIMs are likely to be established and propoHd 
Increase In the number of seals II likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT <SHRI M.A.A. 
FATMI): <a) to (d) The,. II no luch proposal to let up at 
1 .. lt one Indian Inltltute of Management (11M) In each 
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State. As regards adequate opportunities to students, for 
the preHnt the Government has identified Shillong in 
Meghalaya for setting up of another 11M in the country and 
a budgetary provision of Rs. 5.01 crores has been made 
in the Budget Estimales 2006-07 'or Ihis purpose. In 
addition to thai, il is fell that the exiling IIMs have to 
consolidate so that students from allover the country 
could take advantage of the quality education provided by 
the .. liMa. The Government have been encouraging the 
IIMs to create more opportunities for the students in the 
country by increasing Intake capacity, provision of addition 
Infrastructure and Introduction of new courses. The 
proposed 11M at ShlUong Is likely to start functioning from 
the next academic year wllh a proposed Intake of 60 
students. 

(English) 

Development In Naxal Affected Area. 

170. SHRI JYOTIRAOITYA M. SCINOIA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Central Para Military Forces have 
stressed the need for proper administration and develop-
ment of the grounds recovered from the Naxal affected 
areas as reported In the Asian Age dated June 06, 2006; 

(b) if so, the details in this regard; 

(c) the details of such areas recovered from NaxaJ 
control, State-wise; and 

(d) the details of plan of action prepared for 
proper development and administration of such areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No, 
Sir. 

(b) to (d) Do not arise. 

[Tran,/ation} 

Ban on Nuallta Organisation. 

171. SHRI SANJAY OHOTRE: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a' whether some States In the country have lifted 
the ban Imposed on Naxalite organizations; 

(b) H 10, the details thereof and the reaction of 
the Union Government In this regard; and 

(c) the steps taken by the Union Government to 
check the acllvitles of Naxalite organizations in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Naxal groups and their front organizations continue to 
be banned as terrorist organiZations under the Unlawful 
Activities (Prevention) Act, 1967 as amended In September, 
2004. Besides, many of the States have banned such 
groups under their respeclive Stale laws. No report of 
lifting of Ihls ban has come to the notice of the Government. 

(c) The Central Government views the naxalite 
menace as a matter of serious concern. The Government 
has been pursuing a multi-pronged approach to addre .. 
the problem on political, security and development fronts 
in a coordinated manner. The Central Government has 
taken specific measures to coordinate and supplement 
the eHorts and resources of the naxaJ aHected States on 
both security and development fronts to meet the challenge 
posed by the nual problem and has assured these States 
all possible help in this regard in the future also. 

[Engll,h} 

Bullet Proofing of Ayodhy8 Temple 

172. SHRI ASAOUOOIN OWAISI: 
SHRIMATI P. SATHEEDEVI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Supreme Court In an earlier 
direction had ordered status quo should be maintained at 
Ayodhya at the site of Babri MasJid tltl a final judgement 
comes out; 

(b) if so, whether security agenclel of UP 
Government and Union Government propose to do Bullet 
Proofing of Ayodhya as reported In the TImes of India 
dated July 04, 2006; 

(c) If 10, the circumstances which necessitated 
the Union Government to move SC for this step; 

(d) the present poSition 0' the decision taken by 
the Government; and 

(e) the steps taken or being taken by the 
Government to enlure that ltatul quo is m~ntaJned at the 
disputed lite till a final Judgement is made by Supreme 
Court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) Yes 
Sir. The Supreme Court in Writ Petition No.162 of 2002 
vide its order dated the 31.3.2003 had directed that -no 
part of the acquired land either disputed or undisputed 
can be handed over by the Government to anyone, and 
the same .shall be retained by the Government till the 
disposal of this Writ Petition nor shall any part of this land 
be permitted to be occupied or used for any religious 
purpose or in connection therewith-. 

(b) and (c) On July, 2005, five persons attacked Ram 
Janam Bhoomi - Babri Masjid Complex at Ayodhya which 
was repulsed by security forces. The security arrangements 
of religious complexes in U.P. were subsequently Jointly 
reviewed by the Central and State Government agencies 
and it was decided to take suitable measures to strengthen 
the security measures including those at Ayodhya. 

(d) and (e) Based on proposals received from U.P. 
Government, one of the works relates to the execution of 
temporary structure of steel (bullet proofing) including its 
air conditioning. This work is, however yet to start. An 
application was filed In the Hon'ble Supreme Court praying 
to permit the Applicant to carry out civil works and 
equlpments costing Rs. 7.22 crores and the orders of the 
Supreme Court on this application are yet to be received. 
No change In the status quo of the complex Is Intended to 
be done and status quo is being fully maintained. The 
Government will proceed with the execution of works only 
as per the orders of Supreme Court as and when received. 

Activities of SIMI 

173. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 
SHRI ANANDRAO VITHOBAADSUL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether banned Students' Islamic Movement 
of India (SIMI) has been again supporting terrorist activities; 

(b) if so, the facts and the details of the incidents 
in which SIMI was involved after ban imposed on its 
activities, State-wise; and 

(c) the further steps taken by the Government to 
counter such activities of SIMI throughout the country? 

THE MINISTER OF STATE IN THE MINISTR¥' OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(c) Yes, Sir. The Students Islamic Movement of India (SIMI) 
hu been indulging in activities which are prejudicial to 
the security of the country and have the potential of 
disturbing peace and communal harmony and disrupting 
the secular fabric of the country. In view of this, It has been 

declared as an unlawful association under the provisions 
of the Unlawful Activities (Prevention) Act, 1967. Fresh 
ban on SIMI has been Imposed with effect from 08.2.2006 
for a period of two years and the matter Is pending before 
the Unlawful Activities (Prevention) Tribunal presided over 
by a Judge of the High Court of Deihl for the purpose of 
adjudicating whether or not there 18 sufficient cause for 
declaring the SIMI as an unlawful association. Th8 State 
Governments of Maharashtra, Kerata, Andhra Pradesh, 
Tamil Nadu, Karnataka, Gujarat, West Bengal, NCT of 
Delhi and Madhya Pradesh have lubmltted their Affidavits 
before the Tribunal. The order of the Tribunal II awaited. 

{Translation] 

Security to VIPs 

174. SHRI BRAJESH PATHAK: Will the Minister of 
HOME AFFAIRS be pleased to state: 

<a> whether the Government has appointed any 
high level expert committee to review the cases relating to 
security of VIPs alongwith role of the Union Government In 
cases where the State Govemments do not provide lecurlty 
to the persons who are receiving threats as reported In 
'Punjab Kesari' dated June 19, 2006; 

(b) If so, the detalla thereof; 

(c) whether the Government has received the 
report of the laid Committee; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a> and 
(b) Yes, Sir. A High Level Expert committee hal baan 
appointed by the Central Government 10 review the Policy 
on Personal Security. 

(c) and (d) The report of the Committee I, prenntly 
awaited. 

{English] 

ULFA-lSI Una 

175. SHRI RAM KRIPAL YAOAV: 
SHRI CHANDRA MANI TRIPATHI: 
PROF. VIJAY KUMAR MALHOTRA:' 

Will the Minister of HOME AFFAIRS be pi ..... to 
ltate: 

(a) whether any tracn of ULFA having cIotad 
link with lSI and Bangladelh has come to the notice of the 
Govemment; 
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(b) if so, the detalts in this regard; 

(c) whether rebels of North East, Maoist and 
Naxalltes particularly ULFA and NSCN have their training 
camps In Bangladesh; 

(d) if so, the details in this regard; and 

(e) the steps being taken in this matter for tackling 
the terror In North East Region and other parts of the 
country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHV): (a) and (b) 
According to available reports and revelation of arrested 
United Liberation Front of Asom (ULFA) cadres Indicates 
links of ULFA with Pak lSI. 

(c) and (d) Reports indicate that some Indian 
insurgent Groups of North Eastern States are having camps 
and shelters in Bangladesh. 

(e) Government has taken various steps to counter 
the threat posed by insurgent groups In North Eastern 
region and other parts of the country, which inter alia 
include, enhancing the capabilities of the State Police 
Forces, reimbursement of Security Related Expenditure, 
deployment of Army and Central Police Forces, coordinated 
action by the Security Forces for counter insurgency 
operations and development of soclo-economic infra-
structure. Government has also extended invitation to all 
militant outfits to give up the path of violence and to come 
forward for talks within the four comers of the Constitution. 

Incentive to Girl Students 

176. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has annou-
nced Incentives to get more girls to attend school, including 
free education and scholarships; 

(b) if so, the other steps being taken in this regard; 

(c) the extent in which this would help bring the 
boy-girl ratio at par; and 

(d) the time by which these incentives will come 
into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Finance Minister In his budget· !. 

speech 2006-01 has, inter alia, made the following 
announcement: 

-I propose to provide a further incentive to the girl 
child who passes the VIII Standard Examination and enrolls 
in secondary school. A sum of Rs.3,OOOl- will be deposited 
in her name, and she would be entitled to withdraw it on 
reaching 18 years of age: 

As per a new Scholarship scheme "introduced by 
Central Board of Secondary Education (CBSE) from the 
academic session 2006-07, a girf studying in a school 
affiliated to CBSE who Is the only child of her parents and 
who secures 60% or more marks In class X examination 
for the year 2006 onwards would be given scholarship of 
Rs.500/- per month for studying in classes XI and XII in a 
CBSE affiliated school which charges tuition fee of not 
more than Rs.1000/- per month during the academic year 
2005-06. 

All Kendriya Vidyalays provide fee waiver to single 
girl children from Classes VI to XII. 

(b) The following schemes are also being 
implemented by this Ministry to promote girls' educatlon:-

(i) Kuturba Gandhi Balike Vidyalaya. 

(ii) National Programme on Education for girls at 
Elementary Level. 

(iii) Mahila Samakhya Scheme. 

(iv) Strengthening of Boarding of Hostel facilities for girl 
student of Secondary and Higher Secondary Schools. 

(c) Reduction of gender disparities In' enrollment 
depends on several social and economic factors. 

(d) A concept note has already bHn sent to the 
Planning Commission to Implement Finance Minister's 
budget announcement. Other schemes are already being 
implemented. 

New Scheme. for Handloom We.vera 

177. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the new schemes are proposed to be 
Introduced in the 11th Five Plan for handloom weavera; 

(b If 80. the details thereof, Stat.wlse; 

(c) the scheme meant for 10th Five Vear Plan wRi 
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alao be continued in the next Five Vear Plan for handloom 
weavers; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) In the 
context of preparation of 11th Five Year Plan (2007-12) a 
Sub Group on Handlooms under the aegis of Working 
Group on Village and Small Enterprises (VSE) Components 
of Ministry of Textiles has been constituted to critically 
review the efficacy of on-golng schemes and examine the 
need for their continuation/modification as well u to work 
out the detailed requirement of the Handloom Sector In 
the 11 th Plan. Besides this, a few major Handloom 
schemes like Deen Dayal Hathkargha Protsahan Yojna, 
Marketing Promotion Programme, Handloom Export 
Scheme, Workshed-cum-Housing Scheme, Weavers 
Welfare Scheme, are being evaluated by National Institute 
of Small Industry Extension (NISIET), Vousufguda, 
Hyderabad. 

Conceaalona Under Special 
Economic Zone. 

178. SHRI BASU DEB ACHARIA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of concessions provided to the 
companies under the Special Economic Zones: 

(b) whether the Government Is also providing tax 
holidays for SEZ units till March, 2009 on their export 
earnings; and 

(c) if so, the details thereof and the steps taken 
by the Government to stop misutilisation of the facilities by 
these units? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): (a) The major 
incentives offered to units in the Special Economic Zones 
(SEls) to promote exports include duty free import! 
dome.tic procurement of goods, exemption from Central 
Sale. Tax on supplies made from Domestic Tariff Area, 
exemption from service tax and 100% income tax 
exemption on export profits for the first 5 years, 50% for 
the next 5 years and 50% of ploughed back export profits 
for the nex1 5 years. 

(b) No, Sir. 

(c) Following safeguards have been provided in 

the SEZ ActIRule. with a view to prevent misutilisation of 
the facilitieslincentive.:-

In order to fulfil the obligation regarding proper 
utilization and accountal, the unit has to execute the 
bond-cum-Iegal undertaking. 

Whete the entrepreneur or developer doe. not utilize 
the goods or services on which exemptions have 
been availed, refund of the amount equal to the 
benefits availed hal to be made. 

The letter' of approVal· to the entrepreneur can be 
cancelled in cue of contraventionlnon-fulftlment of 
tenns and conditions or obligations. 

Provision for penal action has also been provided in 
case of non-achievement of net foreign exchange. 

There are provisions in the SEl Rules for monitoring 
of utilization of goods imported or procured from the 
Domestic Tariff Area. 

Brand for tt.ndloom ProcIucta 

179. SHRI PANNIAN RAVINORAN: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Government ii considering a proposal 
to brand all handloom products in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 
Government is not considering a proposal to brand all 
handloom products In the country. However, a scheme, 
namely, Handloom Mark Scheme has been launched by 
the.Hon'ble Prime Minister on 28th June, 2006, the purpose 
of which is to serve as a guarant .. for the buyer that the 
product being purchased is a genuinely hand-woven 
product and in that sense the Handloom Mark Scheme 
will provide a distinct Identity to the handloom products. 
Further, Handloom Mark scheme Is only optional. 

(b) The detail. of the Handloom Mark Scheme 
.,. enclosed u Statement. 

Statement 

Handloom Mark Scheme 

The OffIce of the Development Commillioner for 
Handlooms, Government of India has Introduoed 'Handloom 
Mark .Scheme' which will serve as • gU8l'Mtee for the 
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buyer that the prOduct being PUr:chaied Is genuinely tJand 
woven. It will prov\dean Identity to the handioom products 
and can be used not only for popularizing the hand woven 
products In India and abroad but also ,to become a hall 
mark of powerful creative work that distlngullhes the 
product from powarloom and helps In providing better 
remuneration to the .avers. 

• PrOvIde ulurance to the consumers about the 
. genulnenels of the product origin. 

• Promote handloor:n products In Domestic U well as 
·International Market. 

• Improve International marketing IInkag.s to the 
handIoom weavers. 

• Strengthen IUpply chain for handloom products 

• Improve price reallzatio'l of the handloom products 
In Domestic as well U Intemational Market 

Improve the eamlngl of the handloom weaver 
community 

• Facilitate uninterrupted workflow throughout the year 
to the handloom weavers. 

• Develop database on the handloom supplies and 
weavers that will help In supporting the weavers of 

. the existing schemes being Implemented by the Govl. 
of India and the future plans. 

Handloom Mark Logo: 

The Handloom Mark Logo hu been developed by 
the National Institute of De.lgns, Ahmedabad. The Mark is 
In two forml. One for Domestic use: the word Handloom Is 
written below the logo and the other for exports: 
same logo with the word Hand woven In India written 
below It. 

handwown 
IN INDIA 

Each label II coded on Itl backside for euy 
ldentlflcationlclaulflcation. For example, OF followed by 
coded number for fabric for domestic sale, OM followed by 
coded number for made-ups and garments for domestic 
sale: EF followed by coded number for fabric for export 

and EM followed by coded number for made-ups and 
garments for export. 

One label will be affixed on each handloom cut-
piece of the fabric, made-up Item and each garment 
produced from hand woven fabric. 

Scope: 

The scheme covers all handloomfabrtcs and products 
made thereof. 

The Handloom Mark scheme will be operational 
throughout the country. Individual weavers, Weavers 
Co-operative societies, Master weavers, Retailers, 
and Exporters ate entitled to participate In the scheme 
and avail benefits thereof. 

implementing Agency: 

The Textiles Committee - a statutory body In the 
Ministry of Textiles constituted under an act of Partlament 
In 1963 with the mandate of promoting quality Indian 
Textiles Is the Implementing Agency for Handloom Mark 
Scheme. 

ModaIItlH for obtaining Handloom Mark: 

• Application forms can be obtained from the offices of 
Textiles Committee. 

In order to prevent the misuse of the scheme, the 
applicants will be registered after onsite verification 
of Individual weavers, Master weavers, Apex and 
Primary Handloom Weavers' Cooperative Socletiel, 
Handloom Development Corporations, handloom 
retailers and exporters. 

Genuine handloom weavers, Master weavers, 
Societies, retailers and exporters will be registered 
on payment of requisite fee after which an agreement 
will be Signed. 

• Labels will be lupplied on the basis of estimated 
annual production and sale except In the case of 
exporters (on quarterty basis) 

• In case of exporters, the Initial verification will be 
baled on Chartered Accountant's certificate on 
previoul year's performance. 

• The reglltered users will be required to lubmlt 
monthly retum •• 
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Registration fee for the Handloom Mark: 

S.No. Description of users Registration fee p.a. 

1. 

2. 

3. 

4. 

Individual handloom weaver 

Master handloom weaver 

Primary Handloom Weaver's 
Co-operative Society 

Apex Handloom Weavers' 
Coop. Society and 
Handloom Development 
Corporation. 

Rs.100/-

Rs.2000/-

Rs.200C/-

Rs.S,ooO/-

5. Traders/Retailer Rs.S,OOO/-
(Domestic market) 

6. Manufacturer Exporter 
(Export Market) Rs.10,OOOl-

7. Merchant Exporter (::xport Market) Rs.10,OOOl-

The 'following different types of application forms 
corresponding to 7 different categories of potential users 
are prescribed: 

S.No. Description of users Application 
fee In cash 

1. Individual handloom weaver Rs.51-

2. Master handloom weaver Rs.10/-

3. Primary Handloom Weaver's 
Co-operative Society Rs.201-

4. Apex Handloom Weavers' Coop. Rs.251-
Society and Handloom Development 
Corporation. 

5. Traders/Retailer (Domestic market) Rs.2S/-

6. Manufacturer Exporter (Export Market) Rs.SO/-

7. Merchant Exporter (Export Market) Rs.SO/-

PrIce of label: 

The Handloom Mark labels are made on polyester 
taffeta material. Each label will be priced at Rs.1.2S each. 
The registered users will be entitled for purchasing of 
labels as per their asses,ed production/sale capacity. 

En.orcement mealurel: 

Periodic lurveillance audit by team of officials. 

• Random verification of Handloom Mark products will 
also be carried out by purchasing lOme such items 
from the market. 

• 

• 

Manufacturers while supplying the hand loom 
products to the merchant exporters, retailers etc. will 
be required to enclose a self-certificate that the 
product has been manufactured on handloom 
alongwith the other requisite commercial documenll. 

.. 
Besides, there would be a penalty .clause in the 
agreement for misuse of the Handloom Mark. 

The first clause cancels the registration of the users 
after preliminary investigation; that would aleo lead 
to immediate stopping further supplies of labels. 

The second clauae, ~ouldattract action against 
unregistered persons/entities al per the provialona 
given in Chapter XII of the Trade Marks Act, 1999 
which includes Imprisonment for a term which Ihall 
not be less than six months but which may extend to 
three years and with "" fine which shall not be less 
than fifty thousand rupees but which may extend to 
two la:<h rupees and enhanced penalty on second 
and consequent conviction etc. 

The third clause would attract action against persons! 
entitles as per the provisions given In Chapter XIII of 
the Copyright Act, 1957. The nature of punishment is 
same as that of Trade Marks Act, 1999. 

Consumer concern: I\ny consumer having any doubt 
about the authenticity of product labeled with Handloom 
Mark can approach the Textiles Committee along with the 
copy of the bill and the code number. eased on the findings, 
Textiles Committee will Initiate action according to the 
agreement entered into with the users and as per the 
Trade Marks Act, 1999. The consumer may alia exercise 
the option of approaching the Consumer Courts. This will.. 
be given wide publicity through media. 

Export 0' Handicraft 

180. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the government has aet t.he target of 
tripling handicraft exports to Rs. 39,000 crore by the year 
2009-10 and creating 20 lakh new jobs In the procel •. 

(b) If so, whether the Government would initiate a 
\ 

series of long and short terms measures In consultation 
with the Export Promotion Council for Handicrafts to 
substantially enhance productivity and export competitive-
ness of Indian handicrafts; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E. V.K.S. ELANGOVAN): (a) The export of 
-handicrafts (other than carpets) during 200~6 has been 
Ra.14,525.85 orores and efforts are being undertaken to 
triple export to Rs.41,OOO.00 erore. by 2009-10. Increase 
in exports as per the projection would lead to creation of 
20 lakha new jobs In the process. 

(b) and (c) Ves, Sir, with a view to enhance the 
productivity and export potentiality a series of long and 
short tenn measures have been adopted which would be 
Implemented in consultation with the Export Promotion 
Council for Handicrafts. The measures Include: product 
development; technological up-gradation; infrastructure 
development; aggressive Intemational marketing approach; 
themes specific fairs; promotion of brand Image at' 
handicrafts and organising handicrafts sourcing show. 

(Translation) 

GSI Survey 

181. SHRI RAMDAS ATHAWALE: Will the Minister 
of MINES be pleased to state: 

(a) whether the Geological Survey of India (GSI) 
has conducted any survey after devastating earthquake in 
Gujarat to protect the life and property in the urban and 
rural area; 

(b) If so, the details thereof; 

(c) the details of the amount provided to the 
Geological Survey of India for the purpose; 

(d) whether Geological Survey of India has sought 
aui,tance of the experts available In this field from all 
ovar the wortd; and 

(e) If SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Ves, Sir. 
Geological Survey of India (GSI) had undertaken seismic 
survey in the affected areas of Gujarat Immediately after 
the earthquake in January, 2001. The basic objective of 
the study was to prepare the laoselsmal map of earthquake 
affected area based upon the damages to different types 
of structures/buildings, terrain changes and human 
perception. The detail, of studies undertaken by GSI on 
the Gujarat Earthquake have been published In GSI special 
publication 76, released In 2003. 

(c) No separate funds were prov.Ided to GSI for 

the above studies. GSI undertook earthquake related 
studies out of funds allocated for 'special investigations'. 

(d) and (e) GSI has undertaken collaborative research 
pertaining to earthquakes with researchers from Unlveralty 
of Japan, Geological Survey of Japan and liT, Kanpur. 

[English} 

Vigilance on Indo-Chlna Border 

182. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has identified any 
grey area or difficult pocket where India and China need 
to be more careful and vigilant In view of disturbance In 
the North-Eastern Region of the country; 

(b) if so, the details in this regard; and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI S. REGUPATHV): (a) to (c) No 
instance has come to notice indicating Indian Insurgent 
Groups operating in the North-Eastern States crossing the 
India-China border. However, security forces deployed In 
the area are vigilant and keep the areas under surveillance. 

[Translation} 

Illegal Bu.ln ••• of Copyright 

183. SHRI RASHEED MASOOD: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the business of copyright is flouri-
shing In entire country Illegally; and 

(b) if so, the administrative and remedial 
measures being taken to check it? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) No, Sir. The Copyright Act, 1957 carries vary 
effective provisions to prevent illegal activity in copyright 
material. The enforcement agencies have been known to 
act effectively against piracy of copyright materials. 

(b) There are adequate provisions in the Copy-
right Act. 1957 providing for civil and criminal remedies 
against infringement of Copyright. Since Law and Order is 
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a State Subject, the Central Government maintains close 
interaction with the State Governments to enforce the 
provisions of the law as well as to create awareness in the 
general public regarding the law. Some of the measures 
in this regard are as given berow: 

(I) The Government of India has set up a Copyright 
Enforcement Advisory Council (CEAC) to periodicaUy 
review the progress of enforcement of Copyright Act 
and to advise the Government regarding measures 
for improving the enforcement of the Act. The Council, 
chaired by the Secretary (Secondary and Higher 
Education) to the Government of India has represen-
tatives of copyright Industries, of Poltee of some States, 
leading experts as members. 

(II) State Govemments have been requeited to set up 
Special Cells in their Police Headquarters to monitor 
cases of Copyright violation. In addition, all Statas 
have nominated a senior Police Officer as the Nodal 
Officer for Copyright Enforcement activities in the 
State. 

(III) Government, In cooperation with Copyright organi-
zations and educational institutions, organizes 
seminars and workshops in different part of the 
country regularly to educate the people about 
copyright matters. The Government of India also 
operatas a Scheme of Intellectual Property Education, 
Research and Public Outreach (IPERPO), to organize 
seminars, workshops, training programmes in order 
to spread awareness regarding Copyright. 

{English] 

.... Ith Club In Schools 

184. SHRI EKNATH MAHADEO GAlKWAD: Will the 
Minister of HUMAN RESOURCE DEVElOPMENT be 
pleased to state: 

(a) whether the Government has a proposal to 
start Health Club in schools as part of comprehensive 
lChool health programme for students; 

(b) if so, the details thereof; 

(c) the expenditure involved in Betting up of these 
clubB; and 

(d) the time by which this programme will be put 
Into effect? 

THE MINISTER OF STATE IN THE MINISTRY 

OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Central Board of Secondary 
Education (CBSE) has· written to all schools affl1lated to 
CBSE, on 31.5.2006 to Initiate a comprehensive school 
health programme through Health Clubs. The" clubs 
would focus on the overall well being comprising emotional, 
social Bnd mental health of the child. They would be 
responsible for organizing all health relevant activities 
and act as resource centers for the ovenill well being of 
the students. 

(c) The establishment of the Health Clubs win be 
done by the respective schools using their Intemal 
resources. There is no additional expenditure involved on 
the part of CBSE. 

(d) The Health club activities are to be imple-
mented from the current academic year, i.e. 2006-07. 

{Translation] 

OVersight Committee for OBCI Quota 

185. SHRI AVTAR SINGH BHADANA: 
SHRI BACHI SINGH RAWAT -BACHDA-: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI J.M. AARON RASHID: 
SHRI PRABHUNATH SINGH: 
SHRI K.J.S.P. REDDY: 
SHRI MILIND DEORA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government has constituted the 
Oversight Committee under the Chairmanship of Shrl 
Veerappa Molly to monitor the Implementation of Other 
Backward Classes quota and finanCial assistance to central 
educational institutions; 

(b) If 10, the details and composition alongwith 
the terms of reference of the Committee; 

(c) the time by which the laid Committee is likely 
to lubmit Its report; and 

(d) the funds lought by the Committee alongwith 
the manner in which It is proposed to be utilised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Yes, Sir. 

(b) The details and composition alongwlth the 
terms of reference of the Committee is given In the 
Statement enclosed. 
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(c) and (d) The Committee is expected to submit Its 
repott by the 31st August, 2006. 

sr."""n' 
The de,.,. and cornpo8lt1on aIongw#th the terms of 

reference of the Committe •. 

1. Shri Veerappa Molly, Chairman, 
AdmlnlllratiYe Reforms Comml88lon 

2. Dr. B.L Mungekar, Member 
Planning Convnlaalon 

3. Shri R.R. Shah, Member Secretary, -
Planning Commlllion 

4. Prof. Sukhadeo K. Thorat, 
Chairman, UGC 

5. Dr. R. Muhelkar, Director 
General, CSIR 

6. Dr. R. V. Valdyanatha Ayyar, 
Former Secr.tary to 
Government of India 

7. Dr. G. Mohan Gopal, 
Former VC, National Law School 
of India, Bangalore 

8. Prof. N.K. Ganguly, 
Director General, ICMR 

9. Dr. R.A. Yadav 
Vice Chairman, AICTE 

10. Shri S.K. Du, 
lAS (Retd.), Bangalore 

11. Secretary, Ministry of Health 
& Family Welfare 

12. Secretary, Department 
of Expenditure 

13. Secretary, Department of 
Agri~ltural Research 
and EdLicatlon 

14. Secretary, Department of S&HE 

Chairman 

Member 

Member 
Secretary 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Ex-Offlcio 
Member 

-do-

-do-

-do-

2. The Committee would Inter-alia, look into the following 
aspects: 

(i) Implementation of 27% reHrvation for the OBCa 
in institutes of higher leaming; and 

(iI) Assailment of additional infrasb'Ucture and other 
requirements for increasing the overall availa-
bility of seats to a level so that the present level 
of seats available to the general category 
students does not decline. 

(English) 

Inclo-Pak tr.de 

186. SHRI DUSHYANT SINGH: 
SHRI ANANTA NAYAK: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleaed to state: 

(a) the Items at present being exported to and 
Imported from Pakistan; 

(b) the border areu, through which export and 
Import is going on; and 

(c) the details of prospect of each Item being 
exported to and Imported from Pakistan? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) India and 
Pakistan have no formal trade. agreement. Inefta has 
granted Most Favoured Nation status to Pakistan whereas 
Pakistan maintains a Positive List of importable items from 
India which pr8lently consists of 773 Items. The major 
items of export from India to Pakistan are Oyesl 
Intermediates and coal tar chemical., 011 Meals, Drugs, 
Pharmaceuticals and fine chemicals, Platic and Linoleum 
products, Petroleum (crude and products), Iron Ore and 
Inorganic/organic/agro chemicals. The major items of 
import from Pakistan are Pulses, Cotton yarn and fabrics, 
Fruits and nuts excluding cashew nuts, Organic chemicals, 
Metallfe,. Oras and metal scrap and Man-made filament! 
spun yam. 

(b) Till May 2005, trade with Pakistan on surface 
route had been restricted by rail through the AttarllWagah 
border. In May 2005 Pakistan announced Ita decision to 
Import live animals, halal meats and agricultural iteml 
auch as onion, potato, tomato and garlic from India by 
land (road) route (Attarl-Wagah) as a temporary measure. 
As far as India is concemed, AHari Land Custom Station is 
already a notified route for Import and export of goods 
from Pakistan since November 1994. Pakistan is yet to 
open Wagah border for bilateral trade on perm'lnent basis. 

(c) Both India and Pakistan are taking measures 
to enhance bilateral trade through various consultations 
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under Joint Study Group and talks on economic and 
commercial cooperation within the framework of the 
Composite Dialogue. The details of prospeel of each Item 
baing exported to and Imported from Pald,tan cannot be 
quantified at thll stage. 

8pecIII1 Purpo .. Co"" Fund 

187. SHRI NAVIN JINDAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government propoees to eet up a 
Special Purpose Coffee Fund; 

(b) If 10, the details thereof; 

(c) the time by which the Fund Is I!kely to be set 
up; and 

(d) the extent t~ which the Fund Is likely to 
improve the financial condition of coffee growenl? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) No decision 
hu been taken by the Government In the matter, u on 
date. 

{»'8naMtIon} 

UNICEF Report on indian Women 

188. SHRI SURENDRA PRAKASH GOYAL: Will the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state: 

(a) whether u per ~he UNICEFs Annual Report, 
2006 the condition of women In India Is deteriorating; 

(b) if so, the details of the report; 

(e) whether the Govemment hal studied the laid 
report; and 

(d) if 10, the reaction of the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) UNICEF'I Annual Report, 
2006 hu not 10 far been pubilihed. 

(b) to (d) Doel not arile. 

{English} 

fundi under PMRY 
189. SHRI SANAT KUMAR MANDAL: Will the 

Minister of AGRO AND RURAL INDl,JSTRIES be paeuect 
to ltate: 

Ca) the details of the fundi releued under the 
Pradhan Mantrl' Rozgar Yojana during each of the lut 
th .... yearI, State-wl .. Including West Bengal; , 

Cb) the achievement made through this Vojana Is 
providing employment to the youths of the country; and 

Cc) the detail. of uneinployed yOuths ~ 
fundi under the scheme during each of the lut thIM 
ye.,.. State-wi .. , DI.trlel-wi •• , particularly In We.t Bengal? 

THE MINISTER OF'-SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
CSHRI MAHABIR PRASAD): Ca) The detail. of Central 
gran" releued to States for en~neurlal development 
training, contlngencie., etc., during the lut three ye.,.., 
i.e., 2003-04, 2004-05 and 2005-08 under the Pradhan 
Mantrl Rozgar Yojana CPMRY) are given In the encIoHd 
Statement-I. The Central gran.. for .ub.idy to individual 
beneficiaries under the PMRY are routed through the 
Rlaerve klBnk of India (RBI) which, in tum, pu .. s them 
on to the implementing banks for crediting the admililble 
.ublidy to the loan account. of the beneflclE~es. 

Cb) The IItimated employment generated under 
PMRY during 2003-04, 2004-05 and 2005-08 are u 
followa: 

Ye.r E.tlmated EmplOyment Generated 

2003-04 328188 

2004-05 387328 

2005-08 CProvl.ional) 338380 

Ce) Diltrict-wiH data of funds dlsbunlld under 
PMRY are not maintained centrally. StatelUT -wi .. detail. 
of fundi dllburled during the lut"3 ye.,.. 2003-04, 2004-
05 and 2005-08 .re given In the encloHd Statement-II. 

.,.,.,.,.",., 

FuntM Releaed to the StatelUT, under PrarJlwn 
MMtrI Rozgar YojalMl (PMRy) during tire IaIt 

three yen from 1003-04 to 1005·06 

(R •• ln Iakh) 

SI. No. StatelUT. Yeanl 

2003-04 2004-05 2005-06 

1 2 3 4 5 

1 Andhra Pradllh 181.44 283.34 176.72 

2 Allam 58.97 100.71 77.80 
d 
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1 2 3 4 5 2 3 4 5 

3 Arunachal Pradesh 3.47 5.39 4.54 20 Nagaland 1.00 17.12 22.03 

4 Bihar 101.54 19.87 0.00 21 OrIssa 91.34 147.50 135.48 

5 Chhatti8garh 36.08 50.84 41.02 22 Punjab 78.18 81.45 55.87 

8 Delhi 0.00 0.00 0.00 23 Rajasthan 106.01 104.30 109.97 

7 Goa 0.00 0.00 0.00 24 Tamil Nadu 147.94 136.75 155.27 

8 Gujarat 20.27 53.07 13.38 
25 Trlpura 18.23 21.24 22.70 

9 Haryana 88.99 74.20 45.84 
26 Uttar Pradesh 402.53 844.91 422.85 

27 Uttaranchal 25.83 92.78 84.18 
10 Himachal Pradesh 19.48 5.12 15.03 

28 West Bengal 0.00 19.12 28.10 
11 Jammu and Kuhmlr13.18 0.00. 11.71 

29 Andaman and 1.08 2.51 0.55 
12 Jharkhand 0.00 34.56 0.06 Nlcobar 

13 Kamataka 148.93 173.19 124.08 30 Chandlgarh 0.47 1.02 3.98 

14 Kerala 112.21 175.75 176.83 31 Daman and Diu 0.04 0.03 0.03 

15 Madhya Pradesh 149.32 "285.38 228.32 32 Dadra and 0.15 0.20 0.18 
Nagar Havell 

16 Mlharashtra 191.31 173.92 128.04 
33 LakshadwHp 0.12 0.14 0.05 

17 Manlpur 5.57 4.55 1.23 34 Pondlcherry 5.37 4.74 0.57 

18 Meghalaya 7.10 8.29 8.22 35 Slkklm 0.48 0.25 0.89 

19 Mlzorlm 3.81 3.24 8.22 Totll 2010.20 2715.43 2082.12 .. ,.",.",." 

Star.IUT-wis. d.t.lIs of loans disbursed under the Pntdhan Mantrl Rozgar 
YO/ana (PAfRY) during the lut three ye.,. from 2003-04 to 2005-06 

(Loan dlsbul'led: R •. lakh) 

State/UTs 2003-04 2004-05 2005-06· 

Number Loan Number Loan Number Loan 
Disbursed Disbursed Disbursed 

• 1 2 3 4 5 6 7 '" 
Harya"a 7277 4258.84 7725 4274.13 8295 4375.44 

Himachal Pradesh 2882 2232.75 2977 2389.46 2813 2368.96 

Jammu and Ka.hmlr 858 621.27 634 664.87 385 399.41 

Punjab 7658 4728.70 8426 5186.46 6935 4247.86 
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2 3 4 5 8 7 

Rajasthan 12769 7078.78 13464 7413.78 12200 6518.89 

Chandigarh 68 42.09 193 114.03 79 47.36 

Deihl 904 624.08 715 491.12 574 389.55 

Assam S844 3883.75 8263 5788.17 3736 2044.14 

Manlpur 520 367.97 434 324.98 272 203.78 

Meghalaya 403 347.49 568 527.93 479; .400.19 

Nagaland 53 49.38 105 101.00 1243 1597.31 

Trlpura 2043 1527.01 1786 1410.77 1901 1413.31 

Arunachal Pradesh 668 608.86 449 443.80 241 212.02 

Mlzoram 775 826.50 144 134.20 349 287.95 

Slkkim 30 22.23 32 22.80 27 15.88 

Bihar 9860 8163.68 10287 8910.00 10871 8497.73 

Jharkhand 4774 3953.83 4886 3915.57 4215 3270.34 

OrIs .. 8779 5739.25 11534 7137.06· 10635 5894.95 

West Bengal 2822 1889.35 3790 2489.04 3882 2709.90 

Andarnan and NIcobar 182 130.29 142 109.06 93 62.37 

Madhya Pradesh 19748 12127.05 21626 13326.40 18787 9710.19 

Chhattisgarh 3275 2087.12 3837 2305.87 2812 1779.66 

Unar Pradesh 40481 27171.63 41705 28416.10 35230 24268.88 

Uttaranchal 5381 3648.40 5828 3983.95 6910 47S8.03 

Gujarat 6755 3252.41 6441 3077.49 8009 3037.49 

Maharashlra 17230 9599.54 22153 12182.93' 21880 11858.82 

Daman and Diu 3 2.10 22 15.51 12 9.86 

Goa 116 9O;S4 44 34.55 40 33.98 

Dadra and Nagar Haveli 0 0.00 4 3.00 24 18.00 

Andhra Pradesh 17729 11125.44 15960 9430.03 15271 8982.55 

Karnataka 11929 7166.13 14680 8705.42 12589 7723.25 

Kerala 14024 7508.50 17784 9103.48 18345 1035.e.1 
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1 2 3 

Tamil Had&.! 12738 4914.87 

Laklhadweep 17 11.21 

Pondlcherry 284 130.24 

Not SpeCIfied 887 843.84 

AIIlnelia 218444 136754.50 

Source: RBI data 
• PrcMIkmII 

'lnllnlng Pn»gnIlllmH on PIIokIIgIng 

180. SHRIMATI JAVABEN B. THAKKAR: Will the 
Miniltar of SMALL SCALE INDUSTRIES be pleued to 
.tate: 

Ca) whether the training programmes on 
packaging of exporta are organized In varlou. parts of the 
country to acquaint technlquesl •• ndardl; and 

Cb) if 80, the detail. of IUch training programme. 
conducted during the lalt three years and the .uccn. 
achieved in thll regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): Ca) Ve., Sir. 

(b) Summary of the training programme. orga-
nized In usoclation with the Indian Inltltute of Packaging, 
Mumbal, during the la.t three years I. a. under: 

S.No. Year No. of training No. of 
programme. beneficiarle. 

organized 

1. 2003-04 41 870 

2. 2004-05 25 612 

3. 2005-08 23 ,847 

The .uccell of this progranvne lie. In creation of 
awaren... of modem packaging technique. a. an 
Important factor In product marketing. 

....... 1" Gem"""""" Prtoe 

181. SHRI S.K. KHARVENTHAN: WIt'the Mlnl.ter 
of COMMERCE AND INDUSTRY be pIeuId to ltate: 

4 5 6 7 

16758 8557.33 17856, 6637.51 

4 2.72 5 3.90 

351 147.21 288 121.33 

1033 1082.15 1387 1094.47 

244884 150182.83 224240 134026.21 

(a) whether there hu been Increae in the price. 
of gem. and jewellery during the la.t two years and the 
current year; 

(b) If 10, the details thereof alongwlth the reuons 
therefor; and 

(c) the .tepl taken by the Government to regulate 
the Increasing price. of gem. and jewellery In the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRV OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to Cc) As per 
Gem and Jewellery Export Promotion Council CGJEPC), a 

• repre.entatlve body of the trade, Increase In input co.ts of 
gold (bullion) and gem stone. have taken place in lut two 
years. Price. of Gem and Jewellery products depend on 
cost of the Inputs. No data on prices of the .. products i. 
maintained by the Government of India. 

TraffIckIng of Women and Glrle 

192. SHRI ANANTA NAYAK: Will the Minister 01 
HOME AFFAIRS be pleased to state: 

Ca) the number of cases of eros. border trafficking 
of women and girl. came to the nolice of the Govemment 
during each ,of the last three year., till date; and 

(b) the action taken to stop the cross border 
trafficking of women and girls? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) Under the .eventh schedule to the Constitution of 
India, the 'Police' and 'Public Order' are State subjects and 
a. such, It I. the responsibility 01 the State Governments to 
take deterrent action a~alnst person. found guilty of 
trafficking of women and girls. No segregated figures of 
cue. of cross border trafficking of women and girls are 
maintained by the Government of India. 



191 Written Answers JULY 25, 2006 to Questions 192 

However, the Union Govemment has been, from time 
to time, issuing advisories to all the State Governmenta 
and UT Administrations, requesting them to give more 
focused attention to the prevention of trafficking in women 
and girls. The Ministry of Home Affairs had also constituted 
a Working Group of Directors General of Police of some of 
the affected States to study Issues relating to cross border 
trafficking in women and children and make suitable 
recommendations for dealing with the problem. These 
recommendations have been forwarded to the State 
Governments for evolving a comprehensive strategy for 
effectively dealing with the problem of trafficking. Border 
guarding forces have also been directed to exercise 
vigilance against cross border trafficking. 

Trade between India and China 

193. SHRI KISHANBHAI V. PATEL: 
SHRI JYOTIRADITYA M. SCI NOlA: 
SHRI SUGRIB SINGH: 
SHRI REWATI RAMAN SINGH: 
SHRI ASADUDDIN OWAISI: 
SHRI M. RAJA MOHAN REDDY: 
SHRI MOHAN RAWALE: 
SHRI BADIGA RAMAKRISHNA: 
SHRI DUSHYANT SINGH: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to itate: 

(a) whether the trade between India and China 
through Nathula Pass has started; 

(b) if so, the details thereof alongwlth the terms of 
the trade agreement; 

(c) the other efforts made by the Government to 
expand trade with China; and 

(d) the steps taken by the Government to protect 
the Indian products likely to be affected by this trade? 

THE MINISTER OF STATE IN THE DEPARTMENT 
. OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) India and China has Signed a Memorandum 
on Expanding Border Trade on June 23, 2003. The laid 
Memorandum provided the use of Nathula for the purpoae 
of border trade between India and China. The modalities 
for conducting border trade between India and China are 
laid out in the Memorandum on the Resumption of Border 
Trade signed between India and China on 13.12.91. 

(c) A Joint Study Group composed of officlala and 
economists to examine the potential of complementariea 
between the two counties in expanding trade and economic 
cooperation was set up. The JSG in Its Report has 
recommended that the two govemments appoint a Joint 
Task Force to study in detail the feasibility of, and the 
benefits that may derive from -the possible China-India 
Regional Trading Arrangement and also give ita 
recommendations regarding Its content. A Joint Task Force 
has already been aet up. The Firat meeting of India-China 
Joint Taak Force held on 13th March, 2006 in New Delhi. 

(d) Border trade is overland trade and exchange 
of commodities by the residents along the border for their 
personal use. India wiN be able to export the agreed list of 
29 commodities to China and would be importing only the 
agreed list of 15 commodities from China. Such a limited 
trade is unlikely to affect I~ian products in any major way. 

[Translation} 

Aehok Pradhan CommlltH 

194. SHRI RAJIV RANJAN SINGH -LALAN-: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a Committee headed by Shrl Alhok 
Pradhan was constituted to conduct a study about Deihl 
state; 

(b) if so, the date on which this Committee wal 
set up alongwith Ita composition; 

(c) the terms of reference of the Committee; and 

(d) the time by which the Committee Is likely to 
submit its report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) A CommlHee 
has been constituted under the chairmanship of Shrl Alhok 
Pradhan to study the Issue of multiplicity of Institutlonl 
dealing with urban development issues in Delhi. 

(b) The Committee was let up on 26th April, 2006. 
The composition of the Committee Is as follows,:-

1. Shrl Ashok Pradhan Chairman 
lAS (Retd.) 

2. Home Secretary, Member 
Govemment of India or 
his representative 
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3. Secretary, Urban 
Development. 
Government of 
India or his 
representative 

4. Chief Secretary. 
Government of 
National Capital 
Territory of Deihl 

5. Dr. (Us.) Kanlka T. Bhal. -
AslOCiate Professor, 
Deptt. of Management 
Studies. liT, Deihl 

8. Shrl O.P. Kelkar. 
Principal Secretary 
(Urban Development). 
Government of National 
CapitalTerritory" of Deihl 

Member 

Member 

Uember 

Uember Secretary 

(c) The terms of reference of the Committee are 
as foIlows:-

(I) To identify authorltiea/agencles which "are discharging 
various functions In relation to urban development 
and civic amenities In NCT of Deihl. 

(ii) To determine their respective roles. responsibilities, 
inter-relationships and existing arrangements for 
coordination (Institutionalized or otherwise). 

(iii) The contribution of these agencl .. In promoting well-
planned development of the national capital; the level 
of effectiveness In addressing the Issues of urban 
growth; the bottlenecks In dealing with urban 
development Issues (legal, institutional and proce-
dural) and how coordination and effectiveness can 
be Improved. 

(Iv) Is the existing arrangement of multiplicity of authorities 
ellentlal to run the urban affairs of Delhi as the 
National Capital Territory of the country? 

(v) If not. to Identify alternative mechanisms that could 
be adopted and how such altemative mechanisms 
ean be· .stablilhed. 

(d) The Committee has been given three months 
time to submit the report. 

[Eng/I8h} 

SettIng up of Mllnufllcturlng Invutment Regiona 

195. SHRI JYOTlRAD1TYA M. SC1NDIA: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government propo ... to set up 
Manufacturing Investment Regions (MIRs) in the country; 

(b) If 10. the details thereof and the time by which 
the.. are likely to be set UP. State-wl.e alongwtth the 
nature and functioning of the .. regions; 

(c) whether the Government propo .. s to amend 
the Labour Laws to run these regions; 

(d) if 10. the details thereof and the steps taken 
by the Government to ensure that protection of labour is 
made in the .. regions; 

(e) whether any consultation has been made with 
the concerned State Governments In this regard; and 

(f) if 10. the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (f) Manufacturing sector In India has grown 
at a rate of 9% for the I.st three years wIth 17% share In 
the GDP. Government recognises the need for increasing 
the growth rate of the manufacturing lector to 12-14% in 
order to enhance its ahare in the economic growth and 
expand employment opportunity In the country. Setting up 
of the Manufacturing Investment Regions (MIRs) In the 
country Is one of the Initiatives towards providing quality 
Infraatructure and efficient & transparent regulatory systems 
in order to encourage manufacturing growth. The contours 
of the poIlt;y and legal framework In respect of the scope 
and establishment of such regions il under consultation 
with stakeholders Including the State Governments. 

(Translation) 

Terrorl •• Attack 

196. SHRI HANSRAJ G. AHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI DALPAT SINGH PARSTE: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASHNATH SINGH YADAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the detail. of Incident and terrorist atta-:k at 
Nagpur: 

(b) whether the Government has identified the 
terrorists killed in Nagpur; 



195 Written Answers JULY 25, 2006 to Ouestions 196 

(c) If 10, the detalll thereof; 

(d) whether Union Government haa held any talk 
with Pakistan Government regarding handling over the 
decealed terrorists; 

(e) if so, the details thereof; 

(f) the number of persons Involved in the incident 
and arreated so far; and 

(g) the steps taken by the Government to ensure 
the security of such places in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) The 
Special Squad of the Nagpur Police foiled an attempt by 
the terrorists to enter/attack the RSS headquarters at 
Nagpur at about 4.00 A.M. on 1s1 June, 2006. In the 
enauing encounter, three terrorists were killed. 

(b) The identity of the killed terrorists has not 
been established so far. 

(c) to (e) Do not arise in view of (b) above. 

(f) Three persons involved in the attack were 
killed in Ihe encounter with the police. No further arrests 
have so far been made. 

(g) The State Governments/UTs are sensitized 
from time to time about the plans and designs of the 
terrorists outfits and are asked to streamline physical and 
protective security of vital installations, institutions, VIPs, 
religious places and other places of public and national 
importance. 

{English] 

Malnutrition Amongst Children 

197. SHRI M. SHIVANNA: 
SHRI BADIGA RAMAKRISHNA: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pieased to state: 

(a) whether the UNICEF has reported that ,5 to 7 
crore children in the country are malnourished; 

(b) if SC, the reaction of the Govemment thereto 
alongwith the action taken by the GoYl. in this regard; 

(c) whether any data of children Bufferedldled 
from malnutrition is available with the Govemment; 

(d) if so, the details In this regard during the, last 
three years State-wise; and 

(e) the remedial measures being taken by the 
Govemment to come out of this menace? 

THE MINISTER OF STATE OF THE MINISTRY 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) As per UNICEF report titled 
"Progress for Children, A Report card on Nutrition, No.4, 
May, 2006", 5.7 crore children under 5 yea... are 
underweight in the country. 

(b) Malnutrition is a multifaceted problem and 
requires a series of actions in the area of food security, 
aafe drinking water, sanitation, health care, family welfare, 
nutrition, poverty alleviation etc. The Government ia seized 
of the problem and haa undertaken several initiatives to 
accelerate reduction in malnutrition levels in children. 

(c) and (d) The data on deaths of children due to 
malnutrition are not being centrally maintained. However 
the National Family Health Survey-2, conducted during 
1998-99, gives State-wise prevalence of undemutrltlon 
among children under 3 years are given in the enclosed 
Statement. 

(e) Some of the nutrition related interventions 
being made by the Govemment are: 

(i) Integrated Child Development Servicea (ICDS) 
Scheme (Ministry of Women & Child Development): 

(Ii) Nutrition Programme for Adolescent Girls in 51 
districts to provide free food grains to undernourished 
adolescent girts and pregnant & nursing mothers 
(Ministry of Worne"! & Child Development). 

(Iii) Nutrition Education & Training Programmes of Food 
& Nutrition Board, Ministry of Women & Child 
Development; 

(Iv) National Rural Health Mission including Iron and 
Folic Acid, and Vitamin A Supplementation progra-
mmes (Ministry of Health & Family Welfare); 

(v) National Iodine Deficiency Dllorde,rs Control 
Programme, (Ministry of Health & Family Welfare); 

(vi) Integrated Management of Neonatal and Childhood 
IIIness8I (IMNCI). (MiniStry of Health & Family 
Welfar.); 

(vii) National Programme for Nutritional IUpport to Primary 
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Education (Mid-day Meal Scheme). (Department of 
Elementary Education & literacy); 

(viii) Targeted Public Distribution System, (Department of 
Food & Consumer Affalr'l). 

State ... Prevalence ("J of UndetWeight 
In Children Under 3 Yea,.. 

State 

1 

India 

North 

Delhi 

Haryana 

Himachal Pradesh 

Jammu and Kuhmlr 

Punjab 

Rajasthan 

Cent,., 

Madhya Pradelh 

Uttar Pradesh 

Eaat 

Bihar 

Ori ... 

West Bangal 

Nort_at 

Arunachal Prade.h 

Manlpur 

Meghalaya 

Mizoram 

Percentage of children under 
age th .... years (Underweight) 

2 

47.0 

34.7 

34.6 

43.6 

34.5 

28.7 

50.6 

55.1 

51.7 

54.4 

54.4 

48.7 

24.3 

38.0 

27.5 

37.9 

27.7 

2 

Nagaland 24.1 

Slkklm 20.6 

We.t 

Goa 28.6 

Gujarat 45.1 

Mahara.htra 49.6 

South 

Andhra Pradesh 37.7 

Karnataka 43.9 

Kerala 26.9 

Tamil Nadu 36.7 

Source: NatIonal FMlily HNith Survey-II (1_-111) 

...... of Funde under Jan Shlbhan ........ 

198. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to .tate: 

Ca) whether any anomalies has been reported In 
the Belection of NGO and there ha. been any miluH of 
funds under Jan Shlklhan Sansthan Scheme; 

Cb) if so, the details thereof; 

(e) whether irregularities In the functioning of the 
scheme have been rectified by the Government; 

(d) if 10, whether any responsibility has bean fixed 
by the Government in .uch Irregularities; and 

(e) If 10, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. • 
PURANDESWARI): Ca) to Ce) No anomaly h.. been 
reported In the selection of NGOa for eatabll.hmant of Jan 
Shlklhan Sansthan. 

WhIle there are no InwgularfIIH In the functioning of 
the 1Chama, 101M compIaintI of IrreguIarIlieI including 
rnIlUM of fundi have been receMd. WheNver such 



199 Written Answers JULY 25,2006 to Questions 200 

complaints are received, inquiry is conducted and 
necessary corrective/remedial action Is taken. 

[Translation] 

Mrla. Surve, of llinel 

199. SHRI BRAJESH PATHAK: Will the Minister of 
MINES be pleased to state: 

(a) whether the work of aerial lurvey has been 
speeded up for the exploration of mlnerall and promoting 
mining In the States; 

(b) If 10, the details thereof alan date alongwlth 
the outcome of each survey, State-wise; 

(c) whether some foreign companies have allo 
been assigned the work of exploration of minerals during 
the lut three year, and till date; 

(d) If 10, the details thereof and the reuonl 
therefore; and 

(e) the steps taken by the Government to provide 
mineral exploration survey work to the Indian companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Yes, Sir. 
Aerial surveYI are undertaken by the Geological Survey of 
India (GSI) as well as the Reconnaissance Permit holders 
as a part of survey and exploration for minerals. 

aSI, till date has covered an area of 1,95,185 sq.km. 
under aerial survey In the states of Tamil Nadu, Andhra 
Pradesh, Karnataka, Rajasthan, Uttar Pradesh, Madhya 
Pradesh ~ Maharaahtra. The aedalsurv.ys have helped . 
In delineating zones of target areas for further ground 
evaluation and have lead to the dilCOVery of several 
basemetal deposits in different states. 

(c) No, Sir. 

(d) Does not arise. 

(e) In order to boast survey and mineral explo-
ration, 206 Reconnaissance Permits have 10 far been 
granted mostly to companies reglltered under the 
campanlas Act 1956 covering an are. of 2,86,421 ",.kIn. 

[English] 

Setting up' of ml 
200. SHRI RAM KRIPAL YADAV: 

SHRI E.G. SUGAVANAM: 
Will the Mlnlste, of HUMAN RESOURCE DEVELOP-

MENT be pleased to state: 

(a) whether Government has any plan to establish 
new Indian Institutes of Information Technology (lilTs) In 
the country; 

(b) If so, the details thereof; 

(c) the details of the placel where these lilTs are 
likely to be established; and 

(d) the detalll of the action plan worked out In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) A proposal II under consideration for 
setting up of new Indian Institutel of Information Technology 
(IIITI) In the country. The proposed lilTs will focul on 
Information Technology alongwlth one specific domain area 
of knowledge such as design, manufacturing, finance, 
management, library sciences and Informatics, media arts 
and sciences, transportation systems etc. 

(c) Location of proPOled lilTs Is yet to be decided. 

(d) A Detailed Project Report for 18tttng up of lilTs 
has been prepared and Is presently under. consideration 
of the Planning Commission for their -In-princlple- approval. 

Production of CaffH 

201. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI VARKALA RADHAKRISHNAN: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a> the production of coffee during each of the 
last three years and the current year, state-wi .. : 

(b) whether good quaUty coffee can be produced 
al the height of 900 metres; 

(c) if 10, the number of luch States In India: and 

(d) the steps taken by the Gov.rnment to boost 
the production of good quality coff .. In the country,? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The State-wls. 
coffee production during the last three years 81 well the 
projection for the current yea' are furnished below:-
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cOty. in MT) 

Stat. 2003·04 2004·05 2005·06 2006·07-

Kamataka 185550 198600 196275 215000 

K.rala 63850 54300 56825 61200 

Tamil Nadu 17750 18300 18825 19700 

AP&Orls .. 3000 4000 1825 4200 

North Eastern 300 300 250 200 
Region 

Non Conventional 50 
Area 

Total 270500 275500 274000 300300 

• Poat blouom ettimat •. 

(b) Yes Sir. 

(c) Traditional coff.e growing states namely. 
Karnataka. Kerala & Tamil Nadu are growing Robusta 
coffee at a height of 900 meters or above. 

(d) The Coffee Board has been implementing a 
quality upgradation scheme under the Small Sector 
Development Programme during the 9th and 10th Plans 
wherein 20% subsidy is extended to small growers to I8t 
up the required Infrastructure at farm level for making 
good quality coffees. The subsidy Is extended for senlng 
up pulper cum washers at farm I.vel to prepare washed 
coffe.; establishing pucca drying yards to dry coffees to 
desired levels and construction of store houses to keep 
the produce In an appropriate manner. 

Further. the Coffee Board has been actively Involved 
In training growers for preparation of good quality coffee 
through Farmers Participatory method programmes 

The . formation of Self Help Groups among small 
growers hu been supported for taking up processing. 
storing and marketing of their coffees through community 
approach. 

The Board is organizing annual cupping competition 
- 'Flavour of India· Fine Cup Awards' to be adjudged by 
intamational quality experts to select the best quality 
coff.... which helps to incenlivise the growers for 
production of quality coffee. 

T.chnlcal and financial assistanc. has been 

extended through the Coffee Board for setting up quality 
labs in the private sector to evaluate the quality of coffee 
through organoleptic methods and help the growers to 
compare their produce with the best. 

Pending Claim. 

202. SHRI BALASAHEB VIKHE PATIL: WlU the 
Minister of TEXTILES be pleased to ltate: 

(a) whether claims of marketing incentive scheme 
and One Time Rebate Claim Scheme are pending before 
Development Commissioner. Handloom In respect of 
Handloom Cooperative Societies; M-

(b) if so, the details of pending claims indicating 
the reasons th.refor; and 

(c) the steps Government proposes to take to 
clear pending claims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Under 
the Marketing Incentive component of the Deen Dayal 
Hathkargha Protsahan Yojana (DDHPY), the State 
Gov.minents are required to furnish requilite documentl 
like utilisation certificate for the r.leaHI made eariler to 
the State under thll component. minutes of the meeting of 
the State Level Project Committee. State lanctlon order 
conveying releale of Its matching share and clalml in the 
prescribed proforma duly audited and countersigned by 
the State Nodal AuthOrity. Such viable propolals are 
considered for relmbursemont of Central aSlistance 
with the approval of Finance wing of the Ministry. 
Viable proposals of the Stales of Oris.. and Gujarat are 
pending and are being processed for sanction of Central 
assistance. 

In so far as One Time Rebate Scheme Is concemed, 
It may be mentioned that It was discontinued w.e.f. 1.4.2OO!S. 
However. a budget provision of Rs.30.00 crore wal 
provided under the scheme during the year 2005·06 to 
entertain the pending claims. Leners were accordingly 
addresled to all the State Governments requesting them 
to submit all the pending claims under the Rebate Scheme 
by 31.1 0.200S 10 these could be setded. All the vI.tJie 
claims received by the Government of India by the • 
stipulated date had been entertained. The claims Df 
Government of Unar Pradesh for RI.11.06 lakh. Madhya 
Pradesh for Rs.4.19 lakh. Jammu & Kashmir for RI.91.S7 
lakh. Uttaranchal for Rs.S.81 lakh. Nagaland for Rs.240.38 
lakh. Punjab for Rs.e.38 lakh, Rajasthan for Rs.8.30 lakh, 
Maharashtra for Rs.4.52 lakh. West Bengal for Rs.O.18 
lakh and Tripura for Rs.12.38 lakh could not be considered 
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as these were received after the stipulated date and also 
since the budget allocated for the scheme had been fuDy 
utilized. 

U .. of ChemlcaUBlologlcal 
W .. pon. by Tenorl.t. 

203. SHRI K. S. RAO: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the terrorists have acquired chemical 
and biological weapons and radioactivity gadgets for use 
against civilian population: 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up 
special police units in various States to identify and 
eliminate terrorists contemplating to acquire chemical and 
biological weapons; 

(d) If so, the details thereof: 

(e) the number of terrorists killed and arrested 
during .ach of the last thr.e y.ars, State-wis.: and 

(f) the steps taken by the Gov.rnment to check 
the acquisition of such weapons by the terrorlats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No 
such inputs have come to the notice of the Government. 

(b) Does not arise. 

(c) and (d) The Governm.nt has devised three 
standard operating procedures (SOPs) to d.al with terrorist 
attacks involving use of Radiological, Nuclear materials, 
Biological Agents and Chemical Weapons (RNBC). These 
SOPs Int.r-a1la provide for preparedness by the concerned 
Ministries/Departments/Agencies and Stat. Governments 
and Union Territories Administrations in terms of 
Identification/annual review of potential targets, formation 
and training of specialist response teams, training of fire 
s.rvice and state police personnel etc. 

SOPs for responding to terrorist attacks using 
Chemical W.apons and involving use of Radioactive 
Materials have been circulated to the conc:erned MInistries/ 
Departmentll AgenciellGovernmenti and Union Territbry 
administrations for drawing up their Individual SOPs/Action 
Plans and also initlat. necellary preparedne .. measures 
as mentioned In the said SOP •. 

For out 01 the eight battalions of the National OI ... t.r 

Response Force have been earmarked for specifically for 
RNBC dlsast.rlt.rrorlst strikes. 

(e) Does not art. In view of answer to part(a). 

(f) The estabUshments and institution. where 
such Radiological and Nuclear materials and Ch.mlcal 
and Biological ag.nt. are produced or procured for use 
have adequate failsafe security stipulations to check .uch 
items from being procured by unauthorized persona. 

Teuneml RelIef 

204. DR. K.S. MANOJ: 
SHRI L. RAJAGOPAL: 
SHRI A.V. BELLARMIN: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Tsunami reli.f to the aff.ct,ed Stales 
has been released completely; 

(b) If '0, the details thereof, StatelUT-wi .. ; 

(c) whether all the proposals submitted by State 
Govemm.ntsIUTs have be.n sanctioned: 

(d) If so, the detalls thereof, State/UT-wlse; 

(e) wh.ther the Government has lald down any 
restriction for the utilization of the funds; 

(f) whether any misutlHzation of· funds has corne 
to the notice of the Govemment; 

(g) If 80, the details thereof and action taken 
thereon; and 

(h) the d.tails of the supplementary proposals 
received aIongwith the action taken by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) 
Immediately aft.r T.unaml dilUter, the Govemment of 
India released an amount of R •. 450 crore 'on account 
basis' to the affected Stat.s of Tamil Nadu (RI. 250 crore), 
K.rala (Rs. 100 crore), Andhra Pradesh (Rs. 100 orore) 
from National Calamity ContIngency Fund. In addition, 
funds for relief and response were also .armarked for the 
Union T.rritories of Pondlcherry (Rs. 50 crore) and 
Andarnan & Nicobar (Rs. 200 orore). Thereafter, taking 
Into consideration the ...... m.nt reports of the Central 
t.ama, recommendation. of the Int.r-Mlnlsterlal Group and 
the High Lev.1 Committee, Government approved a special 
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package named .. 'Rajiv Gandhi Rehabilitation Package 
for Tsunami Affected Areas' with a provision of Rs.3644.05 
crore to provide assistance for Immediate relief and 
respon.e, revival of fishery and agriculture .ectors, 
construction of temporary shelters and repair/reatoration 
of Infrastructu .... special relief for orphans, unmarried girls, 
wIdowa and dI8abIed peraona. The Staa./UT Govemmentl 
... implementing the Rajlv Gandhi Package. 

The details of ... 18 .. e of funds under the Rajlv Gandhi 
Rehabilitation package and fundi merged In the Tsunami 
Rehabilitation Programme (TRP) for the Tsunami affected 
S1ata8lUnion Terrltoriel are .. under:· 

(AI. In crore) 

(Upto 30.06.2006) 

SI. No. Sta~alUT Amount Amount merged 

1. 

2. 

3. 

4. 

5. 

Tamil Nadu 

Andhra Pradesh 

Kerala 

Pondlcherry 

Andaman & 
Nlcobar Islands 

Total 

released In Taunaml 

820.31 

70.00 

100.00 

70.83 

897.91 

1759.05 

Rehabilitation 
Program"", (TRP) 

1101.02 

28.96 

109.38 

82.21 

284.44 

1607.01 

(e) No, Sir. However, suitable guldeUnes have 
been IlIued to States/Union Terrltorl.. for maintaining 
proper accounting and transparency In the distribution of 
relief assistance. 

(f) No, Sir. 

(g) auestlon does not arise. 

(h) After the completion of above phase of rescUe 
and Immediate reUef, the Government undertook a 
comprehensive exerel.e through a consultative procell of 
the Core Group to determine the requirement of funds for 
tong-term rehabilitation and reconstruction. Accordingly, 
Government has approyed a Long-term Tsunami Rehabili-
tation Programme (TRP) with a financial outlay of 
AI.8870.25 crore to be implemented over a period of four 
y"" (2005-2009). 

An amount of Rs. 1607.01 cro,. from Rajly Gandhi 
package have been merged In TRP, which Includes 
reconstruction actIvitlel In varlOUI lecto,. such .. houllng, 
fisheries, agrIcultu... and livelihoods, roads and bridges; 
power, water and sewerage, lOCial Infrastructure and 
welfare, environmental and coastal protection and tourism 
etc. The details of funds allocated to the Tsunami affected 
StatellUnlon Territories .... as under: 

St. No StatelUT Amount 

1 Tamil Nadu 4240.17 

2 Kerata 1441.75 

3 Andhra Pradesh 188.11 

4 Pondlcherry 518.08 

5 Andaman & Nlcobar Islands 2676.91 

8 Department of Shipping 775.23 

7 Core Group 60.00 

Total 9870.25 

JEG on IrIcIooCIIIM 1Nde 

205. SHRI IQBAL AHMED SARAOGI: Will the 
Minister of COMMERCE AND INDUSTRY be pIe.sed to 
state: 

(a) whether a meeting of the Joint Econonic Group 
recently held In· New Deihl between India and China to 
... solve and to enhance the trade betwHn the two 
countries. 

(b) If so, the details thereof: and the outcome 
thereof: 

(c) whether both countries have also agreed to 
start work on • bllateraJ Investment promotion agreement: 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT ' , 
OF COMMERCE, MINISTRV OF COMMERCE AND 
INDUSTRV (SHRI JAIRAM RAMESH): (a) and (b) Ves, Sir, 
the Seventh SeIIlon of India-China Joint Economic Group 
(JEG) w .. held on 18th March. 2008 In New Deihl. The 
JEG meeting was chaired on the Indian side by Hon'ble 
MInister for Commerce and Industry ShrI Kamal Hath 
and on ·the Chine.. tide by Mr. So XIIaI, MInister for 
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Commerce, People'l Republic of China. The meeting of 
the JEG was .Imed at inter alia advancing and conso· 
Hd.tlng tr.de .nd economic cooperation, Including 
diveralfication of bilateral trade basket between India and 
China. Both sldel held detililed dllculslons on ISlues In 
bilateral trade and economic cooperation, as also cioser 
cooper.tlon In Intem.tlonal fora. The taIka were held In a ' 
friendly .tmoaphere. 

(c) and (d) The text of the Bilateral Inveltment 
Promotion and Protection Agreement (BIPA) between India 
.nd Chin. has been fln.lized during the 5th Round of 
Negoti.tlons held In New Deihl on 13th March, 2008, 
.ubject to completion of constitutional requirements by 
both .Ide •. The Agreement will be .Igned at an appropriate 
time mutu.lly convenient to both .ldes. 

[Tran".tIon} 

Rei .. ' and Rehabilitation for 
Rape Victim. 

208. SHRI RAMDAS ATHAWALE: 
SHRIMATl JAVABEN B. THAKKAR: 

Win the MIni • .., of WOMEN AND CHILD DEVELOP· 
MENT be pleased to .Iate: 

(a) whether the Naltonal Convnlilion for Women 
hu formulated any relief .nd rehabilitation scheme for 
the rape victim. under which the,. Is a provilion to provide 
compen .. tlon to the victim women; 

(b) If '0, the detail. thereof; 

(c) the current .tatu. of the propo •• I; and 

(d) the time by which thl •• cheme I. likely to be 
flnaUled? 

THE MINISTER OF STATE OF THE MINISTRV 
OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI 
RENUKA CHOWDHURY): (a) to (d) Ve., Sir. The 
Commllllon hal formulated a scheme titled 'Scheme for 
Relief and Rehabllit.tlon of Victim. of Rape, 2005' 
providing, Inter·.U., for constitution of: 

(I) Criminal Injuries Relief and Rehabilitation Board .t 
every dl.trIct to aw.rd compen .. tlon to rape 'vlctims; 
and 

(II) District Monitoring CommittHI to provide shelter, 
protection, legal and medical aid and other 
rehabiUtative mealur .. for the vlctlml. The IOheme 
hal been forwardld tC'l the Planning Commilalon for 
obtaining 'In-prlnciple' approval. 

CSI c .... agaln.t 
ex ... lnl ... ,.. 

207. SHRI RASHEED MASOOD: Will the Mlnllter 
of HOME AFFAIRS be pleased to state: 

(a) the number of ex·mlnl.te,. agalnst,whom C.B.I. 
, has .oughi permission to file CUll under Preve~tlon of 
Corruption Law; 

(b) If 10, the details thereof; and 

(c) the number of c .... In which Government 
has given permlilion to C.B.I. and the number of calli 
pending with Govemmen,t for approv.1 as on date? 

THE MINISTER OF STATE IN THE MINISTRV OF 
'HOME AFFAIRS (SHRI MANIKRAO HODLVA GAVIT): (a) to 
(c) The C.B.I. has lOught sanction for pro.ecutlon against 
8 ex-Union Mlnlste,. In 27 cue •• A .tatement Indicating 
the details II enclOied. 

St.tement 

SI. No. Name of the ex- No. of 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

Union Minllter cases 

Shrl Sukh Ram 2 

Smt. Shell. Kaul 2 

Shrl Madhav 1 
Singh Solankl 

Shri Ruheed 1 
Masood 

Shrl P.K. Thungan 4 

Capt. Sattah Sharma 15 

Shrl C.K. Jaffer 
Sharlef 

Dr. C.P. Thakur 

1 

1 

Decision taken 
by Union 

Govemment 

Sanction for 
prosecution Issued 
In both ca.e. 

Sanction for 
prosecution I.sued 
In both caHS 

Sanction for 
p~cutlon la.ued. 

Sanction for 
proHcutlon ISlued. 

Sanction for 
pro.ecutlon 
lilued In all 4 
cases 

Sanction for 
pros.cutlon denied 

Sanction for 
proHCUtlon denied 

Declalon la yet to be 
taken 
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[English) 

Trade betwMn India and BangladHh 

208. SHRI DUSHYANT SINGH: 
SHRI ANANTA NAYAK: 

Will the Minister of COMMERCE AND INDUSTRY be 
. pleued to .tate: 

(a) whether Bangladesh has refused to transit 
goodl from North East and gas from Myanmar to India; 

(b) whether there hal been sharp decline In the 
Indo-Bangladesh trade; 

(e) If 10, the reasons therefor; and the reaction 01 
the Govemment thereto; and 

(d) the stepi taken by the Govemment 10 deal 
with the Illuatlon? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE' AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Under Protocol 
on Inland Water Tranllt and Trade (lWTT) between India 
and Banglade.h, Banglade.h hal allowed India transit 
routel from the main land to the North-Eastlm Indian 
State. through the Inland waterwaYI. The agreed routes 
under IWTT are: 

(I) Kolkata-Haldia-Ralmongal-Chalna-Khulna-Mongla-
Kaukhall-Barl.al-Hlzla-Chandpur-NarayanganJ-
Arlcha-Slrajganj-Bahadurbad-Chllmarl-Dhubrl-
Pandu. 

(1/) Pandu-Dhubrl-Chllmarl-Bahadurbad-Slrajganj-
Arlcha-Narayanganj-Chandpur-Hlzla-Barllal-Kauk-
hall-Mongla-Khulna-Chalna-Ralmongal-Haldla-
Kolkata. 

(III) Kolkata-Haldla-Ralmongal-Mongla-Kaukhall-Barl.al-
Hlzla-Chandpur-Narayanganj-Bhalrab Bazaar-
Ajmlrlganj-Markull-Sherpur-Fenchuganj-Zaklganj-
Karlmg.nj. 

(Iv) Karlmganj-Zaklganj-Fenchuganj-Sherpur-Markull-
Ajmlrlganj-Bhalrab Bazaar-Narayanganj-Chandpur-
Hlzla-BarlsaIJKaukhall-Mongla-Ralmongal-Haldla-
Kolkata. 

(v) Rataahl-Godagarl-Dhullan. 

(vi) Dhullan-Godagarl-Raj.ahl. 

(viI) Karlmganj-Zaklganj-Fenchuganj-Sherpur-Markull-

Ajmiriganj-Bhairab Bazar-Narayahganj-Chandpur-
Arlcha-Slrajganj-Bahadurabad-Chllmarl-Dhubri-
Pandu. 

(viii) Pandu-Dhubrl-Chllmarl-Bahadurabad-Slrajganj-
Arlcha-Chandpur-Narayanganj-Bhalrab Bazaa,-
Ajmirlganj-Markull-Sherpur-Fenchuganj-Zaklganj-
Karlmganj. 

Goods through the inland waterway I can tranalt from 
Koikala to Pandu (AI.am), Kolkata to Karlmganj (Allam) 

. and Pandu to Karlmganj (both In Allam). TheN II no 
tran.portatlon of good. permitted by railway. and 
roadways between the State. of Norh-Ea.tem India and 
Bangladeth. AI regard. tranllt of gal from Myanmar to 
India, the Govemment of Bangladllh ha. put nveral 
bilateral condltlonalitlel before It could agree to thl 
trllatlral gas plpellnl proposal. Thin condltlonalltitl are: 

(I) reduction of tradl dlflclt, 

(II) tranlmililon of electricity from Nepal and Bhutan 
through India to Bangladalh, and 

(11/) grant of tranalt by Incfia to Bangladnh for Ita trtIde 
with Nepal and Bhutan. 

(b) The foHowing Is the tabli giving de"" from 
the Ylar 2000-01 to 2005-08: 

Ylar 

2000-01 

2001-02 

2002-03 

2003-04 

2004-05 

2005-06 

Indla'.lxports 
to Bangladllh 

0872.98 

1002.18 

1178.00 

1740.75 

1831.12 

1832.44 

Source: DOCIIS, KoIkata 

(Value in-US' Million) 

India'. Total trade 
Import. from 
Bangladllh 

73.87 

69.12 

82.05 

77.83 

59.37 

118.76 

0948.85 

1081.30 

1238.24 

1818.38 

1890.49 

1751.20 
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In ,the year 2003-04, the volume of the bilateral trade 
was US$ Million 1818.38 which reduced to US$ Million 
1890.49 In 2004-05. However, In the year 2005-06, the 
bilateral trade between India and Bangladesh has 
lnere.1ed to US$ Million 1751.20. The above table, 
therefore, sugg .... that tbere has been no sharp decline 
In the India-Banglade.h trade. 

(c) and (d) Both India and 8engladesh have taken 
several measures to enhence bilateral trade during the 
Just concluded Fourth Round of India-Banglad •• h Me.tIng 
ot Joint Working Group on Trade held In AgartaIa (Trlpura) 
on July 5-6, 2008 and Third Me.tlng of Indla-Banglade.h 
Joint Group of Custom. OffIcIal. held on May 3-4, 2006. 

Educational Benefit under 
Shlk .... Sahayog Yojana 

209. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRO AND RURAl INDUSTRIES be pleased 
to .tate: 

(a) whether the Khadl Karigar Januhree Blma 
Yojana provld.. educational benefit. under Shlk.ha 
Sahayog Yojana to the children of the ArtIsan. ltudylng 
trom IX to XII Standard; and 

(b) H '0, the d.tall. of educational ben.flt. 
including .cholarshlps proYided to the.. children during 
each of the last three years, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHABIR PRASAD): (a) v.., Sir. 

(b) The Shlksha Sahayog Yojana Is en add-on 
coverage without additional premium under the Khadi 
Karigar Jenshree Bima Yojena which was .tarted on 
15.08.2003. The wards of the khadl artisans covered under 
the Khadi Karlgar Janashree 8ima Yojana are entitled to 
receive upto Rs. 300/- per quarter per ward towards tuition 
fee. und.r the Shiksha Sahayog Yojena. This is Umlted to 
warde ltudylng In classes IX to XII, Including tho .. ~tudylng 
In Indu.tr~~ Training Institutes. The number of children 
who have received benefits under Shlksha Sahyog Yojana 
during the first two years of the Blma Yojana, I ••. , 
15.08.2003 to 14.08.2004 and 15.08.2004 to 14.08.2005 
I. given In the Statement enclOHd. 

""me'" 
St.te-w1se Number 01 ChIldren Benefited under Shlksha 
Sahayog Yo/ana of the KhatllWigar Janashree Sima 

Yojana during the FIrst Two y..,. of the Scheme 

81. Name of the Number ot Number of 
No. State children children 

(15.08.2003 to (15.08.2004 to 
14.08.20(4) 14.08.2005) 

1 Andhra Pradesh 429 313 

2 Alum 74 5 

3 Bihar 284 4" 

4 Chhattllgarh 37 87 

5 D.lhi 0 30 

8 Gujarat 0 137 

7 Haryana 536 248 

8 Jammu & Kashmir 104 107 

9 Kamataka 353 415 

10 Karata 204 889 

11 Maharashtra 26 6 

12 Punjab 91 5 

13 Raja.than 848 1145 

14 Tamllnadu 822 1210 

15 Uttar Pradesh 1170 1476 

16 Uttaranchal 22 132 

17 West Bengal 15 60 

Total 4993 8285 

Report of Mukherjee Commt ... on 

210. SHRt S.K. KHARVENTHAN: Will the Minister 
of HOME AFFAIRS be pteued to Ita .. : 

(a) whether the Mukherjee Commission Inveltl-
gating the disappearance of Natajl Subhash Chandra Bos. 
hu submitted Its Report to the Government; and 

(b) If 10, the findings thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy): (a) Yes, Sir. 

(b) The findings of the Commission are that Net';l 
Subhash Chandra Bose Is dead, that he did not die in the 
plana crash and that the uh .. In the Japanese Temple 
are not of Netaji. 

Terrorlem In NE Region 

211. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be pleuad to 
state: 

(a) whether the Govemment held any dilCussion 
with various separatist organizations on the Isaue of 
terrorism In North Eastem Region In the recent past; 

(b) if 10, the details of various issues dlscusl8d 
during the said meeting; 

(c) the names of the organizations participated in 
said meeting; and 

(d) the details of the action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) Peace 
dialogue Is on with National SociaUst Council of Nagaland 
(lsaklMulvah) [NSCN(I/M). Last meeting was held between 
22nd - 24th June, 2006. The talks are Inconclusive. 

Four rounds of discussions with United Peoples' 
Democratic Solidarity (UPDS) of Assam, three with Dlma 
Halam Daogah (DHD) of Assam and one round with A'chik 
National Volunteers Council (ANVC) of Meghalaya have 
been held to discuss their charters of demands. The talks 
are continuing. 

Three round:. of talks have been held with the 
Peoples' Consultative Group (PCG) constituted by United 
Liberation Front of Assam (ULFA). The last m,eting was 
held on 22-06-2006. The Govemment is awaiting further 
response from ULFA. 

Sick Jute Mills 

212. SHRI KIRTI VARDHAN SINGH: 

SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VITHOBA ADSUL: 

SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of TEXTILES be pleased to state: 

(a> the number of jute mills In the country along 
with the number of sick mills, State-wi .. ; 

(b) the reasons for their sick".ss; 

(c) the measure taken to revive the .. lick miUs 
and to provide adequate employment to jute workers; 

(d) whether there II any proposal for 100% 
packing of foodgraln and lugar in jute bags; and 

(e) If 10, the steps taken by the Government to 
Implement the said proposal In order to generate more 
employment In jute sector Ind the extant to which the Jute 
InduSlry Is likely to be benefited by such decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The State-
wise break up of total numbers of Jute MlUs and sick Jute-
mills is u follows:-

SI.No. State No. of Jute No. of Sick Jute 
Mills Mills 

1. Wesl Bengal 61 30 

2. Ori ... 1 1 

3. Tripura 1 1 

4. Andhra Pradesh 7 

5. Uttar Pradesh 3 2 

6. Bihar 3 1 

7. Assam 1 

8. Madhya Pradesh 1 

Total 78 36 

(b) A combination of faclors have resuned In 
widespread sickness of the jute Industry, viz. high labour 
cost, obsolete machinery, uneconomical management 
practices, demand erosion due 10 compelitlon from 
synthetics and Instability in supply of quality raw jute 01 
uniform specifications, faulty planning and lack of 
diversification elc. 

(c) The Govemmenl I. aware of Ihe problems of 
jute mills and have taken a ,erles of meuures 10 re.move 
their sickness and modemlze the jute milia for larger 
employment generation, for example, financial uslstance 
to Jute mills through Technology Upgradatlon Fund Scheme 
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(TUFS) and through JMDC's Incentive Scheine for 
Modernization of jute industry, the Jute Entrepreneurs 
Asslltance Scheme (JEAS) , Capital Subsidy Schemes of 
JMDC and NCJD providing External Market Anistance 
(EMA) Scheme for encouraging export of jute goods, 
prescribing 100% mandatory packaging for Foodgralnl 
and Sugar In jute bags. proposal for setting up of a National 
Jute Board and launching of Jute Technology Mission etc. 

(d) and (e) Yes Sir, the Government hal decided for 
100% compulsory packaging for Foodgrains and sugar in 
jute bags. for the jute year 2006-07 (July-June) and an 
Order to this ,ffect is In the procese of publication In the 
Official Gazette. The decision will ben. fit the Jute growers, 
workers and the jute industry as a whole. 

Import of Arecanut 

213. SHRI M. SHIVANNA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the quantity of arecanut Imported during each 
of last three years and the current year, country-wiae; 

(b) whether the prices of arecanut has decreased 
due to import during the above periods; and 

(c) if 10, the Iteps taken by the Government to 
check the import of arecanut and save the domestic 
industry? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE. MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) The information 
is enclosed as a Statement. 

(b) The percentage share of Imported Arecanut is 
not significant to the total production. Thus the chances of 
domestic prices being affected due to Import of Arecanut 
are very remote. 

(c) The Govemment Is closely monitoring the 
imports and is committed to ensure through tariff and 
other measures that imports do not cause Injury to the 
domestic farmers. In order 10 adequately protect the 
domestic farmers interest, the duty on Impol!t of Arecanut 
(Betel Nut) has no! been reduced from 100% dunng the 
last six years (I.e. from 07.07.2000). Duty free Imports for 
exports purposes do not affect Ihe domestic farmers, as 
imports are with Actual User Condition and imported stock 
cannot be diverted to Domestic Tariff Area. 

Statement 

Impott 01 Atec:anut I ••. Betel Nut (whole • ."nt. other) 

QuantIty In Thoullnd Kga 

Country 2002-03 2003-04 2004·05 2005-06 
(Apr-Dec) 

Bangladesh PA 7219 

Belgium 32 

Indoneala 6915 

Iran 0 

Kenya 

Korea RP 

Malayslll 

Morocco 

Myanmar 

Nepal 

Pakistan IA 

Singapore 

o 
126 

66 

16 

5011 

72 

o 
o 

Sri Lanka OSR 784 

Switzertand 0 

Tanzania AEP 119 

Thailand 1011 

United Arab 0 
Emirates 

Total 21370 

8753 2188 

o 0 

18159 25835 

100 0 

o 
82 

181 

o 
3223 

428 

35 

182 

14 

99 

697 

33 

o 
84 

o 
2075 

788 

o 
o 

489 

o 
267 

1737 

o 17 

27957 33293 

Intlltrdon In .JAK 

214. SHAI ADHIR CHOWDHURY: 
SHRI M. RAJA MOHAN REDDY: 
SHAI UDAY SINGH: 
SHRI SANTOSH GANGWAR: 

4901 

o 
25998 

o 
o 
o 
o 
o 

1277 

492 

18 

o 
398 

o 
105 

2587 

o 

35763 

Will the Minister of HOME AFFAIAS be pleand to 
state: 

(a) whether there has been a spurt In Infiltration 
In Jammu and Kashmir; 
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(b) if so, the number of terrorists infiltrated .0 far 
In 2006 as compared. to the corresponding period of 
prevfous· year; 

(e) whether many terrorists have .stabllshed ~elr 
hides In hills of J&K; 

(d) if so, the details thereof alongwith the number 
of terrorists hiding in such areas; 

(e) the details of the acllon takenlproposed to be 
taken by the Government to ~e them out from their hides; 
and 

(f) the steps taken by the Government to check 
the infiltration? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b)Ves, Sir. As per the- report of the State Govlrnment of 
Jammu and Kuhmtr, 299 terrorists estimated to have 
InflIQted In tin June 30, 2008 u compared to 92 In the 
oorreapondlng period of last year. 

(e) to (e) Inputa suggest that hideouts of terrorists are 
located in hills and upper reaches in the Stale like forest 
.,... of Magam, Handwara, Budhal, Zarhama, etc. The 
anti terrorist operatbn. are launched by security forces 
from time to time to flush out terrorists from their hideouts. 
Till June 30, 2006 security forces have killed 275 terrorists 
Including 61 foreign mercenaries. 

(I) The Govemment in tandem with the State 
Government, have adopted a multi-pronged approach, to 
contain cross-border infiltration in Jammu and Kashmir, 
which Includes, inter-alia, strengthening of border 
management and multi-tiered and multi-modal deployment 
along International BorderlLine of Control and near the 
ever changing infiltration routes, construction of border 
fencing, Improved technology, weapons and equipment 
for security forces, improved intelligence and operational 
coordination and synergising intelligence flow to check 
infiltration and pro-active action against the terrorists within 
the State. The counter Infiltration efforts are reviewed 

State Commodity Location 

1 2 3 

periodically at various levels in the State Government 
(including the two Unified Headquarters headed by the 
Chief Minister of Jammu and Kashmir) and in the Central 

I Government. 

[Trans/alion] 

Satellite Survey of Mine. 

215. SHRI BRAJESH PATHAK: Will the Minister of 
MINES be pleased to state: 

(a) whether satellite survey and aerial photo-
graphy are being used to identify and discover certain 
minerals in the country; 

(b) If so, the details thereof; 

(c) the details of minerals discovered so far State-
-wise and area-wise: 

(d) whether the Government propaNs to USe this 
technology for discovery of mineral mines in the country; 
and 

(e> If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Ves, Sir. 
Satellite and aerial photography are being used for survey 
of minerals in the country. Satellite survey and aerial 
photography are essential components of remote sensing 
technique which is an applied tool for finding mineral 
deposits and il uled during the initial stage of minerai 
exploration coupled with other exploration techniques on 
ground for exploration of mineral depolits. 

(c) As per report of Geological Survey of India 
(GSI) baaed on the interpretation and integration of 18tellite 
data and aerogeophysical data followed by ground survey 
and regional exploration following is the resource potential 
for basemetai resources in the State. of Rajasthan, 
Maharuhtra, Jharkhand, Kamataka, Bihar and Andhra 
Pradesh: 

Potential Resources Grade (%) 
(milUon tonnes) 

4 5 

Rajasthan Copper A,litaagar to Chlnchlroli 53.57 0.75·2.2 Cu 
[East of Main Khetri belt], 2.35 0.37 Cu 
l:xtenslon of Madan Kudan. 
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2 3 6 

Lead & Zinc ore Banera - Sethuria, 
Kayar Deposit 

1.0 - 13.83 
Pb+Zn 

Gold ore 

Maharashtra CopPer and Kolari Deposit 
Zinc ore 

0.13 to 0.22 2.88 gil at O.S.gIl . 

1.99 
1.87 

cute" 3.34 gil at 1.0 gil 
cutoff 

0.78 Cu 
2.0Zn 

Kamataka Copper ore Aladahalll Deposit 3.83 0.74 Cu 

Jharkhand Copper and Singhbhum Belt 1.42 1.23 to 1.3 
Nickel ore Cu +0.21Ni 

Andhra Lead & Zinc ore Gollapalle-Varllwnta- 1.42 . 5.78 Pb+ Zn 
Pradesh Vontimltta area. 

(d) and (e) Yea, Sir. GSI, which is the premier 
Government organization for undertaking survey of 
minerals will continue the use of remote sensing techniques 
in mineral exploration. GSI will un this technique for 
Kimberlite search in Gulbarga, Ralchur. Bellary districts of 
Kamataka; for Gold Investigation In Sausal-Hindung lector. 
Singhbhum (Weat) district of Jharkhand and field geological 
appraisal in coalfield area around Bhaga-Marthmaur .... a. 
Shadol district of Madhya Pradesh. 

(Engllsh1 

Surplue Stock of HIIncIloom Proclucta 

216. SHRI BALASAHEB VIKHE PATIL: Win the 
Minister of TEXTILES be pleased to ltate: 

(a) whether huge amount of surplus ltock of 
handloom goods are being accumulated by handloom 
cooperative societies of different States; and 

(b) If so, the steps Govemment PropoHl to take 
to sell the accumulated stocks of handloom goods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Hand-
loom Sector being dispersed in nature hal Inherent 
disadvantages vis-a-vis the organized power loom and 
mill sector especially on account of cost of production and 
marketing of products. Accumulation of Stocks at various 
levels. including at the level of primary weavers cooperative 
~ocieties. is an intermittent feature. 

(b) In order to help sale of handloom cloth 

including the accumulated atockl, the Government of Incia 
provides marketing support In the 'orm of Marketing 
Incentive under the Deen Dayal Hathkargha Protuhan 
Yojana (DDHPy), provides assistance for organizing 
National Handloom Expos, Special Handloom Expos. 
Diitrict Level Events like fairs and metas where the 
hancloom organlzallonl are able to sell handloom 1tockI. 
The Government of India also propose' to reintroduce the 
10% Rebate Scheme for the benefit of the hancIoom 
HCtor. 

fTraNlatlonl 

InfII ..... on of BangladMhl National. 

217. SHRI RAMDAS ATHAWALE: Will the MlnJater 
of HOME AFFAIRS be pleased to state: 

(a) whether the DeIhl HIgh Court Illued ordera In 
September, 2005 to form Monitoring Cell In We .. Bengal, 
Allam, Trlpura. Mlzoram and Meghalaya on the linea of 
DeIhl Government to curb the Infiltration of Bangladalhl 
nationals; 

(b) If 10, the deIIIIIs theraof; 

(c) whether the Union Governmant hal taken any 
steps regarding formation of such cella In the bordering 
States of India; and 

(d) If 10. the details the,.of? 

THE MINISTER OF STATE'IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL): (a) and 
(b) Yes, Sir. The Hon'ble Delhi High Court IlIued orders In 
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September, 2005 to form Monitoring Cell In WHt Bengll, 
Au.m, Tripura. Mizoram and Meghalaya on the Un .. of 
Monitoring Cell already Nt up by Gowrnment of National 
Capital Territory of Deihl to monitor the prog..... of 
detectlonldeponation of lIIegaHy .taylng Banglade.hl 
naltonal •. 

(e)· and (d) The Union Govemment iuued nece.sary 
direction. to all the abow five State Govemments to 
con.titute the Monitoring Celli a. directed by the High 
Court of Deihl, which h .. been done. 

(EngUsh/ 

218. SHRI S.K. KHARVENTHAN: Wilt the MInister 
of HUMAN RESOURCE DEVelOPMENT be Pieased to ..... : 

(a) whether the Govemment h .. any proposal to 
centralize the sports quota admIs.lons; 

(b) If 10, the detail. thereof; 

(e) the time by which the proposal Is likely to 
come into eHect; 

(d) whether the complaints has been reported In 
regard to manipulations In admissions under the Sports 
Quota in colleges aHillated to lOme of the Universities; 

(e) if 10, the details and the ,.alOn. therefor; and 

(f) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Ministry of Human Resource Development hal 
no such proposal to centralize the spons quota admission •• 

(b) to (f) Do not arise. 

MII"'t Attack on Aman.th Pilgrim. 

218. SHRI KISHANBHAI V. PATIL: Will the Minister 
of HOME AFFAIRS be pleased to ..... : 

Ca) whether there hu been Incidents of militant 
attack on Amarnath pilgrims In the recent put; 

(b) If 10, the details thereof aIongwith number of 
persons InjUNdlldlled in such attacks; 

(C) the name of the mlRtant groups who has taken 
the relPOnlibility of these attacks; 

(d) whether Union GoYemrnent has reviewed the 
security of Amamath pilgrims; 

(e) If '0, the details thereof; and 

(f) the action taken for the safety and security of 
Amamath pilgrim.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and 
(b) Yes, Sir. AI reported by the State Govemment of Jammu 
and Kuhmlr, in a lingle Incident on June 21, 2006 at 
Bahama Ganderbal, Srinagar, unidentified terrorists lobbed 
a grenade at a bus canytng Am.math pilgrims In which 5 
pilgrims sustained injuries. 

(c) No terrorll~ outfit has taken the responsibility 
for this attack. However, Inputs suggest that Lashkar-e-
Toiba (Len outfit has carried out this attack . 

(d) and (e) Yes, Sir. Central Govemment is constantly 
monitoring and periodically reviewing the security 
arrangements made for the Amamath Yatra. Union Home 
Secretary has reviewed the security arrangements for 
Amamath Yalra 2006 on April 28, 2006 at Deihl and June 
16, 2006 at Sri nagar with the State Govemment officials 
and security agencies. Special Secretary (Intemal Security) 
has visited the Yatri camps on June 9, 2006 and reviewed 
the security arrangements made at these sites followed by 
a review meeting on June 10, 2006. 

(f) As per the report of the State Govemment of 
Jammu and Kashmir, In view of the increased terrorist 
threat, various steps have been taken for th6 security of 
Amamath pilgrims, which Include the fol/owlng-

(i) Security Foron deplov-<i on constant alert and Road 
Opening Parties (ROPs) already deployed further 
strengthened; 

(il) Intenlive patrolling of routes leading to Holy Cave 
being carried out with surprise checking of vehicles; 

(iii) Special naku estabUshed en-route and thorough 
checking! frisking being carried out; 

(Iv) Doorframe metal detectors and X-ray machines! 
gadgetllnltalled at Holy Cave, Sheshnag, Chandan-
wall, Alhmuquam and Baae Camp. 

(v) Emphasl. laid on various securityllntelligence 
agencies to generate actionable intelligence to thwart 
the evil deligns of terrorists and ensure security and 
safely of yatrtea. 
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In addition to the above mentioned ltepa, additional THE MINISTER OF STATE IN THE MINISTRY OF 
Central Paramilitary Forces and dog squadl have been HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
provided to the State Government for the security PURANDESWARI): (a) to (d) A Statement showing State· 
arrangements for the Amamath Yatra 2006. wise targets and achievements of oonstruction of school 

buildings under Sarve Shiklha Abhiyan during 2005-06 
CEPA between India and JapM based on States' Annual Work Plans Is given in the 

220. SHRI KIRTI VARDHAN SINGH: 
enclosed Statement. 

SHRI EKNATH MAHADEO GAIKWAD: .,. ...... ,., 
Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: State-wise targets & achievemen" of construdion 
of school buildings under SaMI Shlksha AbhIyan 

(a) whether India and Japan are entering Into during 2005..fJ6 
Comprehensive Economic Partnership Agreement (CEPA) 
as reported in the Times of India dated 15 June, 2006: S.No. StatelUT Targe" WCII'k completed 

and in-progress 
(b) If so, the details and facts thereof; 

1 2 3 4 • (c) whether the proposed agreement Is likely to 
help the existing agreement between India and other Asian 1. Andhra Pradesh 3408 3408 
countries; and 

2. Bihar 541 484 
(d) if so, the details thereof? 

3. Chhattlsgarh 3269 3149 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 4. Gujarat 16 16 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) India and 5. Haryana 411 375 
Japan constituted a Joint Study Group to focus on mauures 
required for comprehensive expansion of trade in goods, 6. Jammu and Kashmir 742 483 
trade in services, investment flows and other areas of 
economic relations between the two countries. The Joint 7. Jharkhand 1797 1797 
Study Group finalized its report which was submitted to 
the two Prime Ministers at St. Petersburg on July 17, 8. Karnataka 616 614 
2006. It recommends that the Government of India and 
Japan launch an inter-govemmental negotiation to develop 9. Kerala 44 39 
an Economic Partnership Agreement (EPA)/Compre- 10. Madhya Pradelh 5524 5524 
hensive Economic Partnership Agreement (CEPA) within 
a reasonable period of time. 11. Maharashtra 4900 3922 

Construction of School Building. 11. Manipur 287 61 

221. SHRI M. SHIVANNA: Will the Minister of 13. Mizoram 165 45 
HUMAN RESOURCE DEVELOPMENT be pleased to State: 

14. Nagaland 44 44 
(a) whether the Union Government set up any 

target for the construction of school buildings under Sarva 15. Oriua 1498 1498 ' 
\ 

Shlksha Abhlyan during the year 2005-2006; 
16. Raja8than 2359 2359 

(b) if so, the details thereof, State-wi .. ; 
17. SlkkIm 4 0 

(c) whether the above target has been achieved; 18. Tamil Nadu 582 582 and 

(d) if so, the details thereof. State-wi .. ? 19. Trlpura 252 252 
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1 

20. 

21. 

21. 

23. 

24. 

25. 

2 

Uttar Pradesh 

Uttaranchal 

Weat Bengal 

Andaman and 
Nicobar Islands 

Chandigarh 

Pondlcherry 

Total 

3 

7873 

630 

215 

2 

12 

13 

35012 

4 

7673 

576 

180 

o 

o 
o 

33088 

ImPllet of Mid OIly ..... Schem. 

222. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has conducted any 
survey regarding enrolment of children at the elementary 
level after the introduction of mid day meals scheme; 

(b) If so. the details thereof; 

(c) the extent to which· mid dey meals scheme 
has helped to improve the quality of education and the 
health of students; and 

(d) the percentage of drop out rate come down 
after the implementation of laid scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No. Sir. 

(b) In view of (a) above. does not art ... 

(c) Various evaluation reports Indicate that the 
Scheme has made favourable Impact In Improving 
participation of girls and children belonging to lower 
Income groups. Since the Scheme Is on nutrition 
Intervention factoring in calorific and protein Intake, It will 
have positive Impact on health status of children. A 
nationwide evaluation of the Scheme by the Planning 
Commission II under procell. 

(d) The Mld-Day Meal Scheme. Int.,.-aIla. covers 
In Govt. and Govt,·aIded IChools at Primary ltage where 
the drop-out rate has declined from 38% In 2001-02 to 
31.50% In 2003-04. 

[Translation} 

FDIIn GemlDlamond Sector 

223. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government proposes to allow 
Foreign Direct Investment (FDI) in the area of extraction of 
precious gems and diamonds; 

(b) if so. the details thereof alongwlth the area 
Identified for the purpose; and 

(c) the foreign exchange likely to be earned 
therefrom? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) As per the extant policy Foreign Direct 
Investment (FDI) upto 100%. i. permitted under the 
automatic route In the mining sector covering exploration 
and mining of diamondl & precious Itones. gold. sliver 
and minerals. Mineral concesllons are granted by State 
Governments. It is not possible to anticipate the amount of 
foreign exchange likely to be earned from extraction of 
diamonds and gems since apportionment between the 
likely Increased domestic consumption and exports is 
difficult to make. However. It i. hoped that some foreign 
exchange would be earned. 

[English} 

Modernlution of Prlaone 

224. SHRI SUGRIB SINGH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to bring all 
States In the ambit of modernization of prisons scheme; 

(b) If 10, the details in this regard; 

(c) the total funds allocated under the scheme 
a10ngwfth the details of modemlzatlon work undertaken in 
various 81& .. s during the last three years, State-wise; and 

(d) the time by which the expansion project will 
be completed under the said scheme In each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 
and (b) The scheme for modernization of prisons over five 
years which was launched in 2002-03 with an outlay of 
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Rs.1800 cro,. is being implemented in all the States except Governments are linked to utilisation of funds released in 
ANnachal Pradesh on a cost sharing basis between the the previous years. The funds are being provided for the 
Central and the State Government In the ratio of 75:25 construction of new jails, repair & renovation of existing 
respectively. jails, construction of staff quarters and for water and 

sanitation facilities. 
(c) A statement indicating the amounts approved 

in the relpective annual action plans and the amounts (d) The scheme has been recently extended upto 
released to the State Governments during the last 3 years 2008·09. 
Is enclosed as a statement. Releases to the State 

St.tement 

Yearly AHocation of Central Share to States and Release of Fund during Lut 3 Annual Action 
Plans under Modemlsation of Prison, Scheme 

(Figure In crort of rupees) 

SI. No. Name of the State 2003-04 2004-05 2005-06 

Annual Fundi Annual Fundi Annual Funds 
Plan released Plan released Plan released 

1 2 3 4 5 8 7 8 

1 Andhra Pradesh 15.94500 15.94500 15.94500 15.94500 15.945 15.94500 

2 Allam 5.87250 5.87250 0.00000 0.00000 0 0.00000 

3 Bihar 26.91750 26.91750 0.00000 0.00000 39.09 0.00000 

4 Chhattlsgarh 5.60250 5.60250 0.00000 0.00000 11.205 10.59270 

5 Goa 0.00000 0.00000 0.00000 0.00000 0 0.00000 

6 Gujaral 9.88500 9.88500 9.88500 9.88500 9.885 8.19150 

7 Haryana 15.41250 15.41250 0.00000 0.00000 23.1225 23.12250 

8 Himachal Pradesh 3.03000 3.03000 0.00000 0.00000 4.545 3.58000 

9 Jamlu. and Kashmir 4.63500 4.63500 4.63500 4.63500 4.635 1.28950 

10 Jha hand 6.33750 6.33750 0.00000 0.00000 0 0.00000 

11 Kamataka 8.00920 8.00920 8.00920 8.00920 8.00920 8.00920 

12 Kerala 4.91250 4.91250 4.91000 0.00000 0 0.00000 

13 Madhya Pradesh 2327250 23.27250 23.27250 23.27250 23.2725 17.94860 

14 Maharashlra 19.37250 19.37250 19.37250 19.37250 19.3725 15.43025 

15 Manipur 2.35500 2.35500 0.00000 0.00000 0 0.00000 

16 Meghalaya 2.45250 2.45250 2.45250 2.45250 2.45250 2.45250 

17 Mlzoram 2.66250 2.66250 2.66250 2.66250 2.66250 2.66250 
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1 2 3 4 

18 Nagaland 2.37000 2.3~000 

19 Orissa 16.10250 16.10250 

20 Punjab 0.00060 0.00000 

21 Rajasthan 9.77250 9.77250 

22 Sikklm 2.73000 2.73000 

23 Tamil Nadu 14.30250 14.30260 

24 Tripura 4.20000 4.20000 

25 Uttar Pradesh 34.68750 34.68750 

26 Uttaranchal 0.00000 0.00000 

27 West Bengal 10.78500 10.78500 

251.62420 251.82420 

Opening of KY, 

225. DR. K. DHANARAJU: 
SHRI ALOK KUMAR MEHTA: 
SHRI G.M. SIDDESWARA: 
SHRI ARJUN SETHI: 
SHRIMATI NIVEDITA MANE: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI SUBODH MOHITE: 
SHRI JOACHIM BAXLA: 
SHRI K.C. PALANISAMY: 
SHRI GIRIDHARI YADAV: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Govemment has recently decided 
to open some more Kendriya Vidyalayas (KVs) in the 
country as reported in Navbharat Times dated 17 June, 
2006; 

(b) if so, the details thereof, State-wise and 
location-wise; 

(c) the criteria for selection of sites for setting up 
of KVs in the country; 

(d) the expenditure Involved therein; and 

(e) the time by which such schools are likely to 
be opened in the country? 

5 6 7 8 

2.37000 2.37000 2.37000 1.58000 

16.10250 18.10250 16.10250 16.10250 

0.00000 0.00000 0 0.00000 

9.77250 9.77250 9.77250 7.63830 

2.73000 2.73000 1.7625 0.00000 

14.30250 14.30250 13.6725 7.24180 

0.00000 0.00000 8.4 5.27570 

34.68750 34.68750 34.68750 34.68750 

9.09000 9.09000 4.545 4.54500 

10.78500 9.18000 10.78500 8.08750 

190.98420 184.46920 266.2942 192.36255 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI O. 
PURANOESWARI): (a) Yes, Sir. 

(b) The State-wise and location-wise break-up of 
number of Kendriya Vidyalayas to be established has not 
yet been finalised. 

(c) The criteria for locating Kendrlya Vidyafayas 
includes concentration of adequate number of Central 
Government employees, availability of F8quired number of 
school going children of Central Government employees, 
availability of required land free of cost from the ~oncerned 
State Governments/sponsoring agencies and availability 
of suitable temporary accommodation for school building 
and quarters for the elTployees till construction of 
permanent buildings. 

(d) The non-recurring expenditure involved In 
opening a Kendriya Vidyalaya with 2 sections each from 
Class I to XII Is Rs. 2.58 crore, besides the annual recurring 
expenditure of Rs. 91 lakh. 

(e) The opening of school. depends, inter·alia. 
upon the proposals made by State Governments! 
sponsoring agencies oftering land and temporary 
accommodation free of cost as per the nonns prescribed 
by the Kendrlya Vldyalaya Sangathan. 

Exten,lon to Uberhan Comml.,1on 
226. SHRI SUGRIB SINGH: 

SHRI MILIND DEORA: 
WiU the Minister of HOME AFFAIRS be pleased to 

state: 
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(a) whether the Government has extended the 
term of Liberhan Commission; 

(bT if so, the details and reasons therefor; 

(c) the number of times the Government has 
granted extension to the Commission since its inception; 

(d) the progress made by the comn1lssion so far; 
and 

(e) ihe time by which the Commission is likely to 
finalise its aisignment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to 
(e) Yes, Sir. The written submissions of the parties before 
the Commission were presented recently and as such the 
term of the Commission was extended upto 31.12.2006. 
The Government had extended the term of the Commission 
earlier on 39 occasions. Arguments before the Commission 
have since been closed and at present the work relating 
to finalisation of report of the Commission is in progress. 
The report is expected during the extended period of 
Commission. 

New Schem •• for Handloom Weavera 

227. SHRIV.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government is aware of the 
problems being faced by the weaving community 
particularly the handloom weavers; 

(b) if so, whether the Government propos .. to 
announce new Handloom policy to mitigate the sufferings 
of the weaving community; 

(c) if so, the saUent features thereof; and 

(d) the time by which the new policy Is likely to 
be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) Yes, Sir. 

(b) to (d) National Textile Policy wu announced In 
the year 2000. The handloom sector also forms a part of 
the National TexiU. Policy 2000. Tha details of the National 
Handloom Policy incorporated In the National Textite PolicY 
2000 are .s under:-

The hanc:lloom Mctor Is known for ill heritage and 
the Iradltlon of excellent craftsmanship. It provides 

livelihood to millions of weavers and craftsperson. The 
industry has not only survived but also grown over the 
decades due to its inherent strength like flexibility of 
production in small quantities, openness to Innovation. 
low level of capital investment and Immense possibility of 
designing fabrics. Govemment will continue to accord 
priority to this sector. Steps would be taken to promote 
and develop its exclusiveness for the global market. 
Measure will include the followlng:-

Training modules will be developed for weavers 
engaged In the production of low value added Items, 
who may not be. able to survive the competition 
consequent on globalization, with the objective of 
upgrading their skills to enable them to find alternate 
employment In the texflle or other allied sector; 

Comprehensive welfare measures will continue to 
be implerr.ented In close cooperation with the State 
Govemments, for better working environment and 
the aocialsecurity of the weavers; 

Effective support systems In r ... arch and develop-
ment, design inpull, skill upgradation and market 
linkages will be provided; 

The Implementation of the Hank Yarn Obligation 
Order and the Reservation Orders ISlued under the 
Handloom (Reservation of ArtIcles for Production) 
Act 1985 will be reviewed keeping In mind the needs 
of the handloom weavers; 

Weavers Service Centres will be· revamped In 
consonance with the contemporary trends, and using 
Information Technology for efficacy, their activities 
suitably dovetailed with activities of centres of design 
excellence like NIFT and NID; 

As merchandising and marketing will be central to 
the success of the handloom sector, the present 
package of schemes for production of value added 
fabrics will be streamlined; Innovative market-oriented 
schemes will be Introduced; and joint ventures 
encouraged both at the domestic and intematlonal 
levels. Brand equity of handlooms will be commer-
cially exploited to the extent possible. 

Fund. for eonaiructlon of Primary 
School Buildings 

228. SHRI SUBRATA BOSE: Win the Mlnilter of 
HUMAN RESOURCE DEVELOPMENT be pIeaHd to State: 

(a) the details of funds allocaled and releued to 
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Statn particularly for West Bengal and Delhi for 2 3 4 
conllrUction of primary school buildings during the 'ut 

8. Haryana 790 104 three 1881"8 and also in the first quarter of the year 2006-
2007 State-wl .. ; 9. Himachal Pradesh 0 0 

(b) whether many primary schools in rura' areas 10. Jammu and Kashmir 2157 0 
of the country have no buildings; 

(c) If so, the reasons therefor, and 
11. Jharkhand 2151 8474 

12. 
(d) lhe steps taken or proposed to De taken by 

Kamataka 1576 716 

Government in this regard? 13. Kerala 355 124 

THE MINISTER OF STATE IN THE MINISTRY OF 14. Madhya Pradesh 22763 0 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARf,: (a' The targets for construction of 15. Maharashlra 8128 358 
primary school buildings Stale-wise, under the Sarva 

16. Manipur 804 0 Shiksha Abhlyan and the District Primary Education 
Programme is given In the Slatement-I and Statement-II 17. Meghalaya 231 500 
respectively. 

18. 
(b) and (c) As per data provided by District Information 

Mizoram 245 105 

System for Education for the year 2004-05, 2.6% of primary 19. Nagaland 82 0 
schools were without buildings in rural areu In 2004-05. 

20. Oris .. 2105 2258 
(d) Sarva Shiksha Abhiyan has a provision for 

construction of primary schools within 33% allocation for 21. Punjab 417 0 
civil works per year, which is utilized by States/Districts for 

22. Rajasthan 5402 15303 construction of school buildings for building lell schools. 

S,.t.",ent-l 23. Slkkim 45 2 

State-wise Primary School Building construction targets 24. Tamil Nadu 1999 126 

under Sarva Shiksha Abhlyan 25. Trlpura 458 211 

S.No. StatelUT Targets 26. Uttar Pradesh 13834 2850 

Cumulative upto 2006-07 27. Uttaranchal 1285 223 
2005-06 

28. West Bengal 3836 0 
1 2 3 4 

29. Andaman and Nlcobar 2 2 
1. Andhra Pradesh 4891 304 Islands 

2. Arunachal Pradesh 183 318 30. Chandlgarh 14 0 

3. Assam 5808 0 31. Dadra and Nagar Havell 34 8 

4. Bihar 2466 15000 32. Daman and Diu 8 0 

5. Chhattisgarh 3986- 1414 33. Deihl 0 2 

8. Goa 0 8 34. Lakshadweep 1 3 

7. Gujarat 735 0 35. Pondicherry 28 0 
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Sflltem.,.t-ll 

State-wise Primary School Building construction targets 
under District Primary Education Programme 

S.No. State Targets 
Cumulative upto 2006-07 

1. onss. 1497 

2. Rajasthan 753 

3. West Bengal 520 

DlveraIon of Unite to SEZI 

229. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Instances seeking diversion of existing 
businesses to Special Economic Zones has come to the 
notice of the Government; 

(b) if so, the details thereof alongwith the Special 
Economic Zones where these businesses have been 
sought to be diverted; and 

(c) the reasons for this migration alongwith the 
steps taken by the Government to check this practice? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) Existing 
units are not allowed to be converted into SEls as the 
sptrtt of the SEZ Scheme Is to auraet fresh investment. 
Therefore, Board of Approval does not grant approvals for 
diversion of existing business to Special Economic Zone. 

[Translation} 

Fund. tor DONER Scheme. 

230. SHRI AliT JOGI: 
SHRI SANTOSHGANGWAR: 

Will the Minister of DEVELOPMENT OF NORTH 
EASTERN REGION be pleased to .tate: 

51.No. Slate NLCPR 

2003-04 2004-05 

2 3 4 

1 Arunachal Prad.sh 61.19 39.43 

2 Asum 113.94 249.07 

(_) the detalll of funds releaaed by the UnIon 
Government. under vartou. act.mes, ItfIcaIIng the dIde 
of the launching of the SchemM, for development of North 
Eastern States during each of the lut three years, Scheme-
wise and State-wlH; 

(b) whether· more ·fundl were demanded by the 
North Eastern States for this purpose; and 

(c) If 10, the detaIII thereof aIongwith the action 
taken thereon, State-wlse; and 

(d) "" datal" of the prog ..... made in the 
development of North Eutern State. u • re.uIt of the 
aforesaid Scheme? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION (SHAI 
P.R. KYNDIAH): (a) (i) The detalls of funds releaHd by the 
Ministry of Development of North Eastern Region during 
the la.t three years In respect of Schemes approved under 
the tenth Plan (2002-2007) are as follow.: 

(Rs. In crore) 

Plan Scheme 2003-04 2004·05 2005·06 

Non-Lapsable Central 550.00 650.00 679.17 
Pool of Resources 
(NLCPR) 

North Eastern Council 499.86 498.72 458.54 
(NEC) 

North Eastern 15.40 24.50 22.33 
Development 
Finane. Corporation 
Ltd. (NEDFL) 

Advocacy & Publicity 2.00 1.92 4.71 

Capacity Building 2.00 2.70 7.92 

Slkkim Mining 
Corporation (SMC) 

Total 

0.50 0.50 0.00 

1069.78 1178.34 117~.87 

(II) The detail, of State-wl,e release of fundi 
under NLCPR and NEC during the Jut three y ..... are as 
under: 

NEC 

2005·06 2003·04 2004-05 2005·08 

5 8 7 8 

83.96 41.18 33.31 48.92 

219.11 154.83 122.12 84.33 

, 
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1 2 3 4 

3 Manlpur 18.05 58.98 

4 Meghalaya 49.99 21.71 

5 Mlzoram 99.55 42.38 

8 Nagaland 84.17 73.06 

7 SIkkIm 53.24 59.75 

8 Tripura 69.87 105.62 

Stata-wt ........... are not made as far as the other 
Schemes are concerned. 

(b) and (c) The .... have been reque.ts from the State 
GoVernments for more fundi from DONER for their projects •. 
The Mlnl.try had taken up the matter with the Mlnl.try of 
finance and the Planning Comml •• lon for enhancement 
of Plan allocation under the NLCPR and NEC Scheme •. 
Accordingly. the allocation. under NLCPR and NEC 
Scheme. during 2006-07 have been Increllect to R •• 700 
crore and R •. 600 crore respectively. 

(d) As a ,..ult of the NLCPR and NEC Scheme •• 
the,. has been Improvement in the phy.1caI II well II 
socIaIlnfrutructura In the North Eutem Stat ... 

(English} 

231. SHRI K.S. RAO: WIll the Mnlstar of COMMERCE 
AND INDUSTRY be pIeaHd to .tate: 

(a) the nature of 'red light' .ub.ldy and It. 
Implication. for the country .Inea the.. are prohibited 
.peciflcally under the WTO agreement; 

(b) the amount of lubsidla. provided by major oil 
companie. to 011 marketing companle. during each of the 
lut flva years; 

(c) whether the Govemment propo.e. to have an 
effective policy in place to deal with the trade distortion 
eHects of 'red light' .ubsldle. e.pecially on trade in the oil 
aactor; and 

(d) if '0, the detail. thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) For 

5 8 7 8 

44.85 11.35 20.10 19.27 

27.50 18.07 21.94 27.95 

41.04 24.15 50.62 42.21 

97.85 32.45 20.92 25.18 

53.21 13.66 23.98 15.88 

111.55 28.81 30.58 25.93 

manufactured products, the WTO Agreement on Sub.ldles 
.nd Countervailing Me •• ure. (A SCM) provide. tor 
discipline. for the us. of subsldle. and alao regul .... the 
action. WTO M.mbers can take to counter their effects. 
The lubsldles, excapt a. provided In the Agreement on 
Agriculture, that are prohibited under the ASCM, allO known 
as 'red light' .ubsldiel in general terma, are (I). lubsldles 
contingent upon export performance; and (II) .ubsldies 
contingent upon the use of domestic over imported goods.' 

The prohibition of export subsidies does not apply to 
developing country members referred to in Ann.xure VII of 
the ASCM (which includes India) till they ,.ach per capita 
GNP of US $ 1,000. 

A WTO Member having reason. to believe that a 
prohibited .ubsidy I. being .granted or maintained by 
another WTO member, may take recourse to remedle. 
provided under ArtIcle 4 of the ASCM for finding a mutually 
agreed solution through consultationl and if no luch 
.olutlon Is reached within 30 day., referring the matter to 
the Dispute Settlement Body (DSB) of the WTO. The ASCM 
provide. for recour.e to counterme •• ures by the 
complaining Member, in accordance with It I provilionl, in 
case recommendations of the DSB are not Implemented. If 
dome.tic producers are aHected by imports of .ubsldlzed 
products, ASCM provides for another remedy I.e. the 
imposition of countervaUlng duty following Inveltlgation. 

While ASCM prohibits export subsidies and .ublidies 
contingent upon use of domestic over imported goods, 
which are trade dlstortive, the Govemment has imple· 
mented a package of me .. ures which involve moderate 
Incr.ase In price., sharing by 011 industry and the 
Govemment through restructuring of duties/taxes and oil 
bonds. Thil I. In accordance with Govemment policy that 
requlru It to mitigate the impact of high Intemational prices 
of crude 011 and petroleum products on the common man 
and ensure equitable sharing with ail the stakeholders. 
During 2006-07, the Government hu taken in prinCiple 
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decision to Issue oil bonds to the 011 marketing companle. 
for the under recoveries that will be sustained by them on 
sensitive petroleum products. The upstream 011 companies 
and refining companies have partially bome the under 
recoveries of the marketing oil companies through 
discounts in the prices of crude oil and sensitive petroleum 
products. The year-wise details of subsidy bome by 
upatream 011 companies and refineries ant u foIlowa:-

(Rs./Crore) 

Item 2001- 2002- 2003- 2004- 2005~ 
02 . 03 04 05 06 

Upelrnm oil 3123 5947 14000 
companies (ONGC, 
GAIl,OIL) 

RefinIng companies -
(~udlng private 
18Ctor) 

12.00 In. 

[EngllthJ 

PAPERS LAID ON THE TABLE 

4393 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PAIYA RANJAN DASMUNSI): I beg to lay on the 
Table a copy of the Cable Television Networks (Amend-
ment) Ruin, 2006 (HIndi and English versions) published 
in Notification No. G.S.R. 282 (E) In Gazette of India dated 
the 11 th May, 2006 under sub-.. ctlon (3) of .. etlon 22 of 
the Cable Television Networks (Regulation) Act, 1995. 

[Placed in library. See No. L. T. 4495108J 

{T"."..'ionJ 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTI LAL BHURIA): I beg to lay 
on the Table 

(1) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Agricultural University, 
Imphal, Manlpur, for the year 1997-98, together 
with Audit Report thereon. ' 

(2) Statement (Hindi and Engllih versions) lhowing 
reasonl for delay In laying the papers mentioned 
at (1) above. 

[Placed In library .... No. L.T. 4498106] 

{Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): I beg to lay on the Table a·copy of the Ste""nt 
(Hindi and English verslonl) explaining reasonl for not 
laying the Annual Report and Audited Accounts of the 
Bharat Shlksha KOIh for the years 2002-2003, 2003-2004 
and 2004-2005 within the stipulated period of nine· month 
after the close of the respective accounting years. 

[Placed in library. See No. L.T. 4497/06J 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): I beg to lay on the Table a copy of the Notification 
No. S.O. 722 (E) (Hindi and Engllih versions) published in 
Gazette of India dated the 18th May, 2006 making certain 
amendments in NotifiCation No. S.O. 4" (E) dated the 
25th July. 1991 under sub-section (2H) of section 29B of 
the Indultrles (Development and Regulation) Act, 1951, 
together with a Corrigendum thereto published in 
Notification No. S.O. 919 (E) dated the 19th June, 2008. 

[Placed In library. See No. L.T. 4498/06] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAlRAM RAMESH): I beg to lay on the 
Table a copy of the Memorandum of Understanding (Hindi 
and English versions) between the Export Credit 
Guarantee Corporation of IndJa Limited and the Ministry 'of 
Commerce for the year 2006-2007. 

[Placed in library. See No. L. T. 4499/06J 

12.02 hr.. 

ASSENT TO BILLS 
[English} 

SECRETARY GENERAL: Sir, I beg to lay o~ the 
Table the following six BUls passed by the Houl.. of 
Parliament during the Seventh Session of Fourteenth Lok 
Sabha and Ulanted to by the President since a report 
was last made to the Hou.e on the 11 th May, 2008:-

1. The Companies (Amendment) Bill, 2006; 

2. The Cesl Laws (Repealing and Amending) Bill, 2006; 

3. The Code of Criminal Procedure (Amendment) 
Amending Bill, 2008; 

4. The National In.tlNte 01 Fashion Technology Bill, 
2006; 
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5. The Taxation ~WI (Amendment) Bin, 2006; and. 

6. The Union Duties of Excise (Electricity) Distribution 
Repeal Bill, 2006. 

I also lay on the Table copies, duly authenticated by 
the Secretary General, R';ya Sabha, of the following seven 
BUIs palled by the HOUMS of Parliament and assented to 
by the President:-

1. The Contempt of Courts (Amendment) Bill, 2006; 

2. The Khadl and Village Industries Commission 
(Amendment) Bill, 2006; ., 

3. The Delhi Special Police Establishment (Amendment) 
Bill, 2006; , 

4. The Deihl Laws (Special Provisions) Bill, 2006; 

5. The ReHrve Bank of India (Amendment) Bill, 2006; 

8. The Constitution (Ninety-Fourth Amandlnent) Bill. 
2006; and 

7. The Micro, Small and Medium Enterprise. Develop-
ment BUI, 2006. 

11.0216 hn. 

RESIGNATION BY MEMBER 

{English} 

MR. SPEAKER: I have to Inform the HOUH that I had 
received a letter dated 22nd May, 2006 from Shri Bir 
Singh Mahalo, an elected Member from Purulia Parila-
mentary Constituency of West Bengal, resigning from the 
memberehlp of Lok Sabha with Immediate eHect. 

I accepted hi. re.ignatlon with eHect from 30th May, 
2006. 

11.02 " hra. 

STANCIN'3 COMMITTEE ON RAILWAYS 

(EngH.h) 

SHRI BASU DEB ACHARIA (Bankura): I beg to 
praent the Twenty Firat Report (Hindi and English veralons) 

of the S&andlng Committee on Railways - (2005-08) on 
'Terminal Facilities in Metropolitan Cities: 

12.02 .. h .... 

OBSERVATION BY THE SPEAKER 

Ae: Privilege Notice, 

{English} 

MR. SPEAKER: I have received the notice of question 
of privilege dated 24th July, 2006 from Shri Dhlrendra 
Aggarwal against the DC, Latehar, Jharkhand for allegedly 
having made derogatorY remarkl against him. 

The matter Is under my consideration. 

12.03 h .... 

MOTION FOR ADJOURNMENT 

Ae: Bomb blataln Mum ... 

(Eng/ishl 

MR. SPEAKER: I have to Inform the HoUle that 
yesterday, the 24th July, 2006, I had ~.CeIVed notices of 
Adjournment Motion from Prof. Mahadeorao Shiwankar, 
Sarvuhri Ramjl La! Suman, Yogi Aditya Nath, Chandrakant 
Khaire, Anant Geete, L.K. Advani and Ramdu Athawale 
regarding the recent serial bomb blasts In Mumbai and 
terrorist violence in various parts of the country. Today 
(25.7.2006) also, I have received three notices of 
AdJoumment Motion from Sarvashri Anant Geete, L.K. 
Advanl and BraJa Kishore Tripathy on the subject. Since 
no buslne .. could be transacted on 24th July, 2006, the 
notices tabled by Members yesterday (24.7.2006) are valid 
for today. 

A ballot wu held on 24.7.2006 to determine the 
inter-H priority and Shrl L.K. Advani secured first place. I 
have given my conHnt to Shri L.K. Advani who has secured 
first place in the ballot to move the motion In the following I 

form: 

-failure of the Government to ensure security of the 
live. of Innocent citizens from planned terrorist 
violence In various parts of the country as has been 
sharply highlighted by the recent Hrial bomb blast. 
In Hven local trains in Mumbal on 11 th July, 2006, 
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killing more than 200 persons and Injuring over 
700: 

Shri L.K. Advanl may now ask for leave of th~ House. 

SHRI L.K ADVANI (Gandhinagar): Sir, I am grateful 
that you have admitted the Adjournment Motion. 

I seek leave of the House for moving the Motion for 
Adjournment regarding bomb, blasts In seven local trains 
in Mumbal on 11th July, 2006. 

MR. SPEAKER: Is the I-:-ave opposed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, I oppose leave to the Adjoumment 
Motion. I have no problem If the Issue Is discussed and 
debated. The matter is serious and we are extremely sorry 
that a large number of lives Is lost and the Government Is 
ready for discussion. But I do not consider that this should 
be discussed in the form of an Adjournment Motion. That 
is why I am opposing it. 

SHRI L.K. AoVANI: Sir, I seek leave of the House for 
moving the Motion for Adjournment regarding bomb 
exploSions in Mumbai. 

MR. SPEAKER: Those who are in favour of leave 
being granted for moving the Adjoumment Motion may 
rlae in their places. 

SEVERAL HON. MEMBERS: rose-

MR. SPEAKER: I find the number is more than the 
requisite number. 

So, leave is granted. Under Rule 61, the Adjournment 
Motion il to be taken up at 1600 hours or at an eartier 
hour. 

... (Interruptions) 

MR. SPEAKER: Everybody has agreed that this is an 
important issue; It ia left to me and I have admitted the 
Motion. There is a requisite number in favour of that. Of 
course, you have a right to oppose it. I am not disputing 
that. 

Under Rule 62, not less than 2 hours and 30 minutes 
are allotted for its discussion. The discussion on the 
Motion, I have decided, may be taken up immediately. 
I hope the Hou.e agrees and cooperate •• 

I would appeal to everybody that this is a serious 
malter. Let there be a proper discussion with all the 

solemnity which it deserves. Every side will be given an 
opportunity to speak. 

SHRI L.K. ADVANI: I beg to move: 

"That the House do now adjoum". 

[Translation) . 

Mr. Speaker, Sir, it was my general beUef that there 
will be no opposition to this Adjournment Motion from the 
Government side. I remember that earlier too many a time 
despite agreeing to the fact that there is no failure on the 
part of the Government, but keeping in view the importance 
of the i .. ue and concern of the country, ulually the 
Government do not oppose such an Adjournment Motion. 

SHRI MOHAN SINGH (Deoria): That was informal 
opposition. 

SHRI L.K. ADVANI: All right. Velterday there was an 
exchange of bitter words her.a In the House due to which 
all this happened. It should not have happened. 

I remember that on 11th of July I was in my 
constituency, Gandhi Nagar. I had engagements for the 
whole day and I was to retum to Delhi in the same night. 
When I was addresllng a rally in the evening, first I was 
told that bomb-explosions have taken place at three railway 
stations In Mumbal. Initially only this information was 
received. I was leaving for airport to return to Deihl after 
rally and on the way I was informed that seven explosions 
have been triggered off in Mumbai and the more than 700 
people have been killed and Injured in the explosions. I 
decided that very moment to go to Mumbai Instead of 
relurning to Delhi and I went to Mumbai. 

Sir, whatever I saw there on the basis of that I can 
say that terrorists strike on Mumbal on 11 th of July was the 
mOlt devastating incident as compared to other incidents 
of terrorism anywhere In the world. Keeping In view the 
sites of explosions, at all the railway stations at which 
these incidents took place, and the number of pertonl 
killed and injured there and that information given by the 
officers It appears that these explosions have been 
triggered off after months preparations. 

(English) 

The execution has been to military precision. 

(Translation) 

I had also visited Mumbai after 1993 bomb blasts 
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and had gone to all the pl8C8I where exploalons took 
place. Though the number of persons killed In those bluta 
wu higher but the .. Incidents are more devastating than 
that one because only local trains have been targeted and 
that too of only Westem Railway trains and bombs have 
been triggered off at eight places. All people know It and 
about Mumballt is said that 

[Eng/Ish} 

Local train of Mumbai is the life line of MUmbai. 
Becau.. it put Instant Impact on the life of Mumbai. 
Therefore, commenting thereon that I had to say 

[English} 

I regard· this as a Carpet bombing of lifeline of 
Mumbal. It Is not ordinary. 

[Translation] 

Explosions were such which were perhaps carried 
out In India in the year 1993. Terrorism started In India in 
the year 1993. Terrorism started in India prior to it. We 
witnessed terrorism In Punjab and thereafter in Jammu & 
Kashmir but RoX was tll'lt used In this country In 1993 
and we had seen the devastating effects of RoX. 

Mr. Speaker Sir, there is r.o country In the world 
which had to combat terrorism tor such long period as In 
India. 

[English] 

Our engagement has been for over 25 years. 

[Translation} 

Our neighbour has waged a proxy war against us 
and this war was first waged In the form of Khalistan. I am 
not raising the Issue of Jammu & Kashmir here. I believe 
that Pakistan first thought of farming secessionist activities 
In Khallstan then spreading It to Jammu & Kashmir. ThOBe 
who have been active In politics and Parliament would 
never forget how difficult a situation had arisen In Punjab. 
Our colleagues of Mali oal from Punjab are present here 
In the House. I can very well remember those years when 
it was not possible for city dwellers to go out of their 
homes after evening. It was really a terrible situation those 
days. I was president of BJP those days and I had to go 
there almost every week because of killings of one or 
other office bearer of our party In different district At that 
time one State President Shrl Hitabhilashi jl was also 
klHed. The country had to face Its severe consequences 

when the Prime Minis'" of the country, Smt. Indira Gandhi 
was killed in the year 1984. 

[Eng/ish] 

That was the climax of that particular ph .. e. 

[Translation} 

That Is why I am making mention of it. ... (Interruptions) 

SHRI CHARANJIT SINGH ATWAL (Flllore): Shri 
Longowal was also .. susinated. 

SHRI L.K. ADVANI: There are "vera! names like 
that of Shrl Longowai and when I count them In the .. 25 
years' history, which would be termed .. defining momenta, 
then It seems to be one of the biggest against India by Ita 
enemies. Among these terrorist effecta I count these 
Incidents In the following order. In the year 1984 Smt. 
Indira Gandhi was assassinated followed by the 
assassination of Shri Rajlv Gandhi in 1991. Though it wu 
not linked with Punjab's terrorism, Mumbal Rrial blasta 
took place In 1993. Then attack on Parliament was 
perpetrated In 2001 and then Mumbal blasts which took 
place In 2006. I consider It to be the fifth attack. 
... (Interruptions) 

[English} 

MR. SPEAKER: Nothing will be recorded if any hon. 
Member speaks without my permillion. 

(Interruptions) ... • 

MR. SPEAKER: Please do some busine .. ,.riously. 

... (Interruptlons) 

[Translation} 

MR. SPEAKER: Please 'It down. 

... (Interruptions) 

SHRI SHRICHAND KRIPLANI (Chittorgarh): Mr. 
Speaker Sir, this Is no way. 

MR. SPEAKER: Please sit down. I am trying. 

... (Interruptions) 

[English} 

MR. SPEAKER: I eamesUy request all the hon. 

• Not recorded. 
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Members to pIeue conduct In a manner which will maintain 
our dignity. 

... {Interruptions) 

(TraM/aOOn] 

MR. SPEAKER: PIe ... llaten • bit. When you deliver 
your .peech then you give your reply In th.L 

... (Interruptions) 

SHRI L.K. ADVANI: I had said In Mumbai allO th.t It 
should not be taken as .n .... ult on Mumbal alone but 
agaln.t entl,. country and the Incident, I mentioned, I 
keep them In thl. order • ... {lnterruplIoIW) 

MR. SPEAKER: What il thll happening? 

... (Interruption.) 

(English] 

MR. SPEAKER: Everybody 18 getting upset with all 
the Interruptlona. 

...... {lntemJptions) 

SHRI HARIBHAU RATHOD (Yavatmal): Mr. Speaker. 
Sir, somebody II talking from outlide the Chamber and 
that I. coming in the microphone hJre. 

MR. SPEAKER: Thank you for drawing my attention, 

{Translation] 

Le.ve It. I am .peaklng you, help u •. I have heard, 
please lit down. Voice II not coming. I am looking Into It. 

SHRI MOHAN RAWALE (Mumbal South Central): It 
Is getting lome crOll-connection . ... {Interruptlons) 

SHRI HARIBHAU RATHOD: Someone I. talking In 
the Cabin, and that i. causing dlaturbance . ... {Interruptions) 

SHRI L.K. ADVANI: During the time of militancy In 
Punjab, a .emlnar wa. organized alter the UlUllnation 
of the former Prime Minilter Shrimatl Indira Gandhi and 
the renowned and honourable veteran journall.t Sardar 
Khushwant Singh jl had delivered a good .peech In that 
seminar. And I want to quote from the beginning part of hi. 
lpeech: 

{English} 

"I would like to .tart with a very IlmpIe .tatement 

whk:h, I a.uev., should be IICC8pt8bIe to everyone 
pruent." 

And I am· lUre It would be acceptable to everyone 
present he,. allO. It I. limply tN •. 

"Terroriam and clvlllaed society cannot coaxl.t: /I hu 
to be one or the other. Anyone who .... to talk with 
a gun In hll hand ha. to be replied to by a gun." 

{Tra"..tIon] 

It I. quite forthright but there la much .ubatance In It. 
Today the people .. y that Mumbal has returned to nonnaJ 
life. I think that It I. normal from the point of view that the 
local tralnl ltarted Nmlng on the very aeoond day ltaelf. I 
apent some time aaMahim Station. In Mumbal and saw 
the damage. cauHd. s.veraJ tralna paaaed that atatIon 
during my prnence. It was highly appreciated by the 
people and they termed It as 'the spirit of Mumbal'eIc. It I. 
true but If we view It In the larger context, then the condition 
of the country and Mumbal cannot be treated as normal. 
Treating It normal wiH be a ml.tak.e. 

WhIle .aying 10 I do feel aatllfied that our Prime 
Mlnl.ter has allO expreued similar views In ItIe meeting 
of the Chief SecretarIe. of all Statea. He called a meeting 
of the Chief Secretariel of all the Stat .. and while talking 
to them, he lald: 

{Engu.h] 

·We need to gear ouraelve. to me.t th •• e 
challenge'," 

[Tranllatlon] 

We have to prepare ouraelve. for the challenge. 
which have been poNd to u. by thl. Mumbai Incident. 

{Engll.h] 

"BusIne •• cannot be carried on U UIUal.· 

[TranalatJon] 

If we continue to work In the .ame way which we 
uMd to do till now, then thl. anltucle will not be good. 

{EngH.h] 

Thl. I. Or. Manmohan Singh speaking to Chief 
Secretarin. 

"We mu.t reeognl.e that pa.t re.pon... a,. 
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inadequate in dealing with the.. problems which 
are of a different intensity, magnitude, scale and 
scope: 

I am Inclined 10 agree with every word that he has 
UNd. We have the Home Minister and the Defence Minister 
prft8nt here. but If the Prime Minis'" t-d also been 
pNMnt here It wOuld have been better. Maybe, they are 
dllcuuing this issue in the other House. But it would be In 
the fitness of things if this particular debate in whlch,.1 am 
sure, everyone Is going to contribute in a very constructive 
manner Is replied to by the Prime Minister himself, because 
there Is an element of foreign policy also Involved, nol 
merely defence and home affairs. That Is also involved 
and we do not have any Foreign Minister today, but It is 
the Prime Minister who Is looking after the foreign affairs 
portfolio. . 

Therefore, I would like to quote a journalist who hu 
been normally very critical of our viewpoint and in a paper 
also which is known not to be particularly soft towards us, 
she has wrln'" an article. She has been a television 
commentator and she says that people will cite statistics. 
That Is not the Issue. She wrote an article In The Hlndustan 
Times on the 21st of July. The caption was ·Out with your 
Inner Voice· ahd Ihe opening was: 

"We do not need a statistical survey to lell us the 
mood of the nation. The .. are d4pres!llng times.· 

And she goes on to explain why the .. are dapresling 
limes. We are discussing Murnbal. Therefore I quote only 
that. 

"The tragedy of Mumbai hu left most of us brittle 
ancIimpatient. Never before has It been an Imperative 
for us to believe that the Govemment In whose hands 
we have placed our lives Is both strong and united.· 

The Government, the Council of Mlnl.lers Is here. 
She .. y. It I. difficult to believe, meaning that the 
Gowmment I. not IIrang and the Government Is not united. 
this I. the feeling of the common man . ... (Interruptlons) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) ... • 

MR. SPEAKER: this Is not a polnl of order. He has 
not yJelded. I wHI not allow this. Nothing will be recorded. 
Please take your seat. 

(Interruptions) ... • 

"Not recorded. 

{TransiMion] 

SHRI L.K. ADVANI: Mr. Speaker, Sir, during the last 
one year only, barring Jammu & Kashmir and North-Eut, 
which thay are the theaters of terrorism, If we take the rest 
of the country as hinterland, then during the last one year 
(I.e. from last July to pre.ent 8th July) the number of 
peopla killed and Injured due to terrorism in this hintertand 
Is the highest so far in the history of last twenty five yaars. 
The Incident which took place recently In Mumbal claimed 
more than two hundred lives, 328 people were killed and 
1018 got injured. Even Ih.en barrtng Ihes. two parts luch 
• large number of people never lell victim of terrorism 
during the past years. Not only this, I can lay that If we do 
not count the incidents of 1993 in Mumbai, .uch a large 
number 01 killings never took place In ,...t 01 the veers. 
... (lntenuptIons) 

MR. SPEAKER: Pie ... keep quiet. 

[English] 

II you do that your Member will be disturbed. Do not 
do this please. 

... (lntemJptlons) 

{Translation] 

MR. SPEAKER: PIe .. e continue. 

[English} 

I would request all ,ides to cooperate. 

{Translation] 

SHRI L.K. ADVANI: On the one side kiRlngl of common 
clllz.ns took place, on the other I would like to inform that 
when we were In power for live years in continuation, we 
used to keep an account u to how many police personnel, 
security personnel, armymen and terrorls .. got killed. The 
UPA Govemment came power two years ago. Before this 
the average number of terrorists eliminated every year 
during the last five years was 2400. 

[English} 

That was the average of terrorists eliminated in 
various conflicts during those five years 

[7i'anslatlon] 

The average durtng the lut two years was 1360. 
... {lnterruption.) I am laying this because hon. Prim. 
Minister . ... (Interruptions) 
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SHRI TAR IT BARAN TOPDAR (Barrackpore): Both 
the figures are wrong . ... (Interruptions) 

[English} 

MR. SPEAKER: Pleau sit down. It is not being 
recorded. Why are you speaking? Nothing is being 
recorded. 

(Interruptions) ... • 

[Translation) 

SHRI L.K. ADVANI: Hon. Prime Minister hlmu" aays 
that our actions are not enough, we should do more, we 
should understand, 

[English} 

business cannot continue as usual. I am inspired by 
that. I give my full credit for that. 

[Translation} 

Our neighbouring countries did not like his statement, 
they liked much the statement of the Minister of Home 
Affairs. I shan not quote that. ... (Interruptlons) 

SHRI MOHAN SINGH: At leut they liked something. 
... (Interruptlons) 

SHRI L.K. ADVANI: That is why Barkha Dun had to 
lay that we should also be united, It should not be like 
that the Prime Minister says one thing while the Minister of 
Home Affairs .ays some other thing . ... (Interruptions) 

MR. SPEAKER: Mohan Singh, do not do this. You 
are Chairman, do not speak while altting. 

... (Interruptlons) 

SHRI L.K. ADVANI: That Is different. I have read that 
also . ... (Interruptions) 

[English} 

MR. SPEAKER: Advaniji, please do not respond to 
that 

... (Interruptions) 

SHRI L.K. ADVANI: I am referring to the Govemment 
and, therefore, I would like the Prime Minister to reply: 

• Not recorded. 

[Translation} 

What this Govemment has done 10 far. Out of the 
major work undertaken by this Government one which 
stands out prominently and which ·was also a big part of 
Common Minimum Programme Is that POTA will be 
scnpped • ... (lnten'llptioM) and they have scrapped POTA. 
. .. (Interruptions) They kept their promise jUit .lter CGI'IIWtg 
Into power. They have alIO promaed to atop terrorism, but 
no such sign Is perceptible so far. 

After Mumbai incident I peraonaHy told the Minister 
of Home Affairs, and I can tell the Government that a 
number of Police Officers, intelligence officers In the atatea 
say that-

- we feel handicapped because of the repeal of 
POTA. 

[Translation} 

I told him If he would Implement POTA, the entire 
country would give him credit for that. It will cre.te a sen .. 
of fear In the minds of terrorists and I will understand that 
thia Government also feels the neceality of a stringent law 
and haa Introduced POTA. Our law is 10ft, not .. atlff aa 
the apecial laWi made In this regard in other countrlea of 
the world. We not only studied the laws formulated by 
USA, U.K., Germany, France in thia regard but atao 
incorporated all the safeguards in 'TADA' as suggested by 
the Supreme Court. We provided all thou aaf&guarda and 
thereafter passed the POTA. Our own security officials 
used to .. y that they would be handioapped If the 
suggeatlon of the Supreme Court were Incorporated and 
they even asked UI not to Incorporate the provision. 
auggeated by the Supreme Court but we Incorporated 
them In It becau.e our democracy ia proud In being 
democratic and on Ita civil rights. Hon. Prime Minister did 
not take much time in rejecting my demand. He wu going 
on a tour and on his way he declared tha. they would not 
do that. 

There Is a quotation of Hon. Prime Mir,lster in The 
Hlndustan Tlm.a at July 16 In which he has said -

-It la far from true that POTA ia the only meana to deal 
with terrorists.-

And hi said: "There are many other ways-
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[Translation} 

He did not cite any 01her reuon. 

[English} 

Dr. Manmohan Singh further said: 

"Terrorist ,ell had taken place even when POTA was 
In place.· 

[Translation} 

It Is a standard observation which Is not only of the 
Hon. PrIme Mlnl.ter but alia of other people who oppoae 
POTA and always say what happened when POTA was In 
force. Old the terrorists actIvIti .. stop? These activities do 
not .top. I do not claim that terrorists activities will cease to 
take place after the Implem.ntation of POTA. We n.ver 
claimed and nobody can make IUch a claim. In India 
killing is prohibited under Indian Panel Code (IPC) and if 
anybody kills anyone he may b. awarded capital 
punishment or life sentenc •. ••. {Interruptlons) 

[English] 

I am not yi.lding • ... {Interruptlons) 

MR. SPEAKER: Mr. Krishnan, pl .... take your .. at 

... {Interruptions) 

MR. SPEAKER: What is this going on? 

•.. {Interruptions) 

[Translation] 

SHRI L.K. ADVANI: Mr. Speaker, Sir, H thl. argument 
is accepted, then . ••• {Interruptions) 

SHRI TARIT BARAN TOPDAR (Barrackpore): Please 
you speak about Vaiko • ... {Interruptlons) 

MR. SPEAKER: They will speak about Mr. Valko. 
Please sit down. 

... {Interruptions) 

SHRI L.K. ADVANI: We had also opposed the arr.st 
of Mr. Vaiko. We had opposed it in the court also. Our 
Governm.nt had opposed the arrat of Vaiko .ven after 
the POTA was passed • ... {Interruptlons) 

[English} 

MR. SPEAKER: PIe ... 'do not record. 

{Interruptions) ... .. 

[Translation} 

MR. SPEAKER: A linl. interruptions will do, but 
running commentary would not be th.re. 

... {Interrupt/ons) 

SHRll.K. ADVANI: If you approve a little interruption, 
then all wiN interrupt . ... {Inl*rruptlons} 

MR. SPEAKER: I do not allow th.m to interrupt. I do 
not permit th.m to interrupt. 

... (Interruptions) 

SHRI L.K. ADVANI: If the argument given by the 
Prime Minister and other members is accepted, then law 
against rape, murder and robbery should be repealed as 
the c~s of robbery, murder and rape go on . ... (Interrup-
tions) 

[EngDsh] 

It is so ridiculous that this kind of argument has been 
made. So much so why had all oiher countries of the 
wortd at the Instance and at the request of the United 
Security Council adopted special laws? 

[Translation} 

I had told the Home Mlnllter on the night on which 
the Incident took place. I w .. watching the Interview of Mr. 
Pasrlcha, the Director General of Police of Maharashtra 
on Televialon on that night. Some journalist was saying 
that It was hi' failure, as he did not take C8I1I and the 
.t.ps he should have tak.n. He r.pli.d on that that it was 
not under hil jurisdiction, Th. incident of .xplosion of 
bomb took place In railways. The job of prot.ctlon of 
railway II that of RPF, of Railway Prot.ction Force. I was 
amazed to listen it. He should not have replied in such a 
way in normal condition. I accept that 

{English} 

it is only extraordinary special laws like POTA which 
can .nable the Stat.. to cut across th.se r.strictions of 
jurisdiction, etc. and enlur. that an evil like terrorism is 
.ffectlvely curbed. 

[Translation} 

Such arguments ara based on our assumption that 
general law il sufflci.nt to counter it. , .. (Interruptions) We • 
IBythat 

{English} 

·POTA II anti-t.rror. POTA is anti-t.rrorism. But you 
project that 

• Not recorded. 
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[EngllahJ 

·POTA is anti-Muslim. POTA Ia anti-minorities.· 

If we want to overcome ~, do not communall .. 
the war of the country on terror . .•. (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): You are 
communalizing the country. . .• (Interruptions) 

(Tf8n.tionJ 

SHRI L.K. ADVANI: The Govemment of Maharuhtra 
formulated a -Makoka- Act against organized crime. The 
Act Ia O.K. but the terrorists like Abu Salem who wu to 
appear before the TADA court, got disappeared. It took too 
much time to have dlsculaions with the Government of 
Portugal. The Portugese Government said that there was 
a provision of capital punishment in our country. Th.refore, 
what will be don. with that. They needed an ~surance. 
They argued that th.y would not hand him over without 
any condition. I think the dllcussionl h.1d relulted into 
comIngihanding over of Abu Salem to India. At present, 
Abu Salem i, being sued under 'Makoka' law. Had he not 
been lued, perhapl nothing would have been done against 
him! The hon. Minister of Home Affairs should t.1I m. If the 
'.oka' law is O.K. In Maharuhtra, then why i8 It not O.K. 
In "Jarat? The Vldhan Sabha of Gujarat had palled this 
I •. Our Govemment had told them to change that In that 
•• y. Having been p .. sed from the Vldhan Sabha the bill 
h .. been pending with the center for two years and it has 
not been approved so far • .•• (Interruptions) 

MR. SPEAKER: It II too much, now all of you lit 
down. 

Advani Ji, pl .... carry on. 

... (Interruptions) 

(Eng/ish} 

MR. SPEAKER: AdvaniJI, you are experienced 
enough to hear all this. 

•.. (Interrupt/OM) 

SHRI L.K. ADVANI: But this Is Irrel.vant. 
... (Interrupt/ons) 

MR. SPEAKER: Mr. Goyal, pI.ase take your seal 

... (Interruptions) 

MR. SPEAKER: Some are Incorrigible. 

... (lnterruptlolJ$) 

MR. SPEAKER: Mr. AthawaIe, pie ... take your seat. 

[Translation} 

SHRI L.K. ADVANI: I am aggrieved to I .. what our 
Marxist colleague can do to get vote. Th.y sent an MP to 
Madani. 

(English} 

I am sure that the Speaker also would be feeling 
embarrasHd with this Idnd of a thing. • •. (Interruptions) It 
has come in • national dally with the heading 'MASSAGING 
TERROR-PART I and MASSAGING TERROR-PART II. 
... (lnterrupilJoM) It Ia for the Congress and the CommunilL 
••• (lnlerruplioM} 

MR. SPEAKER: I think, we should have POTA for the 
House, to control the Housel 

... {lnterruptJoM) 

[Tranllatlon} 

SHRI L.K. ADVANI: Old you condemn that. 
. •. (IntwruptJons) 

(English} 

THE MINISTER OF SHIPpING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Advanijl, would you 
please yield for a moment? ••• (lntemJptions) . 

MR. SPEAKER: Would you yield'? 

SHRI L.K. AOVANI: No, SIr. 

MR. SPEAKER: He Is not yielding . 

••• (IntwruptJons} 

MR. SPEAKER: Nothing would go on record. 

(Interruptions) ... • 

MR. SPEAKER: Why do you worry? Nothing Is being 
recorded. 

•.. {Intenupllons) 

MR. SPEAKER: Mr. Ananth Kumar, you are not 
helping me to control. I am trying to control him • 

• Not recorded. 
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.•• (lnterruptJ0n8) 

MR. SPEAKER: Mr. Baalu, pie ... take your ... 1. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record. 

(Interruptions) ••• • 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal): Sir, 
he IhouId apoIoglel. . .. (lnterruptloM) 

MP.. SPEAKER: Nothing hu been recorded. 

... (Interruptions) 

MR. SPEAKER: You are not helping me. All of you 
become the Spe~er; all of you are controlling. 

... (Interruptions) 

MR. SPEAKER: I am doing It. 

... (lnterruptions) 

MR. SPEAKER: If you do not cooperate, I would 
adjoum the House and go away till 2 0' clock,. 

... (Interruptions) 

[TtaMlatlon} 

MR. SPEAKER: It I. not right. Pie ... lit down. 

... (Interruptlons) 

IE_h} 

MR. SPEAKER: We want to IIlten to Advanljl. Let UI 
hear him. 

••• (lnteIrIIpIJtJM) 

MR. SPEAKER: Mr. 8aalu, he has not yielded. What 
can I do? 

••• (lnterruptloM) 

MR. SPEAKER: Nothing would go on record. 

(InteIrIIpIJtJM) ... • 

MR. SPEAKER: Mr. BaaIu, he hu not yielded. Please 
lit down. 

·NDI~. 

... (Interruptions) 

MR. SPEAKER: Nothing II being recorded except 
the submllsion being made by Mr. L.K. Advanl. 

(InterruptioM) ... • 

SHRI L.K. AOVANt: Mr. Baalu has worked with me for 
10 many years • ... (In1ernJpt1ons) , would ten you that you 
are not the principal culprit . ... (Interruptlons) 

SHRI T.R. BAALU: That honeymoon Is over . 
... (lnterrupt/oM) 

rr,.""tlon} 

PROF. V1JAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, he goeI on speaking luch things and you 
are lI.tenlng th ... 1hInge patiently • ... (lntetruptJons) 

{English} 

MR. SPEAKER: Prof. Malhotra, nothing hu been 
recorded. Why do you bother? 

... (lnterruptloM) 

MR. SPEAKER: Mr. Baalu, this is not right. 

... (lnterruptJoM) 

MR. SPEAKER: Mr. KrtplanI, ..... do not dictate to 
me. Please lit down. 

...(lnterrupt/oM) 

MR. SPEAKER: You must lit down. 

... (Interruptlons) 

MAJ. GEN. (RETO.) B.C. KHANDURI: He il dictating. 
We are not dictating . 

MR. SPEAKER: I have not allowed It to be recorded. 
I cannot phyalcdy force him down. I have told him that he 
hu not yielded. If you rile, are you supporting your leader 
or supporting the Chair? Do not do that. I am trying to 
control It. Thli II not right 

rr,.""tIon} 

PROF. V1JAY KUMAR MALHOTRA: Sir, you are 
forcing me to lit down but you lhould alk him to lit down 
too. 

• Nat ........ 
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MR. SPEAKER: I will ask him to sit down too but I am 
not forcing you to sit down, I am merely requesting you. 

... (Interruptions) 

(English] 

MR. SPEAKER: Very well. I will adjourn till lunch. If 
you do not hear your leader. I will adjourn till lunch. 

SHRI L.K. ADVANI: The major culPrits are the other 
people. You are a junior partner. 

(Translation] 

those who had started this • ... (Interruptions) 

(English) 

MR. SPEAKER: Please conclude. 

... (Interruptions) 

(Translation] 

MR. SPEAKER: Mr. Baalu, this il not right. 

(Translal'ion] 

SHRI L.K. ADVANI: Mr. Speaker, Sir, had my plane 
not landed behind schedule in Colrnbatore on the day I 
went there, perhaps I may not have been amongst you 
today • ... (Interruptlons) because a. per the plan. that was 
devised, four human bombs were present there that day . 
... (Interruptions) 

MR. SPEAKER: What is this? 

... (Interruptions) 

(English] 

MR. SPEAKER: Allow me to speak. 

(Translation] 

Let me also hear for a moment what Is being said. 

(English) 

This Is very strange. How do I tackle it unless you 
allow me to speak? Unless you allow me to s~ak. what 
can I do? Please sit down. 

Such comment. if I have correctly heard It. Is most 
condemnable. It should not be on the record and the hon. 
Member should not have said that. I strongly protest. All of 
you please sit down. Do not give him too much Importance. 

I will request Mr. Advanl to conclude. You have taken 
nearly 40 minutes . 

(Translation] 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I had gone to 
Colmbatore while touring Tamil Nadu during an election 
campaign. This plan was made on that day. About 58 
people were killed as a result but I was saved as my plane 
did not land there in time. The plane got delayed because 
the E· TV Channel wanted me to speak and I was not able 
to tum down their request. This is why I got late. 
Subsequently. the' State Government arrested those people 
and flied a case of conspiracy against them. Eight people 
were involved in the ca •• and Madani was one of them. 

(English) 

He is the person responsible for the death of theae 
58 people. Then, the Kerala Assembly. just before the 
Assembly elections. passes a unanimous resolution . 
... (Interruptions) 

MR. SPEAKER: You can speak later on. He Is not 
yielding. What can I do? 

Yel. Mr. Advanl. please continue. 

... (Interruptions) 

MR. SPEAKER: Mr. Ahemed. you will be able to 
reply. 

(Translation] 

PIe .. e sit down • 

... (Interruptlons) 

(English) 

MR. SPEAKER: What Is happening? Mr. Kriplanl. 
you have developed a bad habit. 

(Translation) 

All of you please sit down. 

... (lnterrupt/oM) 

(English] 

MR. SPEAKER: Mr. Krishnadal. nothing II being 
recorded. When your Member will apeak. he will reply to 
It. 
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(Interruptions) ••• • 

ADV. SURESH KURUP (Kottayam): la it proper? 

[Tt'8MIMIon) 

MR. SPEAKER: It Is for me to decide whether it .Is 
proper or not. 

[Ent/lI8h} 

If anything" unparliamentary, I will 8M to that. Please 
sit down. Pleue take your Hat now. Your Member \~i!1 

reply to 1hat. That ts too much. 

... (Interruptlons) 

MR. SPEAKER: I will request the hon. Leader of the 
Opposition to kindly conclude. 

... (Interruptions) 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Truth Is always 
bitter. 

[EngII.h} 

SHRI L.K. ADVANI: Sir, I have not uttered one word 
which Is not correct • ... (Interruptlons) 

MR. SPEAKER: I have not said about your speech. I 
am only saying to the hon. Members of your Party to give 
me an opportunity to deal with them. 

... (Interruptlons) 

MR. SPEAKER: Can you cite one Instance where I 
have not Intervened? 

... (Interruptlons) 

SHRI ANANTH KUMAR (Bangalore South): Sir, my 
reque.t " you .hould be cautioning the han. Leader of the 
Houle alto and the hon. Minister of Parliamentary Affairs 
Mlnit_ alto. How can a Mlni.ter Intervene when the hon. 
Leader of the Opposition il speaking? ... (lnterruptlon5) 

MR. SPEAKER: They are a11~ Members. There Is 
nothing wrong. 

... (Interruptions) 

MR. SPEAKER: You are again getting up. 

• Not reoorded. 

... (Interruptions) 

MR. SPEAKER: Shri Salim, please take your .eat • 

... (Interruptions) 

MR .. SPEAKER: I would request Advaniji to conclude. 
Nearly 40 minutes have been taken. 

... (lnterruptlons) 

[Translation} 

MR. SPEAKER: Please .peak. 

SHRI L.K. ADVANI: Our country follow. the tradition 
of respecting all religions. In our view all paths lead to 
God and the main proponent and protagonist of this belie', 
the greatly revered Ramakrishna Paramhans himself lived 
as a Christian and as a Muslim for a while . ... (Interruptlons) 
India Is a naturally secularist state. 

{English} 

SHRI BASU DEB ACHARIA: How many Hindul have 
been killed after demolition 0' the Sabri Ma.Jld? 
... (Interruptlons) 

MR. SPEAKER: Do not record anything. 

(Interruptions) ... • 

MR. SPEAKER: Shri Acharla, please take your Hat. 
It Is not the way to raile your point. 

. .. (Interruptions) 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: Supporting 
Madani Is as good as lreuon • 

{English} 

MR. SPEAKER: Please do not do that. 

... (Interruptlons) 

MR. SPEAKER: Everybody agreel that the matter II 
serioul. Thll II a place for debate and dialogue. After; he 
lpeaks, other hon. Members will apeak. You give IUltabie 
reply, what you feel suitable . 

•.. (lnterruptioM) 

MR. SPEAKER: This il not the way. J cannot uk him 
• Not recorded • 
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to do something. It is for him to speak. So long as It Is not 
unparliamentary, he is entitled to speak. I request him to 
please conclude. 

... (Interruptions) 

(Translation] 

SHRI L.K. ADVANI: Minorltism for the minorities is 
fine but If you insist on supporting terrorism In the name of 
minorltism then it would be very wrong. Therefore, it is 
aHright to talk about parole but if you pass a motion 
conveying a message before going to meet him and If an 
MP goes to meet him and asks him to give his support to 
the party . ... (Intenuptions) 

MR. SPEAKER: You don't need to help him. 

[English} 

He can look after hlm .. lf. He Is a responsible leader. 

... (Intenuptions) 

MR. SPEAKER: I am trying to do. 

... (Interruptions) 

MR. SPEAKER: I request all the sides to hear each 
other in a dignified manner. We must know how to listen 
and then to reply. That Is my appeal to everyone. You give 
a suitable reply In your speechaa. 

[Translation] 

SHRI L.K. ADVANI: Refuse this fact if you can. Give it 
In writing. The MP himself h .. said that if he hid declared 
hlmaeH to be an MP he would not have been allowed to 
meet Madani - It has been written therein. The .. are the 
things that I have talked about. The Speaker himself must 
be troui;)1ed about what Is being published. 

MR. SPEAKER: Even If I am troubled I cannot control 
It. 

{EnglMh} 

You have made your point. 

(T"""'tIon] 

SHRI L.K. AOVANI: We blame PaJdstan but Pakistan 
... ms to have changed Its strategy. Luhku-I-Taiba Is 
apr .. ,llIg Its tentacles inside IndL LuhkIr-1-Taiba Is 
~ there but Its strategy Is to make use of the local 

population of our country • ... (Interruptions) Earlier, the 
terrorists used to CrolS over from there. The thr .. or four 
people who have been arrested In this case belong to our 
country. They have not come from Pakistan. Pakistan Is 
using this fact to deny its links with this incident. It hu 
registered Its protest on being blamed by the Prime tAnister. 
The Prime Minister has clearly put the blame on Paldstan. 
I would urge that It should not be taken .. the gospel 
truth. In January 2004, Pakistan made its commitment that 
it would not allow Its land to be used to further tetrOrlsm 
and neither would it allow any land under I .. occupation 
to be used for such purposes. At the time, this agreement 
was signed between General Musharraf and the then 
Prime Minister Shri Atal Bihari Vgjpay.. a JOint statement 
was issued after which a dialogue' wu Initiated. An Intrinsic 
part of the agreement was that the terrorist infrastructure 
developed by Pakistan, which Included providing 
assistance, arms and training, was to be dismantled. this 
is our main demand. • .. (Interruptions) At that time no 
agreement had been signed by us. Your government came 
to power after the agreement had been signed . 

[E~h] 

MR. SPEAKER: Do not respond to that. Then, they 
will go on putting questions. 

[TiansIationj 

SHRI LK. ADVANI: When I met General Mush.,...,. 
Then aIeo I tOld him that the agreement of 2004 wu very 
good but India would be Ulurad of that only when he 
dismantled the Infrastructure set up by his country. Today, 
the world knows that the infrastructure hu not been 
dismantled, it is intact there. Recently, the Govemment 
has taken a decision to postpone the propoaed meeting of 
Secretaries (External Affairs) of the two countrieL The 
Prime Minister should make clear the future policy In thil 
regard. The PrIme Minister should reply to it. This is my 
reque.t. 

I have another point to make which has ~ In 
lOme newspapers u well. Some memberI of the Cabinet 
have gone to the extent of saying that the Hindus In 
dilgulse have carried out the Mumbai bI..... I fall to 
understand how a Minister can say such Ii rubbish thing. 
But, If IOmebody hu said so, It should be clarified. 

{Eng/I.h} 

MR. SPEAKER: Thank you, please wind up. 

... (lntwrrlptltJM) 
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MR. SPEAKER: He has yielded. 

.•• (Interruptions) 

[Translation} 

MR. SPEAKER: He has yielded. 

... (Interruption.) 

SHRI L.K. ADVANI: I have not flnilhd yet • ... (Interrup-
tIon.) I have not quoted anybodY'1 name . .•. (Interruptions) 

MR. SPEAKER: You please continue. 

.•. (Interruptions) 

(Engll.h) 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAy): Mr. Speaker, Sir, I am Intervening only for half 
aHcond. 

MR. SPEAKER: Please conclude. 

... {Interruptlons) 

SHRI A.R. ANTULAY: Sir, I will intervene only for half 
a second. I will request the Leader of the Oppolition to 
yield . ... {Interruptions) 

MR. SPEAKER: It II nearly 48 minutes: 

... (Interruptions) 

MR. -SPEAKER: We cannot have a running commen· 
tary. What Is thll? 

... (Interruptlons) 

SHRI A.R. ANTULAY: Unfortunately, there hal been 
a dlllOrted leak on. the front page of Indian Expresl and It 
II .. front newl. There hal been no IUch talk In the 
CabInet and no patriot win lay, and certainly 10 far as the 
cndenliall of A.R. Antulay with regard to secularllm are 
concerned, even the enemy will not doubt It. 

MR. SPEAKER: I will requelt Shri Advanl to pie ... 
wind up now. 

••. {Interruptions) 

PROF. VlJAY KUMAR MALHOTRA: He lhould have 
filed a defamallon cue. . . 

[ftan*IIon] 

HIs ooIe._ have leaked It. 

MR. SPEAKER: You can go and advls. him 
personally • 

SHRI L.K. ADVANI: Mr. Speaker, Sir, he talking about 
'eakage'. I fail to understand a. to how NSA report is 
selectively leaked to get published in newlpapell that 
NSA has laid that two LeT men have Intruded In to the AJr 
Force . ... {Interruptions) 

(English) 

The Minllter of Defence II litting here. 

MR. SPEAKER: Mr. Advanl, you have now drifted 
from the ISlue of Mumbai to lOme other Iisue • 

SHRI L.K. ADVANI: No. Sir, I have not gone anywhere. 
I am only laying that the whole i.lue of Mumbal should 
make UI very alert to every single aspect of defence, 
security, home aHalrs and even our relations with Paklltan. 
Therefore, every word II Important. Do you know Paklltan 
I. quoting all that has been reported in your name. 

[Translation] 

The Prime Minister blames us whereas Members of 
his own Cabinet say that. ... {lntef'l'llPllons) 

(Engli,hl 

MR. SPEAKER: He hal denied It • 

... {Interruptlons) 

[Translation} 

SHRI L.K. ADVANI: What Pakistan has said, I have 
copy of Interview of Its ~Inlster of External AHairs. Mr. 
KasoorI given to CNN. I. have one question In this regard. 
Parliament had pused a unanimous rnolutlon In which. 
... {Interruptlons) 

(Eng/J8h) 

MR. SPEAKER: Plean wind-up your speech. You 
have already taken more than SO minutes on this luue. 

SHRI L.K. ADVANI: Sir, Shrt Kasurl - the Foreign 
Minister of PlkIstan - had said In his Interview that the 
Govemment of India, through backoolOUrcel, hal gf.,., to ' 
them In wrtUng a proposal for settlement of the Jammu & 
Kashmir luue. 

I would Hke to know from the Prime MIn"'r - u 
there Is no Foreign MInister here - u to what II the 
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proposal that has been given. What is the proposal given 
to them? I am asking this because this Parliament has 
passed a unanimous resolution in respect of Jammu & 
Kashmir, and its position In India. It cannot be that you 
make offers to Pakistan, which they take advantage of and 
say that It Is a movement forward and a welcome proposal. 
I have read the whole interview given by Shrl Kasuri to 
CNN-IBN. I would like the Prime Minister to share with the 
Parliament as to what has been his proposal. I am asking 
this because there should be nothing behind our back. 
The whole of Jammu & Kashmir is an integral part of India 
In accordance with the resolution that this Parliament has 
passed. If there Is going to be any change In it, then It has 
to be approved by the Partlament, and It cannot be done 
without the approval of Partiament. What i~ the proposal 
that has been given to them? 

Lastly, in this particular case, that is, as far as the 
Mumbal.bla.ts are concerned. 

{Trans/ation} 

I want to know as to what information did the Centre 
and the State had at different point. of time. A Mumbai 
new. paper DNA has reported the day before yesterday 
lhallhe Centre had given a 40 days' notice . ... (lnternJpt;ona) 

{English} 

MR. SPEAKER: PIe .. e wind-up your speech. It i. 
now more than 54 minutes since you started speaking on 
this i.sue. 

... (Interruptions) 

[Tl'llnslation] 

SHRI L.K. ADVANI: They have written thai a 40 days' 
notice was given to the Stale Governmenl' My complaint 
to this Government I. that whatever Information they 
received, they do not pursue It. Whenever the terrorists 
are caught, they are not Intenogated property. Even In 
Mumbai, some person. were arrested. II they had been 
Interrogated property lome days ago . ... (Interruptlons) 

(Eng/Ish] 

MR. SPEAKER: Let him conclude hi. speech. 

..• (Int.rruptions) 

MR. SPEAKER: I must say that this Is very unfortu-
nate. 

... (Interruptions) 

13.00 h .... 

MR. SPEAKER: Once or twice, It can be done, but 
not always. 

Now, please wind up, Shri Advanl. 

(Translation] 

SHRI L.K. AOVANI: My allegation on thie government 
is that this government is communallslng the problem of 
terrorism and • ... (Interruptlons) 

MR. SPEAKER: What do you'want to say? 

... (Interruptions) 

SHRI RAJ BABBAR (Agra): You are aaylng that the 
Government Is communalizing the problem of terrorism 
but why are you repeatedly using the same words quoting 
the minorities . ... (Interruptions) 

MR. SPEAKER: I will allow you to speak but for now, 
you please sit down. 

SHRI RAJ BABBAR: You have uttered the word 
Muslim four times. You are deliberately using this word to 
communall.e the l.sue .... (lnt.rruptions) 

{Engli.h] 

MR. SPEAKER: Please take your seats. Why is there 
so much impatience? Why can you not reply to hia apeech 
when you get a chance 80 that It II property recorded? 
Now, the whole country Is. looking at UI and IIltenlng to 
us. Why can you hold patience for'a while? 

[Tranl/ation} 

SHRI L.K. ADVANI: When I went to Mumbal. 
... (Interruptions) 

MR. SPEAKER:. You people pleue keep quiet, you 
too speak a Iol 

SHRI L.K. ADVANI: Sir, when I went to Mumbai, the 
journalists asked me al to why I did not speak about the 
Government. Then, I told them that I would apeak In the 
Partlament as at that time, I had gone there to see the 
victim. and have a feel of the lituation. I would like to .. y 
that the Government should feel that the Government and 
the people, both have to work In coordination to overcome 
the problem of terrorism. The Gowmment alone cannot 
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do anything and the people will have to show solidarity. I 
believe that all the terrorilts are filled with more rage 
against America than India. You (communist) people are 
aIIo filled with rage against America but It does not render 
you terrorist 

MR. SPEAKER: They are extending complements to 
you. 

SHRI L.K. ADVANI: If we take Ilmllar a view on 
nuclear agreement then we can agree on other Illues 
too. 

[English} 

MR. SPEAKER; Kindly conclude now. You have taken 
nearly 55 minut ... 

SHRI L.K. ADVANI: I am concluding. But this Is 
Important and I would like to emphasise this point. 

(Translation) 

No incident has occurred In America after 9111. It Is 
not that the rage of the terrorists Is over. They ltill want to 
do something there but the Government and the people 
there have same approach towards terrorism. Our people 
have one approach. 

{English} 

This is emphulled both by Barkha Dutt 88 well u 
KPS Gill who were Principal Security Officers who have 
dealt with this. They have laid that there wu evidence 
that people's response had become far more emphatic In 
ita rejection of terrorism than It was a few years ago, 
despite the vote bank opportunism of political parties. 

(Translation) 

There II lolldarity among the people for this reason. 
If there are any dJfferences. then these are among the 
political parties only and the reason behind it is the Vote 
bank, nothing else . ... (Interruptlons) 

{English} 

MR. SPEAKER: Shrl Topdar. ple .. e sit down. 

(Translation] 

SHRI L.K. ADVANI: I would like to emphasise that the 
campaign against terrorfIm II against tenortam per Ie, not 
against mlnorltl... They tell the mlnorltlel that thl. 
campaign la agalnlt them which II why thll problem doel 

not get I'8IOlved. It would not be pouibte to defeat tem:IriM1 
untilthla mindHt II changed, 

While expre88lng my acceptance of the Prime. 
Minister's statement once again. I would like to say that he 
should first define what he meanl by saying that the· 
whole acenario should be looked at In a new light. only 
then would It be possible to foHow hli suggeation •. WIth 
thll, I conctude my statement. 

[Engli,h] 

MR. SPEAKER: Thank you very much. 

Hon. Members, do you wish to have a recall now? 
Okay, very well. 

Shrl P.R. Dasmunsi. 

{Translation] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Han. Mr. Speaker, Sir, 
with regard to the Adjournment Motion brought by the 
Leader of Oppoaltion, Shri L.K. Advaniji, a Ihort while ago. 
... (Interruptlons} I oppose It on behaH of the Government, 
the Congress Party and the entire UPA. First, I would like 
to cite the reasons for the same. While mentioning the 
terrorist attack on Parliament that took place on 13 
December 2001, the leader of the opposition had said In 
his statement that such a major subversive Incident had 
not taken place in the last two decades. That day, the then 
leader of opposition, the Chairperson of UPA, Shrimatl 
Sonia Gandhi was occupying that seat. At that time the 
world was stunned by the incident that took place on 13 
December and many people in my party had sought to put 
the government in the dock by highlighting Its weaknes .. s 
and failures. They had raised a demand for bringing either 
an Adjoumment Motion or a No Conndence Motion against 
the Government. All the parties had come to meet us In 
this regard but the Leader of Opposition, Shrimati Sonia 
Gandhi said that it was a time to show the unity of the 
country and of the House before the world. Our party 
absolutely refused to bring an Adjournment Motion against 
the Vajpayee Government by using the occasion. You 
were sitting hera on that day. Everyone, including Shrl 
Mulayam Singhji was unanimous on the view that It was 
not a time to ask for Advanijl's or Vajpayeejl'. resignation 
or to present a divided HOUle before the workS. Advanijl, 
you mUlt ,.member that day. I have brought all the papara. 
There was a 'hort duration dlscu8llon In this HoUH on 18 
December to .how solidarity of the House on the lilue of 
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terrorist attack In accordance with the wish.. of Shri 
Vajpayeejl and Sonia Gandhljl. I quote the statement given 
by Sonia Gandhiji after the statement of Shri Mulayam 
Singh jl: 

[English] 

-Sir, at this critical Junctura, the need of the hour is 
for the Government and for all political partie. to ri.e 
above partl .. n considerations. The need of the hour 
today is for all concemed to desist from using this 
occasion to raise contentious issues that divide our 
plural society. This i. a moment when the entire 
country must stand together In solidarity. The 
responllbllity for creating that solidarity liel moady 
on the shoulders of the Govemment. 

I wllh to assure the Govemment - I repeat, I wish to 
usure the Govemment - through you, Sir, that the 
Congress Party will back the Govemment in its effort 
to track down and bring to justice terrorllts who 
threaten the nation's integrity today. We allO believe 
that the Govemment mUlt keep in touch and mUlt 
conlult and mUlt interact with an other political 
parties. On key .trategle isluel, we believe, it is 
necessary to think through all the prOI and cons.-

That wu the spirit in this House on 18th of December, 
when both Shrl Vajpayee and Shri Advani were also sitting 
here. What goel the Adjournment Motion mean? 

[Translation] 

What does the Adjournment Motion mean. It means 
that an proceedings In the House should be stopped, a 
dlscullion should be held and voting carried out and 
count the votes cast In favour of the Motion and against It. 
I believe that thll opportunity should not be provided. 
Laluji, the Home Minister and Soniaji reached Mumba/ on 
the very night the Incidents took place. The Prime Minister 
was in Kolkata. Once again, I would like to salute the 
common people of Mumbal particularly those who lived In 
Chawls In Khar, those who belonged to the municipal 
worke,.' basti. I salute those people on behalf of the 
House and on my own behalf. They showed bravery. I 
don't know what Is going to be the sense of the House on 
the maner but at that time those people thought nothing 
but they were united that they would fight It and that It was 
their tight and that they would be the first ones to provide 
"'Itance In this hour of crtsis. The approach adopted by 
Mumbal at that time set an example not only for India but 
for the entire world. However much we may applaud them, 
It would not be enough. Howaver, much regret we may 

express for those who 10lt their llvel, it would be 
Inadequate. In my vIeW, when the history of this period Is 
written, the namel of people who +lave died In such 
incidents should be counted aJongwi1h tho .. of the IOId1er1 
who have died fighting on the borders. They ahouId also 
be given honour that Is accorded to martyrs. But, I am 
surprised to ... the reaction In the House. Adjoumment 
Motion means stalling the proceedlngl of the House. But, 
at that time Mumbai IBId no work would be stopped, the 
taxi drivers refused money for tranlportl~g people to 
hospitals, the shopkeepers refused to down shutters. 
Mumbal refused to be cowed down by the threats posed 
by terrorists. But, the lelder of the oppolltlon I. laying 
before the House, 'look terrorilts' I win Itop all work of the 
House, ltall prooaedlnga and bring Adjournment, divide 
the HOUle for the act you perpetrated. II thla the way to 
condemn this act. 

[English] 

We played the role on 13th December in what 
manner and what role are you playing loday? You compare 
your speech with our lpeechel of 18th December and 
then you tall( to us. 

[TratWJation] 

I am laying this becaule, if we ara not able to show 
the .ame unity a. hu been Ihown by Mumbal, then who 
is likely to get encouraged by this? The terrorists would 
feel that, at leut, our bluts were able to Itall the work of 
the House. They would f .. 1 that If we do lomethlng mont 
we would be able to Itop Its function permanently. Advanijl, 
what do you think? You have been the Home Mlnllt., of 
the country. You have communallsed the society. Whal 
happened before the partition of the country let that be 
bygone, but atter that H anyone communalized the country, 
II was your 'Rath Vatra'. How can you deny? As It II being 
examined by the Llbrahan Commisllon, I would not 
comment on It. I am reading out your ltatement. What did 
the former Prime Minister Atal BIhar! v.,jpayee lay ~t 
lhe conduct of the Congress Party on 18th December? 
Shrl Shlvraj Patil expressed his views In a conltructive 
spirit. Who said this? It was said by Alai Blhari Vajpayee 
and what did he say? I congratulate the members of 
Congre .. Party that I heard the speech of Priya Ranjan 
Dasmunsi and others, all of them spoke with responsibility. 

[English] 

Thil was the compliment from the then Prime Minister 
from the Chair 10 the opposition on that day for the soIidariIy 
of the people of India agaInlt terrorism. 
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[Translation} 

It appears to me that something Is going on In your 
party. Sometimes I wonder that you do all these either to 
express your despair or for going on a lin •. I do not know, 
I am allO not taking anyon.'s name. One thing was said 
bY BJP again and again .that peace-talk Initiated during 
tha regime of fonner Prime Minister Ataljll. still going on. 
The documenta pertaining to the history of Congress party 
were not presented. I want to remind AdvanlJI by 
mentioning it In brief. This document is not mine. Th. 
Govemment of India had constituted Subrahmaniyam 
CommiltM after the IWgIl War. ItlUbmlll8d Its report to 
the NDA Government. We did not get an opportunity to 
dlscuu that In the House. I shall say when the peace talk 
began when I talk on thaL 

(English} 

"Th. Rajlv Gandhl-Banazlr meeting of December 
1988 set a chain for Inter-bIIat.ral dialogue between 
the two countries on a number of Issues ranging 
from trade to Slachln." 

"Several high level visits of officials Including Home, 
Def.nc. and Foreign Secretary were exchanged 
between India and Pakistan In the first half of 1989. 
This culminated In the first purely bilateral visit of 
Indian Prim. Minister to Pakistan In July, 1989 after 
a gap of 30 years. How.ver, during this visit, 
dlff.rences In the respective approaches of the two 
countrin, the bilateral ,.ations .merged. Banazlr 
BhuHo, und.r domestic pressur., want.d Rajlv 
Gandhi to signal a chang. In Indian position on 
Kashmir. RaJlv Gandhi, on the oth.r hand, wanted to 
croat. a positive climate In bilateral r.latlons by 
.mphaslslng co-operation In divers. areas. The 
developments In Kashmir w.re seized upon to 
Pakistan to pr8ssurise India and created fresh ten,lon 
In the Indo-Pak relations. Rajiv Gandhi lost the 
General Elections and V.P.Slngh became Prime 
Minister." 

Now, pl .... listen to th. comment. 

"Aft.r this, Benazir Bhutto's el.ction as Prime Mlnist.r 
and the change in the Indian aide, the apparent 
rapport built up between h.r and Rajlv Gandhi, the 
momentum was lost and Indo-Pak r.lations soon fell 
back Into the nonnal groove of mutual suspicion." 

This Is not my report. This Is the report of a Committee 
appointed by your Governm.nt and then the Intru&lon 
began. 

(Translation) 

The terrorist activities have Increased a lot. At first, I 
want to apeak about tho.. martyrs of the country who 
sacrillced their life for the security of the country. Th. 
country will never' forget those who sacrificed their lives In 
the KargII war. But it has not been discussed In the House 
as 10 who committed the mistake of sacrificing them as no 
opportunity ... proyided to dlacull It In the House. Today, 
I have got an opportunity, and hence I WOUld read out onfy 
three linea • .•. (Interruptlons) 

PROF. VUAV KUMAR MALHOTRA: Munshljl, pie ... 
speak on bomb-exploalon . .•. (Inte~) 

SHRI PRIVA RANJAN DASMUNSI: MalhonII, have 
patience, one has to lislen everything during a debate. 

(English) 

Sir, I would nn quote page 133 of the Subramanyam 
Committee Report. 

-The Anny Commander during his inaugural visit to 
my brigade •• : 

This Is being said by Surinder Singh: 

"stayed for three days and had numerous tactical 
discussions with the GOC and m. but the threat of 
an Intrusion was never discusHd. Eve" during the 
visit of DGMO, al late as on May 05, 199&, no In-
linking of the Impending action by the .nemy action 
was given to me. Neverthelell, I took a lot of 
additional precaution and initiated a lot of measures 
to str.ngth.n my brigade aector and to safeguard 
the LoC. I f ... that If I was given the r.sources that I 
asked for, then this intrusion could n.ver have taken 
place. It was obvious that the rHOurces were not 
given because no one up the chain, right up to the 
Anny Headquarters had any Idea of the enemy 
attempting an operation of this scaI. and magnitude. 
This Is basically an InteDig.nce failure at the national 
level for which I am being made a scapegoat.-

This Is what Is being quoted in the Subramanyarn 
Committee Report. It is a gr.at IntlUigence failur. that 
brought about the Kargll situation. 

Sir, I would also like to have the pleasure of quoting, 
though I do not have the copy of Ma. Barkha DUll, from the 
book 'An Unhistoric Verdict' by the fornw lSI Chl.f of 
Pakistan, Lt. Gen. Aaad Duranl. I have given a notice for 
that allO. 



275 Motion for JULY 25, 2006 Adjoum",.nt 276 

[Translation} 

He praised a lot and if I do not read out that, 
lomethlng would be lacking. He has told on page 188 of 
that book-

[English} 

-George Fernandes il the belt Indian Defence 
Minllter Pakistan has ever had. Remember, whal all 
he went through last year only to assure his 
countrymen ... • ... (Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Please speak on 
bomb-explosion. 

[English} 

MR. SPEAKER: Nothing is unparliamentary here. 

SHRI PRIYA RANJAN DASMUNSI: Sir, I quote: 

-that not we, means Pakistan, the Pakistanis who are 
responsible, but the Chinese were the root cause of 
their hassles and that is why he gave our Government 
a clean chit bill of health on Kargil.-

It was mentioned by him. It was said by him. 

[Translation} 

You have quoted something. I am saying that you 
were praised so mu~ and probably Advaniji told before 
completion of the debate that four Indians were also 
arrested but we point our finger towards Pakistan because 
of that praise. The statement of Kasuriji i. with me as you 
were reminded of Jinnah again . ... (Interruptlons) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
It has nothing to do with Mumbal blast. ... (Interruptlons) 

SHRI PRIYA RANJAN DASMUNSI: It has to do with 
that. One requires mind to understand that. ... (Interruptlons) 

[English} 

MR. SPEAKER: You cannot dictate him. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: I am coming to 
the bomb blum of Mumbal. I woutd quote what Shri Advani 
hu aaJd In thle House on the day of repl~ the· 18th 
December. I am quoting '.rom the Parliament proceedings. 

-The only answer that satllfactorily addres .. 1 to the 
query is that Pakistan, Itlelf a product of the 
indefensible two-natlon theory, IlMIf a theocratic State 
with an extremely tenuous tradition of democracy I. 
unable to reconcile itself with the reality of secular, 
democratic, self-confident and Iteadlly progreulng 
India whose standing In the Intemallonal community 
Is getting' inexorably higher with the puaage of time. • 

[Translation} 

You had correctly said that day but ju.1 after that, 
when you were not a Mlnllter you refuting !hie contention 
at the grave of Jlnnah durl"1 your Paklltan vIIlt and made 
statement on 14 August so that the way for you may be 
cleared In your party. You should have been ltable on 
your concept and should not confu.e it. There you should 
have said that 

{English} 

It is you and your theocratic concept are destroying 
secular India. 

[Translatlo,l} 

What did you tell about secular India? You had laid 
it well in your speech, when you used to Iii here. I want to 
mentlon that 

{English} 

because It will be a part of the hiltorical apeech and 
the BJP should know it. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Sir, has It anything 
to do with Mumbal blast? ... (Interruptlons) 

{English} 

SHRI PRIYA RANJAN DASMUNSI: I quote: 

[Translation} 

-Sir, I want to say one more thing. If any person in 
India thinks keeping in view Hindu and Muslim, he 
commits a mistake outrightly and he weakens India. 
The strength of India lies in the fact that It Is such a 
country where maximum number of Muslims reside 
after Indonesia. 15-16 crores of Muslims reside here 
with full equality and assurance. If any sense of 
Insecurity is created In them due to our ban, It will be 
a comment on us .. ... (Interruptions) , 

At first, listen to me. Why are you 10 much Impatient? 
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It was laid when hew .. replying to the said attack on 
. Parliament on 1.8th December. Afterwards what he laid on 
the day of Adjoumment Motion when In opposition, I quote: 

·Slr, I believe that Doda killings at the beginning of 
the operation of religious cle.nslng was number. 
One which was· done· In 1989 and number two is 
now" 

Sir, It I, the same man who had said that. And the 
same man now lays that terrorllm ISlu. il being coloured 
u the vote bank polillCi by the UPA. To whom hal h. laid 
thll? Sir, you· will be Ihocked to know II. The debate II 
here and today, we are all Iltting here to hear him. He 
went to RalhtrapatlJI yesterday and what hu h. said In 
his memorandum? In hll memorandum, he hal laid that 
In .ttacklng terrorism the UPA Govemment II dOing vote 
bank poIltlca. He II the Leader of the Oppolltlon today. 
When he was the Homi MInI •• r, he .. Id one thing. When 
he .poke In the Parliament as the Home Minister, he laid 
that hll perCeplion W.I united IndIa, IIcular India against 
the theocrallc Pakl.tan. When he talks as Oppolltlon 
Leader 

{Translation} 

I have no he.ltatlon laying that he thought that hll 
post within the BJP will remain .eQued In the .Y" of 
RSS, If he sap mqre wrong thlngl about the vote bank. 

[English} 

What are you? You are a leader. At the lam. tim. 
you are calling It a "religious cleansing.· 

MR. SPEAKER: Delete tho.e WOrdl which are 
obJectionable. . 

... (Interruption,) 

MR. SPEAKER: I have done that. 

[Translation} 

SHRI PRIVA RANJAN DASMUNSI: Delete thOIl 
remarks which are objectionable but you cannot delete 
their Image. Their Image will remain a. It hal been. 

(Engll,h) 

Sir, I submit that every party condemns the terrorist 
attack that took place In Mumbal. 

[Translation} 

Did you and VajpaYH JI not say In the Partlament 
that a committee headed by the Speak.r would be 
constituted and any action would be taken aftar the report 
II .ubmltted. Vou did .. y It, .hould I r .. d It out? You 
admitted that day that .ecurlly arrangements for Parliament 
were not adequate and necenary measures would be 
taken to ensure foolproof .ecurlty of the Part lament. Th ... 
mealures were tak.n lat.r. 

[Engll,h} 

You allO said that after every Incident one can think 
and develop. 

[Translation] 

What wrong has been ltated by Shrl Manmohan 
Singh jl. He only said If there were any 1ooph01e1, tho.e 
would be plugged. ,. It wrong for any Government to .. y1 
Old you your .. lf not .ay that? 

[Engll,h} 

Now, I com. to POTA. 

[Translation} 

Shrl Advanl jl very ealily forget. when NDA 
Gov.mment wal ruling under his control the POTA was 
enforced, yet terr.orllt attack wu carried out on Amamath, 
terrorlltl entered Akshardham Temple, Red Fort wa. 
attacked and Parliament wa. al.o targeted. Thereafter, we 
had asked you the oceallon of Kaluehak Incident as to 
what POTA was doing then, you had replied that you we,. 
looking Into It. In fact, your Government did not enact 
POTA to combat terrorism. Had It been an effective 
Instrument to fight terrorism, 10 many Incident. might not 
have taken place. You had also said that your Gov.mment 
would deal with POTA. But how did you deal with? You 
are criticizing the Inquiry .et up by Shrl Lalu Pruad ji after 
Godhara Incident. We beUeve that the Govemment and 
common people are competent enough to combat terrorllm. 
We shall not merely fight politically but convert It Into a 
people's fight. Thl. Is not a battle of the Congress Party or 
the CPM. Vou must know that both Hindu. and MUllim. 
were killed In Mumbal and Jammu. Old you not .ee u to 
how many people ext.nded their hand for help when 
Chandnl Chowk Incident had taken plac.. I would like to 
lay that the morlon brought her. has no purpose to serve. 
During NDA regime, SM Advani JI had laid . ... (Int~) 
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(Eng/Ish} . 

Pleasalltten • ... (Interruptions) 

(TrMSlation} 

MR. SPEAKER: Thll will not be allowed. 

... (Interruptlons) 

(ElI(Jllsh] 

MR. SPEAKER: Do not record. 

(Interruption.) ... • 

MR. SPEAKER: Do not taIce It down. 

(Interruption.) ... • 

(Tram/ation} 

MR. SPEAKER: Will you k .. p talking and will not let 
oIh8ra 1PUk. Thlt wII not be allowed. 

... (Interruption.) 

(Engll.h] 

MA': SJ!»l:AKER: Shrl Goyal, pleale sit down. 

... (Interruptions) 

MR. SPEAKER: It I. very unfortunate. 

... (Interruptlon.) 

MR. SPEAKER: Only ih. Minister' •• tat.ment wtU be . 
recorded. 

(Int.rruptions) ... • 

MR. SPEAKER: Shrl Prakash ParanJpe, I will uk 
you to go out. 

... (Interruptlons) 

(Translation} 

MR. SPEAKER: Thl. II quit. Ihameful. 

, ,,(Interruptions) 

MR. SPEAKER: Shrl Satyanarayan )1, thl. i. not good. 
It III behove. you. 

... (lnterrupl/oM) 

.MR. SPEAKER:' Shrl Athawal." ·wttat i. thl. 
happening? 

(English] 

SHRI PRIYA RANJANDASMUNSI: Sir. I do not know 
what he wanta to laY • ... (Interruptions) 

MR. SPEAKER: Nothing wflr be recorded '.xcept the 
apHCh of Shrl Prlya Ranjan Dumun.l. 

(Int.rruptlo",) ... • 

(Translation} 
.. 

SHRI PRIYA RANJAN· DASMUNSI: After Mumbal 
Incid.nt • ... (Interruptlons) 

MA. SPEAKER: Pl ..... it down. Speech I. OK. 

SHRI PRIYA RANJAN DASMUNSI: Not only Mumbal, 
be It Mumbal, Jharkhand, ChhaW.garh, Kashmir, wherever 
anyone f.... vk:tIm to the terrorllta' bullets, It II not the 
govemment'. job to r.pent It, th ... peopI. talc. ~, I 
am gIacI. Tli. Governm.nt I. to take meuure •• ... (Interrup-
tion.) and wh.t .tepa are to be taken, I.t me pak pluM. 
... (Intenvptlonl) 

MR. SPEAKER: What I. thl. going on? 

SHRI PRIYA RANJAN DASMUNSI: The Union Hom. 
Mlnl.ter would elaborat. In detail. a to what sort of .tepI 
the Govemment I. taking and to what I.vel their Impact I • 
reaching? ... (lnterruptlOns) . 

MR. SPEAKER: You people had taIc.n up property, 
you are speaking on the .ubject a .. lgned to you. 

SHRI PRIYA RANJAN DASMUNSI: You should have 
patience. My perception about t.rrorl.m relat •• to Pakistan 
and that perception hu changed • ... (lnt.rruptJona) 

MR. SPEAKER: Swami jl, thl. 1\1 behov •• you • 

SHRI PRIVA RANJAN DASMUNSI: How ha. It 
chqed? When any terrorist attack was undertaken, AdvanI 
jl hal himself said In thl. Hou .. : 

[E~h} 

-PakJatan Foreign Mlnl.ter, Mr. Abdul Settar hal 
rejected the charg.. mad. by Advanl holding 
the two Pakistani baed organl.atlon_, Jal.h·.· 
Mohamm~ and Luhkar-e· Talbareaponlible for the 
Parllament.-
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[Translation} 

For in.tance Mujahid.en and Lashkar-e-Tolba, 
Advanl ji hal· rightly ealdthat theae oulflta a ... carrying out 
the .. dastardly actI. Perhape you righlly said and I am 
repeating the SanMI' But what Pakl.tan Aid, Pakistan said: 

(English) 

"This Is a prejudiced and bla .. d allegation in order 
to defame the freedom struggle In Kashmir as terrorism.· 

[Translation] 

What Mushanaf Sahib said In Agra before you, what 
change had come., Today, after UPA Government at the 
oenter, no Minister can r:nuster courage to ban the freedom 
Itruggle-cum telTOrism by Pakistan Government. 

(Entill.h] 

Thil II the chang. of perception. You .hould 
underltand thil. Regarding .the inelden" of Mumbai, I 
cannot .. y wh.... the telTOris" are holed up and the 
.xtent to which they have spread their acllvlti .. becauIe I 
do not deal with the .. thlngl but I oan certainly uy that 
UPA il det.rmlned to exterminate the people providing 
Ihelter to terrorilts either in India or abroad. It Is certain 
and there is no doubt about it. The people who become 
victim of terrorilm are the eltlzenl of this country. The 
people who became victims of terrOrism are not s .. n from 
religious point of view, rather they are .. en a. the fellow 
cltlzenl of this country that II why we shall take IUch It.pa 
to root out terrorism. But before taking luch ltapl our 
policy will be not to divide the IOClety, accull anyone, 
dillntegrate the lociety and th.n fight agalnlt terrorism. 
Thll may be their policy as they did the lame through 
POTA but our policy II to fight agaln.t terrorllm keeping 
the Ioclety united and In thll fight of terrorllm all the 
reflglont and the peopl. are with our Government. 

Wherever lOme lacuna is leen, our Government il 
determined to addre .. It. 

Mr. Speaker, Sir, at last I would like to requ .. t you 
that the House be unanimoul on that there should be No 
Adjournment Motion, on thel.lue and all be united a it I. 
a war of the people and all of us are united In it, though 
they may criticize the government as much as they like. 
With thll I oppose the Adjournment Motion. 

Advanl jl has two faces, one II visible while h. is In 
opposition and the other whll. In power regarding that I 
am going to conduct an res.arch taking an hll speechel 

and 9, 11 present the book on hil birthday then all can 
see how many faces he has. 

(EngHsh) 

MR. SPEAKER: Let us haYe some respite. 

The House lland, adjourned for lunch to meet again 
at 2.15 p.m. 

13.34.hra. 

The Lok Sabha then' adjourned for Lunch till fifteen 
minute. pa.t FourtHn of the CIocIc. 

14.18 hra. 

The Lok Sabhll rell".mbled .t ElghtHn minutes 
past Fourte.n of the Clock. 

(MA. DEPUTY SPENCEA In the C,*, 

MOTION FOR ADJOURNMENT 

AI: Bomb bla.t. In Mumbal- contd. 

[Translation] 

. MOHO. SALIM (Calcutta North Eat): Mr. Deputy 
Speaker •. Sir, the Adjournment Motion which has been 
introduced Joday, relat.1 to a very Irnponant issue and 
when·tNt motion was moved by Advanl jl our hon. Leader 
of Oppolltlon, I was llitening hll lpeech yery a"entlvely. I 
Itrongly condemn It on behalf of my party. The serial bomb 
blalta took place In Mumbal, and it flndl a mention In the 
adjournment motion. Not only In Mumbal but also In oth.r 
parte of the country, all the terrorllt attackl were aimed at 
creating terror among people, w.ak.nlng the unity of the 
country, d .. troylng our prosperity and hampering our 
march towardl progreas. These activities are carried out 
In a horrible and planned way. It Is a matter of latllfactlon 
that at leut people of our country understand thil very 
w.lI. That II why the people of thil country did not let the 
·terrorilts succeed In their objectlvel which was to dilturb 
the trainl, the life-line of Mumbal, cr.ate panic among 
people, hamper the progrell of our country, divide people 
on religioul lines. One who leads the people is called 
leader. Today the problem II that leade,. neither have led 
the people nor are ready to take lead from them al how 
the menace of terrorllm can be tackled. 

In the decade of 1980 I wu jUlt young and hence 
not a Member of the Parliament, I wal .Iected aa a 
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Member of Parliament In the decade of 1990. At the time I 
used to search out In papers, magazines and article. as to 
what Advanl jl Ipoke In Parliament. Today I find leaders . 
like Advani jl themHlvea .. arching in papers" magazine. 
and article. a. to what they should speak In Parliament. 
The,.. It lot of difference between the two thlnga. It 
appeared to me when he quoted some people auch aa 
Barakha Dutt • ... (Interruptlons) 

I was quite ~reclattve, I mUlt conte ... 

[Translation] 

I am ready to aupport, at least, the spirit with which 
he atarted to apeak and whatever he spoke about the 
wicked terrorist conspiracy and the public ind even Barkha 
Dutrs that line which .. ys that there should be unity, the 
Government and the 'country should be stronger a the 
Government is not a Hparate entity. No power can upatage 
e country If the people ·of the country are united and Its 
unity la strong.r. But, I. aaw that there was a IIttl. 
contradiction later on. On the one hand, we are .aylng 
that there should be unity, the people can do thla only 
through a unified method and can combat It by strong 
revolution and then we are talking of the mlnoritl ... The 
media has played a very good role even after the Mumbai 
blata. Among the people dying In the Kuhmlr vaHey, 
th.re were tourlats from Bengal too. There were attacks 
earlier alao In which the victims Included tourists from 
GuJarat and other parti of the country. But on 11 th we HW 
that when tourlats were atlacked, then the local 
Ihopkeepers and the young men caught a person after 
chalng him for quite a long dlatance. This II the reaponH. 
The local people carne all out to provide asalstance to the 
victiml Irrespective of their religion, caste or creecI. We 
.hould leam from It and we are trying to leam. I think that 
wherever terrorlats may attack in the world, there I. an 
Important role for the prell, public, political parties and 
political leade,. to play regarding that besldea the 
Government. I am not defending the Government, I am 
also speaking about the Government. You may remember 
that a 10\ of debate took place on 'Terrorism and the role of 
Media and Parliament In combating It' In a meeting held In 
Geneva lat year and It was none other than India's 
propoaal which was passed too there, although I am not 
going Into that. I am Hying that regarding .. rial blasts In 
Mumbal, even Advani II . himself has said that It was 
executed so metlculou,ly with such military perfection that 
it would have required. many months of preparation. 

Whether the Mumbai Police, our Intelligence, Government 
of India are taking It aerloully? lam not talking about thi, 
Govemment or that Government. It would be wrong If the 
NDA alleges that auch things are taking Place during the 
regime of.the UPA.Govemment. The UPA Govemment h~1 
enumerated the lapaes committed during the NDA. Nie. 
How far we will go? We have •• en· hOW explosives have 
been going off at one plaoe or another. Weapons like AK-
47, AK·56 are being recovered; If we look at Nagpur, then 
alleged encounter with terrorists took place In front of the 
RSS headquarters. Whoever might have been the terroriatl 
but they did get killed. Terroriats were caught In Nan~ 
making bombs. Many people were killed while making 
bombs. A serle. of raids .wa, conducted In . Malegaon. 
According to Police, three tlmea m~re RDX ,than the' .. rial 
blas'l hal been recovered by conducting raids In 
Maharashtra. This means that thilichemeis connected·to 
a link. I think and my party also thinks that we should 
make all arrangements before any Incident takes place 
rather than w, reapondlng after being taken by aurprlse 
by Hme blaat. More Important than thla la that such a 
network II being created In our society, area, city or vlHage 
which helps them In carrying out such attacks In· our 
country. We ·wlil have to destroy that network. We should 
also make all arrangementa 'or checking of the RDX being 
brought Into our country from abroad - whether It entera 
through the border or coastal area - as w.e do not 
manufacture it, otherWise such·blu. win contlnu. to occur. 
,and we would keep on debAting the ISlue for ever. 

, '. ." . 

Advanl . JI spoke about Punjab and Khallstan. Mr. 
D.puty Speaker, Sir,' you know thls·very·well a you :have 
been through It. How we ware able to check the militancy 
In Punjab? There Is great power In the unity of the peoJ)Ie 
In our country though we have suffered a lot. Its Impact 
ha not wlth.red away fl:Om our society even today. You 
maya .. that It hapPened during the mlll,laney In. Pun", 
and even today that Itl identitY beCome. the identity of the 
police. If we look at someone' and announce Immediately 
without any second thought that' he I, a terrorist, he belongs 
to this religion, ha beard, .cap, turban then It la th, Impact· 
of the Identity baled pqll~;whl9h Is wrong. this kind of 
mlndset will not eUmlnate terrorism but· rather p~te . 
terrorllm. We will ha",e to Ught agalnlt this mlndset allO. 
W. saw that media trI.,Ja began after 11 ~ and nam .. of 
the organllatlons an.d, perlons started surfacing, -Names 
of luoh 'organllatlons Itarted appearing with which 
Mulayarn Singh's name wal asaclated that he had given 
a certificate to that organisation.' SImilarly, duality' and 
double apeak Itarted appearinG on television and In 
newspapers. It Is good If It Is betng done to- know the truth. 
Sometimes such Itrategy la applied. But, which kind of 
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strategy II thll? Why do we clole all the optlonl from the 
~Innlno and ,emaln confined to a particular channel? 
WIth which understanding" and mentality we remain 80 
confined? They may get caught by keeping the options 
ope~ but there should be all arrangementa for arreating 
them. But, such an atmosphere was created thatlhe press 
started carryfng reports that 10 many people were caught 
In the NorU1, East, In Madhya Pradesh or Mahim. But ten 
days later the police says It Is clueless which means the,. 
are no clues. The Horne Minister has hlmseH said that he 
h .. got leads but Is deliberately not Inslsllng on Incre .. ed 
vigilance. He says If Infonnatlon /s given out In advance 
then people would get a chance to run away from the 
placel where raids' are to' be col;1Cfucted. We have been 
kepi In the dark till now., We should be told about thll. 
There are many aspects to such InCidents, particularly 
when they take place in South Asia or in Hlndustan. 
Desplle all our sympathy, we would not be able to give 
compensation to the families of all the 200 people. We 
can understand the problems of the people who were 
Injured but we cannot share the problems of their families. 
The matter of Hindu-Muslim relallons also comes to the 
front. The question of Indo-Pak, Indo-Bangladesh relation-
ship also arI.es. The underlying reason Is the government 
or the politics of the country, hence we should observe 
utmoat caution in the matter. In fact, Advani jl has said that 
the government and the people should face the altuation 
together, they Ihould not be divided on this point. We 
know about the atatement given by Shri Ashok Singhal. I 
will quote from the Indian Express. Perhaps, II would be 
better if I do not take any names so I would take the name 
of the organisation. A leader of the Vishwa Hindu Parishad 
has given a formula. I am reading' out, from the Indian 
Express becau .. It would be wrong 'to quote from any 
other newspaper. 

[English} 

It says: 

"The Hindu community Is being subjected to halal. 
but the Hindu community beUeves In Jhatk8.. We aaw how 
the Hindu community gave a Jhatka In Gujarat.· 

. I am quoting from The Indian Expresl dated 19th 
July. It further lays: 

·We don't fight 011 day-to-day b .. ll. It'a • big 
Mahabharat. 100 crore Hindus are capable of 
protecting themselvel. 

Snap aH lIel with Pakistan, ban madams, end 
minority ltatul for Muslims· 

(TraMlatlon} 

Thil Is such a simple formula. What kind of politics is 
this? /I may be called the poIltica followed by Lashkar-e-
Tolba or Jalah-e-Mohammad, Maulana Maaood Azhar or 
Bin Laden or the name you have taken - Vishwa Hindu 
Parlshad. All of the above fallow the aame line of thinking. 
Why shouldn't It be appoMd? h Is wrong. This II a more 
dangeroul nnd t.cau. the number of IUCh home-grown 
actlvls.. who may carry oul such attackI Is on the ris •• 
Therefore, we 8hould make more efforts. We should find 
out how they are making recruitmenta and how they are 
in8t1gating the people. The.. people are handpicking 
certain people and training them for purposel which have 
nothing to do with . religious bellef8. Why are they doing 
so? II It not our respon8lb1Hty, the nation's relponslbility 
and the responsibility of the poIiticlanl to find out the 
reasonl behind luch actionl? I would not quote this at 
length 81nce I do not wish to give much publicity to 8uch 
persons. ... (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Pie ... do not make any 
running commentary. 

... (Interruptlons) 

(Translation} 

MOHO. SALIM: I think thll would not help In checking 
danger but would Incre ... It. Advanl JI hlmlelf laid about 
the MumbaJ Incidents and the terrori8tl attacks on olher 
places, that quollng Italiltles would be of no u.. slnce 
statlltlcs were unlikely to yield any IOlutJonl. He had 
quoted from Hlndustan TImes. We quote 80mething 
because It make8 any concept euler to understand and 
the meaning becomes clearer. But then h. quoted figures 
to make comparison. aboul the number of murders, the 
number of terrorists killed etc. during his party's regime 
and at the pre .. nt time. Then he listed the Incidents that 
took place. Now I would like to appeal to his political 
sen ... He lays that POTA should be enforced. He saya it 
Is needed to check terrorism. Media often says that the 
most 8trlngent laws ahould be passed, for only then would 
W8 be able to resolve this problem. TADA was in force In 
the country when Punjab wu affected by militancy. The 
legislative .... mbly elections were not held there but 
TADA kepi on being extended and wal not abolished. Th8 
attack on Parfllm8nt, the two attacks on Raghunath Temple, 
the attack on Akshardham Temple, the attack on Kashmir 
legislative Aisembly and the attack on La! Oulla. all took 
place when TAOA was in force In the country. Therefore, 
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the belief that a stringent law would act as a deterrent 
proved to be untrue because tldayeens or suicide bombers 
cannot be ItOpped only by making laws. Laws can deter 
only the law-abiding people. Advani P himself lald that 
our CrPC contains these laWl. Even If we are not being 
able to stop .uch people at leut this deterrence is there 
that such a crime would Invite a death penalty or a ten-
year sentence. The law-abiding citizens know this. A terrorist 
I. a person who rejects society, politics, laws, legislature 
and the Constitution and who embraces death by keeping 
a potassium cyanide capsule In his mouth. If we catch 
luch a person and tell him he would be given a death 
sentence, he would be ready to embrace death of his own 
accord. 

TADA was in force when 1993 bomb blasts took 
place. After that POTA was enacted. But even after the 
lapse of 13 years, the cases are pending in TADA Special 
Court and judgement was not delivered, hence no one 
was convicted till date. Shiv-Sen a and BJP were in power 
and after that Congress and NCP formed the government. 
In addition, the Central government has also undergone 
change of guard. Even then, no one was convicted In 
1993 bomb blast till date. They want more stringent law 
but the proOlem can not be solved just by inserting more 
stringent provisions in law. I want to press the point that 
the line of thinking Is quite different. They want to use this 
u a weapon to serve their vested interelts. Now, they are 
uling the Koyambtoor incident as an escape route so 
Advaniji started narrating the Koyambtoor incident while 
talking of Mumbai bomb blasts. I too had visited that place. 
Advaniji did not mention the incidents of communal riots 
which occurred after those bomb blasts. I would like to 
remind him that two incidents of riots took place there one 
week after the blasts and during that period the incident of 
arson, looting of shops, murder and rape took place. This 
is unbecoming of any country and this shows our weakness 
that the incident of bomb blast in Tamilnadu was followed 
by the creation of such a particular type of atmosphere 
keeping In mind the impending elections in that state. I 
want to say to Patilji as he comes from Maharashtra and 
the elections for Mumbai Municipal Corporation are to be 
held within six months and for Qujarat and Maharashlra 
Assemblies are scheduled to be held within one or two 
years. When an incident takes place one has to see the 
motive behind it and also to see the political grains to be 
derived of it. Who are tho.e people who want to ptDliticize 
this issue for getting politioal mileage? One should allo 
analyze the political statements made after that incident. I 
have apprehensions that all this is not right and also that 

we can never atop terrorism by giving It a· political colour. 
The first formula for stopping the surge of terroriam II that 
the Govemment must show Its firmness anc:t dellMllnatlon 
to check it. 

I agree with the views exprelHd by Advanlji that 
state should not be submillive before the Wroiiata. No 
softnel. 'should be Ihown 10 thOle who are Involved In 
terrorism. The State mUlt deal with them with a firm hand. 
You talk of 'Zero Tolerance' but you have escorted t.1uood . 
Azhar upto Kandhar and let him go from there. Juwant 
Singh ;111 going to hold a press conference at 4 PM today. 
But, it Is reported that he carried a red coloured bag with 
him to Kandhar. I am not sure about its contents. 
... (Interruptions) 

(English) 

MR. DEPUTY SPEAKER: Mr. Salim, please conclude 
now. You have already taken more than 20 minutes. 

MD. SALIM: I am just concluding. I am telUng the 
hard truth. They must be ready to digest II. 

[Translation) 

Advanl;1 did not say 10. At least, he could have said 
so facing our side in the House, as we also have red 
colour in our group. It I, a matter of regret that we are 
try\hg to make the real ilsue a hazy one. The whole world 
waS wltne .. to the fact .that the people who talk about 
'zero tolerance' and taking tough ltand as well u c1alm 
that those unpteasant ltepa ware taken to save our country 
were doing 80 URder the prelsure of USA and Switzerland. 
But, Advanlji claims that he wal Ignorant of thou 
developments. He was a member of that Cabinet and he 
knows that at that time the Govemment was not of UPA. 
Now, he says that there were such persons in PMO. 
... (Interruptlons) Now staffers of national security are being 
put In custody for naval War Room Leak case. Because of 
this I reiterate that all these things should not be seen 
from religious angle. You can just Imagine the scale and 
Intensity of medica trial If we hypothellze that lome of 
tho .. accused ... MUllims. In that scenario, persons like 
you could have euily castigated the entire community. 
Act. of terror should not be associated with any religion or 
faith .... (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: Mr. Tripathy, pleue do not 
disturb him. 

... (Interruptlons} 



289 Motion for SRAVANA 3, 1928 (SAKA) 290 

MR. DEPUTY SPEAKER: Nothing would go on record 
except the speech of Mr. SaHm. 

(Interruptions} ... • 

MR. DEPUTY SPEAKER: Hon. Members, pleue 
maintain lilenee In the House. 

[TranslatkH.] 

MD. SALIM: I am not defending anyone. Trlpathljl, 
you are a lenoned Iocialist so, pl ... e do not forget 
IOCIety. I bellew that both the minority community and the 
Hindu community feed, compliment and lupplement each 
other. It· is stated that appeasement of minorities Is taking 
place for IIx Yaal'l, we have SNn BJP as the ruling party. 
What kind of appeasement' was done during the NDA 
regime? Akshardham temple and Raghunath teinple were 
attacked and the same cue was repeated In Jammu and 
Kashmir Assembly and Parliament. Should we say It 
appeuement. So, this theory is also faulty. To what extent 
minorities were appeased since independence and what 
kind of appeasement you are talking about? Any kind of' 
Injustice is an injustice. 

Presently, USA Is talking of clash of civilization by 
pointing out a particular religion but the more you would 
strengthen their point of view, the more dangerous it will 
be for human civilization. Terrorism is not the creation of 
any particular religion. It is an enemy of humanity. So we 
have to see it In thal perspective. You will get a distorted 
Image of terrorism If you see it from the point of view of a 
Hindu, Muslim or Christian. If the world sees the live 
telecast of Israeli bombardment of Labanon with American 
help in the name of wiping out Hizbulla forces, this injustice 
will give birth to terrorism. There has been a state of 
terrorism after the action taken In Afghanistan and Iraq 
post 9/11. The people who believed terrorism will be wiped 
out by carpet bombing in Afghanistan, have been proved 
wrong as more and more persons are getting ready to be 
used as human bomb. The danger is that India and South 
Asia will be turned into another Middle-East If we try to 
fight terrorlJm with Israeli or American mind-set. So, I was 
telling that In India we have a different culture and secular 
society with our particular concept of religion. Our SOCiety 
hu got that Inherent strength with which we can fight the 
disintegrating forces which are trying to break out unity 
from within the country or outside If we look at all then 
things from a humanitarian angle instead of a religious 
angle and ramaln united. 

SHRI 'MOHAN SINGH (Deorla): Mr. Deputy Speaker, 
Sir, though whatever may be the exCUH today we have 

Nat ......... 

got an opportunity to discuss the greatest problem of our 
country and for this I would like to thank the Members of 
both sides - the ruling as weH as the opposition. This Is 
not the time to score points as to how many persons fell 
prey to the terrorilt attacks and how many terrorists were 
eliminated during our regime and terrorilm Is growing 
rapidly during your regUne. The basic point II 1hat right 
from 1979 to 1987 temM'llm had atarlld .... 1Ing Ita ugly 
head in different parts of the country. It Is a well known fact 
that an outfit had been formed in 1979 in Shivsagar district 
which originally grew rapidly in the State of Assam. This 
outfit led to a movement which tumed Into fierce terrorism. 
The Punjab also met with same fate whos. history has 
been more glorious and eacred than any other State from 
the patriotic point of ¥few. Terrorism and secessionism 
raised It I head for a short while In this State also. Terrorism 
of Assam and Punjab wu internal one and India overcame 
it with her full strangth but the hideout of this t.rrorlsm 
keeps changing u some time It is in the W.stem India 
and sometimes It Is In Central, Northern or Southern india. 
Irs hideout has never been permanent and neither its 
demands have been permanent nor it has a permanent 
organization. Therefore, our problem Is that It has been 
abetted from outside the country. In what way should we 
deal with It? It Is very euy to say that we shall achieve 
success in it, if Pakistan Is refrained from doing so. I 
remember that SM AdvanlJI made a .ta.ment in response 
to attack on Parll...."t on that very day and the same 
tune and t.nor was used by the PrIme Mlnleter of India 
after Mumbal blasts. Subsequently the PrIme Minister of 
our country went on a foreign visit to participate In the 
summit of Commonwealth Nations and he claimed that 
they had got Pakistan OUlted from the Commonwealth by 
the world community because of its support to terrorism. A 
hope wu expressed in the country that the entire world 
community may however not be with UI against terrorism 
sponsored by Pakistan but the countries 0' the Common-
wealth .... Indeed supporting us. Such a belief grows In 
this country. The President of America visited thll country 
and he took General Prevej Musharraf to task to the best 
possible extent and even threatened that no country of the 
world would remain with Paklltan If It did not stop 
sponlOt'lng terrorism. It appears to me that a similar 
statement was made by our Prime Mlnilter when he was 
to attend the comity of powerful countries of the world. The 
country of Russia is already a cold country but Petereburg 
Is even colder. It ... ms to me that the zeal shown by the 
Prime MIni ..... In hi' speech in Mumbai ended due to ~ 
effecta of icy of Petersburg and he became slightly I 

~. I would Hke to urge that we expect our leadership 
to show the lame zeal in their speeches on the 
intemdonal fora which they show on the domestic one's. 
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I am sorry to say that due to absence of that zeal the 
Intemational atmosphere which should have been created 
in our country against the terrorism sponsored from across 
the border has not been creat~. 

Secondly, I would like to submit that we can fight this 
terrorism through the synetgy of the Government and the 
public but If we observe the sequence of even .. occurred 
after 11 th of this month; in my opinion the Government 
have not behaved the way in which it was supposed to do. 
When the Minister of Home Affairs was asked to tell whether 
the foreign minister level talks between India and Pakistan 
would continue. The Home Minister replied that of course, 
It would continue. Two days after this the Prime Minister 
stated that the talks would not continue. I would like to ask 
whether there could be any other instance of lack of 
coordination in the Government other than this? It is a 
matter of great regret that a news was leaked in a 
newspaper and that VAry day I did not believe how a 
responsible person like Shri Antulay could talk like this in 
the Cabinet meeting. I was not able to believe this but 
when a National Daily published this news, was it ~ot 
r.sponsibility of the Government to refute it? The 
Newspaper should have been proceeded against with 
stem action but after the passage of such a long time one 
of the Ministers has to explain in the House that it may 
create an atmosphere of confusion and misunderstanding. 
SIMI's involvement was suspected right from the 11 th but 
no evidence of its involvement has so far been given and 
that the training is Imparted in the Madarasas. After 12 
days the Minister of Home Affairs gave the statement that 
messages of humanity are given in the Madarasas. In this 
way, the Minister of Home Affairs has to deny this in form 
of an explanation after the passage of 12 days but on the 
very next day a news is leaked to the press that there 
were 'Masjids' on both sides of the Bihar Nepal border. 
The people from both sides staged protest. From Jai nagar 
to Madhubani 350-400 Madarasas have come up and the 
same number of Madarasas have been constructed on 
the other side of the border. A message goes through the 
Indian intelligence agency that these 'Masjids' and 
'Madarasas' on both sides of the border are strong means 
of exchange of the terrorists. It is most unfortunate If the 
Intelligence Agencies were to leak this. In such 
circumstances, the Ministry of Home Affairs should try to 
deal with the situation because the atmosphere of anti-
terrorism should not be allowed to tum into anti-Islamist 
one. We should try to avoid the tendency ·to divert the 
focus from anti-terrorism campaign to the opposition of 
whole of the Islamic Community of India. The day when 
this misconception will prevail In the country, we will not 

be able to fight terrorism with our resources and strength. I 
would, therefore, like to lay that somewhere Government 
lack coordination. There was a .tatement from the 
Government of India that the Intelligence AgenCies had 
cautioned the Government of Maharashtra about the 
Mumbai bla.... The Chief Minister of Maharashtra had 
denied It and gave explanation. I would like to IUbmit that 
if we are to eliminate terrorism, we shall have to stNngthen 
our intelligence system as the Prime Mfnjs"" has aptly 
stated. It is unfortunate that the intelligence .y ... m at the 
state level is very weak. Therefore, the Intelligence 
Agencies of India should come forward to help the State 
intelligenc .. in terrorism related cas ... 

Secondly, I would Ilk. to s.y that· the Slate Police 
Forces are Incapable in fighting terrorllm with their own 
resources - arms and equlpments. Therefore, the 
Government of India should Immediately come forward to 
help the local police in equipping them with modem 
equipments. 

It iJ stated frequently that we lhould make concerted 
efforts to fight terrorism but when voices are railed, political 
mileage is given importance. When we start thinking of 
consolidating our vote bank from the political point of 
view, our concerted fight againlt terrorl.m ge .. weakened. 
Therefore, It hal been the tradition In India that the Prime 
Minister and the Minister of Home Affairs should convene 
an all-party meeting and hold discussions. It appears on 
that occasion as though the entire country were speaking 
in one voice at the political forum against terrorism. We 
have been perceiving a slight devia.tion in it for the last 
two or three years. On such occasions we are required to 
speak In one voice, I regret to say that no initiative is taken 
on the part of the Govemment. 

With these words I would like to add some more 
points. The Govemment should come forward in defence 
when communalization of such Incidents starts taking 
place. Any delay therein allows things go out of hand. The 
need to have strict laws has been repeatedly emphasized. 
SM Advani ji knows very well that we had the MISA and 
the D.I.R. laws when the emergency was Impoled. It was 
stated after formation of the Govemment that all the arrestS . 
made under the MISA and the D.I.R. were that of the 
innocent people. The laws of the TADA and POTA have 
been enacted and when we observe their fallouts we find 
that the arreats made there under are mo.tly that of the 
Innocent persons. Congress Party itself passed the TADA 
but when the rebel against it started from within the rank 
and file of the Party, the Parliament had to vacate the 
TAOA. Same was the case with the POTA. The POTA was 
enacted by the BJP. But when Raja Bhalya and hla father 
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were arre.ted under the POTA, not only the other parties 
but the rank and file of the BJP also opposed It saying that 
the POTA was being abused and for that the reason, it 
should be withdrawn. The history of India reveals that 
whenever such,type of stringent acts were enacted, they 
had been abused, and used less in good stead. Thus, 
people stood against such acts time and again and the. 
Par1Iament hac:s to withdraw them. Hence, we can not fight 
terrorism only by enacting laws, instead we need to boost 
up the morale of our people and the defenco forces of the 
country by strengthening the hands of the Government. 
With these words, t thank you for giving me an opportuni!y 
to take part In this discussion. 

THE MINISTER OF RAILWAYS (SHRI LALU 
,PRASAD): Mr. Deputy Speaker, Sir, the ruling party has 
never been opposed to holding discussion on adjournment 
motion regarding the incident of terrorist attack that took 
place in Mumbai. Yesterday also, the time of the House 
was wasted for no reason, whereas It was agreed upon 
that the adjournment motion would be admitted during the 
Zero-Hour. Our Government does not intend to backtrack 
on the discussion and the truth, rather it is interested in 
holding open session of discussion on it. So, we are 
opposed to the adjournment notice today because it' has 
been brought without any aim that too serves political 
ends. The incident that occurred In Mumbai and the one 
that occurred in Srinagar in the morning in which our 
brothers and sisters were killed as well as the bomb 
blasts in seven coaches of lifeline sub-urban train of 
Mumbal. Indian Railways and administrative let up here 
is not on the pattern of the states. Our entire system is 
uncovered. This incident claimed nearty 184 lives and 
nearly 800 people were injured. Immediately after the 
information of the incident reached the people when entire 
Mumbai was in a state of chaol, all telephone lines were 
engaged and It was raining. At that time, I accompanied 
hon'ble Smt. Sonia Gandhi, hon'ble Home Minister and 
we air-travelled the incident site and took stock of the 
situation prevailing in hospitals. I personally approached 
each and every victim to know about their health. Those 
courageous people need word of appreciation. They gave 
full response as soon as we reached there even after 
getting Injured. People from every strata of Mumbal - be it 
were a Hindu, Muslim, Sikh, Christian, Rich or Poor, all 
co-operated with us. This is a fact and I admit it that 
immediately after the incident, even before the police and 
ambulance reached all the spots, people picked up the 
victiml in their own sheets and rushed them to hospitals 
and donated blood allo wherever it was necessary. When 
we were on our way to hospitals, all the people in Muslim 
as well as Hindu-dominated areas were awakened and 

queed up on the roads ready as rescuers. I had 
apprehension fest it should not be otherwise propagated. 
But all the people there were engaged In rescue work. 
People of Mumbai and the media-persons did a very good 
job there. We blame the media. But the media performed 
there positively and extended its cooperation. They Cl'8ated 
a sense of Integration among the countrymen. The unity 
which all the people showed in combating this t8rr0rist 
attack Is unique. I, sidelining the rules, announced on the 
spot that the family of' each deceased would be granted 
five lac rupees and an ex-gratla payment. They would be 
granted four lac rupees' separately while they go for 
claiming In tribunal. The Chief Minister of Maharuhtra 
also announced an Immedlate grant worth rupe.s one lac 
to the family of each deceased. Thus, we shaH grant ten 
lac rupees to the family of each deceased and provide 
one job per family and job to the injured and disabled 
also. 

15.00 h .... 

Whatsoever may be the hospital in charge of the 
victims or whatever may be the expenses, railway 
administration has committed to bear It. W. promptly took 
action lhere . ... (Interruptlons) We have also deployed the 
officers there. I thank the Shivsena. We criticize the Shiv 
Sana and we apprehended that the Shiv Sana would 
create some nuisance there but the Chief Minister of 
Maharashtra convened an all party meeting and sought 
cooperatlQn from all the parties. It was an auspicious 
occasion In the history of Maharashtra that all the parties 
joined handl by forgetting all their political differences In 
this hour of national calamity and we immediately restored 
the rail service. The normalcy returned aero .. the country. 

This terrorism is 8, cancer and It has not only 
devastated the country but tne entire world has also borne 
the brunt of it from '1998 to 2004. I belong to a very small 
party, i.e. the Rashtriya Janata Dal. After the demolition of 
the Babri Mosque, I said that if the mosque would be 
demolished, our temple was also likely to meet the same 
fate. If the temple falis, mosque, gurudwara and church 
would no longer be safe. But regretfully, I want to say that 
in cale of IUch happenings, we must speak whatever we 
want to speak against the Government. It has been the 
misfortune of the country to make AdvanlJI the Minister of 
Home Affairs and giving him the charge of Jammu-Kashmir. 
The country made a blunder. The whole series of incidents 
is the result of the Babri Masjid Case and people from 
across the country came out with abusive language. -Babar 
kl Buladon, bahar aao, Hindustan chhodo·. Since the 
worshipping of Ramshila . ... (Interruptions) Demolishing 

,. 
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anyone's place of worship . ... {Interruptlons) Sir, enact lacs 
of laws . ... {Interruptions) 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy Speaker, 
Sir, in the name of the Babri Masjld . ... {Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

{Interruptions) ... • 

[Translation} 

MR. DEPUTY SPEAKER: Nothing is going on record. 

... (Interruptions) 

MR. DEPUTY SPEAKER: You can speak when your 
tum comes. Right now nothing is going on record. You 
resume your seat. 

[English} 

MR. DEPUTY SPEAKER: Please sit down. Nothing 
Is going on record. 

(Interruptions) •.• • 

(T,.nslation) 

SHRI LALU PRASAD: Mr. Deputy Speaker Sir, this Is 
the reason why our constitution has declared our country 
to be a secular one. 

SHRI HARIN PATHAK (Ahmedabad): Why are you 
talking in this way when such an Important subject Is 
being discussed . ... {Interruptlons) 

SHRI LALU PRASAD: Mr. Deputy Speaker Sir, though 
our country Is a secular one yet the ceremonies like ·shlla 
pujan- and processions are held by us. I am very sorry to 
say that the people guilty of demolishing the Babri Majid 
bring adjournment motion. When the temple of democracy 
in india wa attacked during the Godhara incident In 
Gujarat, where was the Government and intelligence and 
those who Indulge In above mentioned activities. The then 
Government had gone to slumber when the enemy made 
Inroads into Kargll. My Government in Bihar was a witness 
to the killings of soldiers when the coffins of the soldiers of 
Bihar regiment used to arrive there. I and Rabri DevI had 
attended several funeral processions during that partod. 
We had exhortK. them not to fall back and UlUred that 

the entire Bihar and the country Is behind them and 
reminded them that It wu their moral duty to defend their 
motherland. We also made an announcement to provide 
10 lakh rupees and employment to one of the dependents 
of the martyrs irres~tIYe of whether the people of Bihar 
continue to live in poverty and misery and this way appeal 
them to defend the motherland. Whose Government was 
In power when Kargll happened which rather could have 
been strategic point for us. Pakistan never,dared to sneak 
Into our territory when our Government wu in power. We 
salute the great soldiers' of India who sacrifice their lives 
to defend their mothertand. The Bofors which was the 
center point of all crtticism and about which it was' said 
that comml8slonwas taken In the deal of the guns proved 
to be the main defending 'weapon • .•• {Interruptlons) on. 
soldier said ... (Interruptions) sit down please ... ,'. how are 
you concerned with It? You talk useless . ... (lnterruptltJM) 

MR. DEPUTY SPEAKER: Let it be expunged. 

[English} 

That II unparliamentary. 

(T,.nsIat/on) 

SHRI LALU PRASAD: What you feel to be unparlia-
mentary, be expunged. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
That Is not unpartlamentary. 

MR. DEPUTY SPEAKER: I know It. 

[English} 

I know what II parliamentary and what I. unparlia-
mentary. 

[Translation} 

SHRI LALU PRASAD: Sir, I enquired from one of the 
officers of the army U to how long theIe dead bodie. wli 
keep on arriving. The officer replied that the army Is waiting 
delperately but It i. not getting the order. Recently I had 
been to the Wagha border along with my tamly. The army , 
personnel of both the aide. participate In the evening 
CUItomary ceremony that take place 1henI. 

The officerl of BSF rnIde It ~ar before me _ to 
how they defend the bordera. The people there aIIo IDId 
• .... EJrpungsd ....... bJ .. ChIIr: 
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me that several Incidents and strifes have taken place 
during that period. The then Government claimed that they 
were desperate to settle the score once for all this time If 
any war were to take place. However, nothing came out of 
the thair tall claims and they relOrted. to creating communal 
hatred to combat against the terrorism. They have been 
expoled by ShrlKh~na JI as well as Uma Bharati and 
how far away are these people from the ground reality. 
They have taken resort to creating empty noises and 
worth Ie .. cacophony. Their situation could De compared 
to the beating of plates in rural areas when a child Is born. 
What kind of picture they are presenting and what kind "f 
precedents they are setting. 

Sir, you belong to bordering area Ind one can clearly 
He as to how Pakistan created Itrong embankments of 
defence during their tenure. Our borders are supporting· 
bribed wires and it has served as a kind of defence for the 
intruders. Our loldiers are unable to see the movement of 
the intruders due to those. They have completely failed 10 
defend the country . ... (Inte"uptions) 

[English} 

MR. DEPUTY SPEAKER: No running commentary. 

[Translation} 

SHRI LALU PRASAD: If· ... • Had the action being 
taken .... (IntefTUptions) 

[English] 

MR. DEPUTY SPEAKER: He Is not preHnt in the 
Hous •. 

[TraMlation} 

His name be expunged. 

SHRI LALU PRASAD: The terrorist incidents is a 
subject of debate among the great people of India a. well 
as among u •• I do not want to take much time but I would 
like to ask Shrl Mohan Singh to read the book ·CaH to 
Honour" written by JalWant Singh ]t. Presently, Sarnajwadl 
Party fa adopting Ilight cautiOUI approach. j appeal you to 
Itlck to the truth and .xpol. thON who sponlOr terrorist 
Incidents and actlvitie •• Today Advaniji has made a very 
dangerous and .urpriling remark. At least it should be 
expunged. He has said that now terrorllta are not coming 
from PUistan which means either they are from our country 
Itlelf or tram .... y allen wortd. What II he telling? He wanta 

to bring the focus of skepticism on the mlnorltlel of the 
country. Hil approach is full of communal bias. When 
there is a need for all including the Gov.rnment and the 
opposition to unitedly fight against and trounce terrorism 
by taking Into confidence the people of India. He wants to 
play his fake commumil card' and Is busy leveling 
allegations against our Government. But It hardly bother 
us. Our Government constituting all the parll of UPA wUl 
last full five years under the leadership of Prime Minister 
Shrl Manmohan Singh Ji and Smt. Sonia Gandhi JI. Rumours 
are not gOing to help • ... (Interruptions) I can say with full 
confidence that none of the Ministers of our Cabinet hal 
ever made such a remark that someone, despite being a 
Hindu has acted like a Muslim in the country. They keep 
on spreading rumours because it is very much a part of 
their psyche. The most dangerous. terrorist was released 
from iail when the Kandhar incident took place. I say with 
conviction that If this kind of incident had taken place In 
some other country In the world, the guilty irrespective of 
whether they were a part of Cabinet or not would certainly 
have been punished. It is the people of this country who 
are that much tolerant. When the hijacked aeroplane was 
taken to Kandhar the ambassador Parthasarthy had 
wamed Taliban that even if a single passenger is touched, 
our commandoes would enter Into the plan. It was decided. 
They shou'ld give this reply before the country. However 
Govemment is committed to crushing terrorists and sacrifice 
and to take care of each and every chall.nge. But what to 
talk about them that two minister. of their Government go 
to Kandhar and hand over the terrorist to the hijackers 
and not only this, a lot of gifts are also provided to them. 
Had this incident taken place In any other country. they 
would not have been spared. let me read before you, 
though I am not very well versed In English and would be 
read out before you in a casual English. I requelt you to 
go through that book. The references about Babri Mujld 
and Gujarat are also made In It. Their Minister has written 
in it. 

[Engli,h} 

"It was the most troUbled times. this Christmas of 
31st 0' December, 1999, by the time I reached home ... • 

[Translation} . 
They escorted them to reach there belkles providing 

them glfta (Dakshlna). When we reached home. ,. 

[Engll,hl 

"I shared a gl ... of champagn .... • ... (IntenuptloM) 
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(Translation] 

They are the people who drink champagne and enjoy 
and talk of terrorism, whereas, they themselves carried 
hard-core terrorists from here and let them off and also 
paid hefty lum. They celebrate It with champagne and say 
that they did let them off . ... (Interruptions) 

(English) 

SHRI HARIN PATHAK: Sir, the writer of this book Is a 
Member of the Rajya Sabha . ... (Interruptions) He is not 
present here. 

[Translation} 

KUMAR I MAMATA BANERJEE (Calcutta South) : Mr. 
Deputy Speaker, Sir, how can such words be used for an 
hon'ble Member .... (Interruptions) 

MR. DEPUTY SPEAKER: I would expunge the 
objectionable words. 

... (Interruptions) 

SHRI LALU PRASAD: If I am saying anything wrong, 
please bring a Privilege Motion against me • ... (Interruptions) 

'am quoting from a book . ... (Interruptlons) 

MR. DEPUTY SPEAKER:Unpartiamentary words may 
be expunged. 

... (Interruptlons) 

KUMARI MAMATA BANERJEE: Mr. Deputy Speaker, 
Sir, Lalu Prasadji has a right to quote, however If a writer 
writes something his book •• .. (lntetnJptlons) 

(English] 

Sir, I am not against quoting from books . .•• {Interrup-
tions) 

[Translation} 

MR. DEPUTY SPEAKER: What was required to be 
expunged, has been expunged. 

... (Interruptions) 

SARI LALU PRASAD: He has himself written the 
book. • •. (Interruptions) 

KUMARI MAMATA BANERJEE: Mr. Deputy Speaker, 
SIr, the ISlue we are disculiing very lerlously . ... (Interrup· 
tlons) 

MR. DEPUTY SPEAKER: Whatever Is requIred to be 

expunged, has beeriexpunged. Why are you crying foul, 
please take your seat. 

... (Interruptions) 

{English] 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE):, Sir, It is a publlsl:led document and the 
published document can be quoted • ... (Interruptions) 

KUMARI MAMATA BANERJEE: Anybody can qUote 
from any book. I am not against that. ... (Inteiruptlons) 

SHRI PRANAB MUKHERJEE: If the author of the 
book II a Member of any of the Houses, then, he cannot 
send a privilege for being quoted by being a Member of 
the House . ... (Interruptlons) , 

SHRI BASU DEB ACHARIA : It Is a public document . 
... (Interruptlons) 

MR. CJEPUTY SPEAKER: Nothing will go on record . 

(Interruptions) ... • 

KUMARI MAMATA BANERJEE: You cannot blame 
him for this . ... (Interruptlons) 

[Trenll.tlon} 

SHRI LALU PRASAD: It is a publIc document. The 
writer of the book, was a Cabinet MinIster at that time and 
I am quoting from his book. If there II any wrol'lg In, It 
please take action against me. I am .aylng h with full 
responllbility. ...(Interruptlons) 

Didi, if I blame lomeone that he drinks and the 
person I. teetotaller what Impact would ·Iuch lin alleg~ 
have • ... {Interruptions) 

KUMARI MAMATA BANERJEE: It II allrtght Lafujl, but 
we should not discul. over what we drink at home • 
... (Interruptlons) 

SHRI LALU PRASAD: Sir, luch • HrIouI Incident 
took place. They are the procreator of terrorl.m and they 
want to communalize ·the whole country. The Govwnment 
should have cooperated. Akshardham, Ram, RahIm and 
Kablr all are ours and do not belong to them. Ubrahan 
Commlllion was constItuted. Advanlp I, 'In habit of 
conducting 'Rath-Yatra' quite often and when the I~ 
go.· ... • what I have quoted II from a public docurMnt. 
"Nol recorded . 
..... EJCPUI9d .. ordered by .. ChIIr. 
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... (Intetruptloa) They are the devoteel of God, therefore. 

... (lntemJpIloM) 

. MR. DEPUTY SPEAKER: I would expunge, whatever 
II objeCtIonabiL 

· ..• (Interrupnotr.) 

MR. DEPUTY SPEAKER: I would expunge whatever 
I, required to ,be expunged. 

SHRI LALU PRASAD: The lame public document 
further I .. tel that the terrorilm hu failed In India. 
... (lnt«rupllon') , 

MR,·DEPUTY SPEAKER: Lalu jl, pleueconclude. 

, SHRI LALU PRASAD: The public document ltatel 
that ..... and theM people talk that • ... (Interruptlo".) 

MR. DEPUTY SPEAKER: Lalu jl, pleae con.~ude. 

SHRI LALU PRASAD: Now I would' conclude. 
Through the Parliament of India I would like to MY that. 
... (Interruptlons) 

MR. OEPUTY SPEAKER: Whatever II objectionable 
I would expunge that. 

SHRI LALU PRASAD: We would through away luch 
elementl, be It terroriltl, fundamentallttl, rIotera or the 
mulCle-man and the people of India would give very harah 
punllhmentl to the paraonl found Involved In Incidents 
like Godhara and Gujarat riOtl. We won't be mute 
byatandera, we would crulh IUch elernenta. Very large 
number of people have made lacriflcel In India and 
whereu people want to IprHd rlotl. They are not 
coneerned about terrorilm and they cannot fight It. That'l 
why they bring forth the l .. wI like 'catl to Honour', 
unnecellarily. 

Therefore, I urge the HouM to reject their Adjournment 
Motion u It.haI no Iubltanee In It. Having failed at all 
frontl they jult want to gain publlcJty, thtre~, It lhould 
be' rejected. ' , 

SHRI ANANT GANGARAM GEETE (Ratnaglri): Mr. 
Deputy Speak., Sir, seven bomb explollonl took place 
within ele~en mlnutel In the WHtem luburban railway on 
eleventh July In which approximately two hundred perlonl 
were killed and more than two thouaand Injured. Almost 
all the btutl took place In the Nnnlng tralnl ~t lOme of 

. the blutt took place when the tralnl were standing on the 
..... Expunged u ordered by the Chllr 

railway station. Some of the bomb blu" happened midway 
between the two ltallonl. Large number of people In 
Mumbailive In slurns and jhuggie' along the railway track 
and many of them Including children, Women and the 
elderly tumed dumb and deaf due to the exP!ollona. It 
wa a ,terrorist attack and u Itt newa'Pf8ad;' the Hon. 
~Ini .. ~.r . of RailwaYI, Mlnllte, of· Home Affalra, the 
Chalrperaon of UPA and IUbiequently Hon. Prime Mln"ter 
vIIlted the .Itel of e"plollonl, Hon. Prime Mlnllter, after 
reaching there, made a Itatement that the Intelligence 
department of the Union Govemment had already puled 
thll Information to Maharuhtra Govemme~t that IUch 
Incident were IIgly to happen In Maharaithra but the 
State go~mment did not take the Incident leriously. 

11.21 hra. 

(SHAtMA" KAIIHNA TIAATH In the C,*, 

Madam Chairman, when. the adjourned t:nOtion wu 
brought before the HOUH by the 'leader of Oppoaltlon 
Advanljl and a mention wu made of the Mumbal bomb 
blat had hlmHIf admitted that It wu not the nrat Incident 
of ttlil klnd and the country hu been wltne.. to the . 
terrorJlm for the lat twenty five y .. ". Two klnde of 
terrorllm were mentioned. Our hon. coll.~ue Salim jl 
and other COlieagU.I of the Lett partl.1 have allo 
endoraed the fact that the country wu facJng Intema' 
terrorilm . at two frontl-one, In Alaarn and MCOnd, In 
Punjab. We fought with both the, terrorllm and could alto 
luccellfully.wlpe them out. However, the terrorllm, which 
started from Sri N .. ar, ha spread to Kanyakumarl and 
the rootl of thll terrorllm lie acroll the border. I have 
bHn a member of the HOUle Iince eleventh Lok Sabha 
and I have been wltn .... d to the apeech .. and ltatementl 
made by Home Mlnlsterl and Prime Mlnlltera and each 
one of them had, at lome polntl or the other, underlined 
the hand of Paklltan In the varlOUI terrorilt Inelden .. and 
when the bomb blut in Mumbal took place, Prime Mlnllter 
explicitly ltated that Paklltan wu behind the Incident. 
Terrorism il being lponsored from aeroll the border and 
the bomb blatl took place In ona lpeclal cJUI bogl ... It 
II not that the blaltl took place In trainl or In the tralnl of 
Weltem RallwaYI. Noteworthy point Is that a" the blaltl 
took place In the firat clal compartmentl. And I feel that 
the entire HOUle would be endorllng the view exprelled 
by the Hon. Advanl jl that all thll wu done In a very 
planned and cellbrated manner. And It wa· not a one off 
Incident. The whole planning and the conlplracy Including. 
the arrangement for' ,he RDX uHd In the blu" might 
have taken leveral daYI or the monthl together and It 
might have taken a 10" of bralnl and people behind It to 
dnlgn It though It II a lepara.. thing that the ultimate 
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execution •. g. the placing of bombs in the trains might 
have been done by very few people or even a alngle 
person. Seven bomb blasts took place in separate trains 
and It might be the cue that terrorist would have gone to 
different trains and compartments to place the bomb but it 
II not the work of .even brains alone rather there are a 
lots of brains behind it. I would "ke to know whether the 
Government has been taking any ltap to find out as to 
whether the people responsible for committing the said 
bluts are from Pakistan or from our country and also 
whether they are living in Maharashtra or the other Itates. 

Today. I was surpris.d when the Adjourned Motion 
wu moved in the House. Das Munshi ji is not present in 
the house right now and he made fun of bringing 1he 
Motion In the House. However. Das Munshl ji's opinion 
wu not the opinion of the government. If the reply of Das 
Munshl Ji Is the official opinion of the government. can we 
expect any 10rt of security for the common man living 
Mumbal. Such kinds of repliel are glv.n from the 
Government. Lalu jl wal giving the reply JUlt now. Though 
Lalu JI stated that he was speaking on behalf of RJD. it Is 
a/l right but Ou Munshl wu not speaking on behalf of 
Congr.... rather he was speaking on behalf of the 
government. Such a serious Incident has happen here. It 
Is a challenge for the entire country u well as a matter of 
shame that terrorllt can explode the bombs In any part of 
the country and we. Instead of taking some action. keep 
on pulling each others legs. There can be nothing more 
shameful than It. It is a challenge for the integrity of the 
country. government and the one thousand million people 
of the country as well. The Members on the treuury 
benches wanted the matter to be discussed under the rule 
193 so that there coulcl be no pressure on the government 
to take It seriously nor coulcl there be any need to maintain 
the record therefore or for the government to give any 
reply In regard to. They may not welcome the move of 
bringing In adjournment motion for the same but the 
manner In which Das Munshl JI made fun of the I .. ue. took 
me by surprise. We do not expect such attitude of the 
government. How can the government ensure the safety 
of people of the country If they continue to work 1ft this 
manner? I would like to know u to what kind of Information 
wu sent by the Intelligence department of the Union 
government to the State Government In view of the 
statement made by the hon. Prime Minister In which he 
hu mentioned and It has been reported In newlpaper 
that the government had alerted the State Govemment. I 
would like to know whether tha government had al.rted 
the State Government specifically Ibout the nature of the 
blat? Then can the statement of the Chl.f Minister of the 

Sta1e and he Itated that he did not have any such 
information and it was a route alert call rath. than a any 
specific. I would like to know as to what our intelligence 
department I. doing? I agree with Das Munlhl JI In that 
Irrespective of which government whether It II UPA and 
NDA in power. we should make a collective effort to fight 
this evil because this Issue is not confined to the one 
government. When the attack on the Parliament took place 
and I was a part of then NDA Governme.,t. I had been of 
the same view even then. Had I followed Du Munihl jl I 
would have Indulged In the game of leveling allegation. 
but I accept that It wu our own mistake and we should 
have giv.n a stringent reply by destroying the terrorist 
camps being run In POK and It would be the only apt reply 
for combating terrorism. Ita hon. Salim JI WU laying that 
the terrorists do not IUbscribe to any religion. legislature. 
constitution nor any community, they only believe In 
weapons and violence. Then In what language do you 
expect th.m to teach except the same which they 
understand and that Is the languages of violence and gun. 
Unl •• they are replied In the aame languag. t.rrorism 
can be done away with. 'However, neither the. NDA 
Government of which I wu a part, nor the preHnt UPA 
Government h .. bean abla to muster adequate confidence 
to do It. There II an urgent necellity for tha govemment to 
muater much courage elsa this aliment which has been 
spreading like cancer in the entire country. will one day 
destroy the .ntlre country. The confld.nce of terrorist Is 
sky-high. And they have been getting the support of the 
people from various parts of the country and I wu surprtsed 
when the Advanl JI W8I accused of giving communal colours 
and targeting MUllims and speaking against Islam. There 
are approximately twenty crore Muslims in the country and 
an of them are not terrorist. We are also of this opinion that 
all of them are not traitors. But. unfortunately the truth Is 
that whoever Is a terrorlat Is ... • All of us will accept this 
bitter truth • ... (lnterruptioM) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Madam Chairman. this Is 
objectionable • ... (Intenvptlon.) There are thousand of 
terrorist In the world as wall u In this country who do not 
believe In Islam. This atatement la qulta wrong. He should 
withdraw his statement and apologize for It . ... (lntemJpt/Dns) 

MADAM CHAIRMAN: This word should be expunged. 

... (Interrupt/oM) 

DR. SHAKEEL AHMAD: Shrl Nathu Ram GodH killed 
the Father of the nation. Mahatma Gandhi • ... (Inte~) 

• Not reoorct.d 
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MADAM CHAIRMAN: Thl. word hu already ·been 
expunged. . 

.•. (Intenuptlons) 

SHRI ANANT GANGARAM GEETE: Hon. Mlnll .... of 
Home Alaira II. pr .... t in the Hou... .All the terroriIt 
1ttMkI • ••. {lntetruptloM) . 

DR. SHAKEEL AHMAD: 1h ... peopl. have apread 
~m. After the riot. In Murnbai. It w .. found that the 
Shiv ~nlki polHlHd fak •• ... {Interrupttona) 

[English! 

MADAM CHAlR~N : Nothing will go on record. 

(lnterruptlona) ... • 

MADAM CHAIRMAN: Nothing I. being recorded. 
Pie ... · be •• ated. 

... {Interruptlon.) 

[bnsIa~n! 

MADAM CHAIRMAN: Nothing II being recorded~ 

... {Interrupt/on,) 

(English! 

MADAM CHAIRMAN: Mr. Gee., pie ... addrell the 
Chair. 

... (Interruptlona) 

[Translation! 

MADAM CHAIRMAN: Khaire ji, pl .... lit down. 

... (Intenuptlona) 

[Engn,h! 

MADAM CHAIRMAN: Dr. Ahamad, that word h .. 
aiready be.n del.ted. 

... (Interruptlons) 

MADAM CHAIRMAN: Nothing II recorded. Pie ... 
take your ... 11. 

... (Interruptlon.) 

[Translation! 

MADAM CHAIRMAN: Hon. Member from your own 
party II speaking. So pl .... Jet him lpeak. 

... (Interruptlons) 

• Not rlCOfded. 

[English] 

SHRI PRAKASH PARANJPE (Thane) : L.t him r •• lgn 
firat. ... {lnteiTuptlons) 

[Translation! 

MADAM CHAIRMAN : Hon. Member from your own 
party II lpeaklng. So, pI .... I.t hlm.peak. 

... (lntemJpIJona) 

MADAM CHAIRMAN: Nothing will go on record. 

{Int.rruptlon.) ... • 

MADAM CHAIRMAN: Nothing will go on record. You 
pl .... lit ~. Your friend il speaking now. 

{Interruption.) ... • 

MADAM CHAIRMAN: .Geetep, pl .... continue. I will 
give you only three mlnutel to conclude your apeech . 

... (Interruptlona) 

(Translation! 

SHRI ANANT GANGARAM GEETE: Madam 
Chairman, I have not complet.d my apeech and you are 
ukIng me to lit down. I would .'t down without completing 
my .peech If you direct me to do 10 • ... (Interrupt/ona) 

(English! 

MADAM CHAIRMAN: Nothing I. going on record . 
Ple .. e lit down. Ge.t'JI, pl .... contlnu •. 

[Translation! 

SHRI ANANT GANGARAM GEETE: Madam 
Chairman, through the Chair, I Would like the hon. Mlnl.ter 
of the Home AffaJra to put a d.talled and .tate·wl .. lI.t of 
all the terrorilt attacka, the action taken by the poJice In 
thOI' ca •••• the names of the accused perlOn. arrllted 
or charged for tho .. incld.nts • ... (Interruptiona) 

SHRI RAGHUNATH JHA (Bettlah): Madam, Chairman, 
I IUpport the vllWI .xpr .... d by the hon. Member and 
request hon. Minister of Home Affalra to Inetude the name. 
of the murder.ra of Gandhi also . ... (Interruptlona) 

MADAM CHAIRMAN: Ge.t. JI, pl .... sit down u 
the hon. Mlnllter .tandl to expresl his views. 

SHRI ANANT GANGARAM GEETE: That lilt Ihould 
contain ail the detailed Information about all the terrorist 
attacks ltarting from the attack on the Legillative Assembly • , 
at Srlnagar . 

• HoI rlCOfded . 
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): It II my humble request to the Members of this 
Houle that they Ihould bEi cautious while expressing their 
views because It II our reiponsibility that our views Ihould 
not cause any rift In the loeiety, but thll Ie not' true that 
persons beJonglngto onl particular soelety, ~re Involved 
In such actlvitlel. The lilt demanded by the hon. member 
can be given but you will find the names of persons 
~Ionging to all walks of life and from all religion •. 

SHRI ANANT GANGARAM GEETE: Madam, 
Chairman, hon. Mlnl"'r of, Home Affair. hal given an 
ulurance In the Hou.e that he will present detailed lI.t of 
all the above mentioned tneldenll. You should pre.ent the 
'lilt of all tho .. teiTorlsll who were Involved In the attack at 
Jammu and Kuhmlr. L.glslative AI •• mbly, Par1lament 
Hous., Akihar Dham T.mple and participated, ,In the 
conspiracy of Mumbal bomb blast. I have a firm b.llef that 
you wtlfglve that list. Madam, Chairman, r am saying so 
becaul. on. can not fight agalntt terrorl.m without 
admitting the facti. 

'I wu delCl'lblng thOle Incld.nt. In that particular 
context. 

MADAM CHAIRMAN: Geete ~. pl .... concrude now 
u you havealrndy tak.n 20 mlnut ••. 

SHRI ANANT GANGARAM GEETE: I would .It down 
It you direct me to do '0. 

MADAM CHAIRMAN: Please conclude your spe.ch. 

SHRI ANANT GANGARAMGEETE: I am .xceeding 
my time limit u I am repeatedly getting Int.rrupted. I have 
not dl.culled anything other than Mumbal bomb bla.lI. I 
did not make any comment on any particular religion or 
community. Five Pakistani national. were killed during 
attack 'on our Parliament. One .hould look Into their 
facilitation .y.tem In this country and the same yardltlck 
should be applied whll. Investigating Mumbal bomb blasts. 
We cannot wipe out t."orlsm without looking Into ill root-
caules. Till now, we were troubled by Pakl.tani terrorists. 
but it seem. that our own citizen. are being trained as 
t.rrorlst •• 

Madam Chairman. I am just concluding. To fight 
terrorl.m, we mu.t reply in their language. We .hall be 
able to tackle terrorl.lI, If the govemment .howl that kind 
of determination. If we do not do '0, It will be ju.t an 
.x.ret.. of alltgatlon. and counter-allegation. without 
any .olld gain. 

I would Ilk' to .. lute and thank the cltlz.n of Mumbal 

for Ihowlng exemplary courage. Mumbal has .uch a ,ilte-
Ityle in which on. Is compelled to Ignore evenlerlous 
probleme of other personl. Who II reaponllble for that 
kind of apathy which was not th.,. In the put? Th. 
people of MUmablare compelled to come oUt, Of their 
homes, to eam their bread. There I. no trace of bravery In 
It which you, are trying to display with 10 many' hoardlngi. 
On the other hand, you are forbidding UI from Indulging In 
polltlCl on thll matter. You .hould figure out tho .. personl 
reepon.lble for dllplaylngtho.. hoarding. and allo the, 
parlOn. who are projected through thOle haaRlngl. You 
are J"lt .xploltlng the .Ituatlon. 

[Eng/.hl 

MADAM CHAIRMAN: Now, Shrl ~K.S. Vljayan. 

... (Interrupt/ona) 

MADAM CHAIRMAN: Shrl Prakash Paranjpe, pleu. 
sit down.' Thll II not the way. Nothing wlH go on record 
.xcept the lpeech of StlrI A.K.S. V1jayan. ' 

(Interruptlona) ... • 

MADAM CHAIRMAN: Now, Shrl ~K.S. V1jay"': 

. •. (InterruptioTII) 

(»'an./atlon} 

MADAM CHAIRMAN: I urge the memb." to kindly 
maintain the dignity 0' the Hous •• Pleue .It down. 

[English} 

··SHRI A.K.S. VIJAYAN (Nagapattlnam): Madam 
Chairperson, DMK ha. no two Opinion. about the n.ed to 
.radlcate the menace of t.rrorl.m. It need' to be uprooted 
In whatever ugly form It ral .. 1 It. h.ad; We .,. now 
dilculiing an AdJoumment Motion In the aftermath of'th. 
recent lerlal bomb blasts In Mumbal. On behalf, of our 
party Dravlda Munnetre Kazhagam and on behalf of our 
'leader the Chief Minlater of Tamil ,Nadu, I Join thll Hou •• 
In condoling the death of tho •• who have 10lt th.lr live. In 
th. Mumbal bomb blastl. 

DMK hal always took a .tand againltcurbing 
freedom of speech, banning the democratic actlvltl.. of 
'political parties and the ml.u .. of official machinery for 
pe"onal whlmllcal purpo.... DMK oppel'" tooth and 
nail any mllu.e of antl-terrort.t laws Ilk. POTA. When, 

• Nol reconled 
•• Engllih trlNlatlon of the Ipeech originally delivered In TImB. 
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Prevention of Terrorism Act (POTA) was sought to be 
passed In this. august House, a solemn assurance was 
given by the present leader of the opposition to our Leader 
Dr. Kalalgnar Karunanidhi,· the present Chief Minister of 
Tamil Nadu and our beloved senior leader late Murasoli 
Maran that Centre would not allow POTA to be misused for 
personal endl. and political vendetta. But what had 
happen~ in Tamil Nadu then? Our erstwhile allies in 

'NDA must look back now. Is It not true that one of your 
alsociate leaders was to be lodged in prison for more 
than an year and a half as a POTA detenu. POTA Review 
Committee was set up at the instance of our Leader Dr. 
Kalaignar. But the Review Committee couid not function 
that effectively as it lacked infrastructure like even furniture 
and office space. It did not have enough of power. As far 
as I am concerned, I would like to reiterate that DMK has 
always been steadfast in opposing terrorism. 

Recently. Shri Madani was discharged from the 
prison for medicai treatment. Hon'ble leader of the 
OppositiOn pointed out that. Here, I would like to point out 
that Shrl' Madani Is languishing In prison right from 1998 
without being proved guilty. He is behind the bars for 
unsubstantiated charges. Even life-term convicts are 
discharged after their completing two third period of the 
total conviction term. As per the High Court order issued in 
2003 and in compliance with the request made by the 
Chief Minister of Kerala, Shri Madani was extended the 
facility to undergo medical treatment in jail. 

The just act of the Government of Tamil Nadu is a 
humanitarian gesture. We believe in Human Rights and 
humanitarian considerations. Hon'ble Leader of Opposition 
says that we have been lenient. If a convict is not provided 
with medical assistance then there may not be any need 
for dispensaries inside the prison. Even those who are to 
be hanged after a death sentence are not taken to gallows 
if they suffer any ailment. Madani who weighed 105 kgs. 
when he was arrested is now a sick person weighing a 
mere 54 kgs. So the courts have ordered that he must be 
provided with medical care. 

It was pointed out that Mumbal serial bomb blast 
might not have taken place had there been POTA. We 
must bear in mind that the attack on Parliament wu carried 
out when POTA was very much in force. We can overcome 
terrorist menace having its root cause in communal 
tension. We must rise above narrow political and communal 
divide. We must overcome caste considerations too. When 
the Government seeks seriously and sincerely to uproot 
terrorist menace wholeheartedly, all of us must shed our 
differences and unitedly uphold the country and save our 
people. Let us unite in our fight against terrorism. 

·DR. RATIAN SINGH AJNALA (Taran Taran) : Thank 
you, Madam Chairperson, for giving me the opportunity to 
speak on this Adjournment Motion in my mother-tongue 
Punjab!. Not only India but the entire world is facing the 
menace of terrorism. We are all concerned about this 
problem and want to find its solution. Many Hon. Members 
have expressed their opinion on this Adjournment Motion 
moved by the Hon. Leader of Opposition Shri Advani. Who 
il relponsible for the rise of terrorism? In 1978, terrorism 
reared its head in Punjab. And ... •• is responsible for the 
rise of terrorism in Punjab. 

[Translation} 

MADAM CHAIRMAN: AJnala ji, please deliver your 
speech. 

...(lnterruptlons) 

[English} 

MADAM CHAIRMAN: Nothing will go on record. 

(Interruptions) ... •• 

MADAM CHAIRMAN : Mr. Jai Prakash, pleue let 
him continue. 

... {Interruptlon,) 

MADAM CHAIRMAN: Ajnala ji, you please continue. 

... {Interruptlons) 

MADAM CHAIRMAN: Hon. Members, let him continue 
his speech. The Hon. Minister will reply to the debate. 

DR. RATIAN SINGH AJNALA : Madam, the Joint 
Director of IB has written a book that arms and ammunition 
were being provided to terrorists through IB so that they 
could indulge in their activities. And. . .. ** were behind all 
this. 

MADAM CHAIRMAN: Hon. Members, let him continue 
his speech. The hon. Minister would reply to the debate. 

... {Interruptions) 

MADAM CHAIRMAN: Please remove that word. That 
word will not go on record. 

'" (Interruptions) 

• english Tranllatlon 01 the ipMCh originally delly.ad In Puniabi . 
•• Not recorded 
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MACAU CHAIRMAN: Nothing will go on ·record 
. ~cept the .peech of Mr. Ajnala. 

(lnterruptionl) ... • 

[TraMJaIJon) 

MADAM CHlfdAMAN: Please donot .peak luch words 
which may cause uproar. Pleue continue your speech. 

: .. (Interruptions) 

(Engli,h) 

SHRtMATI PARAMJIT KAUR GULSHAN : Our Partv 
hat made the maximum sacrifice for the country. 

[Translation} 

SHRlMATI TEJASWINI SEERAMESH (Kanakpura) : 
InQirajl h~ given sacrifice for the country. 

(Eng/ish) 

. MAQAM CHAIRMAN : Let him continue .. 1 glve him 
only five min ... 

... (Interruptions) 

[T,.".,.",] 

MADAM CHAIRMAN: Shri Ajnalajl, please conclude 
your speech in just th .... minutes. 

... (Interruptlons) 

MADAM CHAIRMAN : Laluji, I have already ltated 
that the word will not go on record. 

... (Interruption8) 

MADAM CHAIRMAN: Pleue maintain decorum of 
the HOUle. 

... (Interruptlons) 

MADAM CHAIRMAN: Ajnatajl, piau. conclude your 
speech within three minute •• 

(English) 

OR. RATTAN SINGH AJNALA: The President of our 
party Sant Harcharan Singh longowal became a victim of 
t8rrorill'l. Terrorists fired on the then SGPC Chief. 24 of 
our candidates, who were fighting election., were kHled 
by !he terrorists. The.e election. were boycotted by the 
Congreu Party. '" (Interruptions) 

Election. were held In Punjab. Congre.. Party 
boycotted th ••• · election •• ·All other partie. we':' In the 
fmy. 24 of our candidate, were gunned down by terrori.ts. 

• Not recorded. 

Shri Naruimha Rao',. Govemment came to poWer at the 
Can •• Election ...... ega!" held In Punjab. Not •• lngle 
Congrell C8I1dldate wa.· killed In the.e ·.lecIIon.. Why 
w~ thll ~? Sir, terrorists can .trik. at will In every nook 
and comer of India. ... (lnterruptlons) 

[Translation] 

MADAM CHAIRMAN: Shri Lal Singh jl, plaa.e lit 
down. PIe ... keep In mind the decorum 01 the Houae. 

... (Interruption.) 

[EngH.h] 

MADAM CHAIRMAN: SM Lal Singh jl, pleae lit 
down. Dr. AJnala, o~ly. three minute. are left. You conclude 
within three mlnut ... 

...(lntert'Uptiol1l) 

MADAM CHAIRMAN: Nothing will go on record • 

('nte~) ... • 

MADAM CHAIRMAN: Your thr .. minutes are going 
to be "over. Except. the speech of Dr. AJnala, nothing wi. go 
on record. 

(Interruptions) ... • 

15.58 h .... 

(MR. DEPUTY 8PENcEA In the ChM) 

MR. DEPUTY SPEAKER: No. Mr. Prakash, ple.s. alt 
down. Do not waste the time. 

... (lnterruptions) 

MR. DEPUTY SPEAKER: Mr. Khann., pl.... lit 
down. Do not disrupt. 

DR. RATTAN SINGH AJNALA : When Cong,. .. Party 
tights .'ectlons, not • lingl. candidate of thl,· party Is 
killed by terrorists. Wh.n we joined the electoral fray, 24 of 
our candidate. w .......... Inated. Sir; the Congra .. Party 
Indulged In a propaganda that Sikh. are terrorists. AI • 
reault. after the uaulinatlon of Shrlmatl Indira Gandhi, 
SIkhs .went· butchered In cold blood. Who was resPQ.Mlble • for this? I 

1 .. 00h .... 

MR. DEPUTY SPEAKER;Shri JaI Prakash, pI.ue 
.It down. 
• Not reoorded. 



313 MotionfDr SRAVANA 3, 1928 (SAKA) Adjournment 314 

... (Interruptions) 

MR;OEPUTY SPEAKER : Nothing should be 
recorded except the speech of·Or. Ranan Singh Ainala. 

(Interruptions) ...• 

. DR. RATTAN SINGH AJNALA: Sir, the Sikhs were 
defamedthrou,ghout the country. As such, the Congress 
party is responsible for the massacre of Sikhs In the riots. 
People involved In anti-sikhs riots became Ministers in the 
Government. ... (Interruptions) 

(Translation) 

MR. DEPUTY SPEAKER: Expunge whatever the 
hon'bie Member has stated. 

... (lnterruptioIV) 

[Engilsh) 

SHRIMATI TEJASWINI . SEERAMESH: Sir, it I, not 
fatr. The .hen. Member ilmaklng allegations agalnlt the 
Congress Party . ... (Interruptlons) 

MR. DEPUTY SPEAKER: I will lee It. 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Please do not apeak 
anything. provocative. 

... (Interruptions) 

[English) 

MR. DEPUTY SPEAKER : Nothing should be 
recorded excepllhe speech of Dr. Ajnala. 

(Interruptions) ... • 

DR. RATTAN SINGH AJNALA : Mr. Deputy Speaker 
Sir, CaptaJn Amarinder Singh Is the Chief Mlnlsler of Punjab. 
The Congress Party wants to re-introduce terrorism In 
Punjab, keeping in view the coming elections. They do not 
wanl to IOlve the problem of terrorism . ... (Interruptlons) 

MR. DEPUTY SPEAKER: You are wasting the time of 
Ihe Hous •• 

... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing else should be 
recorded except the speech of Dr. Ajnala. 

• Not recorded. 

(Interruptions) ... • 

[Tran5lation) 

PROF. VIJAY KUMAR MALHOTRA: Congress party 
is again fanning' lerrorism by making Hindus and Sikh. 
fight each other In Punjab. If Terrorism spreads in Punjab, 
the Siale will be caught in flame •. 

[English] 

MR. DEPUTY SPEAKER: Please conclude. 

OR. RATTAN SINGH AJNALA : Sir, I have not even 
started. How can I conclude? They have not allowed me 

·to speak. How can I conclude? 

MR. DEPUTY SPEAKER: Please .11 down. Please 
listen . 

... (Interruptlons) 

[Translation] 

MR. DEPUTY SPEAKER: Shrl Jalprakuh, I have not 
allowed anybody 10 disturb you when you speak. I have 
been observing since I went out of the HOUle that you are 
disturbing the most. 

[English} 

now. 

This is not fair:. Please lislen to him. 

... (interruptions) 

MR. DEPUTY SPEAKER: Now, please alt down . 

... (Interruptions) 

MR. DEPUTY SPEAKER: Madam, please sit down 

• .. (Interruptions) 

[Translation) 

MR. DEPUTY SPEAKER: PI.as~ sit down. 

SHRIMATI KRISHNA TIRATH (Karol Bagh) : Pleas. 
speak on Mumbai Bomb Blasts. 

(InterruptiOns) ... • 

[English) 

MR. DEPUTY SPEAKER: Please sit down. That 
should not be recorded. 

(Interruptions) ... .. 

• Not recorded. 
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[Translation} 

PROF. VIJAY KUMAR MALHOTRA : There ,II an 
apprehension of bomb btUtl In Punjab too. 

(Interruptions) ... • 

[English) 

SHRI MAOHUSUDAN MISTRY (Sabarkantha): Sir, 
how can he Interv.ne? 'Why is he given mike every time 
he stands up? 

MR. DEPUTY SPEAKER: Shri Mistry, that II not going 
on record. 

(IntetrUptiona) ... • 

SHRI MADHUSUDAN MISTRY: His statement should 
not go on record. Every time Prof. Malhotra stands up, he 
Is given the mike and hll statement goes on record. 

[Translation) 

MR. OEPUTY SPEAKER: I have already state4 that 
whatever you .,e speaking Is not being recorded. Please 
nlten to me first before speaking. I have already stated 
that whatever Malhotra ji h •• spoken, has not gone on 
record. 

PROF. VIJAY KUMAR MALHOTRA: Hal It not gone 
on record. The Chief Minister there . ... (lnterruptJona)' 

(Engl.h) 

MR. DEPUTY SPEAKER: Only the speech of Dr. 
Rattan Singh Ajnala should be recorded. 

(Interruptions) ... • 

DR. RATTAN SINGH AJNALA : Sir, they do not want 
to hear the truth. People should know about the reality. 
This problem can be solved only if we face the truth. Sir, 
the Chief Minister of Punjab wanta to re-Introduce terrorilm 
in Punjilb. 

[Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL) : He Is 
speaking wrong things. 

DR. RATTAN SINGH AJNALA: It Is true ... (Interruptions) 

MR. DEPUTY SPEAKER: Is It unparllamenl*ry. He Is 
not pointing out names. 

• Not recorded. 

(English) 

SHRI PAWAN' KUMAR BANSAl: Sir, ~ere .... so 
many objectionable things other than un,*"lamentary 
words which ~hould not go on reconL ... (lnterruptlons) , 

DR. RATTAN SINGH AJNALA : All this I. going on 10 
that Hindus become afraid and the Congre~ Party getl 
'Hindu vote •. At fll'lt, the SikhS, were killed. Now,the ltVeat 
of terrorilm II being used to coerce HlndUi to vote for the 
Congrell party In the elections. This hu been the policy 
of Congress Party. 

[Translation} 

SHRI' PAWAN KUMAR BANSAL: They want to ' .. y 
that Hindu. were knled, Slkhl were killed. They were 
trying to Ignite fire In the country. Ultimately what do they 
intend to say. 

(English) 

MR. DEPUTY SPEAKER: PI8 .. e conclud8. . , 

.•. (Interruptions) 

[Translation} 

SHRI PAWAN KUMAR BANSAL: Every lingle word 
uttered by them clearly shows what their real Intentionl 
are. 

MR. DEPUTY SPEAKER: The hon'ble Minister wanta 
to say lome thing. Please liaten to him. 

. .. (IntetrUptiona) 

SHRI SHIVRAJ V. PATlL: Sir, I wanted to Intervene. 
Some Members have raised very good lisuel during thll 
discullion and we have had a very good dllcullion. The 
entire country has fought it unitedly. We Ihall all be 
benefited If'we face this In our HOUle with the lame spirit. 
It II my request. ..• (lnterruptlons) 

SHRI HARIN PATHAK : Mr. Deputy Speaker, Sir, my 
request Is that. ... (Interruptlons) 

MR. DEPUTY SPEAKER: Harln JI, you will get 
opportunity to speak, Ajnala ji, now you ple .. e conclude. 

SHRI HARIN PATHAK : The comment by Shrl Lalu jl 
regarding AdvaniJ1'1 family should, fil'lt of all; be expunged. 
... (Interruptlons) Here there are reterence to campaign 
and Adva"ijl'l family but you will not expunge tho ... 
... (Interruptlons) our stand II that the recent comment on 
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Shrl Advanlji's family mad. by LaIu JI should first 0' all be 
expunged. • •• (Interruptlons) 

MR. DEPUTY SPEAKER: I ahalliook into thaL I shall 
expunge If I find IOmethlng objectionable in that. 

.•• (Interruptions) 

[English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will go through the records, 
and remove all that Is objectionable. 

... (Interruptions) 

[»anslatlon} . 

PROF. VIJAY KUMAR MAlHOTRA: Sir, Shrlmati Sonia 
Gandhi Is slning here and such talks are taking place in 
her presence . .•. (lnternJptions) 

SHRI SHIVRAJ V. PATIL : See, It is not on the record, 
ple .. e do not bring it on thl record. Nobody likes It. 
... (Interruptions) 

[English} 

DR. RATTAN SINGH AJNALA : The people of India 
want to fight as one man against the terrorists. But, the 
Government is not sincere. We cannot check terrorilm 
until and. unless the Government il sincere In It I efforts. 
So, I appeal to all the members of this august House to 
unite in our fight againlt· terrorism. Only then we can 
checkmate terrorism. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Hon. Deputy 
Speaker, Sir, this heinous terrorist outrage like the serial 
bomb-blast on 11 July in Mumbai speaks about the 
helpl ... nell of the Union Government. and the Govern-
ment of Maharashtra. Once again the terrorists have sent 
a chllHng reminder that they can strike at will. Nearly 200 
Innocent people have been killed, and more than 800 
people have been Injured In thil tragic incident. This has 
happened and exposed the failure of the Government, 
and we_nell In management of law and order as far as 
internai HClUrity Is concerned. 

The Intelligence failure,s only thl tip of thl iceberg, 
and It is not thl only cause for this Incident happening. 
Actually, thl non-serious anitude of this Government on 
this luue. and their softn.ss towards tackling terrorism Is 
the main cause for this Incidlnt occurring In our country. 

The entire world was Ihocked by this tragic Incident, 
which happened on 11 July. We have heard two hon. 
Ministers of this Government, who have taken part In this 
debate, and from their submission it leems that they are 
not at all serious about this incident. The entire country Is 
shocked, but this Government Is not at all Ihocked. Thll 
can be seen from 1M statementa IMdI by the hon. 
Minis'" during this debate ·In .. august House. The 
entire world II observing us: thl country Is observing us; 
and a debate is going on, but we find that the replies 
given by the Government are most disappointing and 
unfortunate. It 'hows that they are not at all serious about 
this illue . ... (Interruptlons) 

SHRI J.M. AARON RASHID (Perlyakulam): No, it Is 
you people who are .not serious . ... (Interruptlons) 

[Translation} 

SHRI ANANT GUDHE (Amravatl) : Sir, he used to 
stand up during the epeecl1 of every member . ... (lllterrup- . 
tions) 

MR. DEPUTY SPEAKER: Please do not stand up on 
every Issue . 

.•. (Interruptions) 

(English) 

SHRI BRAJA KISHORE TRIPATHY : You are not at 
all serious about It. We have heard the hon. Ministers of 
yo~r Government on this Issue . ... (Interruptlons) 

MR. DEPUTY SPEAKER: Ple.se do not Indulge In 
any running commentary In the House. There i8 nothing 
un-parliamentary said by the hon. Member. Therefore, 
please sit down. 

... (Interruptlons) 

SHRI BRAJA KISHORE TRIPATHY: Now. Mumbai, 
the financial capital of our country, II the most vulnerable 
part of the country for terrorist attacks. 

Mumbal now looks like a 80ft targeL This was the 
sixth bombing in the city in the last eight years. and the 
most levere lince 1993 ,erl.1 bomb blu". Mumballl the 
most attacked city In the world today. Nowhere In the 
world there Is a city like Mumbal which hall been attacked 
six limes and at such magnitude. It II the most attacked 
city In the wortd now. 

The country is wltnes,lng the evil of terrorism for the 
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laat 26 )fears. About 18.151 civilians and security personnel 
have been killed by terrorists in India since 1994. India 
haa lost over 75.000 citizens. both civilian and security 
peraonnel in the last two decades to terrorism. It reminds 
me what a distinguished analyst of South Asian Affairs 
said once. He said. ~India does not react to the loss of 
people. They have just too many. India only reacts to the 
lou of territory." This impression of the outsiders is 
ridiculous. painful and Insulting. Perhaps 26 years of 
terrorism has made us weary and fatalistic. 

Terrorists need to be made aware that they would 
have to pay a price for their actions. They must be made 
to realise that the worfd will be equaHy unsafe for them. 
The nation has now to prepare itself for a war against 
terror. The hon. Prime Minister has also rightly declared 
this war. But. unfortunately. nobody quite believes that our 
Prime Minister with all good intentions has the power and 
clout to bring about any significant changes. 

We all know that this Government Is suffering from 
aerioul dilemma and confusion. It is trying to engage 
themselves in a political strategy but hopelessly it does 
not have the power to execute. It also engages itself in a 
security strategy but helplesaly. it cannot implement it for 
f •• r of political consequences. These are the reasons for 
which this Government has miserably failed to combat 
terrorism. 

Between the years 2004 and 2006. there was a 
sharp fall in the number of terror modules busted. This 
Government is not firm on tackling terror. In most of the 
cues It is observed that terror is practised by the local 
recruits. But it is painful that the Prime Minister would not 
hear it from his security advisors. 

Government is also not taking steps to dismantle the 
infrastructure of terrorism. The Pakistani leadership has 
bean aiding and abetting the forces behind the terrorist 
activities in our country. The proxy war of Islamabad Is stili 
continuing. About 62 terrorist training camps are functioning 
as usual across the border in Pak-occupled Kashmir and 
in the northern parts of Pakistan. Infiltration from Pakistan 

• is on the rise with 183 cases having been reported in the 
past six months. We have heard it again and again. 

After every attack. the name of a Pakistan-baed 
group comes out and we just lodge protest at our. meetings 
but nothing happens. But we are happy to continue our 
peace talk with Pakistan even if Pakistan Government is 
not ready. rather has refused, to return or hand over the 
wanted militants, such as Oawood and Salahuddln. 

. Cross-borderterrortsm seems to be no longer a part 
of South Block's diplomatic agenda. It has been recently 
proved that It was not on the top of the agenda when han. 
Prime Minister mat worfd leaders at the G-8 Summit on 
July 18. But the Government should know that cross border 
terrorism has seriously jeopardizacllndia's sovereignty and 
progress. Let us hope that this Government will come out 
from the pqlltlcal trauma It Is now suffering from and good 
sense will prevail on them to give justice to the nation. 

I would like to request the Government that it should 
come out and have a dialogue with all the political parties. 
Let there be a joint meeting and let us decide as to how to 
combat terrorism together. The people are with us. Political 
decision and political will are lacldng with the Govemment: 
The Government should take the lead. If it does not take 
the lead. it cannot combat terrorism. If we cannot combat 
and control terrorism, the terrorism which we have been 
witneSSing in the past. would continua in future too. Hence. 
I would request that let us sit together and decide as to 
how to combat terrorism. The Government should have 
the firmness; the Prime Minister should have the firmness. 
The Government should not act in such a manner which 
would encourage terrorism. I hope good sense would 
prevail and the Government would come out with a solution 
to combat terrorism and to save this country. 

{Translation} 

SHRI MAOHUSUOAN MISTRY: Today we are 
discussing an Issue due to which hundreds of people 
have lost their lives and which has proved to be a fatal 
phenomenon. Terrorism which was earlier confined to 
Punjab and north-eutern part of our country is now 
spreading its tentacles in Western part of the country also. 
I do not want to mention the number of people died in the 
bomb explosions took place In this part of the country. I 
pay my tributes to them. All are in agony and distreued 
due to these incidents. Television had shown some pictures 
in which people belonging to all communities were helping 
each other. Hindu, Muslims and the people belonging to 
other communities MIra present there. They were helping 
each other Imtspectlve of caste or creed. It, uemacI as If 
everybody was ready to combat the situation. There was 
apprehensions In the minds of the people that the people 
would react and get provoked aa 8 corollary to theory that 
every action has Ita reaction al propounded by the people 
sitting on the other .Ide which also found ~ mention !n the 
book written by Jaawant Singh jl. Now the life ha. returned 
to normalcy and common me" ·have resumed their routine 
work. 

I have my rtl8l'Yltions eapeciaIIy to What the 'leader 
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of the oppolltlon lpoke in the moming. Whether the then 
Deputy Prime Mlnlater of the country can recall hla uttering 
regarding the Incident of 13th December but today his 
statement Is completely contradictory. MUMi jl mentioned 
one thing but he was on record saying that It was not the 
queltlon of Hindul or Muslims. I would like to quote what 
he had ·Iaid at that time that terrorism la barbarllm and 
thll is a war between civHlzation and terrorism. The other 
face of It can be democracy versus terrorism. 

That initiative can be taken. The salient feature of 
our demQCraCy la that 100 erore people are living In our 
country and all are equal. He also mentioned that I would 
like to usura the people of the country that thla fight Is not 
between Hindus and MuaUml. however, what Is being 
atated here II lendlngs message to the people that each 
and every person belonging to minority community of our 
country comprising MuaHml In largelt number II a terrorist. 
or II aSsociated with terroriltl or II extending help to 
them. 

Sir, I hail from Gujarat. We have heard and read 
about the terrorilm In Punjab and North-East. After the 
Incident of Babri Maajid, no terrorilt attack or riots took 
place in Gujarat. However, since their Govemment has 
came to power and the present Chief Minister has taken 
charge, It IHms as If Gujarali people Irrespective of where 
they are living have come on the hit list of terroris". 

Slr,51 people among 200 died In bomb blasts were 
Gujaratl. The .. blalts took place In westem region where 
majority of the people are Gujaratl. A terrorist group named 
'Gujaratl Revenge Group' was also Involved in those blasts. 
I would Uke to requeat those who are claiming to wage a 
decisive war against terrorisin that they should first stop 
their activities which are aggravating the problem of 
terrorilm. It II really Ihameful that the Chief Minister of 
Gujarat while delivering a speech In Mumbal stated that 
his Government would kill each and every terrorist. 
.•• (Interruptions) 

SHRI HARIN PATHAK~ Will you give them Chicken 
Blryanl? 

(Engli.h) 

MR. DEPUTY SPEAKER: Do not show the paper. 

(DwnsJation) 

SHRI MADHUSUDAN MISTRY: There II a well 
establilhed judicial ,ystem In our country. If Chief Minister 
has to accomplish this talk then why does not he leave 
the Chief Minister-ship and It art doing the job of punishing 

the culprits. He il always elCOrled tty 25 people ewn then 
he aaYI that he will kit! tach· and fIftry terrorist. He 
Instlgatea the people Of Mu.m.l. "It ,,'inlPPl'ORl'!ate' ~nhis • 
part. Every body Ihould extend IUpport to th8 cause' of 
curbing terroriam. Members of his party .,. Involved In the 
activitl.. to divide Hindu and MusIImI. They delivered 
lpeeches In the capiIaI. in varIouI· _ks and in the 
entire country to combet tenort.m but ..... apinlt ttte 
minority community of the ~. Siaden In 2007 i. 
before them and they .. InIIdng '..,..chM In "'- of that 
so that they could again come to power In 2007. However, 
we are being blamed to play the politics of vote. 

Sir, I would like to uk why they are demanding 
POTA. I would like to inform that POTA Is already enforced 
In Gujarat. Many blind people and even a 10 year old 
child have been booked under POTA. Infonnatlon may be 
lought in this regard. I have figures with me. Why Is It 
being done. . .. (lntefrlllJliotW) 

(English) 

MR. DEPUTY SPEAKER: Nothing would go on 
records. 

(Intenuptlons) ... • 

[Translation] 

MR. DEPUTY SPEAKER: Ple.s. addrels the Chair. 

SHRI MADHUSUDAN MlSmY: SIr, those people 
have been demanding POTA who blamed others for It and 
are playing vote politics themselves. Most of the persons 
detained under POTA In Gujarat belong to "Laghumatl" 
community. They were also acquitted. I would like to uk 
as to which type of law th. II? One person named another 
person, another person named third parton, third person 
named the fourth person, fourth perlon named fifth person 
anc:I sixth person, name was disclosed by firth person. The 
people are being haralled this way. They need POTA to 
create terror and they need POTA for a particular 
community. Two boys were detained In Ahmedabad in our 
Gujarat. The only conclusion came from their conversation 
II that ten people are responalble for terrorism in western 
region of Gularat and in GUjarat, Shri Advani has been ex-
Deputy Prime Minister and they are stili saving Gujarat's 
Chief Minister by giving him patronage and he Is wort(lng 
arbitrarily. On the other hand you are saying that terrorism 
should be abolished and we should fight with terrorism. 
You do not have capacity to fight with terrorism. You cannot 
root out terrorllm. I would like to say that our leader SM' , 
Dasmunshljl aIIo Ialel In the House that we did not take 

"Not reoardld. 
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terrorist attack on Parliament on party lines. At that time 
we supported the ruling party. Shri Vajpayeeji had also 
admired our policy but today it is happening to the contrary. 
Gujarat· incident is shameful. I am not saying as your ex-
Minister of External Affairs has said on page number 107-
08 in his book. You.released three terrorists. Nine hundred 
crores of rupees were demanded. I would like to submit to 
the Government that a complete Inquiry should be 
conducted to establish that the resources wherefrom the 
Government managed the money or whether it was actually 
given to the terrorists or not and under what circumstances 
terrorists were released by them. At that time there was 
difference 0' opinion among Cabinet members. Laluji has 
not said anything wrong. All these things have been written 
in the book. It was celebrated at that time and champagne 
bottles were opened. Are these things have been described 
in the book and he has not said anything on his own. I 
would like to say that the public of this country would 
never forgive those people who are instigating terrorism. If 
you refrain from the vote of politics, it will be a win-win 
situation for you. You do not apply these policies. If you 
want to save this country and create sense 0' enmity 
among the people of all communities of this country, then 
stop implementing such policies. Whatever took place In 
Punjab, we did not derive this conclusion that all Punjabi 
speaking people were terrorists. But they think that every 
Muslim is a terrorist and associate with terrorist activities. 

I would like to request again that the whole matter 
whatever is there in this book should investigated into 
complete inquiry in respect of such incidents regardless of 
the matter where did they take place, should be held. I do 
not want to comment about dual faces 0' BJP. Advaniji had 
never visited his constituency to console the victims till 
date. All this happened in his constituency. Akshardham 
Mandir was attacked which is located only at a distance of 
two hundred metres away. I would like to ask as to what 
steps had been taken by you at that time and why it was 
not prevented and whatever IB failure could not be termed 
as your failure. Now under which pretext you are criticizing 
it. In fact, you should have stood with the Government and 
assured of your support whenever the need did aris.. But 
instead of that they have been playing party politics and 
always trying to appease only one community. This r.sulted 
into the present situation. If they do not change their 
approach. the situation may get worse no body other than 
the BJP people who are Sitting in the opposition and their 
leaders would held responsible for this dilemma. 

SHRI HARIN PATHAK: Mr. Deputy Speaker Sir,'thls 
year on 11 th July in suburban train in Mumbai specially at 
Western Zone . ... {Interruptions) 

MR. DEPUTY SPEAKER: Sir, the time can not be 
allotted to all Members at one go 80 If I till you now that 
your name is enlisted. it does not look nice~ 

Pathakji, Please continue. 

. SHRI HARIN PATHAK: The 88rial iblutl which 
occurred' in seven flNt cIas,Coache.· was an Inhuman 
incident. We wltne,sed the ugly face of terrorilmand the 
bodies of the people torn apart. Honourable Sonia ji, Lalu 
ji, 'shivraj Patit Ii, Advanl Ji and all party leaders reached 
the spot to console the people. The people rising above 
all sectarian lines tried to save them. I on my own and my 
party's behalf pay homage towards· all innocent citizens 
killed in Mumbai bomb blasts. I pay my respect to all thosl 
who saved others. 

I would like to ask Shri Munshl ji opposed the leader 
of Opposition Advanl JI, when he introduced the 
Adjournment Motion today on this pretext that the entire 
Government machinery is in operation in the county and 
there Is no logic for such move. I am unable to comprehend 
as to how I! is that the Parliamentary Affairs Minister does 
not know about the rules governing the functioning of the 
Parliament. Today the work Is going on and we are trying 
unitedly to solve the 20-25 years old problem of terrorism. 
There are three rules relevant in this regard. The first one 
is either we bring an Adjournment Motion under the rule 
56, hold discussion under the rule 193 or rule 184. This is 
a approved parliamentary structure of par1iament structure 
of Parliament System of our country. I do not think that 
there is anything wrong in it. 

The second thing I would like to disclose before you, 
we all have seen it, that Shri Lalu ji has its own style of 
functioning but I do not think that the style is appropriate. 
Sonia ji, I have all respect for you. The whole country i8 
witness to It that thousands of people have been killed 
and the discussion revolves around the people killed In 
the country Including Mumbai during the last many years. 
Moments before the member speaking before me earlier 
speaker has said. (Interruptions) 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 
What wrong he has said? ... (Inte"uptions) 

SHRI HARIN PATHAK: I am telling you . ... {Interruptions) 

SHRIMATI KAN.TI SINGH: What wrong did he ,.y in 
his style? Whether h. I. tilling or levelling charges? 

SHRI HARIN PATHAK: I am telling that he should not 
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have done this. His family members are watching this 
discussion. We 8hou~;pot laugh and smile. We should 
share their pain '1l1Ir'$oiTow and resolve that terrorism 
would not claim life of anybodys son in future . ... (Interrup-
tions) This style is but sorrow-giving. Advani ji neither ever 
named any Hindu nor any Muslim during his entire 
.tat.rnent .... (lnte"uptlons) An hour is still left. Our feelings 
should reach those famUies and after this discussion is 
over, we should committedly resolve to unitedly fight 
against it. After independence, we faced many challenges. 
The country got freedom after 150 years of bondage from 
the Britishers. We faced problem of hunger, poverty, 1,10-

employment and anarchy. A new problem called terrorism 
emerged before u. for the last 25 years. I don't want to 
hold political discussion. It is not in my nature. Those 
colleagues, who are here for the last 17-18 years, know it. 
When you level some charges I very humbly respond to 
them. There was a question at serial no. 25 pertaining to 
the 25-year-old problem of terrorism. I was awaiting reply 
for the same from the hon. Minister of Home Affairs. The 
question has not been taken up as yet. The question was 
as to what is the number of terrorist activities occurred 
alongwith the number of lives claimed and made victims 
therein during the last seven months of 2006. His reply 
was that 328 people were killed during the last months. It 
is your reply for today. 1248 people were injured in it. I 
don't again want to go Into the figures. With regard to reply 
given by you, , would just like to say as to how we are 
going to solve this deadly problem. We should all unitedly 
solve It and it has to be done. We would like to take our 
selective years. I would take the years 1998 to 2004, 
someone else would take 2004 to 2006 and 1987 to 
1998, but it is not going to solve the problem. Terrorism is 
such a problem that could be solved by unitedly taking the 
resolution to .olve it. We should not give in before it. We 
may mak.· good speeches, put-forth our point before the 
people, but that's a different thing. You may then say why 
you move the adjournment motion? Sir, all myoid 
colleagues are sitting here, new ones also know, but none 
is old or new, all are hon. Members. The Parliament has 
framed rule for the democracy. All are responsible. Both 
the Ruling party as well as the opposition havea 
responsibility. Here, the terms used are - Leader of the 
House i.e. Sadan ka Neta and Leader of the Opposition 
i.e. Pratipaksha Ka Neta. The Leader of the Opposition 
has been assigned the relponlibility to 888 that the 
Government governs in a right manner, solves country's 
problems as well as to bring to the notice of the 
Government if it commits a mistake anywhere. It is the 
duty of the Govemment to act upon thOle suggellionl and 
points given by the Opposition which are In the Interest of 
the country. Unite the country; don't try to divide It. You 

may ask as to why the adjournment' motion was moved? 
Before submitting my point, I would like to put-forth three 
points before you. I request the House very humbly that 
we all have observed the grief about which Mistry ji was 
talking. I don't know whether he is sitting here or has left. 
Like the problem of terrorism in the country, there is the 
problem of communalism, racial violence, hunger, poverty 
and unemployment. The Parliament has been assigned 
the work to solve the above problems. formulate policies 
and implement them in a right manner. Through you, I 
would like to ask all the hon. members, especially my 
colleagues from ruling party as to 

{English} 

are we serious about terrorism which Is spr.adlng 
all over the country? Are we serious about those innocent 
people who have lost their lives during the last 20 years? 
This figure goes to around 70,000 people. 

{Translation} 

Seventy thousand people were killed. Do we have 
any feelings for their family members? Are we really 
committed to face the challenges emerged In the country 
during the last twenty years? 

Shivraj Patll ii was on his legs amid, I welcome him. 
He rightly said that we should act in a way that we get 
suggestions to unitedly work with each other. Terrorism II 
neither concemed with any caste nor any community. It is 
the enemy of country's integration and unity. You are In 
the power, then why you frequently tell us what you did 
from here .. It was your duty at that time that you performed 
being in the opposition and today you are sitting In front of 
us. In democracy, it Is the responsibility of the opposition 
to rightly guide the Gov3rnment. You are a Minister and I 
am in the opposition. In Kablr's words -

Nlndak Niyare Rskhiye, Aangsn Kuti Chhavay. 
Bin Sabun Psnl Bins Nirmsl Ksr. Subhay •• 

He, who criticizes us and tells UI our faultl Ihould 
be kept as kuteer in the house. "we don't criticize you and 
only praise you by saying that terrorism Is but a continuous 
happening, it Is in existence since 1987, Akshardham, 
Jammu and Kashmir, Mumbai, your govemance have 
witnessed this menace, it il no way to run the democracy. 
We have been ousted from the govemment and we have 
been given the responsibility of opposition and you got 
the opportunity to govem the country. It is the responsibility 
of the Govemment to find ways how to addreSI the bulc 
problems of the country, especially the problem of tenorllm 
which has come In for special mention today. 
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Mr. Deputy Speaker, Sir, I would like to request the 
Government by drawing your attention specifically to one 
or two points. I would not like again to dwell on those 
figures. I would like to put four demands and give four 
suggestions. I can reply to all the points raised by Madhu 
Sudan, but I don't want to do so. The Chief Minister of 
Gujarat is competent enough in the Itate. If he said In 
Mumbal that he would kill the terrorists by not sparing 
anyone of them, is he wrong in saying so? If terroriats are 
not killed so, whether they should be served with Biryanl 
as is being done by your Government In Jammu and 
Kashmir. Terrorists should be put to death under the law. 
Terrorism . doesn't mean Hindu-Muslim. Stringent steps 
should be taken against those who want to break the 
unity, integrity & independence of the country. There may 
be controversy over and Ihortcomings in the POTA, MISA 
or In any other law. Advaniji told about shortcoming I in the 
morning. 302, 307, 323, rape - all are the laws under IPC. 
Many people get released but we don't repeal the laws. 
One should be afraid of the laws. One of our colleagues 
has rightly said that fear Is no longer. Why are we 
demanding the POTA. It has been misused. You all are 
witnesses that It was misused against me. The Court at 
Gujarat acquitted me respectably after twenty years. I felt 
small before the people at the Delhi Airport for seven 
years despite the fact that I was not at fault. Such political 
charge was levelled against me that I could never even 
dream of. It is misused. It was misused against me before 
20-25 years. It doeln't mean that we should delete sections 
302 and 307. Th.re are courts which should be further 
strengthened. 

I'd not like to make a long speech. I have four 
suggestions. First, you have replied today that has not 
been taken up in the House but there Is reply to the 25th 
questions. Terrorist activities have occurred in 12 ltatel 
during the last s.ven montha. I can't help denying that 
there is any lingle state where the terrorist activity has not 
occurred during the last 20 years. But, what should be 
done? ... (Interruptlons) 

(English) 

MR. OEPUTY SPEAKER: Shri Aaron Rashid, are you 
in your seat? Kindly go back to your leat. 

... (interruptions) 

[Translation] 

SHRI HARIN PATHAK: I am not saying anything to 
you. 

Don't you find the good things interesting? Should I 
say political thlngl. I am making some sugge.liona to you. 
There is not a I)ngle atate in the lut 20 years where no 
terrorists incidents have taken place. If we .ay tha .... 

[Eng/ish} 

It Is a state subj.ct, if It is a stat. IUbject, we will just 
ahare our intelligence, provide th.." aid, give lome money 
to modernize the police force of the atate. 

[Translation] 

It will not remain· confined to this alone. Now It has 
slipped out of our handl. The terrorism Is gripping 1h. 
entire country and eating Into Its vitals. Th.refore, I would 
like that POTA be implemented again or a fecI.ral law 
should be .nacted along with POTA. Today America II 
successfully fighting against the terrorism In the country, 
and they have federal law to deal with the problema. 
Today we have a separate I8t of laws in Maharashlra and 
Gujarat. Gujarat Is a bordering state and Its shares 800 
kms long international border and 1600 lems long border 
along the se.. The lights of Karachi are vllible from the 
highlands of Owarika. And a lot of smuggling takes place 
from that border including RDX. Centre hal giv.n 
permission to enact MCOCA In Maharashtra and also for 
e(\Bctrnent of similar laws In Kamataka, Andhra Pradelh 
and Delhi. The Gujarat Government had sent the 'Gujarat 
Control of Organised Crime Bill' to the Centre. I would like 
to know why the Govemrnent is not making any effort to 
get It pas.ed? Wh.ther you have formulated law jUlt to 
Imprison a few people. Whether RDX would not be carried 
over to other States? Whether the arms and ammunltlona 
will remain. within Gujarat Itself. We are playing with the 
security of the country due to the fear of the nilUle ~f the 
law. The Government II arbitrarily putting aside the bill 
submitted by the Government of GujaraL I am of the opinion 
that It la dang.r sign for the country. 

MR. DEPUTY SPEAKER: Harln Pathak jl, you 
conclude pl ..... 

SHRI HARIN PATHAK: I will conclude juat now. If the 
Centre doe. not pass the said bill, hon'ble Sonia II al you 
haye laid, even a more dangeroul step 

more stringent provlalons are th.,. In MCOCA. More 
stringent provisions.,. there In Kamataka under the 
Organlled CrIme Act of that State. 
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(Translation) 

We have sent it as per the suggestions. The center 
should ensure its passage but it is not doing so. As I said 
that I have only four demand .... (lnterruptions) 

[English] 

•.. SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
It was In 2003, ... (lnterruptions) 

SHRI HARIN PATHAK: Yes and there was a 
clarification which was sought by the NDA Govemme.,t 
and sent It to the State Govemment. The State Government 
diluted those sections and sent it back to the Central 
Government again. 

(Translation) 

I would like to say that we should do it more firmly. 
Secondly, the Government shouid ensure the passage of 
the Bill sent by the Government of Gujarat and strengthen 
its intelligence. 

{English} 

Stop this vote bank politics. 

16.54 hrS. 

(MR. SPEAKER in the Chair, 

[Translation) 

When it comes to vote politics, our colleagues 
immediately rise to speak. The politics of vote bank has 
caused a lot of harm to the country during the last 40-50 
years and its responsibilities lies on all of us. We should 
make a collective resolve. When in the year 1997, when 
we were celebrating the 50 years of Parliament, during my 
speech when hon'ble Speaker was also present in the 
House, we had taken a resolve to reform the governance 
in the country and to discuss the mailer of national 
importance. We should once again resolve that rising 
above the party lines we should try to work for tackling the 
problems of poverty, unemployment. anarchy and the 
security of the country. Irrespective of whether a person 
belongs to any community. religion, if one commits anti 
national activities including giving the shelter to the enemy 
of the country, stringent action should be taken against 
him. This is what we should resolve. Todav, though the 
Adjournment Motion could be defeated on account of 
number game yet the battle against the terrorism can not 
be won by the number game and the politics of vote bank 

can not win the battle against terrorism. I exhort the House 
to collectively fight against the problem of terrorism eating 
into vitals of the country for the last 20-22 years. This is 
what I want to say. 

[English] 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, we are 
discussing one of the most unfortunate things that has 
taken place in our country in Mumbai, that is the terrorist 
attack in which hundreds of people perished. We have 
been the victims of terrorist attacks for some time, but the 
people of this country have shown how they should be 
faced. Even in Mumbai. in the midst of such shocking 
terrorist attack, the people - they are ordinary people 
living all around the railway line - were united in providing 
all possible support to the victims. That is one remarkable 
elCperience that the country has got. Above religion. above 
politiCS, above caste, above communal and aH other 
feelings, they came as people and they stood like a rock 
against terrorism, and they helped the people. 

I think this has happened in Delhi also. Just on the 
eve of Diwali. when the terrorist attack took place In market 
place, it did not deter the people. They came forward and 
normalcy was restored. So. that is to say the people have 
shown a way that if peopie are united, they can face 
terrorism. Over-emphasizing that certain law would have 
saved the country, I do not think that is a very serious 
argument. I do not want to repeat it. We had POTA: 
everything took place including the attack on Parliament 
and Akshardham Temple. Now, what we have to think 
about? Our view Is that we have to unite people. This 
Motion is not helping; it is again to show that we stand 
divided. Probably the terrorists sitting far away must be 
seeing this debate and must be happy that we are divided. 
That kind of situation shculd not come. I think that we 
have been facing It. Actually India was born at the time of 
terrorist attacks. It can be said like that. It Is because just 
after our Independence, when the Independence was in 
its infancy. we lost our Father 01 the Nation in a terrorist 
attack. Let us not forget that it is not that we lost Indira 
Gandhi and Rajlv Gandhi; we lost Mahatma Gandhi In a 
t,errorist aUack. That was a terrorist attack unleashed by 
religious fanaticism. So, this religious fanaticism and 
religious intolerance created a situation from the very 
beginning. Then came probably the Indo-Pak issues and 
terrorism was sponsored from outside. 

MR. SPEAKER: Please conclude. 

SHRI C.K. CHANDRAPPAN: Kindly give me some 
more time. I just began. 
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MR. SPEAKER: Sorry. You can speak for one minute 
more. 

SHRI C.K. CHAND RAP PAN: Sir, actually we are 
called also at the fag end. 

MR. SPEAKER: I know that; I have also felt that 
position, but you have got three minutes and I am allowing 
you five minutes to speak. Other eight Members are there 
to speak. 

SHRI C.K. CHAND RAP PAN: Sir, I am not arguing 
with you. 

MR. SPEAKER: Do not get upset. Pleale speak. 

17.00 hra. 

SHRI C.K. CHANDRAPPAN: Sir, now the,. is an 
imperialist conspiracy against India. Probably these days, 
on the one side there is NDA and on the other side there 
Is UPA. They think that imperialism has vanished from the 
world. Now, I am told that in the American Press, Mumbai 
Terrorism has been reported in a peculiar fashion. In the 
newspapers there, they have not used the periodicals, the 
political analysis, they have not used the word 'terrorism' 
but they have used the word • militant attack". Militants' 
attacks always have a different connotation for a certain 
cause. To achieve certain things, the militants in 
desperation might attack. But it. is not so. Here it was an 
attack by terrorists but the Americans did not say 80. That 
also has to be taken note of, why they are not saying that. 

I feel that there Is an element of intelligence failure. 
The Govemment should seriously look into it because in 
the western coast of our country, from Gujarat to Kerala, 
news were consistently being reported by the Preis and 
by various agencies that arms are being smuggled, and 
explosives are being smuggled. I would like to know 
whether the Government took note of it. 

Now, in the context of what happened in Mumbal. I 
think, there wal a failure of Intelligence. All the loopholes 
should be plugged. Secondly, there should be a serious 
effort made by the Government to unite the people, In the 
lense of uniting all the political parties against terrorism. 
The terrorists' attack took place In Mumbai. The 
Government did not, so far, convene an All-Party meeting. 
It Is not even late today. When the Minister replies to this 
diIcu_on, he can auure that there can be an ~1I~Party 
mwIng to discull how the country should move unitedly 
in fighting terrorism. We may have differences on many 
isllIel but In fighting terrorism and in uniting the forces 
lOgether, the Government has a special role to play. I think 
the Government has to play that role. 

Sir, the meeting of the NationallntagratlOri Council 
can be 'convened and this problem can be discussed 
there. I hope, the Government will look at this point 
sympathetically. 

Now, Sir, we do not consider that these terrorists 
have any religion, any caste or any communal feeling. It II 
a kind of mercenary attack taking place against the country. 
It may be incited by various vested interests against our 
country. So, the Govemment should take such steps by 
which they can unite the people. 

Now, regarding this Adjournment Motion, while 
opposing that, I must say that this Is not a situation where 
the country, Where the Parliament should appear before 
the whole world stand divided. The logic of an Adjournment" 
Motion is a Censure Motion on the Government and it also 
visualises that it ends in voting. That is a sure way of 
showing that the Parliament Is divided. So, it Is very 
unfortunate to move such a Motion and divide the Houie. 

Sir, with these words, I oppose the Adjournment 
Motion and I would requesl the Government to take lOme 
more positive steps. " 

PROF. M. RAMADASS (Pondlcherry): Mr. Speaker, 
Sir, I rise to oppose the Adjournment Motion moved by the 
han. Leader of the Opposition, Shri Advanl for the simple' 
reason that it is unwarranted and unnecessary at this 
juncture when the whole nation is concerned about the 
heinous crime committed by the perpetrators of terrorism. 

Slr,the Parliament has done the right thing yesterday 
by condemning this activity and the Speaker condermlng 
terrorism in Mumbal. As Mr. Chandrappan h .. said, thli 
Adjoumment Motion will only tell the world that this country 
represented by the Parliament II divided on thla iuue. But 
this Is the time When we should be united; It Is the need of 
the hour. So, I think that we should all condemn this 
activity and we should not press for a voting on this Motion. 
I think, my BJP friends will understand the Implications of 
pres.ing this Motion becau .. If this Motion I. defeated, at 
least, 200 Members of Parliament would take a different 
view on this. So, it should not be pressed. 

When the.. heinous cr1mes occurred," even during 
that regime, the Congress partY was In the 0pp01itiOn and 
Madam Sonia Gandhi was the Leader of the Opposition. 
She never press.dfor an Adjournment Motion. She had 
only asked for a Short-Duration Dllcusslon just 10 call the 
attention of the Hous. as well .. the nation about the 
terrorist actlvltle. In the country. That would have bHn the 
more magnanimous act on the part of the parliamentarians 
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rather than asking for an Adjournment Motion, and that 
magnanimity only has brought the Congress party to power 
and the BJP to go out of power. TherllJfore, they should, at 
least, learn this lesson now by not Insisting on voting on 

. this Motion, which Is going to he surely defeated. 

The second reason as to why we .should reject this 
Motion is the argument given by the Leader of the 
OppOsition that because POTA was scrapped, these 
incidents are occurring. It is not at all true and there is no 
reliltion between the POTA and the occurrence of terrorism. 
There was An attack on Parliament, there was an attack 
on the Legislative Assembly of Jammu and Kashmir and 
there was an attack in Gujarat. All these things have 
happened only when POrA was prevalent. But because 
POTA was very highly and pervasively misused in the 

. country, we had to repeal it, and so, the Parliament, had 
repealed it. Therefore, we should not try to blame the 
Government for this or that activity. We should really probe 
into ttie deeper causes of terrorism. 

Sir, in our view, it Is not an active· political terrorism 
but It is a, combination of social factors, economic factors' 
and political factor., which are at work. When we, look 
into the history of this country, terrorl.m was confined at 
one point of time in Jammu, and Kashmir only, but today It 
I. spreading its tentacles to different parts of the country. 
What i. the reason for it? If you can clearly understand or 
diagnose this problem, you can find out that this evil has 
aptead to different parts of the country because we have 
tried to show communal hatred; we have tried to show 
Intolerance religiously. That is why it has happened. 
Therefore, we should cultivate a tempo of communal 
harmony. 

It is a good thing that the UPA Govemment has 
reconstituted the National Integration Council. It has 
conducted Its first meeting. Perhaps as Mr. Chandrappan 
has said this Council can again be convened to look into 
the matter of terrorism and analyse it. I also feel that the 
Government should take more stringent measures in terms 
of strengthening the Intelligence agencies, and the 
intelligent agencies should not be starved of funds or 
resources because we find that the terrorists are more 
capable, the terrorists are more intelligent and the terrorists 
have more of coordinated activities. If this Govemment, if 
this nation with all III forces, with all its powers at the 
command cannot curb this menace, It tells a different story 
about our capabilities. Therefore, the Intelligence agencies 
must, be strengthened and we should be able to do 
something to curb this ~nace without any further delay. 

W. are going to launch the 11 th Five Vear Plan. In 

my view, planning for the country's development in the 
midst of terrorism is like writing on the sea sand, which is 
being constantly washed away by se. waters. On the one 
"and we are trying to achieve eight per cent growth rate 
and on the other hand, we find that all the growth tha,t ,has 
been created, the wealth that has been created, the human 
power that has been created are taken away by the 
increasing terrorist activities. Therefore, the Government 
should,show as much seriousness to curbing terrorism as 
much as it shows to economic development. 

I would feel, Sir, that there was a time when there 
was a Minister for Intemal Security. The Minister for Internal 
Security was concentrating himself on the security iSlues. 
So, I think th~t It is more appropriate at this time that we ' 
'revive the post of Min.lster for Inlemal Security and w. try 
to curb this menace. The whole nation mUlt stand together 
and our BJP friends should withdraw their Adjournment 
Motion. It is my appeal to them to withdraw this Motion 
and then close the discussion with that. 

With these words, I conclude. 

, MR. SPEAKER: Mr. Verrannaldu, you take only five 
minutes. 

SHRI KINJARAPU VERRANNAIOU (Srlkakularn): Mr. 
Speaker, Sir, at the outset, on behalf of my Telugu Oesam 
Party, I strongly condemn the lerial bomb blastl that took 
place In Mumbal. 

This is not the first time this has happened. In the 
serial blasts, 200 Innocent people were killed and 700 
people were injured. Since 1984, in the last 25 years, we 
have loat nearly 70,000 people in our country. We have 
lost two Prime Ministers of this country. We have lost so 
many people - civlliana, police, armed force. personnel 
and others. Normally, people elect a popular Government. 
If anything Is wrong, people normally blame the elected 
Government. Since 1984 till today, the successive 
Governments had failed to control the menace of terrori.m. 
This Is a fact. 

Where there Is a will there Is a way. Prevention is 
better than cure. I will give one example. The Leader of 
the Congress Party, Shrl Pranab Mukherjee knows that In 
Andhra Pradesh in the years 1978 to 1983, every six 
months, there was a communal riot. After 1983, the theD 
Chief Minister, N. T. Rama Rao came to power. Till the end 
of Telugu Oesam Party's rule - we ruled 17 years - there 
was not a aingle incident of communal clash. This mean., 
the Govemment has to take Itrlngent stepi irrespective of 
Party affiliations. Today they may be in power, tomorrow 

,. 
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they may not be in POW Jr. Whoever may be in the 
Government, we have to control terrorism In our 1011. In 
our country. 

When It happens, every time we blame the 
Intelligence agencies. On so many occasions, on the floor 

. of the House, we discussed the same Issue. An the poUtlcai 
~rties have given so many suggestions to the Government, 
to the then Government and even to the present 
Government. We have not achieved anything on those 
lines. Why? We do not hav~ strong enough intemgence 
capabililiea. Why? In the Mumbai bluts, we had no 
Infonnation. The whole country wu shocked to know this. 
So, this Is the Iituation prevailing in our country. 

Even in Mumbal, since 1993 to July 2006 on seven 
occasions, nearly 400 to 500 people were killed. Even 
after the UPA Government came to power, many luch 
attacks have taken place. Even previoully in the NOA 
Govemment's time, Jammu and Kuhmir AlHrnbly wal 
attacked. Even Parliament was attacked. One year back 
on the eYe of Olwali, we were all In Deihl. What happened 
In Delhi? After that also, we have not rilln to the occasion 
to get Information to feed the. Statel. 

law and order Is a State subject. Though law and 
order II a State subject, we Ihould not leave the States. 
We have to give Intelligence inputs. We have to provide 
enough money to strengthen the police 'orce, Intelligence 
agencies and everybody. That Is not going on. Giving 
meagre amounts Is not enough. 

We are not discussing the other aspectl 0' Naxaiism, 
the problem of North-Eastern Statea and even Jammu and 
Kashmir. We are discussing the Mumbal bluts. On the 
same day also, eight innocent people were killed In Jammu 
and Kashmir. Out of eight people, two were Hyderabadll. 
They went to Jammu and Kashmir as tourists. Thll Is the 
situation prevailing In our country. 

Even legal luminaries, media people and everybody 
is writing that to deal with terrorism, special laws are 
required. All right, when POTA was In existence, they 
attacked Indian Parliament and Jammu and Kuhrrlir 
Assembly. So, in the name of attacks, we cannot repeal all 
theae lawi. Why? It Is because so many people committed 
murders. So many people committed rapes. We have not 
removed the Section from the IPC. But you take the whole 
world. There are special laws 'or controlling \errorilm. So, 
the Govemment of India should allo take necessary ltaPI 
to think about special laws and they should controt this 
menace. 

AlIO, on three or four ltarna I have given my suggestion 
to the Government. We have to Itrengthen national security 
capabilities. That Is my first suggestion. The Govemment 
should deal with terrorism more firmly without any bias. 
Terrorilt Is a tenortlt whether he belongs to Hindu or 
Muslim or Sikh community. ~oever may be, we have to 
de.1 with terr~r1lt very sternly. 

It Is the responsibility of the Government t~ enlure 
the safety of the citizens. It should take all necenary 
precautions to prevent any untoward Incident by 
strengthening the intelligence network. It Is the responsi-
bility of the Government to conlult all political Parties and 
take them along to motiva" all sections of the people to 
fight unitedly against terrorism. 

At the time of bomb blastl, all the people were united 
to "Icue the affected people. But what happened today 
on the floor of the House? We are criticising each other. 
Thll II not at all correct. At ·thll time we Ihould be united., 
Ultimately the Government II responsible. The Government 
should take the opinion of all "political partie. and also all 
IIctions of the people In our country. You have toevolvea 
concrete mechanllm to curb terrorilm. We need to revisit 
the legal framework. Many jurists and experts argue that 
the normal criminal laws are not adequate to book the 
·terrorlsts. Special stringent laws are also required. 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, I 
rise to condemn the bomb bla8ts In Mumbal and .'10 In 
Srinagar. At the same time I would like to congratulate the 
people of Mumbal and Srinagar because they are fighting 
the battle everyday. Today we must appreciate one thing. 
We utter so many loose talk. I also feel sorry 'or that. This 
is a very serious subject and you have to ta\<e it very 
seriously. It hal become not only terrorism from atrocities 
point of view but it hal now become lerioul from scientific 
terrorism point of view allo. Their target is very 80ft 
specially the cities like Mumbal, even Kolkata, Chennal, 
Bangalore, Ahmedabad, Hyderabad or Deihl. There are 
80 many places: 

I do not want to dllCUIS the matter In detail becaule 
everybody dllcusSed It. Firstly, we must pall a resolution. 
Yeltarday you did It. But today when we are dlscusllng 
the Adjoumment Motion, It Is not that we want to make our 
record. It II not so. We want to draw the attention· to the 
Issue and nothing else. Here we haw to prove that we are 
one, we are together and we have to fight the battle 
against the terrorllts together. That II why let us lpeak like 
one, let Uispeak In a lingle voice. and let UI Condemn the 
atrocities and terrorism all together and the message Ihould 
go to the world that If America can fight against the 
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terrorists, the world can fight together against the terrorists, 
then we can fight together to curb the rise of the terrorism. 
That Is our intention; 

I want to point out only two·three points here. Mumbal 
Is a very congested place. Some 50 lakh to 60 lakh people 
travel by the.. local trains everyday. What steps the 
Government had taken so that nothing happens In future?' 
Metro Rjlllway, local trains, even the market, mandir, masJid 
etc. everything has now become a soft target in the country. 
We have to set up some mechanism through which at 
le .. t the Central Government and the State Governments 
and our units like IB, SB or Armed Forces, Defenc. people 
etc. could work together as a team. Ther. should be some 
coordination between the Centre and the States and with 
the Defence Ministry and some Gm. agencies also. All '. " dlnerent agencies should work together. There must not 
be any gap In the coordination. For lack of Q)mmunicalion 
'Iomethlng is happening. Sometimes the State Is saying 
something and the Centre is saying something. 

The National Security Adviser has sent a letter to all 
State Governments. Instead of sending only to State 
Governments he ihould have sent It to other agencies like 
Mlniltry of Defence etc. The Armed Forces may be 
demoraHsed for'this. We have to take Into confidence the 
Armed Forces. 

I want to make some charter of suggestions not 
charter of demands. There must not be lack of coordination. 
There mUlt be some coordinated action team to sunset 
the terrorist activities. Why do we not set up a team In the 
name of 'Operation Sunset' to curb the terrorism specially 
with the help of Central Govemment. State Governments 
and other Government agencies. 

Secondly, I want to mention that in our country, a 
parallel economy II going on. It is a very dangerous trend 
that fake notes are In circulation throughout the North-
Eas .. ':" region and e .... rn paris of the country. Today, I 
do not want to make any political Itatement or anything, 
though I am able to do it. 

Sir, the Defence Minllter Is here and the Home 
Minister Is also here. I want to Inform them one thing. 
Gularat il a border, State. Punjab is a border State. 
Rajasthan Is also a border State. I will tell you why it Is 
happening In West Bengal. Thll is the gateway of the 
North-ealtam region. At the same time, there is problem 
of Insurgency In the North-east. West Bengal is the gateway 
of Paklltan, Bangladesh, Bhutan and Nepal while North-
Eat Is the gateway of China and Burma. Becau .. of the 
free movement of terrorists there, I would request the 

Home Minister to please find out details from the Home 
Ministry as to whether reports have been submitted by 
their agency -to the Home Ministry that lOme lSI people 
are taking full ahelter from the politicians and are moving 
freely there. You must not forget that in Darjeeliilg and 
other paris of North Bengal area, fake currency Is gOing 
on. That busln .. lls going on. It has-become a smuggling 
centre now.' From heroin to everything being smuggled 
from the North-Eastern and eastern parts of the country. I 
will request him to investigate the matter and take serious 
steps so that another incident does not happen In OUr 
country. 

Sir, I am not telling It from the political point, of view 
because today we shoufd forget politics here. We do 'not 
want to say that this section Is communal or that section I, 
communal. The terrorists are always terrorists. They do 
not have any calte. They do not have any creed. They do 
not have any religion. Their only religion Is that they are 
terrorilts. That is why, we have to take action against the 
terrorists from- the terrorism point of view and not from 
reliQious point of view. Our country- Is a vast country and 
different types of people are there. The issue of caste and 
creed should not lpoll the integrity and unity of our country. 
Let the message go - Irrelpectlve of whether a perlon Is 
MUIHm, Sikh, Hindu or Christian, we should fight the battle 
together - that nobody is Isolatecl from the mainstream 
and everybody is together. That ia our motto. That's our 
principle. That Is our vision. That is our mission. That 
should be our action also. 

The Centre and the respective States should together 
prepare some comprehensive action policy. RailwaYI 
sometimes say that they cannot take the responsibility of 
the people. So",etlmes, the State Government says that 
this Is not the State subject. Sometimes, the Central 
Government lays that this is within the State subject. 
Ultimately, the people are facing the trouble. That il why, 
please set up something 'rom the terrorism point of view 
so that nobody 'eels isolated and people do not suner. 

The other thing I want to say Is about the Rs. 5 lakh 
compensation. 

(Translation} 

As per the prevailing compens.tlon norms of the 
railways, a person dying in railway accident gets an amount ' , 
of five lakh as compensation. However, the Government 
has made a commitment In this regard. Several peraons 
were killed In Sri nagar bomb blast a110. I had visited the 
famlllel of, the Bengali tourists who had been killed In 
Kashmir bomb blast and those include one lenlor scientist 
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of Geological Survey of India. I would like to say Shri Lalu 
ji that. though the .Govemment 'provides five lakh rupees, It 
Is not doing anything extra. 

SHRI LALU PRASAD: During the tenure of your 
·Government, Rs. 1 lakh used to be provided as ex-gratia 
and we raiied it to Rs. 5 lakh. Besides four lakhs are to be 
provided by the criminal and one lakh from the. Govemment 
of Maharuhtra. This way a total amount of 10 lakhs will 
be provided. We have started giving the money and I have 
given order to ensure the disbursal of money for each and 
every affected family. 

KUMARI MAMATA BANERJEE: It is not true that 
hon'bIa Minister is not aware about it. I have the information 
that ex-gratla of Rs. one lakh is already in vogue and a 
total amount of Rs. 5 lakh is paid to those dying in railway 
accidents Incl~ding four lakhs being provided by his 
Ministry. As in the case insurance money in aviation sector. 

SHRI LALU PRASAD: On making claim four lakhs 
rupees used to be provided besides one lakh u ex-gratla. 
However, now ex-gratla would be five lakhs and four lakhs 
would be provided after making claim. We would definitely 
enaure that their claim Is succes.fully made and we will 
leave anything to chance. We do what we say. 

KUMARI MAMATA BANERJEE: Sir, right now I 
received the clarification. Earlier I was under the impreSSion 
that a total of five lakhs would be provided including or'le 
lakh as ex-gratia. Now Shri Laluji has given this clarification 
and we are very happy to hear it. There is a need to 
consider the case of injured as well who have either lost 
their limbs or suffer some other serious injury and it is not 
sufficient to pay an amount of Rs. 10,000 or 50,000. I 
would like to request you that either the family member of 
the person who has 108t his . limbs in an accident should 
get employment or a lump sum monthly payment should 
be made so that he could sustain his family. 

SHRI LALU PRASAD: We will provide jobs to .uch 
persons and provide him stall at the railway stations to the 
person becoming handicapped during railway accident. I 
have already assured about it, you have not gone through 
It. ... (Interruptions) 

KUMARI MAMATA BANERJEE: Sir, I have not given 
It any political colouring In that Lalujl had not said It earlier 
that Rs. 5 lakh would be provided. If the hon'ble Minister 
hu conceded our demand, It is very good. Why do you do 
10? When we do not indulge In petty politici It II not good 
on their parts to do 10 • ... (lnterruptions) 

(English) 

MR. SPEAKER: You can claim credit for it. 

[Translation} 

KUMARI MAMATA BANERJEE: Sir, If they arefaellng 
the.pain, I am feeling the pain as well. There should be no 
discrimination keeping In mind the humanitarian approach. 
... (Interruptions) Therefore, I had said that ten thousand or 
fifty th~usand hardly make a difference for the injured 
person. They should give some compensation to him also 
and see to it that while claiming the amount he facel no 
difficulties. 

. . 
With the.e words, on behalf of the NDA I have drawn 

the attention of the Govemment. We do not intend to bring ;.:;. 
down this Government on the Issue of terrorism. Our 
request to them is that they should take note of Opposition's 
suggestions and implement them In a proper manner. 

(Englis,'J/ 

We are ready to cooperate with all to fight terrorism. 

MR. SPEAKER: Next speaker IIShrl L. Ganes.n. 00 
you want to say anything on this Issue? Okay, pleue try to 
cooperate with the Chair, and conclude Within five minutel. 

SHRI L. GANESAN (Tlruchirappalli): Mr. Speaker, Sir, 
at the very outset, I appeal to the illustrious leader SM 
Advani with all respect at my command not to preis his 
Motion of Adjoumment or to withdraw hll Motion. Why am 
I saying this? Have you not already created enough storm 
and caused enough harm? Don't you realise that the 
terrorists - whether inside India or outside India; whether 
they are Instigated fromoutllde or sheltered Inside - will 
be Jubilant to s .. this. 

How .... you going to fight terrorism? Don't they 
realise It? Is It not a green signal for them? They will be 
happy because they would think that we are not going to 
fight terrorism. Why am I saying this? I am saying this 
because we are not united. How are we going to fight 
terrorllm If WI are not united? The one and only way to 
fight terrorllm Is that we should an be united. We cannot 
fight terrorism unless WI are united. I. this the way that we 
are going to fight terrorism? I have gr.at respect for him, 
and it would be better and magnanimous on his part to 
withdraw his Motion. 

We are faced with 10 many problems. India II a big 
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country, .rid there are economic probIel'ftl, lind 10 ..ny 
other probIemI. The so-called Iuper power II cnating all 
lOI'II of difflcultiel for India. Under these clrcumstancn, 
the worst problem of all the probleml II terrorilm. 
Therefore, It should be rooted out, and It should be 
endcated with all roots and branchel. I appeal to 1111 that 
we should be united irrespective of political dlfferencel. I 
am .. yin; thli becau .. we cannot fight it unlea we are 
united. 

Some of my friends here referred to POTA, and said 
that terroriIm II a little bit rampant nowadays becauIe of 
repeal of POTA. It hal nothing to do with POTA. and It il 
aImoet Irrelevant. w .. the attack on Parliament not a 
terrorist activity? Wu POTA not In existence at that time? 
Therefore, terrorilm was there, II th.re and will be there 
unleu we fight It, and POTA h.. no relevance to It 
whatlOever. Bringing POTA back II untenable. I belong to 
a party who .. Gen.raI Secretary wal Impriloned under 
POTA for about 19 monthl for no fault of hll. Therefore, 
POTA hal nothing to do with that. 

I feel sorry to ~ar sweeping .tatements being made 
In the Hou ... We should not resort to making .weeping 
ltatements. There may be Muallm tenorilts but can anybody 
.. y that there Is no Hindu terrori.t? What i. the connection 
between terrorism and religion? Terrorism hu nothing to 
do with the religion. The two have no connection. There 
may be a Hindu terrorist and there may be a Muslim 
terrorilt. R.llglon has nothing to do with terrori.m. Pleue 
do not try to di.unlte the country on the lines of religion. 

With the .. words, I once again appeal to Shri Advenl, 
for whom I have great respect, not to press for a vote and 
magnanimously withdraw thl. Adjournment Motion. 

SHRI SUBRATA BOSE (Baraat): Mr. Speaker, Sir, 
thank you very much for giving me an opportunity to .. y a 
few words on the Adjournment Motion moved by the hon. 
Leader of Opposition. I would be brief because a lot has 
already been said and I would not like to repeat anything 
which has already been placed before the Ho,use. 

Words are not .trong enough to condemn the 
d .. tardly act of t.rrorlsm recently committed In Mumbal 
killing about 200 people and injuring about 1000. I think 
Member. of this House from all sides join m. In 
condemning thl. dastardly act. 

What w. have to realil. today II the grave aituatlon 
which .xlsts In our country. Actl of terrorism ar. 
unfortunately on the Incre .... Therefor., aft of UI, unitedly 

and together, have to take action to fight terrorism which 
affects not only the country but II affecting and threatening 
the .tability and peace of many countrle. In the world. 

It I. a pity that during quite a number of speechea of 
the hon. Members, accusation. have been hurtec:l and 
allegations have been made agaln.t .ach oth.r. I think 
that wlU not IOlve the problem of combating terrortsm. 
What we need here II a' united action not only from the 
Government and the Opposition .Ide but al.o from all 
sectlonl of the people. W. have to fight terrortsm unitedly. 
If we do not do that, we shall not be abI. to combat this 
menace that Is threatening us everyday. 

W. would Ilk. to be .. lured that the Government Is 
taking POlltlve I. to Itrengthen the police and security 
foren all over the country. The State Governments have to 
come forward particularly Iince the law and order II a 
.ubject In the State WIt. AI the hon. preceding ape.r 
hal allo pointed out, there mu.t h. a v.ry close 
coordination and cooperation between the Centre and the 
States. 

When we recall the Mumbal incident, we realise that 
a very metlculou. planning had gone Into It. Bombl were 
placed and exploded In seven plac.1 a1molt at the lame 
time. So, I think the,. 18 lome failure on the part of 
intelligence agenciel in this. Going by the way th ... 
terrorilt attacka are planned, It II ... ler said than done 
that all acts of terrorilm can be known to the intelligence 
agencies In advance. But it II important that the 
Governm.nt take st.p. to Improve and fortify the 
Intelligence agenclel all over the country, partlcularty the 
C.ntral forces. 

I think, a. I have mentioned, we mUlt admlr. al80 
the courage which hBl been .hown by the cltizenl of 
Mumbal. Th. Incident happened In the evening - 6 0' 
clock, not late but .arly In the evening - but the next 
morning, BI I have read In the newspapers, saw In the 
televl.lon and heard ov.r the radio, the cltiz.n. of Mumbal 
faced the lituation with courag. and boIdneu. Normal life 
was back In Mumbai from the next morning. I think, this il 
an .xample we have to follow all over the country .nd we 
must face the .ttuatlon with courage and boldn.... I also 
think that It I. our duty to ... ure the Gov.mment and 
.xtend our wholehearted cooperallon In the maHer of 
combating the acts of terrorism. 

[Translation] 

SHRIMATI RANJEET RANJAN (Sahar •• ): Mr. 
Speaker, Sir, I would like to rail. 2-3 points. Today we are 
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holding a dlacullton on the MOllon of Adjoumment In the 
Hous.. I would like to uk only on. qu.stlon - If our 
brothers and sllte,. who were martyred in Mumbai blulli 
I will call them only martyrs; were listening to us or watching 
this discussion, would th.y have any reverence for ua? 
They might be wondering what kind of d.clslon is going to 
be tak.n for them, by us and also what would be the 
outcome of this discussion? While dlscusslng the killings 
there, sometime. we are laughing at their condition, 
cracking jokea 'and at other time. we are casting 
aspersions on one .nother. Are we not hurting the 
sentiments of thoae people by behaving In such a manner? 

First of all I would like to salute the resldenll of 
Mumbal who quickly learnt their lesaons from the riots 
and, now, when the bomb blasts took place the second 
tim., forgetting all the pangs of the riots and cutting acrosa 
the caate and religious barriers they .dopted ' .. rvlce to 
humanity' as their only :-ellglon. I also aalute tho .. people 
who took out a six year old boy from 7 feet deep pit, when 
the nation acted as a alngle unit. He was taken out alive 
from the pit even after three days. 

Mr. Speaker, Sir, through you, I would only like to uk 
wheth.r this discussion Is going to serve any purpose? 
Why are we having a discussion here? Can terrorism be 
annihilated through thla discussion? We are having a 
dlscullion that we should put a stop to terrorism. If we go 
through the annals of history, particularly' of pre-
independence history, I was not even bom at that time, the 
truth remalna that we - the politicians, perhaps, are at the' 
rool of all these turbulences who have caused to produce 
terrorism. Here' the discussion should be centered around 
who are the so called terrorists, who come 81 human 
bombs ready to court death anytime. Whether there hu 
been some tum of eventa which forced them to become 
terroriats? Thla is outrightly wrong to say that the terrorists 
who are spreading riots everywhere are themselves 
stationed In safe house.. The truth II that 90% of the 
people who come .... ylng the role of human bombs 
ready to risk their lives, do so only because of their Iheer 
need '0 quell the pangs of hunger, the majority belongs to 
this class. If we taka the cue of the unemployed youth of 
Jammu and Kuhmlr or other terrorists, the peopl. who 
risk their lives, the people who are undergoing training 
there, majority of them do so because of the hung~r pangs. 
They are given erorel of rupe.s In lieu of becoming 
terroriSts; nol only that after th.lr death, the responsibility 
of their next s.v.n generations Is also shouldered by their 

sponlCH'l. Some famill .. of Karvll are ItiN looking up to 
the Government for Improving their financial lot. Tm date 
'" could not conltruct haul .. for them, perhapl we went· 
unable to prOvIde wan food to some people. I fill that 
through the type of diIcuIslon we are holding here, 
perhapa, today &110 we are caualng to produoe terrorl,,". 

Sir, after hearing our 1pHCh.. perhapa someone 
may be tumlng into a terrorist. Through you, I would again 
like to give a suggestion that If we really want to hold a 
dilcualion on putting • llOp to terror!am In the right eamest, 
WI would ha". to hold a discussion on putting a stop to 
unemployment and If we, want to .top unemployment, It Is 
nece .. ary to keep growing population rate under check. If 
we want to keep population rate under check, Itr8lpeCtive 
of the fact wheth.r one belongs to trauury benches or 
oppo.ltlon bench •• , II should b. deUberated upon 
seriously and if U1e House hu got the courage, firstly, we 
Ihall have to Introduce ,a Bill through which In entire India, 
Irrespective of ~e's cute and religion, there should be a 
provision for a ceiling of only two children per person. If 
our Govemment and opposition dare to take such a ,Itep, 
then a bill should be Introduced so that we can MUCI the 
growth rate of popuItIlon thereby preventing the almI ... 
wandering of our un.mployed youth who get .trayed Into 
thouareu. 

Sir, our senior member, Kumarl Mamata Ban.rj .. , 
wu making a mention about counterfeit currency note •. I 
wouldllka to say that this Is perfectly correct. The place 
from where I com. Is adjacent to Nepal Border. Counterfeit 
not •• come from th.re also. As per the newspapef reports, 
now-a-days, the terrorists have consolidated their position 
In Bihar. It Is entirely correct. I would Ilk. to wam the 
House that given the magnitude of poverty In Bihar It Is 
highly possible that a day will com. wh.n t.rrorlsts will be 
roaming about In every township of Bihar. Regarding our 
talks of resorting to the u .. of guns, I would like to ask 
how many terrorists will be gunned down? He has to die 
by starvation and on becoming a terrorist, he also has to 
die by the gunshots. In either way he Is destined to die. 
For putting a, stop to terrorism, how many more people will 
be shot.down by us? That's why my request Is that we 
should -deliberate on why terrorism II flourishing, why 
people are becoming terroriats. We should think about 
rooting out terrorism. You cannot put a stop to t.rrorlsm by 
gunning down everyone. With these WOrdl I conclude my 
speech. 

, 
SHRI ABDUL RASHID SHAHEEN (Baramulla): Mr. 

Spaaker, Sir, If I were asked to speak on terrorism, Its 
repercUllions and remedl.1 before the hon. Memb8rs for 
a month at a Itretch, I am lure, this long period of 30 days 
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would have proved to be Inadequate; y.t, I express my 
gratitude to you for permitting m. to deliberate on this 
Issu. for 2-3 minutes In this august Hous •. 

Unfortunat.ly, I hail from a t.rrorllm Inf.lt.d 
conltitu.ncy. Th. han. L.ad.r of Opposition has rightly 
laid that Kashmir and North-Eat are the theatrel of 
t.rrorlsm. It II an Irony of fat. that our destiny is sacrfflced 
at the eecular altar of Indian democracy and not only we, 
but our prog.ny Ii constrained to struggle for .urvival In 
thI. .ordld state of aHalrs. We .hould resolv •. to combat 
the force. of death and d'!ltrucllon with full vigour and 
determination at our comm.,nd who are bent upon tearing 
apart our d.mocratic fabric, desecrate our Conltltutlon 
and paralyze law and order situation. 

My submi.sion II that the vtcloUI .Hects of terrori.m 
cannot be addr .... d mer.ly by holding m.etings, 
deliberating on the ISlue and then dispersing. It can neither 
be remedied by eloquent 'peeches, humour and latire, 
skillful presentation of quote and unquote, Insinuation., 
metaphors or by denigrating the minoritle.. Thi. i. a 
conflagration which h ... nv.loped the whol. of our nation 
and Its nationals;· so much .0 that the people feel insecure 
whll. litting within the confines of their hOmes. It may be 
true that the Mumbalkars - who witnessed the agony and 
• uff.rlng. of Mumbal blasts victim. lying In a pool of blood 
w.... p.ychologlcally a shattered lot but there are luch 
c .... galore In Kashmir. Given this situation, I would like 
to uk the Government what .teps are being taken to 
ameliorate the .Ituation? While we are discussing this 
i.su. h.re the Gov.mment doe. not de.erve to take credit 
by forcefully saying that the Mumbaikars showed ex.mplary 
courage, expre •• ed solidarity with the victim. IiI1d life 
retumed to normal the next day. The Govemment owns a 
responsibility to the nation, to this august House; since It 
h.. the required resources, the power and authority and 
the state apparatus, to take the lead under such grim 
circumstances and come forward to apprise the nation of 
the steps proposed or taken In this direction. The 
Government may solicit the opinion of the Intellectuals, 
the analy.ts, the elected representatives and confer with 
them behind the curtains If it does not intend to deliberate 
on such a aensitlve Issu. In this open assembly. This 
problem Is not going to be solved by holding meetings in 
air conditioned rooml and by making tall public speeches. 
Kashmir is d.stined to meet death and destruction since it 
Is a theatre of terrorllm but the menace has now spr.ad 
III t.ntacle. to r.st of India .. is .vident from the Mumbai 
and Sarojlni Nagar Incldenll. 

Sir, the larg.lt mammal, the whale II bitten on Its 
tongue by the .. corting .hark as and when the former 

opens its mouth for Inhalation which It Is able to heal by 
dint of its regen.ratlon power. The whal. is bitten only 
when It does not use Its censors planted on Its Inort. I 
would like to ask wh.ther the stat.s make use of their 
censors? Thea. acta of terrorllm may be ignored once, 
twice or thrice but the Govemment cannot absolv. itself of 
its culpability if It il not able to reign In a leri.. of such 
acts. The Gov.mm.nt can be compared with lord Shlva 
having many arml. Ext.mal Affairs I. one of the arm. of 
the G.ovemm.nt. The Hom. Department and the defence 
department are the other two arms. I would like to know 
wh.th.r there is any coordination among the •• three arms. 
If we, who are the .take holders In this unfortunate .Itualion, 
are not tru.tworthy, the Govemm.nt may talk to the leaders 
of the other side, who are allo v.ry IInior leaders and 
were Ilttlng on that lide earlier. Can not the Govemment 
take them into confidence with regard to the road map It 
hal evolved to deal with the .Ituatlon? 

I would allo requ •• t the other lid. to pl ..... hun 
the fire brand Togadla type rhetoric. The d •• tiny of this 
country reat. in their handl. Smaller partie. and 
inllgnificant peopl. lik. u. are probably .mall frle. In thll 
vast ocean of democratic sYlt.m. During any dllCUllion, 
we d.pend on the mercy of the hon. Speaker, and get a 
couple of minutel to expresl our viewl on his plea.ure . 
We don't have a lay here. But they are the Iteward. of 
thl. country. Inltead of Indulging In allegation. and oounter 
allegations they .hould put their h.adl together and 
unitedly devise a formula to save this country and convey 
a cl.ar cut mllsag. to the perpetrators of terrorism that 
we have the ability to unitedly combat and def.at the 
sinister d •• lgns of the anti-national forces who are bent 
upon disint.gratlng the country, deltroylng its aecular 
character, hitting at the root of its Constitution and 
denigrating the minorities. 

Parliament I. the dlad.m of Indian democratic .ystem. 
There I. no doubt, that we Ihould .xpr ••• ouraelv'l freely, 
discus IISU •• , demand clarification, advance arguments 
in ,upport of our v.rslon becau .. It il the life and blood of 
Parliamentary democracy but w. shall have to work 
unitedly with unanimity and face the challenge boldly in 
the .ame falhion In which the hon. Members of different 
parti.. and id.ologles reach a consenlUI in a Parlia-
mentary Commltt ... I would requelt the congrels to ask 
it. angelic and dynamic I.ader, Smt. Sonia Gandhi to take 
the lead in maintaining the unity and integrity of the nation. • 
I am a Muslim but I would not talk about th.m becau.e it 
will invlt. a lot of criticism. I do not con.lder Indian Musliml 
al a minority. Their population in India ii, undoubtedly, 
eight times more than those in MalaYlia. Th. country'. 
unity and Integrity cannot be maintained by Ignoring them. 
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there is • need to take every sm." group of thll country 
Into confidence In order to combat the Iltu.tlon. I would 
not talk about senlitlve areas .s I mylelf come from • 
sensitive are.. I and my family have borne the brunt of 
terrorism. I am aware of the condition of those who br.vely 
come on the small screen and say that enough Is enough 
but nobody would .Ik them what they are cooking behind 
the curtains. I would request the Government and the 
Opposition Is to set apart a" their blttemels and hostility 
and join hands Ir. order to eradicate this menace and 
signal to the wortd th.t we may speak in dlff .... nt languages 
but we don't h.ve our minds divided on this ISlue. Nobody 
should s.y that the honourable Prime Minister says one 
thing and the hon. Home Minister speaks in a different 
tone. 

SHRI CHANDRAKANT KHAIRE (Aurangab.d, 
Maharashtra): Mr. Speaker, Sir, I have also given. notice. 
My constituency is the most .ffected by terrorism. I had 
also given. notice yesterday. R.D.X. was first detected In 
my constituency and we had .pprlsed the Government 01 
It. PI .... allow us to speak • couple of minutes. This Is • 
Incident rel.ted to my constituency. 

[English} 

MR. SPEAKER: Your leader has already spoken, 
ahd yet 1-" not .. t1sfted. 

... (Interruptions) 

MR. SPEAKER: Your lead.r has taken double the 
time already. Thil II not proper. 

... (Interruptlons) 

MR. SPEAKER: This Is not fair. 

[Translation} 

O.K., I give you 2 mrnutes but be specific. 

... (Interruptions) 

[Eng/lah} 

MR. SPEAKER: Then you ahouId have been the 
apokesman of this Party. The time allotted W&I th .... hours 
.nd your leader has apoken for 24 mlnu .... 

... (Interru,.".) 

MR. SPEAKER: How do I conduct the pruoeedingl? 

... (lntwnIptIona) 

[TraMlatlon} 

MR. SPEAKER: Pleue take your IN" It doe. not 
behove of you to ..,.ak while ... ted. 

... (Interruptlons) 

[Eng/I.h] 

MR. SPEAKER: The time allotted wu three hours 
and we have alntady taken four and haH hours. 

[JiwIwIatIon] 

SHRI CHANDRAKANT KHAlRE: Mr. Spuker, SIr, I 
thank you for giving me an opportunity to speak for two 
rnInutaIln this regard • ... (Interrupt") 

MR. SPEAKER: TheN II no need to thank me, you 
conclude quickly. 

SI'fRI CHANDRAKANT KHAIRE: Mr. Spa .. SIr, we 
were canylng out relief operations with the ... istance of 
the Shiv Salnlk. by h.lplng the blasts victims In all the 
hoapltals In MUmbai. Th. situation was very aertou. therw. 
Hon'bl. Lalu JI vI.ited there and made announcement. 
Subsequently, hon'ble Prime Minl.ter and hon'ble Mlnll'" 
of Home Affairs allO visited and made announcements but 
there was a need to provld. mont assistance for the 
Injured • 

However, how did It happen? The .ame day the 
Commi.sioner of Mumbal Police had .tated that the bluts 
were canted out with the help of the RDX that was not 
seized In our Allora Malengaon I.e. Sambha,l1 Nagar. I 
would like to lay that two of the vehlclel puling from 
Ellora on 9th May, had RDX and out of the saIcI quantity of 
RDX, some wu Hlzed by the police and some W&I not 
caught u the terrorists carrying RDX were able to escape. 
However, thOM who h.d escaped were nabbed by the 
devot... at the Mahamandleshwar Alharam and Ellora 
situated Alh~ of renowned Shrl Shantl OlrIrJl. The other 
terrori.t wu caught In the preml ... of Bhadramauntl and 
he was al.o nabbed by the devo .... therein. The third 
t.rrorlst W&I nabbed by the po!lce. Some of the RDX and 
the weapon. were recovered from the Ankal fort near 
Manmar. I would Rile to uk u to whether the police W&I 
under the slumber until then. We had also .• tagad protest 
movement In MUmbal. Another anti terrort.t campaign W&I 
started by Shiv Sena but It was not ..un .erioully by the 
police and the t.inistry of Home AffIh 01 the State. It hal 
also been reported In the newspIIp8f' that out of the 18 
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tenon-ta behind the MumbaI blast. only one hu been 
killed while relt of them .... Itlil at Iarg. and celebrating. 

They had threatened to blow up the Sai Baba Tempi. 
that hon'ble Lalu jl had vilited. Th.y had also threat.ned 
to blow up the Gun.:odwara at Nanded and the SWami 
Smarth .ten:'P'- at Akalkot alongwlth the V1tthal temple at 
Pandarparpur. Not only thll .ven Sldhl VlnayakTempIe in 
Mumbal was in the .. m. lilt. I would like to know who are 
thole terroril". Th. hon'ble Minlst.r who wal making tall 
clalml h ..... hal also left betilnd. 

[Eng/Ish} 

MR. SPEAKER: You should not make allegations. 

SHRI CHANDRAKANT KHAIRE: Why do not they t.11 
as to which place the terrorists who were caught belong to 
and to with whom they were related ... • 

[English} 

MR. SPEAKER: This should not be recorded. 

[Translation} 

SHRI CHANDRAKANT KHAIRE: I would Uke to tell 
that. •• * a" the telephone lines were out of order when the 
bomb bluta In Mumbal took place for two hours. Mr. 
Speak.r Sir. I am saying a v~ serious thing . ... (Interrup-
tiona) I am saying thing related to the department when 
the bomb blast In Mumbal took place. all the mobil. 
Mrvioea were t.mporarily shut. There Ihould be an Inquiry 
to know about the reasons th.refore. 

MR. SPEAKER: You sit down. 

... (lntemJptlona) 

MR. SPEAKER: I will ... to It. 

.•. (Interruptlons} 

SHRI CHANDRAKANT KHAlRE: Do not be friendly 
with Paklltan. I had said the same thing during the tenure 
of NDA Government also and I demand that POTA be 
implemented again. Do not maintain any relattons with 
Paldltan .... (~} 

(English} 

MR. SPEAKER: Shrl Khan, you are not cooperating 
with Chair. I am very sorry about It. this is not right. 
Nothing wilt go on record. 

(Interruptions} ... * 

(Translation} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, I also would Ilk. to say something In this 
regard. ...{lntelrflPlloM) 

(English} 

MR. SPEAKER: Hon. Members, It il a very Important 
discussion. Now, the hon. Minlst.r wilt reply to the debate • 

... {Interruptlons) 

MR. SPEAKER: Shrl Athawale, your name Is not In 
the list. Pl .... do not disturb. Only the subml"lons of the 
hon. Minllter wilt go on record. 

... (Interruptiona) 

MR. SPEAKER: Your name Is not In the "It. You 
never both.r to give your name . 

... {Intenuptions) 

(Transl.tIon} 

SHRI RAMDAS ATHAWALE: I have also given notice. 
... (Interruptions) 

MR. SPEAKER: Your name Is nowhere In the list. 
Hon. Minister Is replying. listen him. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): The Mumbal bomb blasts on 11th July are being 
discussed. Some of the points that have been raised here 
are very pertinent. I would like to thank the hon'ble Member 
who hav. railed th ... points and allo would like to say 
that their lugge,tIonl would certainly be taken care of 
while formulating poIlci.s In this regard. Some of the points 
raised went countered by the Members silting on either 
side of the benches and I do not feel Ilk. highlighting 
them. Very humbly, I would like to mike a request that I 
~ to P.NI8nt before the House the very nuances of the 
poIlcieI of the Gov.mment In context of the various points 
raised by the hon'ble Members during th. cours. of 
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discussion of this issue In the apex house of the country in 
the aftermath of the tragic incident that took place. 
Therefore, it may take some more time for me to put up my 
view point. Therefore, I would like to take the leave of the 
House to speak me in full detail. • 

Sir, the first thing is that the people had provided 
very open hearted support to those who were injured In 
the blast and they Included the people from all communi-
ties i.e. Hindu, Muslims, Christians and even belonging to 
other religions. This in itself is a great boost to our moral 
and we should always remember it in our fight against the 
religions. Secondly. the people of Mumbai send a clear 
cut message across the world that life in Mumbai can not 
be brought to a standstill at any cost and It will go on 
irrespective of all kinds of difficulties and attacks. I am of 
the opinion that it is a great virtue and our strengthen lies 
in it. 

11.QO h .... 

The Railway Staff had reached to provide assistance. 
The Minister of Railways had also visited there and Smt. 

. Sonia Gandhi also paid a visit within an hour of the incident 
taking place. However the railway staff had done a 
commendable job and the railway service was resumed in 
hours. We should not forget it. 

This is true that Mumbai is a very big city with a 
population of almost two crores. The number of police 
personnel there is inadequate in proportion to the 
population. Despite that. I think, the way in which the 
officers and other police personnel carried out investi-
gations in a foolproof and assiduous manner is 
praiseworthy. 

Mumbai city is the economic capital of our country. it 
is the industrial capital as well and as much significance 
is attached to Mumbal as to the city of Delhi. If anything 
happens in the city of Mumbai, it affects our economic 
policy. industry, trade and our international trade as well. 
Keeping in view this fact the terrorists are trying to spread 
terrorism over there. We can not easily forget this fact. The 
officials of the State Government controlled their emotions 
and came forward to carry out their functions without losing 
their spirits - I think we will always remember this. We did 
whatever we could have done. I do not think that there is 
any need to speak much about that. We should diac:us. 
this matter in thIs House keeping in view all these things 
and it appears that many a honourable Member has kept 
In view these things while expressing his viewa. It was 

appearing that the teellnge of the House were very much 
same with the country at large. " the feelings of the country 
and the House are similar, then we, as well as the peopl. 
of the whol. world can imagine the power of the country. 

Sir. som. issues have been raised during this 
discussion. First Issue was that the con.piracy for this 
Incident had been hatched long before. It is reported that 
this has been executed with a military-like strategy. I think 
that this assessment is right. They observed minutely when 
the number of people is maximum in the train and the way 
they tend to sit in the train, which station had to be picked 
and what the people might be doing into their way to 
office. So, the terrorists are adopting military-like 
sophisticated technology and methods. As luch,our police 
forces, youth and army personnel should be equal to their 
methods to combat terrorism. We should not stop, we 
should move ah.ad. 

The second point which has been raised here is 
also right that today terrorism Is not limited to our borders 
only, it is spreading to the hinterlands. In our endeavour 
we have erected barbed fences on our land at the 
bordering areas. This has been erected at the borders of 
Pakistan and India and Bangladesh and India Fencing 
has not been done at the borders of the other countries. 
but our Para-military forces are certainly containing 
Infiltration. Today, it is being proved that terrorism Is not 
limited to the areas adjoining the borde.... It is spreading 
at various places not related to the borders. We need to 
prepare ourselves to combat it. But, how are they reaching? 
Infiltration has been checked due to fencing but it is going 
on through the sea route and the air route. At times we 
extend the hands of friendships. to create a congenial 
atmosphere. That should go on but infiltration must be 
checked. We have to move forward and we have, a cou .... , 
moved forward. The Government of the day have taken 
several measures in this regard. We have planned to 
make security arrangements at our coastal area •. We are 
taking steps to strengthen the security across the coastal 
lin .. of GuJarat, Maharashtra. Kamataka, Tamil Nadu and 
the low lying areas of the country under which new Police 
stations will we established at those areas. All the States 
Governm.nts have been directed to recruit police 
personnel and give them tra.lnlng to make use of their 
services for this purpose. They are being provided fBlt 
boats to check the infiltration aero .. the sea' routes. The 
personnel of the defence ministry r.sponsible for the 
coastal lin .. are helping them. The Navy personnel also 
help them. The coast guard and Navy personnel are 
working in this manner. We need to remain prepared to 
combat terrorist activities on the basis of anticipation of 
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what the terrorilts may carry out once they get Inaide 
through the lea route. We have made preparation In this 
regard and have the knowtedge of the same. 

. At times, It happens that we get to know something 
through the newspapers, magazines or media. One media 
report contends something and the other one something 
eln. Similarly, at times something is heard from a particular 
officer or a minister. Thereafter, it II reported that there Is 
contradiction between the two statements. It is my 
submission to all the Hon. Members of the House and to 
the public .at large that they must know that the reports of 
the newapapers are not the notifications of the government 
The perceptions might have some flaws. Thll mUlt be 
kept In view. 

If any statements come from the Hon. Pri,", Minister, 
Defence Mlnilter, Home Minister, or from any other Minister 
or Official which are contradictory, It must be brought to 
our notice. We are ready to accept that. But,.if It Is reported 
by the print media, it II not proper If we are asked to 
explain why luch a statement or comment was made. The 
report might not be correct. It could be maiafide or Incorrect 
u well. We cannot blame them. 

But we must try to understand whether the report Is 
authentic or not. . 

The Iisue of POTA has been raised here. As AdvanlJI 
contended that he had told me that for combating terrorism 
a POT A-like law il a must. AI such, It should be Introduced. 
I have been a member of this House for a very long time. 
During the discussion on TADA, we had been on the 
opposition benches. Those who had been advocating for 
the withdrawal of TADA, took stepl to introduce POTA and 
It was enacted. At that time, we lubmltted that If TADA is 
withdrawn then there is no need of POTA also. In fact, if 
the other IaWI .... properly executed, they could serve the 
lame purpose as POTA or TADA. I would like to submit 
about POTA that It has been decided at the intemational 
level and In the United Nations that new laws are required 
to formulated to combat terrorism. Some Ambassadors 
and foreign delegates asked me why we withdrew POTA 
when there wal terrorilm In our country. I told them that 
before POTA wal scrapped, similar provisions as 
Incorporated in POTA were Incorporated In the Unlawful 
ActIvIties Prevention Act to combat terrorism. The most 
lignlflcant point with the POTA was that Its provllionl 
have been mllused about which all people sitting here 
are fully aware of . ... (Intenvptions) 

(English] 

MR. SPEAKER: No he II not ylelclng. 

... (Intenuptlons) 

(Translation] 

SHRI SHIVRAJ V. PATll: POTA wal allO amended 
by the previous Government to prevent Its misuse and 
even after that If we recommend POTA only becaule of the 
thinking that It was introduced by UI and 10 it should 
remain In force, It win not be a proper thing. I partlcuJarty 
liked a Itatement made by our hon'ble Defenoe Minilter 
which was allo reported by the newlpapers. He had 
stated that we would definitely combat terrorism but not at 
the cost of violating human rights. While taking action in 
this regard we have to keep both then aspecta In mind 
and If POTA Is being UHd for human rights violation then 
we wil.i have to look Into It. ... (Interruptions) 

(English] 

MR. SPEAKER: Shri L.K. Advanl hal a right to reply. 

•.. (Interruptions) 

MR. SPEAKER: Nothing will be recorded except the 
speech of the Home Mintlter. 

(Interruptions) ... • 

{Translation] 

SHRI SHIVRAJ V. PAnl: Now, I would like to point 
out the particular provilloni of POTA about which 
accusatlonl have been made. If there II any provillon in 
POTA against which accusations can be levelled then it is 
that 

(Englilh] 

the onUi of proof Ihd shift from the prosecution to 
the defence. 

[Translation] 

In POTA It II stated that the onus of proving one's 
Innocence falll on the person who II brought before the 
Court as the accused when a maner Involving him comes 
up . ... (Interruptlons) To my fellow memba ... who are laying 
that It II proper I would like to Inform thai It is not tenable 
under Indian criminal jurisprudence . ... (Interruptions) 

{EngII.h] 

MR. SPEAKER: Shrl Tripathy, nothing is being 
recorded except the lpeech of the Home Minister. 

(Interruptions) ... • 

·Not~. 
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[Translation} 

SHRI SHIVRAJ V. PATIL: I am not speaking against 
anybody. If any hon'ble Member wants to ask anything, he 
can do so afterwards, please do not Interrupt In between. 

Sir, I was telling that In Indian Criminal Jurisprudence, 
Brltllh Jurisprudence or In European Jurilprudence . 
..• (lnterruptlons) 

(English) 

MR. SPEAKER: You camot Interrupt an honble 
Member or a Minister because you do not like him. Then, 
nobody will listen to you. It will not depend on your liking. 

•.. (Interruptions) 

[Tra"..tIon} 

MR. SPEAKER: It cannot be POlllble. 

•.. (Int~) 

SHRI SHIVRAJ V. PATtL: I wu .... Ing that the most 
accusable thing In POTA was that 

iEng/ish} 

onUI of proof wu Ihlftlng from the prosecution to the 
defence. . .. (Interruptions) 

[Translation} 

when this fact was put aero .. to the people of the 
United nationl and other foreign countries, they Aid that 
If this wal the case, they had no reservationl about It. this 
was all about POTA. Be It POTAorMACOCAorTADA, an 
argument hal been put forward that if thele laws having 
been enacted are not being brought Into ule fully, then 
whether they should be repealed or not? I would like to 
ask whether we were able to prevent the Incidents that 
occurred in Deihl or in Akshardham on account of the 
POTA. I feel that we failed to prevent them. 

(English) 

POTA is not a complete leal. POTA II not really 
protecting everything. let us understand . .•. (Interruptions) 

MR. SPEAKER: Very well, then I will call Advanijl. 
You do not want to hear him. 

(Translation) 

If you do not like to listen to the hon'ble Home 

Minister'. tpeech then I will call Advanijl. You ..... listen 
to the speech of the Home Mlnl.ter. 

... (Interruptions) 

(EngIIMJ) 

MR. SPEAKER: You cannot go on like this. 

... (Interruptions) 

SHRI SHIVRAJ V. PATtL: The contention glwn Igalnat 
the POTA W8I a very Ingenioul one. I wu praI.1ng It 
aecretly. There Is a l8Ction 302 In the Indian· Penal Code. 
Even after the existence of IUch a seetlon If the crime of 
murder hu not come to a stop, whether we would scrap 
the MCtIon 302 from the Indian Penal. Code? this 
contention has been given In this ,.gard. However thll Is 
true that the death penalty hu been awarded for certain 
crimes In some placel, but we are not ready to award this 
for thole crImH. We are saying that we would not give 
death sentence or even life imprisonment for tho .. crimea, 
we are talking about settling the penalty with a 10 years 
Imprisonment. We feel that there should not be any 
Increase In the rate of crime. and see to it that a wrong 
punishment II not meled out to such a peraon who Is not 
the real culptJt. Our leaders, our party and our people are 
of the opinion that POTA wu more misused than used. It 
is a fact that due to this we have repealed POTA. 

We are not levelling accusations on what you are 
talking about. Subsequently, there wu a talk of MAOOCA. 
this law II In force In Mabaraahtra. In lpite of that we 
could not pt'8V8nt terrorism. There Is a similar law In ron. 
In Kamataka, but stili we could not prevent It. We are not 
asking them to repeal thil law, but people have 
reservations about laws like POTA and MACOCA. The 
facts which I have presented can be perhapa compre-
hended by the Members . ... (lntemJptlona) 

[EnlJll.hJ 

MR. SPEAKER: PIeaIe, such an Important debUt II 
going on. 

[Tran.8IIon} 

Please listen to the reply of the Debate. 

SHRI CHANDRAKANT KHAIRE: He 'I not taking It 
sertou.ly. 
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MR. SPEAKER: If you feel that he i. not taking it 
seriousiV and If you do not like listening to It, then you may 
leave the Hou ... 

SHRI VIJAYENDRA PAl SINGH (Bhilwara): Thl. may 
be making the terrorl.t. a very happy bunch . ... (Interrup-
tions) 

PROF. ·RASASINGH RAWAT (Ajmer): If you take 
recourse to such tvPe of language', then terrortam will not 
end . .•. (Intwrupllotw) 

[E",.,,] 

MR. SPEAKER: Verv well, I think, I will reque.t the 
hon. Leader of Opposition to reply. 

... (/ntemJptIona) 

MR. SPEAKER: I am very sorrv. 
... (Interruptions) 

MR. SPEAKER: Hon. Members, I know thl. I. an 
important debate. There ar •• trong feeling. because 10 
many Innocent live, have been Io,t, 10 many Incident of 
terrorism have occurred. I am saying that everyone I. 
concerned. Maybe you have some perception and the 
hon. Minister has certain perception, but he ha, a right to 
reply. The countrv I. entitled to know. You have a very 
.mlnent mover of thl. motion, who will have an opportunity 
to reply. Therefore, kindly aDow thl •• It does not look nice. 

[Translation] 

SHRI SHIVRAJ V. PATIL: Now I come to other points. 
Some points are about statistics. Some stati.tieI have 
been given bV hon'ble Advanljl. I do not .ay thev are 
wrong, but when compared with other .tatistlcs, we can 
•• tlmate about them. It Is not right to say something right 
or wrong on the buI. of .tatl.tics. Similarlv, It I. not right 
to say something about sentiments. Between .tatistlcs and 
.entiments, which one Is right or wrong, if you take Into 
account both, we can hold a talk on them. We had before 
the .tart of the .... Ion. given the .tati.tics of terrorism In 
Jammu and Kashmir, Nagaland, Alsam or, the areas 
anected by naxalltel. Thil time allO we wlU give .eparately 
and you can a.se .. whether the situation has Improved or 
deteriorated. You make an ...... ment on that. We are 
not holding a dllCUlsion on It here . ... (Interruptlo".) 

PROF. VIJAY KUMAR MALHTORA: The situation hal 
deteriorated and would deteriorate further • ... (lntertuptIo".) 

[EngIIah] 

MR. SPEAKER: If you keep on dlturblng like thl., I 

will reque.t him to take his seat. If you are not pnt.,.,ed to 
Ii.ten to the Home Minister of India. then I am aorry. 

[Translation] 

SHRI SHIVRAJ V. PATIL: I would like to make 
submi.sIon on behalf of the Government. I would like to 
place here the views of people who are In maIorfty In the 
countrv. Some person. may not like It Our Government do 
not admit the point that, people belonging to a particular 
religion or community are terrori.ts. ...(lnterrupttOM) If we 
look with our open .yes and .ars, we can know who are 
the culprits • ... (lntetrUplJotw) 

[English] 

MR. SPEAKER: When your hon. Leader of Opposition 
was speaking, there were Intenuptlon. and you rightly 
protested. I tried to control them. Now you are following 
the same thing. We must respect each other. The hon'ble 
L.ader of Opposition I •• ntitled to full respect and almllarty 
ttte Home Minister II also entitled to full respect Hke all 
oth.r leaders. 

[Translation} 

SHRI SHIVRAJ V. PATIL: I would like to state In clear 
terma that the people who .pread terrorl.m do not know 
what the religion Is and what the sentiments mean. Terming 
that they belong to a particular religion, It will be wrong to 
level charge. against all the people belonging to that 
religion. If we do .0 It will arrelt our movement and put • 
bad Impact on the original cause. ...(Interruption.) Now I 
come to oth.r points. When this Is the lituatlon, what our 
Government want to do In this regard. Several hon'ble 
M.mbers desired to know as to what the Government 
want to do In this regard. it II a matt.r of happlne .. that 
the points raised by various speak.rs on thll .ubject call 
for a discussion on them. We will definitely accept those 
sugge.tion. and Implement them. A verv painful Incident 
took place and when luch Incident. take place, people 
get united and thl. giv.. a fillip to country'l .trength. 
Keeping this In mind, eflortl are taken to the maximum 
ext.nt po .. lbI. to In cr.... vigilance In border and 
hinteriand area. and in small and big cltlel and In everv 
territorv. I would not Ilk. to go Into much details u one 
can go on epeaking on this I •• ue for hours together. 

The second point I. that we want to augment the 
powers of police. W. want to Incre ... the .trength of our 
forces. We want to incr.... the strength of the poIIoe 
force of the Can.r and ltates and other groupa and forcn. 
Many hon'bl. Members weIe ukIng about the volume of 
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inerease which we are going to make in the strength of 
Centre's police force. I am not talking about the magnitude 
of Inereue in separate forces like CISF, ITBP, SSB, but 
,regMling the entire forcea, I would like to inform this 
augult HOUH that we are going to rai.e 300 more 
battalions. We are also asking the State Govemments to 
Increae the strength of their reapectlve police forces. Our 
population h,Bs crossed one billion mark, but the atrength 
of the police forces hal not Increued al compared with 
the increase in Population. Compared to the police 
population ratio of the world, the avaRabie statistics show 
that with the kind of our police population ratio, h becomes 
difficult to execute'the wort( smoothly. The police population 
ratio in Russia is 1 :82 and our police population ratio is 
1 :728. In our country for every 728 persons there is one 
police personnel and in Russia for every 82 persons there 
is one police personnel. Therefore, we are going to ask 
the Stale Govemments to Increase the strength of their 
police forces and we also are going to raise 300 more 
battalions. 

The third point is that we are going to fortify our 
coastal line. Just now I had Informed that we were going 
to increase the strength of our coastal police force who 
will uslst coast guards there. Subsequently under our 
modemization plan, we will provide different types of motor 
vehicles, communication equlpments and machines for 
gathering intelligence and these facilities will add teeth to 
the capabilities of the police forces. Nothing can be more 
significant than these steps. Perhaps our unity can be as 
potent u this, but to counter terrorism we have got no 
other solution except Intelligence. At national level, 
Intelligence is gathered by Defence Intelligence, RAW 
and IB and then it is made available to the States. However, 
the state Intelligence agencies have become further 
weakened. The reason for this change is that the police 
who used to gather information is perhaps not dOing that 
much and the police officer in-charge of the village who 
used to gather intelligence, he is also failing short of 
expectatlona. The perlons who are posted in those special 
branches treat It as a punishment posting and do not 
accord proper attention to the wort( assigned to them. 
Their strength u well 88 the u the device. available with 
them are not upto the de.ired levels. We are uldng them 
to strengthen the State vigilance, district vigilance and 
Taluk intelligence. How can one gather inteiligence'related 
to the vHlages, there are some fresh Ide .. emerging In 
this aspect also. I would not like to go Into the details u it 
would take one-two hours to speak on this issue and it will 
be of no use. There should be cooperation between the 
Centre and the State •. this is a good thing and how this 

cooperation should be between States and Centre, I would 
like to tell all of you. The first thing Is every year there Is a 
meeting of the Chief Ministers. Prime Minister participates 
in the meeting and other ministers a1ao participate in it. 
Discussions are held with them. 

The second thing is there are regional bodle., 
regional comminaes on behalf of the Home Minister. Within 
the.. Committ .. s dialogue. are h.1d with the Chief 
Minister coneemed. There are five regional bodies Ilk. 
northern, e .. tem, southem, westem. Discussions are held 
in these regional bodies. The home secretary holda a 
quarterly discussion inviting all the Chief Secr.tarl.s and 
DIGs. Special Secretary holds a discussion with the DiGs 
of each states and the home secretary. In this way, the· 
work regarding the cooperation Is going on. Apart from 
this certain more things need to be done. We will ponder 
over the suggestions given by you and subsequent 
suggestions also would be considered by us. 

The third point is concemed with planning. If we 
want to control terrorist activities, if we want to control 
terrorism, one way is to control this with the help of the 
forces and the second way is through achieving economic 
development and the third, way is through removing the 
misunderstanding from the minds of the people. For this 
purpose, the assistance of the media can be availed of. I 
am pleased to note that media people provided great 
assistance during the Mumbai incidents. I think, they played 
a very important role in maintaining peace. A special 
committee has been set up In the Planning Commission to 
look after the financial aspects and it needs to be seen 
that what type of economic development is required for 
the terrorist affected districts for each States. From he,. 
we are specially providing assistance to them. They are 
given funds, they are also given funds of the plan and Rs. 
35 crore Is given as additional fund each year for the 
~pmentaJ activitie •• We are going to take steps with 
regard to the intematlonal cooperation. In this regard we 
have entered into extradition trealiea and legal usistance 
treatln. In the intemalional conferences, generally three 
poIn.. are taked about, I would like to point them out. 
There should be international cooperation against 
terrorism. The firat thing is if a refugee goas out to other 
countrie. In the hope of a ,afer haven, he should not get It 
th4t,.. and the flow of money to him should allO be biocked 
but there is no international concurrence In thi. regard. 
They should not sell weapons on large acale without 
license. But the,.. is no consensus on thi. is.ue, whereas 
it Is being formed on other mattera. 

Advaniji has rightly stated that the job does not 
pertain to the Govemment only. People'. Support is 
e.sentlalln this regard. It should be done. 
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{English} 

People, political parties, Governments, non-govern-
mental organizations and individuals have to co-operate. 
If they do not cooperate, this task is going to be quite 
diHicult. 

[Translation} 

While deliberating with my other colleagues in the 
Government, one thing distinctly emerge that we have 
paid adequate attention towards economic developtli!'!nt 
but we should continue to do so. Adequate funds have to 
be given for the economic development but the time has 
come when we should pay more attention to strengthen 
the security apparatus also. More funds are required to be 
allocated for this purpose. Also there is a need to formulate 
an in-depth plan and to use new technology. I have 
mentioned it during my discussion with the State Chief 
Ministers and other colleagues. I have requested them to 
allocate more funds for police force. The concepts of 
Federal kind and Federal Forces are conceived time and 
again and then disappear. As per law, federal force is not 
allowed to be deployed in a State. What can be done In 
this regard? I will not put forth my views In this respect. I 
will act according to the suggestions of other Members. 
Some Members are In its favour and others are oppoSing 
It. The views of those who are against it would be brushed 
aside and we will say nothing about It. 

Mr. Speaker, Sir, so far as Railway Is concerned, our 
colleague, hon'bIa Minister of Railways has taken some 
good steps. He has constituted a Committee which has 
.ubmitted its report. It has recommended to strengthen 
railway police. Kumarl Mamta Banerjee has mentioned 
about Kolkata Metro rail. ...(Interruptlons) We have 
formulated security plan for the Deihl Metro rail. The Chief 
Mlnlater of We.t Bengal has held diacuslion with me and 
has reque.ted for the help. I have aslured him full support. 
First of all a security plan would be given to the State, 
secondly, we will try to provide all the help de.ired from 
us. Thirdly, we can provide them CISF. Thirdly, we can 
provide them CISF. Though CISF remain. much In demand 
but we will help them in this regard. 

In the end, I would like to uy that had Shri Pranab 
Mukherjee spoken here he would have revealed the entire 
matter. However, he has asked me to explain it In the 
House. It hu been·reported that some persons of Lashkar-
• Taiba have entered Into Indian AJr Force. However, after 
doing detailed Inve.tlgations. We have come to the 
concIuIIon that the reported news II Incorrect. 

PROF. VIJAY KUMAR MALHOTRA: The content of 
the statement made and the letter written by the Security 
Advisor. 

{English} 

Please tell us, this i. very important. 

[Translation} 

SHRI RAGHUNATH JHA: The entire border of Bihar 
is open. lSI agents and terrorists with weapona and fake 
currency enter into Bihar from the Nepal border. Wheat 
stepe have been taken to check this infiltration? Please 
consider this problem of Bihar and deploy forees 10 that 
the borders of Bihar could be protected . ... (lnterruptloM) 

MR. SPEAKER: All leaders have developed the habit 
of speaking without permission. 

[English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): MR. Advani, while making his observation, 
referred to the communication Illued by the NSA to the 
Chief Secretary, and along with that letter an annexure 
was there. The annexure wu of August Jut year. That 
annexure was the report of the National Security Council. 
That report was sent for the background material for the 
consideration 0' the security agencies and the .. curIty 
authorities of the States. In that report, a reference was 
made that lome Lashkar-e-Tolba person., two luch 
persons got job In Indian Air Force. After this Information 
was being made available· to us lalt year, Immediately the 
investigation procell started. The aervice. of 18 and all 
other Intelligence agenclel were requiSitioned. The Indian 
Air Force al.o scrutinized all the evidences and It wa. 
found that this suspicion I. not based on facta. Thank you. 

[Translation} 

SHRI SHIVRAJ V. PATIL: One of our colleague has 
raised the issue of Bihar border . ... (lnterruptlons) 

{English} 

MR. SPEAKER: No interruptions. This I. very unfair. 

[Translation} 

SHRI SHIVRAJ V. PATIL: I would like to mention that 
the number of SSB battalion ~yed on thiI border II 
golng to be increased to 22 battalion. Secondly, the CROF 
battalion deputed in Bihar wUI now be deployed on this 
border. Such in.tructlon. have been given to them. A query 
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hal been raised about the arrangements being made for 
Mumbal. We have told them to formulate any plan be It 
lhort, medium or long term for the security of Mumbai. 
. Campara It with the security plans of Delhi and other 
cities. Go through th~ Mega City Policing Plan. By all 
means we will try to help them In this regild. Not going 
Into more details on this issue, I would like to mention that 
"we remain united and receive intelligence inputs timely, 
we can definitely counter the low intenllty war gOing on 
and which will continue for lome more time. It would be 
wrong to say that we would be able to counter this war 
lucceesfully but we can control the situation to an extent. 
Our objective Is not to demoralize the police force. I am of 
the view that we can rectify the mlstakel and H we 
recognize the work done and respect the sacrifices made 
by them, we will definitely be able to achieve our objective. 

SHRI SUGRIB SINGH (Phulbanl): Mr. Speaker, Sir, I 
have a suggestion . ... (Intenuptlons) 

[English} 

MR. SPEAKER: Please do not disturb him. 

... (Interruptlons) 

[TI'anslation} 

SHRI MOHAN RAWALE (Mumbal South-Central): My 
only question Is as to where form the RDX was obtained. 
When It was seized. from Malegaon and the Central 
Government wu informed about It, then is It not the fallura 
of the Maharashtra Govemment. ••. (Interruptlons) 

MR. SPEAKER: I have listened and noted it 

... (Int.nuptions) 

[Eng/Ish} 

MR. SPEAKER: I cannot force him to reply. 

..• (Interruptlorw) 

SHRI BRAJA KISHORE TRIPATHY: Sir, I have a point 
of Older. 

MR. SPEAKER: There Is no point of order. 

SHRI BRAJA KISHORE TRlPATHY: I want to seek • 
clarification. 

MR. SPEAKER: No clarification. 

SHRI L.K. ADVANI: Mr. Speaker Sir, I heard all the 
speeches deHvered during today's discussion. Though I 
had not been sitting In the House for the whole time, I 
heard all·the speeches and I am happy to know that the 
apprehensions, which were expressed by some hone 
Members who were critical of my speech. did not tum out 
to be correct. Today whoever will hear this speech. leaving 
lome people whom I do not Intend to mention, have all 
criticized terrorism. There were no diffenIncea In this regard. 
I said that I will not mention the names of lOme peraons 
who did not criticize terrorism. but they were criticizing us. 
... (Intenuptlons) leave them aside. I do not think that there 
Is anything in this AdJoumment Motion to divide the House. 

[English} 

There II nothing to divide the House. An Adjoumment 
Motion Is never Intended to divide the House. An 
Adjoumment Motion Is Intended to point out that what we. 
In the OppoSition, f .. 1 this Is not adequate. You may f .... 
It is adequate. 

I have 80 many quotations including that of the hon. 
Prime Minister which IBY that our response I. not adequate 
at the moment. I have ShrI· R.R. Patll saying that -It II not 
just the State Intelligence Department and . the elite Anti-
Terrorl.t Squad. ATS that failed but even the Intelligence 
Bureau at the Central had no Inklng-. Thl. I. what Shri 
R.R. Patil, Deputy Chief Minister of Maharuhtra himself 
said this does not mean that he I. dividing the country. 
This does not mean that. Therefore when everyone talked 
In that vein that 

[Translation} 

Introducing an AdJoumment Motion II meant to divide 
the House. I feel that dividing the HOUle I. meant to 
debtrmlne the two opinion. with regard to terrorI.m which 
we are combating today and to ucertaln whether our 
present Intelligence .y.tem meant for that purpole and 
our present legal .ystem is adequate or not. Democracy II 
run through this method. In our opinion the legal machinery 
i. not adequate. I do not Intend to go Into It. You are 
entitled 10 say that we haw covered POTA by incorporating 
provl.lons In the Unlawful Activities Act. If everyone knOWI 
thl. fact then there Is no meaning In criticizing POTA. 
becaule POTA 'hu been Incorporated In the Unlawful 
ActivItIn Act. 

I think that the provision of POTA which II not 
available In any other law I. that except In the POTA there 
Is nowhera such provision to check the ..... being 
receti8d by these organization. tram the fontIgn oountrIeI. 
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We have a regular experience In thiaregard In Jammu 
and Kashmir. 

I would like to submit a point u the Han. Pri"" 
Minll_ ,. silting here. After the ... tement of the Prime 
Minister, a statement came from Pakistan. In his statement 
h. explicitly .lated and also during a pre .. conference in 
Murnbal he said that-

"W. are certain that the.e t.rror modules-thole who 
carrted out this mlldeed - are Instigated, Inspired 
and supported by el.mentl aeroll the border, without 
which they cannot'act with such d.vutatlng .ffect.-

(Translation) 

I had been fun time listening to the speech of Shlvraj 
jl. He had been replying on behalf of the Govemment. He 
did not utter a Word which ntflected thll . ••. (lntenuptJons) 

(Eng/.h) 

SHRI SHIVRAJ V. PATIL: If you do not mind, I will just 
say aomethlng. I would like to. say that we have certain 
information which II not In the tntere.tof'" Inv"lIgation 
to dlCUll at Ihll point of time and which don not contnIdIct 
what the hon. Prime Minllter hu said. 

S.HRI LK. ADVANI: You have said It already, which 
you should have said even In your speech. 

. SHRI SHIVRAJ V. PATIL: I did not want to prolong 
that kind of dl.cu.lion. 

SHRI L.K. ADVANI: I know the initial relpon .. and I 
did not quote It .xcept saying that there wu a difference 
be .... n what the Prime Mini • .., says and what the Home 
Mlnllter .aye and th.refont, the Home Mlnl.ler' •• tat.ment 
was w.lcomed by frIendI In Paklltan because he .ay. 
that It I. tho •• who want to . .•. (lntetrUpllon.) 

SHRI SHIVRAJ V. PATIL: Sometlmel, to malign you, 
they critlclle and pralle you • ... (lntetrUpllolJl) 

SHRI L.K. ADVANI: Thole who want to abort the 
peace procell, th.y will be happy and the t.nort ... will 
be happy that you have reacted to It by blaming Pakistan 
b8cau.e thi. will abort the peace procell. Something 
similar hu been laid by lOme peopI. hent. Now the 
Prime Mlnl.ler hlmae" say. th.t 'the attack on Inclta'. 
economic powrhoul •.. : H. rlghlly delcribel Mumbal u 
Indl.'1 economic powerhoule. Th. .nack on Indla'i 

economic powathouse 's now a roadblock In, the bilateral 
peace procell. It II not jUlt canoellatlon of one rnHIIng; It 
is • roadblock. I· do not know what, II the hereafter on WI 
particular lllue becauae thil II aomethlng that the whoI. ' 
world will be looking forward 10. 

Sir, you h.ve rightly .dmltted that even though the IB 
at the Centre II well, equipped - they do their jobs quite 
well- .0 II ihe RAW. I h.ve been f.mlilar with it, but the 
.ituatJon In the Stat .. I. not th.t happy •. It may vary from 
State 10 State. Even In • State like Maharuhtra. I h.v. 
already quoted the Deputy Chief Mlnllter of the Stat. 
s~ylng that it I. not adequ .... 

Of ~UI'I8, J have with me an article written In the 
Frontline by Shri Praveen Swani who hu been writing 
exceedingly well on thll problem of terrorilm. He writ .. : 

-Despite the ch.rg. of Intelllg.nce failunt, thent hu 
,.ntly been a terrorist outrage 10 predictable -
Indeed, In falrnesl to the covert service., ........ Ing 18 
and RAW, predicted 10 preciHly. In .. te AprIl, the 
Intelligence Bunt.u (I.B.) le.med that a major 
conllgnment of arml had ententd Mahara.htre 
through Indla'i .. st.m couto Late on May 8, "the 
Mahar.lhtr. Police r.covered a p.rt of th.t 
con.lgnm.nt - ov.r 24 kilogr.ms of Re.earch " 
Development Explosive (RDX) packed in computer 
cuel, .Iong with 11 AK-47 •• sault rlflel, gntnadel 
.nd ammunition I but Zabluddin Anaari, who was In 
ch.rg. of the Aurangabad c.II, lucc •• d.d In 
..eaplng.-

Now, most of the people, who h.ve been arrested 
th.r., wer. conn.cted with Luhkar-e-Toiba and the 
Luhkar-e-Taiba is banned In our country. It I. allo banned 
In PakIstan and it II the .xplan.tlon that they .lwaye giw. 
Even now they h.ve been giving thll explanation that they 
have banned It But when the interviewer of the CNN-IBN 
asked the FOntign Minister of Paki.tan -How II It that your 
Mlnl.tara.re aU meeting the Chief of leT th .. dallyT. h. 
said th.t now It Is another organisation. H. .aId that 
In.tad of L.T It II called IOmethlng el ... Theretont, that 
only confirmed wh.t the Prime Mlnllter hu said. I would 
like to say that you accu .. UI also of being communal 
only becau .. PaId,tan II named In It. 

Frankly, I can tell you that I am fond of bookI. I have 
ntcently corne acroll • non-fiction book, which I regard u 
a belt .... ler In which reference I, made to Indian Mulllml 
In 10 complimentary. manner that I h.ve quoted It again 
and again and again .verywhere. Thentfore, I think that It 
would be In the fltne .. of thlngl th.t It II put on recotd In 
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this Hou .. allO. It is a book by the name 'Th. World Is 
Flat',by Mr. Thoma Friedman. I am an admirer of him. Mr. 
Thomas Friedman Is an outstanding Joumalist and a 
column-wrlt.r In the New' York Tlm.s. I was greatly 
Impre88ed when I first read his book on giobaUsation and 
IlbraIlsation named 'L.xus and th.ollve tree'. 'I will quote 
one paragraph, which says: 

"Th. largest Muslim country In the world Is Indonesia, 
and the aecond larg.st Is not Saudi ArabIa, Iran, 
Egypt or Paklltan, It Is India. With more than 15 crore 
Muslims, India has more Muslims than Pakillan. But 
there Is an interesting statistics from 9/11. Thera are 
no Indian Muslims wa know of In AI Oaeda and there 

'are no Indian Muslims In Amacrica's Guantanamo 
Bay, post 9111 prison camp .•.• 

It Is a hug. prison camp that they have maintained, 
and Pakistan also has s.nt [q)() of th.lr cltlz.ns who war. 
identified as AI Oaeda peopl.. Th.y ware sent there. It 
further .. YI: 

"Why Is that? Why do wa not read about Indian 
Muslims, who are a minority In a vast Hindu-
dominated land. blaming Am.rlca for all th.lr 
probl.ms and wanting to fly a.ropIa,... into the Taj 
Mahal or the British Embauy? Lord knows why? .... 

H. goas on to answar. H. says: 

"The answar Is context, and In particular the .. cular, 
fr.. mark.t, d.mocratic cont.xt of India, and 
furthermore h.avHy Influ.nced by a tradition of non-
violence and Hindu tol.rance.-

This Is the sum and aubstanca of why the Indian 
Muslim Is not behaving Ilk. oth.r Muslims by going Into 
Jehad here and there and everywhere. Th.retore, wa 
have never ever accused any particular community of 
being a t.rrortst. No, wa have not don. so. 

Now, when our Akall Dal friends ware .xpresslng 
anger, that ang.r was becaus. of a particular situation 
there. The crIm. of two Individual a there was attributed to 
the whol. community. What was the acene h.re in Oalhlln 
tho .. days? I witn.ased that with my own .yea. Th.r.tore, 
I can very well understand th.ir angar, and It was very 
much understandable . ... {Interruptions) Pl .... , do ncst do 
It. Otherwise, I would have .xpected lomeone to explain 
why Mr. Mahdanl' is such a darling. Why Is It ao? 
... {Interruptlons) I do not know. Can someone ple .. a 

.xplain It? I am aaklng thll becaus. I do not know . 
... (Interruptions) 

MD. SALIM: What about Mr. Ashok Singhal's 
statementl on the Mumbal bomb-blutl? ... {Interruptlons) 

SHRI N.N. KRISHNAOAS (Palghat): S,lr, why Is this 
being allowed? .•• {Interruptlons) 

MR. SPEAKER; Pi .... sit down. 

... {Interruptlons) 

MD. SALIM: What Ibout the Vllhwa Hindu Parlshad? 
AN that the Vlshwa Hindu Parllhad II laying II, wrong. 
... {Interruptions) 

SHRI L.K. ADVANI: Again I would Ilk. to plead that 
pl .... lat UI resolve It. After all, 1111 not a queltlon only of 
POTA. It II a qU.ltIon of attitude, and In which attItud. 
th ... thlnga alao matter • ... {Interruptlons) 

SHRI BASU DEB ACHARIA: Your attltud., also. 
... (Interruptlons) 

SHRI L.K. ADVANI: My attitude II claar. A terrorist II a 
terrorilL Th.refore, I read out Sardar Khuahwant Singh 

, lpeaklng In a context where In punjab molt of the people 
who have bean recruited by Paklltan. were Slkhl, and 
.ven then h. aald that a terrorist II a t.rrorlst, and terrorism 
and civilised aocIaty cannot co-exlst. Th.refore, I quoted 
It. 

I feel thai the reply glv.n to this debate II not 
latlafactory. If the House II of the view that th.reahould 
be no Division. I will not press for Division. You have a 
majority anyway. I would Ilk. to .. y that lomethlng much 
more II needed to face thll problem of tarrorlam mor. 
effactlvely. If you want to have a voice vot •• you can have 
a voice vote. But w. will, In protelt. walk out later on. 
... (Interruptions) 

MR. SPEAKER: The queltlon II: 

-rhat the House do now adjoum.· 

11.H hra. 

The motion wa. negatived. 

... (Interruptions) 

At this stage, ShrI LK. Advanl and some other 
hon. Afembera Ie" the House. 
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18.18 h .... 

[Engliih} 

PAYMENTANDSEnLEMENT 
SYSTEMS BlU, 2008· 

MR. SPEAKER: Item No.9, Bill to be Introduced -:-
Shrl Pawan Kumar Bansal. 

'THE MINISTER 'OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Sir, I beg to 
moVe 'for leave to Introduce a Bill to provide for the 
r.gulatlon and supervision of payment sptems In India 
and to designate the R.serve Bank of India as the 
authority for that purpose and for matters connected. 
therewith or InCidental, thereto . ... (Intenuptlon.} 

MR. SPEAKER: Motion moved: 

-That leave be granted to Introduce a Bill to provide 
for the regulation and lupervilion of paymlnt IYlteml 
In India and to designate the RelerveB.nk of india 
u the authority for that purpoll and for matterl 
connected therewith or Incidental thereto.-

SHRI &ASU DEB ACHARIA: Sir, I oppose Introduction 
of the Bill. I have given notice on thll' 

MR. SPEAKER: The,. Is no reason for that. I have 
got your letter before me. It hu nothing to do with thl 
legillative compet.nce of the Bill. 

SHRI BASU DEB ACHARIA: Sir, the very purpoae of 
thli Bill II to .. parate the clearing function from the R.HrV8 
Bank of India. 

MR. SPEAKER: That you will speak during the 
dilcullion on the Bill and not now. 

SHRI BASU DEB ACHARIA: I will take jUlt onl 
mlnut •. There are 1600 clearing clntrel for thl country. 

MR. SPEAKER: There are all merits of the Bill, Mr. 
Acharla. 

SHRI BASU DEB ACHARIA: Only 18 centr.1 arl 
being managed by the Rellrve Bank of India and 
approximately 900 by the State Bank of India. 

MR. SPEAKER: Thll is on merits of the Bill. It has 
nothing to do with legiliativi competence. 

°Publllhed In the Gazette of India. ExtraordINIIY. Part·lI. SecIIon 2. 
.... • ·7·2001. 

SHRI BASU DEB ACHARIA: Since this function II 
being done by the R .. erve Bank of India, It has been 
aatlsfactorlly, done. Ninety per cent of tho work Is being 
done today. 

MR. SPEAKER: So, a~lng to you th.re II no 
reason for this BIH. 

. SHRI' BASU DEB ACHARIA: There II ~ need to 
separate thll function by the R • ....,. a.nk of India and to 
have' a llparate company for clearlDg of the cheques. 
Thll II nothing but an attempt to allow outlourclng In 
lOme of the activities of the R ... rve ~ of Illdla. 

MR. SPEAKER: All your poIn" they wHl come to 
know and' corne prepared. Do not do Ihat. That lion the 
merltl. 

SHRI &ASU DEB ACHARIA: Sir, there II' no complaint 
In regard to clearing of the chequea. 

MR. SPEAKER: Shrl Radhakrllhnan now. Shrl 
Radhakrilhnan ,Is a Jawyer and he hu mentioned the 
Wordl 'I.glllatlve cornPltence. Of COUrH, it hu nothing to 
do with legillative compet.nce. 

SHRI BASU DEB ACHARIA: Why II a aparate 
company being formed to do thll work? 

MR. SPEAKER: He has got your points already. 

SHRI BASU DEB ACHARIA: Why II a .. para_ 
company being formed to do a work which has been done 
so long by the Relerve Bank of India very aa .. lfactorlly. 
Customlr satilfaction ia to the extent of 98 per cent. So. I 
oppose thl introduction of thll Bill. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I oppose the introduction of the Bill on the bull of legillative 
powera. The Bill refera to Section 38 r.gardlng r.gulationl 
to be ISlued. AI per regulationl ilsUed, a new CommIttH 
will be constituted under Subclaule 2 of Claus. 3. The 
conltltutJon of thl Commlttel II very pertinent and very 
important. 

MR •. SPEAKER: It hu nothing to do with legislative 
competence. 

SHRI VARKALA RADHAKRISHNAN: If the Committee 
is constituted, It I powers and functions must form part of 
the Bill. 

18.00 h .... 

MR. SPEAKER: That II not the legislative c0mpe-
tence . 
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8HAI VARKALA RADHAKRISHNAN: They have said 
thai It Is only • procedural matter. But that is not a procedural 
matter. It should torm part of the Bill Itself because the 
CommIttH to be constituted will have definite con.tItutional 
powera. But unfortunately. the mover has taken a .tand 
that It is only a procedural matter that if the delegated 
legislative powers. they have taken. . .. (Interruptions) 

MR. SPEAKER: What is meant by legi.lative 
competence. Shrl Radhakrlshnan? 

,SHRI VARKALA RADHAKRISHNAN: I oppose the 
introduction because It il an encroachment on the 
~ functioning of thl. Hou .. also • ..• (Intetruptions) 

MR. SPEAKER: That Is not legislative competence. 

..• (lntemJptlons) 

SHRI VARKALA RAOHAKRISHNAN: They will have 
the, I.", .. of regulation.. . .. (Interruptlons) Thll II a very 
Important BHI giving poweiS to the RBI. He hal brought a 
'*Y 'length, Bill. At the same time. If It Is allowed. my 
humble lubmJaalon fa that It win be an encroachrnent on 
the legislative functioning . ..• (Interruptlons) 

SHRI BASU DEB ACHARIA: The regulatory functio-
ning of RBI wlH be diluted with a leparate company. 
... (Interruptions) 

8HRI VARKALA RADHAKRISHNAN: Hence. I object 
the Introduction of the Bill . ..• (Interruptlons) 

Bill. 

MR. SPEAKER: The que.tlon II: 

"That leave be granted to introduce a Bin to provide 
for the regulation and supervision of payment .ystems 
in India and to dellgnate the Reserve Bank of India 
al the authority for that purpo.. and for matters 
connected therewith or Incidental thereto.· 

The motion wu adopted. 

SHRI PAWAN KUMAR BANSAL: 81r. I introduce- the 

1'.02 h,.. 

MATTERS UNDER RULE 377 •• 

[English} 

MR. SPEAKER: Matters Under Rule 377 uated lor 
the day may be treated al /aid on the Table of the Hou ... 

.. TreaIICI • laid on Ihe Table. 
·1nIroduced .... the permllaion of the PresIdert. 

(I) Need ....... "probIemaoflllbaulwefnlm 
Dhubrl. Aaum ..... In DeIhl 

SHRI ANWAR HUSSAIN (Dhubrl): Sir. about twenty 
thousand labourer. from Dhubrl. HPC member. of 
reglst.red society called MSA are living In Deihl and 
lUrroUnding area lor livelihood. All have documents to 
prOve their nationality. 

Polic. frequently raid th.lr hou.... and pick 
.uspecting them a, Bangladeshi. On 5.05.2008 police 
picked up lixtHn peopI., IIx of them are atllI In police 
custody and .Ight .... reported to have been deported to 
Bangladesh. The matter wu reported to the Ministry of 
Home AHalrs but none cared to relpond. 

The Miniltry of Home Affalrs II requ.lted to .nqulre 
into the matter and ensure that aforesaid bonafide Indian 
chlzenl are not 'haruled and deported denying Judicial 
procell and fundamental right of being heard. 

(I) Need to live ,to ex.mptlon on the amount of 
compenutlon received by ........ ,. for their 
bind lICqulNcl for oIl8nd .... wellaln .......... au". 

[Translation} 

SHRI JIVABHAI A. PATEL (MehuDa): Mr. Speak •• 
Sir. In my parliamentary conltltuency of Mehaana when a 
gas or oil well Is Iound In the farms of the farrn8l'l, the 
Govemment acquires their land. But I regret to lubmit 
belore the Govemment that Income tax I. charged 'from 
the farmers out of the compensation provided to them tor 
the acquilition of agricultural land. Thll II ... Injulb to 
the farmers. On the one hand. acquisition of their land 
deprlvel them of their meanl to provide for a livelihood to 
their familiel and on the other hand •• major portion of the 
COlt of their land II taken away by the Government by 
Impollng Income tax on the earning made from the 
acquilition of land. 

As luch. Govemment II requested that wh.never 
the land of the farmers II acquired for whatever purpose. 
no tax be levied upon the compensation received from the 
acquilition of agricultural land. 

(IU) NHd to II.,. ........... to Andhra Praduh 
for providing Intgatlon _lIIlIea to,"""'" In 
.... 8t11t. 

[English} 

SHRI M. RAJA MOHAN REDDY (Naruaraopet): Sir. 
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a large number of farmers has committed suicide due to 
poor economic condlttons and unprecedented drought over 
the past 15 years In the State of Andh ... Pradesh. As many 
as 4261 farmers had ended their lives In the lalt 3 years 
which Is a matter of grave concern. Out of 31 districts In 
the country where the problems are acute, 16 fall In Andhra 
Pradesh. 

The Government of Andhra Pradesh has recently 
apprised the Central Government of the plight of farmers 
In the State. The State Government has sought a As.70,OOO 
orores special package from the Centre to deal with the 
agrarian crisis in the State with a major portion being 
reserved for on-going irrigation projects. 

I would request the Central Government to announce 
the reHat paCkage .t the eartlest and save the farming 
community. 

(Iv) Need to provide water from Panchet D.m for 
Irrlg.tlon In NI .... Block of dlltrlct Dhanb.d, 
Jh.rkh.nd 

{Translation} 

SHAI CHANDAA SHEKHAA DUBEY (Dhanbad): Mr. 
Speaker, Sir, It is submitted for information th.t Panchet 
Dam has been constructed by the Damodar Valley 
Corporation in the Nirsa block of the Dhanbad district of 
Jharkhand State. As per the agreement with the Damodar 
Valley Corporation and the Go\Cernment of Bihar, water 
from this dam Is supplied for irrigation in the areas of West 
Bengal, but the Nirsa block. at which land this dam has 
been constructed Is not being supplied water for Irrigation. 
Despite being an agricultural area Nlrsa has remained 
extremely backward due to lack of agricultural methods 
development and water for irrigation. Due '0 lack of any 
other source of income, the residents of this block are 
living In poverty. 

AI such, drawing the attention of the Union 
Government In this direction, I demand that required action 
m.y be taken to review the agreement with the Damodar 
Valley Corporation and the erstwhile Government of Bihar 
to enlure the supply of water from the Panchet Dam to the 
Nirsa block for Irrigation. Action is desired at the level of 
the Union Government in case no initiative Is taken by the 
State Government in this regard. 

(v) Need to provide fln.ncl.I ..... tance for fencing 
of .grlculture I.nd In Dharl, Amrell .nd 
Kukabao Teh.II.ln dl.trlct Amrell, Qu).ret with 
• view to protect the crop. from the menece of 
wild .nlmal. 

SHAI V.K. THUMAA (Amreli): Mr. Speaker, Sir, In my 

parliamentary conltituency of Amrell 'Neel Gal' and 'Aose 
Wool' anlmall are destroying the crops of the farm .... 
thereby wuttng the hard earned Uvelhood of the f.",*, 
and adversely .ffecting the production of the country. Due 
to the destruction of their crops, farmers fall to timely repay 
their loan. and cannot property upkeep their famHlel. One 
of the farmers committed suicide In the RajuJa Tehlll of my 
conltltuency clue to hil failure to repay the loan in time. It 
I. unlawful 10 kill Neel Gal and Chinlea,. .. per the WIld 
Life Protection Laws. Therefore, the farmers cannot kill 
them. 

Through thll House, the Government II requelted 
that aSII.t.nce may be provided from the Central 
Government level to the f.rmers of the Dhari, AnnII and 
Kukavav Tehlnl of my partlamentary conamu.ncy of AmreI 
for fencing of their land 10 that the craps of theH dIatreIMd 
farmers could be laved and the animals are 8110 not 
killed. 

(vi) Need to expedite the work of .a,lng • new 
railway line connecting Erode·Pa •• nl via 
Chennlmall, Kangayam and Dharampura 

[English} 

SHRI S.K. KHARVENTHAN (Palanl): Sir, during the 
Budget Speech for the ye.r 2005-2006, the Rallw.y 
Minister had announced laying of • new raHway line 
connecting Erode - Pal ani vi. ChennlmaJl, Kangay.m 
and Dharampura and later allocated necellary fundi for 
survey. Survey was also undertaken by the Southern 
Aallway and was completed. However, the project 'I yet to 
be materialized. 

Palanlls one of the abod .. of Lord Karthlk. A famoul 
tempie Is situated In the Palarl hillock. Lakhl of devot"l 
are coming to this temple every year. Bellde., devot"l 
going to Sabarimalal (Kerala) also make It • point to visit 
this hili town. Palanl town Is In the bonom of Kodalkan.1 
Hill an Important Tourist spot .nd Munnar HIIII, with Tea 
and Coffee estates are important places of tourllt .ttraction. 
Further Amravati Dam, Thirumoorthy Falls .ttracts tourists 
during all S8880'18. 

In Erode district 450 Modem rice mllli are located. 
Out 0' this, 250 Modern are situated In K.ngay.m. 
Besides, 6 ghee manufacturing units .re allo located in 
Kangayam which exports gh ... 

In Chennimali, nearly 10,000 powerloom .nd 
handloom Industries are functioning. Nearly 32 lorry 
booking offices are .Iso located. Dally hundred tonnel of 
finished goods are transported throughout the country. 
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Hence. laying of Erode - Palanl new line II utmost 
important to promote trade and industry and to facilitate 
the travelling public In the region. I. the,.fo,.. urge upon 
the· Honble Min .... r to allocate n8C8l1ary fundi for 
acquilltion of land besldel taking Immediate Itept for the 
implementation of the project. 

(vii) NMCI to complete the four lanlng of DNII-
J ...... and DeoIl-Jaipur HCtIon. of National 
Highway No. 12 

SHRI OUSHYANT SINGH (Jhalawar): Sir. the four 
I.nlng of OeoJi-Jhal.war and Oeoll-J.lpur .. ctlon of 
NatIonal Highway No.12 hu not started yet though the 
ptapOI8I wu mooted long ago. The .. sectionl of NH 12 
are sorne of the high traHlc density route.. Unlell 
Immediate It ape are taken to start the bidding of the .. 
Iectlons. the four lanlng of NH 123 will not be compteted. 
Any further delay will cause further congestion In the.e 
section •. In fact the,. Is a need to complete the fourlanlng 
of entire stretch of Jalpur-Tonk-Kota Jhalawar road Iectlon 
upto Madhya Pradesh border. Then only the movement of 
traHlc will be smooth. 

AI .uch. I demand that the National Highway Authority 
should complete the bidding process in all these sections 
expeditiously. 

I urge upon the Government of India to allocate 
adequate funds 10 that the fourlanlng work Is completed 
at an early date. 

(vIII) Need to provide ,.lIef to ftood affected people 
of Kalahandl and Nua.,.,. dl.trlct. of Orl ... 
under DI ... ler Management Schama 

SHRI BIKRAM KESHARI DEO (Kalahandl): Thera 
wu unprecedented and Incessant rainfall in the Kalahandi 
Parliamentary constituency on the 3rd and 4th July 2006 
which wu more than 7000 m.m. and the District In the two 
days received rainfall ~ich should have been distributed 
through out the year. The Government of Orissa and the 
District administration we,. completely unaware with this 
type of deluge which has resulted In heavy damage to the 
Infrastructure and agriculture operation like peddy sowing. 
and Conon cultivation due to stagnation of water and 
heavy sand caltlng alonglide all the major rivers of the 
District namely Tel. Hati and Sag ad. In the District. of 
Kalahandl and UdantI in the Diltrlct of Nuapara. MOlt of 
the embankment have breached and have to be reltored. 
AIio .. ed at subsidized rate and tree distribution of ... d 
kitl to Iman and marginal fannars should be provided 
within 7 days u the s.asonal lowing period is going 

.way. A apacIai emer.gent natural calamity meeting was 
called on the 8th at the Diltrict level to u .... the damlg. 
whldl Is quite high compared to a backward Dlatrict Ilk. 
KaIahandI. So I would like to reque,t the· Ministry of Home 
Affairs 10 Implement the DIluter Management Scheme In 
letter and Splrtt for the DI.trtct of Kalahandl and Nuapara. 

(Ix) Need for upaneIon and. upgradatIon of MedIcIII 
. Col"", In GoraIchpur, Uttar PradMh 

[Translation} 

SHRI PANKAJ CHOWDHARY (Maharaiganj. U.P.): 
Mr. Speaker, Sir, the medical college located In Gorakhpur 
dlltrlct of Uttar Pradesh is very old. despite that .ven aft.r 
10 much time the Hid medical college hal achiaYed no 
progrHl. In the abs.nce of .ufflcl.nt treatment facilltlel 
the patients suffering from .. riOUI dlse ... are forced to 
go .Isewhere for natment and the poor patl.ntl r.maln 
deprived of tre.tment u they cannot .fford treatment 
outaicle the tuwn for want of money. Though the,. are 
lufflclent number of buildlngl in the said medical col. 
.nd the collag. can be .xpanded and up graded by way 
of using the lIYailabie Infrutructurei and proper t .... tment 
facllltl.. can be made available In the Hospital. The,. I, 
need to conduct • compreh.nllve .Iurvey of Gorakhpur 
Medical College at the Central l.veI and the IBid medical 
college Ihould be upgraded to make .veHabI. tre.tment 
facilities for dlleasel like Ipln.1 Injury. cancer. hurt 
dl ••••••• ncephaHtil and other seriOUI dll .... I. 

(x, NMd to conatruct a bridge 0"., river Cham .. 1 
at Uealdghat conn.ctlng Uttar Prade,h and 
Madhya Prade'h. 

SHRI ASHOK ARGAL (Morena): Mr. Speaker. Sir. there 
Is a need to conltNct a bridge ovar river Chambal .t 
Usaldgh.t connecting Uttar Prad.lh and Madhya Pradesh. 
Keeping In view the Importance of the aald bridge the 
foundation Iton. of the bridge at Usaidghat was laid by 
the then Prim. Minister In 1988. It II a lerioul m.tter that 
the bridge hu not yet been conltructed desplt. laying of 
foundation Iton •• Th. r.pIy given to me byth. Surface 
Tranlport Mlnl.try Is not satisfactory. So. I would like to 
urge upon the C.ntral Government that the bridge lhould 
be constNcted at the .arllelt. 

(xl) N.ed to open an alternative rout. to 
Manearonr via Leh. 

SHRI AVINASH RAI KHANNA (Holhlarpur): Mr. 
Speaker Sir. Jakh. of Hlndul pilgrims go for Mansarovar 
yatra .very year. The pilgrims have to under go loti of 
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formalities. Only one access road Is opened for the 'yatra' 
whereas the people want to go there via Leh as weH, If the 
route via L.h Is al.o opened. It will be convenl.nt for the 
pilgrims and the buslne .. of the people of Leh wli also 
flourish. The facilitle. extended to pilgrims going for holy 
Mansarovar yatra should also be Increased. The 
Government should also provide financial asllslance to 
such pilgrims as Is provided for other 'yans' (Pilgrimages). 

(xii) NHd to provide n.c •••• ry Infra.tructur.1 
f.cllltle. to the Coast Guard Force.t Beypore. 
'Callcut 

(English] 

SHRIMATI P. SATHEEOEVI (Badagara): Sir, the newly 
Introduced Coast Guard Force with an Intention to 
Intervene at the time of natural calamities and to prevent 
terrorist activities Is lacking proper infrastructure facilities 
to fulfil Its objectives. For the Coast Guard Force It Is 
possible to Intervene at the time of monsoon related 
calamities only if it is provided with wlll-equipped ships 
and boats. The eoast Guard Force at Beypore is not 
provided with such ship or even boats. Hence the Ministry 
should take urgent steps to provide the necessary 
Infrastructural facilities to the Coast Guard Force at 
Beypore. 

(xII) Need to .nnounce relief package for h.lplng 
.ggrl.v.d f.rm.,. In W.y.n.d.nd oth.r 
northern dl.trlcts of K.I'III. 

SHRI VARKALA RAOHAKRISHNAN (Chirayinkil): Sir, 
Hundreds of people commlUed suicides In Wayanad and 
other northem districts of Kerala due to debt trap. The 
State Govemment Is not In a position to meet the urlous 
challenge on its own. The Central Govemment Is duty 
bound to declare a package covering, staying of all 
recov.ry proceedings and other remedial measures without 
delay. 

(xlv)N •• d to eon.truet brldg •• ov.r railway 
ero_lng. In U.nJhanpur. district Kaushambl. 
Uttar PnldMh 

[Trwation] 

SHRI SHAILENORA KUMAR (Chall): Mr. Speaker, 
SI" there are hundreds of villages, five districts and two 
ltatel failing along four main roads, also connected with 
National Highway and Mugal Saral-Oelhi rail line going to 
Ma",jhanpur headquarters of newly formed district 
Kaushambl under my parliamentary constituency of Uttar 

Pradesh which are important from commercial, economic 
and religious tourism point of view. The IBid railway line 
pasHa through four bigger townships of Manaurl, Bhakharl, 
Slrathu and Khaga which are equivalent to a town area 
and a municipality. In the absence of any bypasl or a 
railway flyover bridge along this route, there ramaln. traffic 
jam for hours together and there I. constant apprehension 
of an Imminent accident. The Govemment .hould take 
Initiative and get the ttyover bridge. constructed at the 
earliest across the said railway crossing. 

(xv) Need to open bl'lineh of ... tlonallzed B.nk In 
MehI'llU" ........ pur, Uttar PrIICI •• h 

SHRI HARIKEWAL. PRASAD (SaJernpur): Mr. Speaker, 
Sir, I wotJld Ilk. to Inform the House that Mehrauna town Is 
located along Bihar border In Lar development block 
.Ituated between Ghagra and Gandak rivers In my 
parliamentary constituency, SaJempur. There Is not even a 
single nationalized Bank in Mehrauna town and It Is on 
account of this that the people of this area are deprived of 
banking facilities. Moat of the people of this area work 
abroad and often send bank drafts to their family members 
back horne. However, in the absence of banking facility, 
the people of this area are facing difficulties In getting 
their currency exchanged. They have to cover leveral 
kms. distance for this purpose and have to take risk of 
carrying the cash. The farmers of this area ara finding It 
difficult to invest their money since they are deprived of 
banking facilities. 

Through the House, I would like to request the 
Govemment that a nationalized bank should be opened in 
Mehrauna town of Lar development block under my 
parliamentary constituency, Salempur, In public interest at 
the eariiest. 

(xvl)NHd to expedite completion of Karnpul'll Super 
Thermal Power Plant In Chati'll. Jharkhand and 
shift Its headquarter from Hazarlbagh to Chatra 

SHRI OHIRENORA AGARWAL (Chatra): Mr. Speaker. 
Sir, the foundation stone of Karnpura Super Thermal Power 
Plant In my parliamentary constituency, Chatra was laid 
twice, however, no further work Is being done on the said 
plant. The said power plant wa. proposed to be set up to 
meet the demand of power In Jharkhand, so that minos 
and mineral baaed Industries could be set up In Jharkhand. 
The headquarter of this plant Is located in Hazarlbag and 
It Is on account of this that the completion of the said plant 
Is being delayed. There is an urgent need to shift its 
headquarter to Chatra. 
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Through the House, I would like to request the 
Government 'that Kampura Super Thermal Power Plant 
located at Chatra should be completed and Its headquarter 
Ihould be ahifted from Hazaribag to Chatra at the earliest. 

(xvii) Need to .. vlv. te. licences ot opium growers 
In a.r.b.nkl .nd other districts ot Utt.r 
Prlld .. h 

SHRI KAMLA PRASAD RAWAT (Barabanki): Mr. 
Spuker, Sir, the licences of opium growers of Barabankl 
have been cancelled. Last time, in the year 2003-04, 48 
kilogram per hectare norm was fixed at 70 d.,grees. As per 
th.t the address wu given by the grow.,., however, no~ 
the licences have not been given to the growers which is 
in contravention to the terms and conditions. Thus licences 
of 10 thousand opium growers of Barabanki and other 
districts of Uttar Pradesh have been cancelled by way of 
formulating new laWi. It Is on account of this that thousands 
of families have become Jobless and are on the verge of 
starvation. 

I would like to demand from the Govemment to annul 
the order of cancelling licences of opium (posta) tenant 
farmers in Barabanki and other dlstrlct.s of UUar Pradesh 
10 that these tenant fanners may continue to eam their 
livelihood. 

(xvIII) Need to permit tlse.ry In Jaykewadl lake, 
Aurang.tNId, M.h.ralhtnl 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhani): Mr. Speaker, Sir, I would like to draw the 
aUention of the Govemment towa~s the Jaykewadl lake 
in Pathen Taluka, Aurangabad, Maharashtra, one of the 
largest lake in the area and having abundant water, but 
District Administration has imposed ban on fishery in this 
lake, even though fishery is taking place In all lakes of 
Maharashtra. It Is source of employment for local people 
as well. However, due to ban on fishery in Jaykewadi lake. 
the local people have been deprived of employment 
opportunities in fisheries. 

Through the House, I would like to request the 
Govemment to give permission for fishery in the said lake 
so that people of this area may get employment in this 
sector. 

(xix) Need to wk. ateps to "cll"'t. pe.ce process 
In Sri Una 

[English] 

SHRI L. GANESAN (Tiruchirappalli): Sir, ethnic strife 

has become a continuing one in Sri Lanka ever since ita 
independence. All right thinking nations would like to see 
lasting peace in that Island Nation. Even armed conflicts 
and blood:shedding have become an Intermittent 
recurrence. Whenever peace is al perillhere is spllI-ovar 
effect in felt in a big way ~ Tamil Nadu In the form of 
refugee influx causing heavy burden on our economy with 
wider ramifications politicany and socially. 

When countries like NorWay ~n, Indian can still 
facilitate a negotiated political settlement between the 
conflicting parties there. India, if at an it wants to assume a 
helping Nation's role, it must desist from arming any party 
there and must not add to Sri Lanka's military might. Even 
if some arms and equipment like RADAR are being sent, it 
must be stopped. Instead, India must work towards 
assuming a more responsible peace-markar's role so that 
it does not earn the wrath of anyone of the ethnic races 
there especial/y they Tamils who have their traditional 
links even today. India must be seen. as peace-maker from 
the land of GarldhlJi and Buddha. 

(xx) Need to provide achol.rshlp to SCISTIOBCI 
Minority atuclantl studying In Central Schooll 
l!twted In Deihl 

[Translation] 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, the AGCR has raised the audit objection in 
the year 2005-06 granting scholarships being given to 
eligible SCiST/OBClMinority students studying in Central 
Schools of capital Delhi by SC/STIOBClMinority Department 
of Delhi Govemment on the ground , that ihe Central Schools 
are under the Union Govemment. Though, upto year 2004-
05 the SC/ST/OBClMinority Department of Delhi Govem-
ment had given meritorious scholarship to eligible SCiSTI 
OBClMlnority students study in Central School. located In 
Delhi and aI/ other schools/colleges and AGCR had not 
raised any objection on scholarship given to said 
categories of students studying in the Central Schools by 
the said department, till 2004-05. 

Through the House, I would like to request the Union 
Govemment not to raise audit object/or to impoee restriction 
on meritorious scholarship given by the SC/ST/OBCI 
Minority Department of the Deihl Government to eHglble 
students of said category studying in Central School, 
located in Delhi and in various colleges under .Central 
University and also to Issue directions to remove audit 
objection/restriction imposed by AGCA In the year 2005-
08 on scholarship being given to the eligible students of 
the said category by the said Department in the year 
2005-08. 
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[English} 

MR. SPEAKER: Shrl Ganesh Singh. 

[Translation} 

SHRI GANESH SINGH (Salna): Mr. Speaker, Sir, J 
would like to raise a very important Issue of my 
parliamentary cona.tltuency In the House which Is related 
to maintaining status quo of Petroleum dopat which was 
set up before independence In Setna. 

Sir, a joint 011 depot of Hlndu.tan Petroleum, Indian 
011 and Bharat Petroleum was .et up in Saine Headquarter 
of Madhya Pradesh before Independence. DIe.el, Petrol 
and Kerosene is distributed form this depot to Satna, 
Panna, Chhanarpur, Sldhi, Rewa and Shahdol districts. 
Beside., there are approximately 1 Db petrol pump., owned 
by the said three oil companies are also situated in this 
area During last three years, it has become customary to 
flash the news in regard to discontinuance of 011 supply 
from this depot every month. Now, it has been notified that 
011 supply would be discontinued from July 31. 

Earlier also, I had raised this I.sue In the House. 
Then, Minister of Petroleum had arranged my dlscu.slons 
with managers of these three companlel and all three had 
stated that It Is being contemplated to discontinue 01/ supply 
from depota due to security reuons. At that time I had 
presented an alternative before them that depot could be 
shifted to the land that these three companies purchased 
land in Wagha village near railway line and the 
construction of tank was also started over there. The 
conatruction of depot at that site wu likely to be completely 
safe. The oll-.upply from the depot had been continuing 
undiaturbed.~r since. But, the notice for its re-cloaure 
has been served. All political partie., Chamber of 
Commerce, all commercial and .ocial organization. had 
unanimously decided in a meeting with public represen-
tatives that oil depot will not be allowed to shift to any 
other place at any cost from Satna Only the proposal of 
setllng up the depot at the alternative site at W .. ah village 
was acceptable. 

Through you, I would like to demand from the 
Govemment to luue directions to 011 COmpaniel to maintain 
.tatus quo of 011 depot set up In Salna In public Intere.t. 

[English] 

MR. SPEAKER: Shri Shallendra Kumar. Today II hil 
birthday also. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, 
Sir, through you, I would like to draw the attention of the 
Government towards the fact that there are seven Iakh 
Anganwadl centers in the entire country employing 14 
lakh anganwadi workers. They have to work for 7 hours 
per day. It II a long pending demand of the wortters that 
the Integrated Child Development Scheme .hould be 
accorded the statui of department and they .hould be 
given designation of Grade-3 and Grade-4 u.latant If 
Grade I. not accorded, then minimum wages .hould be 
given. The honorarium of Activist should be Increaled 
from one thou.and to three thou.and rup.... Th. 
honorarium payable to the Ang~1 workers .hould be 
raised from RI. 500 to RI. 2000. B •• Ide., arrangements 
should be made for bringing th.lr .. rvlces within the ambit 
of pensionable job and Introducing EPF and ESI scheme. 
for them since th.y work for seven hours a day In the 
states. They al.o work for providIng nutrltlou. food, 
.xtending health facllltl.s and education, encouraging 
small savings and In certain place. for the deracination of 
dowry sy.tem and child marriage. Th.refore, keeping all 
the .. thing. in view the Government should pay att.ntlon 
to these Anganwadl worke,.· and take suitable mealU .... 
in this regard. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, I did not get an opportunity to speak on the 
Issue of Mumbal Bomb blasts during the Adjournment 
Motion, yet, I thank you for granting me time during the 
Zero Hour. My only submission Is that the central 
Government share. an equal respon.lbliity with the Slate 
Government In ensuring the complete security of Mumbal 
city. Shrl Shlvral Palll hu just now given an UlUrance 
that security intelligence of MumbaJ would be .trengthened. 

On 11.7.2006, terrorists carried out 7 bomb blots In 
Mumbai. My only point Is that some Muslims might be 
terrorists but the enllre Mu.lim community cannot be termed 
as terrorists. Therefore, whoever may be the terrorist, 
string.nt action should be taken against him. I am happy 
to not. that the Railway Minister, hon'ble Shri Lalu jl hal 
announced Rs. Five lakh compenlation for the victim •. He 
has allO given an u.urance of providing th.m jobs; but It 
Is cla.s IV jobs. My demand II that If the next of kin of the 
daceuad II qualified for a clerical job or po ....... 
qualification for technical job, then he Ihould be provided 
with the .uitable job. this Is my only demand. 

[English] 

·SHRI P. MOHAN (Madural): Mr. Speaker, Sir, power 
driven pump ..... Water Jet Pump Sets manufactured by 

• Er9IIh ........ of the ..-ch orIgInIIIr dIIIverId In lMII. 
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thousands of small and medium enterpri"l with an 
investment less than Rs. 5 lakhs have been ordered to 
obtain fSI Certification on or before 311t July, 2006 or pay 
an 8% exci.. duty or face ciosure In the event of not 
complying with both. This would affect seriously several 
micro units In Tamil Nadu, particularly In CoI~batore, Erode 
and Madural Districts. Lakhs of people from middle class 
and people from poor sections also have been using this 
economy pump sets to meet their drinking water needs. 
They will also be affected. Those who run the8e iet pump 
manufacturing units are not wealthy and well to do. Most 
of them who have started a8 Fitters and Turners and after 
having risen to the level of Foremen and Supervisors, 
have started these small units to manufacture jet pump 
sets. None of them would like to compromise with quality 
and hence levying 8% excise duty for not obtaining lSI 
Certification is not justified and it is unfair. But it Is only the 
Government that apparently compromise on quality by 
way of insisting on 8% Excise Duty in the absence of lSI 
Certification. Big investors who can get lSI Certification 
are spared from 8% Excise Duty. But those who can not 
afford to invnt more than Rs. 5 lakhs must pay Excise 
Duty. This is a contradiction. Hence, I urge upon the 
Govemment to del ink lSI certification and Excise Duty. 
The Govemment must declare the units with an annual 
. turnover IeS8 than Rs. 50 lakhs to be small enterprises 
and must exempt them from lSI Certification ·and levying of 
Excise Duty. 

Small units must be charged less. Levying of duties 
must correspond with the size of the units. There can not 
be equality when there are classifications like big unil$, 
medium units and small units. The Government mU8t al80 
reduce 75% of the lSI Certification charges. This amount 
Rs. 3 lakhs that is to be paid as charges for 151 Certification 
must be extended to these small units as unsecured loans. 

DR C. KRISHNAN (Pollachl): Sir, I want to associate 
with what Shri Mohan has said. 

SHRI K. FRANCIS GEORGE (Idukkl): Sir, the 
Govemment of India Is in the prOcelS of short-listing the 
liat of sensitive Items under th. Ag .... m.nt on Agriculture 
and the Non-Agricultural Market Acceu. NAMA for finalizing 
the modalities of tariff reduction under the WTO Agreement. 
The Govemment Is also finalizing the list of sensitive Items 
to be Includ.d und.r the Indo-ASEAN Free Trade 
Agreement. 

The ASEAN countries .njoy similar agre-c1lmatic 
conditions u prevailing In Keraia and are alia the major 

producers and .xporters of cash crops and spices In which 
KeraJa has a comparative advantage. The Government of 
India should take ltepa to Include pepper and pepper 
products, cardrnom, tea, coffee, ginger, turmeric, coconut, 
copra, coconut oil and natural rubber In the I.nlltlve liat 
of WTO and Indo-ASEAN Free Trade Agreement. The 
Government should a1ao take stepa to regllt.r Alleppey 
Green Bold Cardamom and Matat. Extra Bold Pepper 
under the Geographical Indications Regilier of the WTO. 

[Translation} 

CHAUDHARY LAL SINGH (Udhampur): WIth your 
permission Sir, I would like to ralle a very Important matter 
which have discussed many Umes In the Parliament and It 
is my good fortune that the hon'ble Home Minister Is alia 
present here and this maH.r I. concerned with him. The 
honble Minlst.r had stat.d that he would sort out the 
Issue of SPOs and VDCs. This Is the third .el8lon In 
progress after his said statement. I would like to remind 
him that the role played by VDCs and SPOs In maintaining 
the unity and integrity of Jammu and Kashmir and 
especially in restoring normalcy in the state Is very 
commendable. They hav.killed a number of extremists 
and militants and their famili.s have suff.reeI great lose •• I 
would like to say that they are n.ither perman.nt 
.mpIoy ... nor entitled to any fixed salarl.s and they have 
not got any type of weapons nor any wireless seta for 
connectivity. They do not even have any uniform whereas 
it was decided that they would be deployed u conatablel. 
That Is why I am saying that thil iBlue needs to be 
considered seriously. Conllderlng·the .xtent to which they 
are being discouraged and the mann.r in which they are 
fighting the anti-national force, I f.el that we haw not only 
to strengthen them but allO Itrengthen the country and the 
State. Therefore, my submll8lon Is that the VDCs and 
SPOs have not been getting any .alary for many years 
and have not yet .been made permanent emploY .. I, 
therefore, he should ponder over their condition as h. had 
stated that he would take a decision In that regard. 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Speaker, Sir, I was constrained not to stage a walkout 
alongwith the membars of my party al I have got an· 
Important 'BIU. to raise during the Zero ~ur. So, , leek 
your permission to ralle the Itlue and requel' that my 
presence hera may not be construed to be against my 
party dictate. 

MR. SPEAKER: It Is OK. Please speak. 
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It I. a part of parliamentary practice. 

[»an.tlon} 

SHRI GIRDHARI LAL BHARGAVA: Sir, I would like to 
draw your attention toward. a very Important matter. The 
Rame.hwaram Bridge which W8I certified by NASA a. 
being a 17,50,000 years old bridge lie. ~en India 
and Sri Lanka and the Union Government 18 going to 
demolilh it. This move is a direct attack on the belief of the 
Hindu society. Instead of declaring It .1 a World Heritage 
lite, why are efforts being made to d.mollsh It? By .ctlng 
In .uch • manner the Govemment I. Infact obliterating the 
age old Indian civilization. Therefore, my demand to the 
Central Govemment Js that this old bridge should not be 
dlamantled .nd In.tead it Ihould be declared u • wortd 
heritage by protecting it since the f •• lings of the .ntlre 
Hindu community are linked with It. The R.meshwaram 
bridge was built by Lord Rama with the help of an army of 
monki.1 to bring b.ck SIt.JI. I f.el that It should not be 
dl.band.d. 

(Eng/.h} 

SHRIMATI C.S. SUJATHA (Mavelikara): Keral. hal 
been experiencing the worst .ver agrarian cri.ls. Four 
dlltrlcts namely Wayan.d, P.IakkacI, Kasargod and Idukkl 
.re the worst hit dI.trIct. In the State. The continuoul fall 
In the prien of agricultural produces, .speclally the cash 
crops and the incre •• ing .xpen ... on cultivation coupled 
with .natural calamities put the f.rming .ector Into great 
Jeopardy, pulhlng farmers Into debt tr.pI. More th~ 1500 
farmers have already committed sulcid. In the St.t •• The 
lituatlon continues to be lerlous .nd deHrvel immediate 
attention .nd demands lerioul meuur.s for helping the 
farmers to tide over the preHnt crl.is. Th. Government, 
therefore, lhould con.ider comprehensive relief p.ckagel 
• t leut for the above four worst hit districts in the State al 
hu been done In the ca •• of Vldharbh. region. 

W.yanad and Palakkad districts .re covered under 
the NREGP and B.ckward Diltrlctl Gr.nt Fund. Con.l-
derlng the "rloulnell of the lltu.tlon, I urge upon· the 
Gov.mment to consider the other two diltricts, that II 
Kuargod .nd Idukki .lao under the NREGP and B.ckward 
DI.trlcts Grant Fund. 

MR. SPEAKER: Shrlm.tt S.theedevl will ulocl.te 
with her. 

(T,..".18tlon} 

SHRlMATI SUSMITA BAURI (Vllhnupur): Today a 

larg. number of women of our country, who. work U ICDS 
workers, got included In our Parliamenrl vision and they 
are on a relay fait from taday lb. 25th Jilly to 3rd Augult. 
Th ... women work for the pregnant women In the villages 
and for children between zero to six years of age. AU of UI 
are aware that there are numb.rless vlllagel In our country. 
The tribal people of the village. are very poor. They are 
neither getting proper food nor education. By the efforta of 
thes. women, there hu been a slight Improvement In the 
condition of the vHlages. Th.se people have to work under 
a lot of schem.s of the Govemment as well. Th.y h.ve to 
work for 7-8 houri dally, but they are not glv.n 
commensurate wages. On behalf of the State Govemmenta . 
al.o certain amount il glv.n to them. Th.y .re g.tting R •• 
900 or R •. 1200 In total. Thl. is an .ge of price-ral .. ai1d 
the prlc.. of all the commodltle. h.ve Incr •••• d 
.ublt.ntially. That's why th... people are .taglng • 
plck.ting. Their demand il th.t they .hould be macIe 
permanent employ.... Their Ialary should be raised to 
RI. 2000 or R •. 3000. They lhould be promoted .1 Gracie-
3 and Grade-4 employ... .nd provided with ,II other 
benefits. At the time of retirement, they .hould get RI. On. 
lakh fifty thouaand. 

WIth the .. word., I conclude my .peech. 

(English} 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I intend to raI ... v.ry Important Ia.ue. Since the outbrHk 
of war In Lebanon, the Indiana Itranded th.re are finding It 
difficult to reach their homes. Some people have already 
r •• ched K.raI. through apec/al arrang.ments. But .tlll there 
are many people who are there and are d •• lrous 0' returning 
to th.lr native land. I would request the C.ntral Govemment 
to take immedl.t. st.pa for repatriation of all the Indlanl 
who .re Itranded there due to the outbr •• k of war In 
Leb.non . 

MR. SPEAKER: Some ltePI h.ve .Iready been 
tak.n. Happily, I think most of them h.ve come. 

DR. C.K: KRISHNAN (PolI.chl): Sir, I have allO given 
notice. 

MR. SPEAKER: I cannot allow you Iinee thi. II 
regarding pereanal .lIeg.tion. 

SHRI P. KARUNAKARAN (Kuargod): I would like to 
Invite the .tt.ntlon of the Gov.mment to the .. rlou. l'luel 
of agricultural Hctor In Kerala. The Chief Mlnllter and • 
te.m of Minl.tara of Keral. Gov.mment hu .ubmitted a 
detailed repre .. ntatlon with regard to the Important "rlou. 
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luues 01 Kerala. Most Important among them is the crlals 
Itln prevailing in agricultural lactor. For the last four or five 
years about 1.300 farmers have committed suicide. Four 
districts namely. Wayanad. Kuargod. Palakkad and ldukkl 
.... badly affected. The fall In prlcea of agricultural product 
and cash crops is the main realon for this tragic Incidence. 
The rwoent monaoon· allo have adverHly affected In 
general and thoUaandl of hou... have coIlapaed. The 
cropi 0' paddy. arecanut. coconUt. Nbber plania and other 
cash cropI are damaged to a large extent. The flahermen 
have luttered much due to the 'sea erosion' and many of 
them IoIt their hou.e. and all their belonglnga. Large 
number 0' roadI have damaged. So. an urgent and apecial 

financial aul.1ance I ..... ntlal to give relief to the farmers. 
I would request the Government to take Immediate stepa 
In this regard. 

MR. SPEAKER: The House stand. adjourned to meet 
again .tomorrow. the 26th July, 2006 at 1100 hours. 

1·.;1 ..... 

The Lole SabhIJ then adjourned till s.ven of the C/oek 
on Wednesct.y, July ,26, 2OO6ISravana 4, 1928 (Saka). 
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